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LOK SABRA DEBATES 

1, 

LOR SABRA 

Friday, April Jl, 1986/Chaitra 21. 
1908 (Soka) 

The Lok Sabha Inet at Eltven 01 
the Clock. 

[MR. DEPUTY SPEAKBR In' the Chair.] 

ORAL ANSWERS TO QUESTIONS 

{ B"gll,,,} 

Effect, of MODV A,T Scbeme on Prices 
of Finisbed Products 

*659. PROP. MADHU DANDAVATE: 
Win the Minister of FINANCE be pleased 
to state: 

"( a) whether it is a fact that the imp'1e-
mentation of MODVAT ,scheme bas posed 
a number of problems leadi~g to unexpected 
increase in the prices of finished products 
to whicb the scheme is applied; and 

(b) if SQ, the ,steps taken to work out 
the details of tlte scheme so that the imple-
"~nt9. tion or ~cheme will not lead to 
inordinate jncrease 'in the prices of finished 
Prt>ducta '1' , 

", ntEI~INISTB& OF S1ATE'XN THE 
MINISTRY OP FtNANCB '(saRI 
JANAllDHANA' POOJAJty) :' (a) and (~). 
A Statemeat is ai-vcn below,. 

I ~ I 

SCatem,eDt 

'a) ~pd:(b). 'J:be Moi>'vA~ 4Cheme 
allows Q'ed-it of the e~ise duty::and ad4itw-
,nat dutr gf customa paid 9-P various i~p,u.'s 
1Jle\l in t)1e fDAn\lfaOl\lre of tiDal l'[oducts, 

2 

Therefore, the implementation of the scheme 
is 'not likelY to result in ~ease in the 
prices of the final produeti~ 'Steps have" 
aJso been taken to clarify the salient 
reatures of the MODVAT ',cherne wit'h a 
view to removing a.ny difficulties in 8wiUhl 
of ' the credit under the scheme. t 

. 2. Tile Government has also issued 
a n.umber of notifications/orders simpUfyio. 
the procedures speciaHy.for the sma)) scale 
units as well as eaelllPtiDB DlJDufactured on 
job-work basis and .. aoods man\lfactured aod 
captively consumed within the factory of 
production. 

PROF. MADHU DAND~VATB : As 
far as the statement that has been laid on 
die Table of the Houle is coneemed~ it is 
too inadequate In fact, probabJy .,the 
purp0se of" the' state'Dlcnt seems to be to 
prov~ke more supp)ementaties~ Ha:rdly 
anything has been stated there. There arc 
two or three questions that will arise. , 

Firstly, though this ,particular device or 
the scheme bas been introduced'to Prevent 
the cascading effect of the increase in the 
'auties on lbe inputs, which ultimately lead 
to increai¢ in the prices of finished products, 
in reality1ii:it not a fact tbat in tIle recent 
'Budget wb~tever bas' been t~e increase'tn 
the excise dutie" those rates'llre far hj&h~r 
than whatever bas been otset'in terms '~r 
tbe duties on the inputs' on the basrs of 
MODVAT? "If so, bow' i8 tbis anol!lsly 
going to be curbed in the fibaJ imPle-
mentation of the scheme' .: .' , 

: ~ I .. (, 

, SAllt JANAlilQHANA POOJARY : ,I 
'have made it very clear earlier also ~t 
MODVAT scheme as s'uch is not responsible 
fQr,' r die I increase in pr.oes. ,We have 
imposed duty on finished l,q~I:~d it i,! a 
tonacious decision. This step bas been 
takea as a meaS1J[e for fCIQ\Jrce ~jli~"., 
'lon also, . 
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At some places. as stated by roe on the 
floor of this House. because of this increase 
in duty, the prices ba ve gone up in some 
easci. Where we have not increased the 
prices, MODV AT a's such was not respon. 
Ilble for that. The price has not been 
increased. For example, laundrY soaps and 
80' many items ..• 

SHill JAOANNATH RAO: What 
abo,ut automobiles? 

SHRI JANARDHANA POOJAR Y : 
R.egardinl a.utomobiles also, I bring to the 
bon. member's consideration that it is 
because of tbe conscious decision of the 
Government that we have raised·the duty in 
some places. That is why the prices has 
been increased. 

PROF. MADHU DANDAVATB: 
Before 1 'put the next question, becau'se it 
is a very serious matter, J win ask a clarifi. 
cation. I will ask the second question 
afterwards. This will help me and the 
Government also 

Mine is ,8 Very constructive supple-
mentary which ,may help the Government, 
of course, if it wants to be helped. There-
fore, 1 win seek the clarification. Probably, 
you have not follow~d my question at aU. 
In the last Budget, you have iDci-eased 
certain duties. Now according to the 
MODVAT ,scheme, if there is a certa-in 
amount of duty forme)y iOlposed on the 
inputs, that is now supposed to be deducted 
or supposed ~o be adjusted in the finished 
products. That is where the scheme is 
lOod. But that is not actuaJJy happening. 
Aetua)}), the increase that you have effected 
in the Budget is far more than what has 
been given. It does' not. off-set the reliefs 
tbat have beeQ given through MODVAT. 
"About thalt poim what have you to say 
before 1 come to the second suppl e-
mentary '1 Please. clarify. I 

SHRI JANARDHANA POOJARY : I 
'have stated, earlier and i r have m~de it very 
cJc~ar... .' 

: PROF. MADHU DANE)AVATB: I 
hope 1 ba.e not c~f\l,ed 'You; ,. 

,If,. ' 

SHRJ JAr-iARD~ANA POOJAIlY'! 1 
will jU$t given an example also~ Here ,in 

the case of machinery it ems~ the leneral 
rate wa s t 2 per cent. With a credit in this 
MOD VAT, the rate was fixed at 15 p,er 
cen t. That was rounded oir, and it baa' 
come to tbe neares t figure after the 
roundin$ off. Now as I have stated earlier. 
also, this is not the only way. We have 
deliberatelY done it. That melns it is a 
conscious decisio(.l whicb we have taken. 
In some finished goods we have In,:reased 
the duty in order to neutraUse tbe benefits 
that have been Biven, because we bave 
given some benefits and thereby so many 
items have been covered. This is a new 
name that has been given. As I said, 
earlier also this scheme was in existence 
and the name was changrd to MobvAT 
now. Earlier it was called Proforma Credit, 
on Duty under S6·A of Tariff. Now we 
extended the scope. I am just bringing to 
the, hon. member's kind notice that as is 
stated, at 89me places we have rounded off 
and some places in some it ems we have in-
creased the duty. It is a conscious decision. 
In order to mobilise more resources also, 
we have increased the duty on some 
commodities. There are 2000 items which 
we have covered. So for that purpose, my 
answer would be that while pefixing the 
rates of duties with the introduction of 
MODVAT; because of the duty imposed on 
the final products, the prices of some 
Products have gone down and the 
prices of some other products have margi. 
naHy gone up_ . There were & large number 
of items covered by the MODVAT scheme 
aud it was not possible to fix the rate in 
such a way 'that duties do not change at all. 

.,: PROF. MADAU DANDAVATE: Not 
·~ati&fied about the .pest reply. . Any:way, 
does ;not matter, leave it at that. I r~ 
second question will consist of two pa~t~" 
How is proforma credit scheme under rule 
,S 6-A ,?f the Central, Excise .~u~es 11944 
,diffetent from ~9~ MO'DVAT scbtme that 
you,h~ve introdtlc~,efl 1, S~~o~dl¥, as fBt 'as' 
the new complication that bas arisen~ is 
concerned, are you conscious' of It '1,' <' 

The complica dod -ic like thjs. I will 
tak~ a concrete instance so that the reply 
win be elear. ' . Take the questibrt of motor 
vebicles'~', Tire is used' as air input and 
therefore according to you" scheme what-

, ever was tlle dutf on the tyre ,in the final 



motor vehicle's duty, that would exclud-
ed,. So that. {clief, will be . there and 
tbat credit will be given. I would like' to 
know from you whether you have taken 
note' of the fact that tyre itself might be a 
finiShed product, but itself becomes 'an 
inpu t for the vehicle. So, for tyre' some 
other chemicals are an input. There was a 
duty on them and now that will go. As 
far as tyre is concemed MODVAT 
scheme will be applied to tyre. Tyre which 
is a finished product itself becomes an input 
for the motol," vehicle, and therefore again 
that is tobe applied to tyre also. Have you 
taken note of these complications, that some 
inp~ts become the finished product for the 
final finished product, and as a result of 
that, a lot of complication is there, and' 
therefore, in spite of MODVAT scbeme, 
the prices of certain commodities like 
motor vehicles are going up 'f Is it not a 

. fact that you have, not done your adequate 
houle work, because the idea of MOD VAT 
scheme was first propounded at the time of 
long term fiscal policy and it was finalised 
during Budget 1 In betwe..!D you did not 
do. home work; did not make all the 
adjustments. 

MR. DEPUTY SPEAKER: He has 
accepted that tbey prices hav-: been in-
creased in certain products. 

PROF. M\DHU DANDAVATE: I 
want to know whether as a result of that, 
a) 1 the changes .ire taking . place; and 

. whether you will apply your mind and, tty 
to remove anomalies. (lnterrupt{ons) But 
,he must listen (lnterrup'tions) If you allow 
me, I can spe,\k for 45 Dlinutes like coU~ge 
class room. 

AN HON. MEMBER: He will allow 
you, but we may not aUow you. 
(Interruptions). , 
\' . , 

SHttI JANARDI-lA~A POOJARY: 
'This scheme is ~ot a new scheme. The 
new name bas'been 'given to it. Ear1i~r, 
as I stated, this scheme was called • 'The 
proforn18 credit of duty scheme under S6A" 
Earlier, it was extended to 66 ,it-ems. Now, 
this has b!en extended to 37 chapters; and 
now we are having the commodity rules 
consisting of about 2000 items. This 

. syst'em was there for the last 15 years; and 

. ,there' is no ambiguity; nothina' of the· sott. 
Now. tbis' scope bas been widened; and 'alao 
earlier it was restrictive in· approach.' Now, 
this has been extended to a number of 
commodities and also some simplified pro-
cedure was adopted. Earlier, whenever 

. this system was tao be adopted, the manu-
facture had to intimate to the authority. 
saying that he had to declare that he waa 
going to adopted this system, please come. 
When ,the product came there, he had to 
wait for the arrive of the officials. this 
Inspector for ,verification; be had to wait for 
24 bours earlier. Now, this, has been done 
away with. He need not wait. If he 
intimates, it is sufficient, that I am adopUnl 
this system; this wait for the oftlcials and 
for checking also, this is not 'at all there. 
The trade and industrY Dew. this scheme. 

Now, what is happening is because of the 
MODVAT scheme, nobody can suppress the 
documents, those duty paid documents 
today. Nobody can suppress this payment 
of the ,duty. (InterruptiorJS) I will come to 
that. After all, you are helpinl us; I know 
your spirit. You want to help the Invetn· 
ment. That is why I am .telliollike thia. 
(Interruptions) Nobody can suppress the 
payment of octroi duty, sale tax, income 
tax, it is a measure against tbe blackmoney. 
Some p,eople do not want to pay the dut)'. 

PROF. MADUU DANDAVATB: 
Please come to my question. 

MR. . DEPUTY.-SP~KBll : He wanta 
.to explain to you also. 

THE MINISTER OF PARLIA. 
MENTARY . AFFAIRS, AND TOURISM 

, (~HRI H. K L. BHAOA T) ;- "He is tr) iDa 
to explain him because be seems to be a 
knowledaellble person.' . 

SHRI JANARDHAoNA POOJARY : I 
apl just telling him -because he 'baa atated 
that we ha.ve not drone any home work. 
Trade and induslr~ knew the scheme. Now, 
they do not want to understand it because 
they have to' pay duty. Under it, there is 
no evasion of any duty or payment 0 r 
income tax' of sales tax. Now, it is a 
measure aaa:nst blackmoney. Now, we 
have done hom,e work. Even trade and 
industrY knew it. Everything, it there. 00 
the contrary, we have simplified tbe pro--



APiUL ii, i," 
'lCduro alre_dy,. 8~t lOme i people ~o nf)t 
wan... to undetstan4 it.. In such ·~asel, we 
have be~ tolliD& them ·lut we are pt~,"red 

, ., •• (at.rlllptlo",). 

PROF •. MADllU DANDAVATB: You 
are contrad,~iiq your Cabinet Minister. 
He bad admitted last ti~e that some more. 
details are tobe worked· out. He told me . 

. Why do you contradict your own 
M,iout c;r 'l 

SHRI JANARDHANA POOIAR Y: I 
am not contradicting. What I am just 
-teJting you is because you have stated that 
I have not done my home work. 1 am just 
telling you that everything is known to 
everybody. Some. people do not want to 
understand it with'some purprse '0 defraud 
tax, payment Now, that is not possible. 
This is the procedure, where we can see 
that the duty and income tax and other tax 
is paid. Here, it is a method for an honest 
tax payer,' -\uloma\ically, there will be a 
credit, there will be no difficulty for him. 
That is ·the . ,method adopted. 8.0, tbere is 
no ambiguity. 

PROF. MADHU DANDAVATE: 
, Plea'Se protect me, Sir. I have asked a 
concrete question. ,'hts is like one by .. 
product becoming an input for the next one. 
Please explain tha t, 'Mr. Minis!er. 

MR. DEPUTY-SPEAKER: Wait, wait. 
. You have now asked the last supplementary. 

No more supplement aries now. 

SHRt JANARDHANA POOJARY 
Sir, be~e MODV AT is applicable. When 
«he dtlty has been paid, here also for that 
lK\yer also, this MODVA T is applicable. 
. There are also arrangements for this. 

MR.. DEPU1Y.SPEAKER : NobodY is 
puttinl 'questions. Professor, thank You. 

PROF. MADHU DA~DAVATE: You. 
mal' put som.: supplemen tacy f10m the 
Chair. 

MR. DEPUTY",SPEAKER : On behalf 
of me you put all the quet;tions. Now, 
Qext question. Sbri Kali Prasad Pandey. 
The hOD. Member is absent. 

Prof. K. V. Thomas. 
, , 

'Tube Money' rrom Indians" Abro.~. 

*661. PR.OF. K. V. THOMAS: Will 
the Minister of fINANCE be' pleased tp 
6tate : 

(a) whether Government are aware tlilat 
sO.mc Indians abroad ere sendinl money, 10 
India in the form of 'tube moneyJ; 

. (b) the amount of money that arrives 
in India itt this form; and 

(c) the effective steps taken to prevent 
it 1 

·THE MINISTER OF STATE IN THE 
MINISTRY .OF FINANCE <SHRI 
JANARDHANA POOJAR Y) (a) to (c). 
A statement is given below. 

Statement 

(a) Yes, Sir. 

(b) No precise estimate' of illegal 
remittances are available with the Govern. 
ment. 

(c) The Foreign Exchange Regulation 
Act contains adequate provisions to deal 
with persons who make or receive· such 
unauthorised compensatory payments. The 
Enforcement DirectC'rate, which remain 
vigilant in this regard, have detected a 
number of cases of such unauthorised 
transactions and have taten/are takina 

'appropriate action under the ForeigD Ex-
,change Regulf;l,t ion Act and also for preven-
tive detention ~under the Conservation of 
Foreign E:xch~nge and Prevention of 
Smuggling Activities Act. The drive fl$ainat 
such unauthorised transactions is a c~ti
nuous proc~ss and the matter is constantJ1 
kept under review for taking appr0priate 
measures fpr curbing the same. However, 
the Government of India have devised 
vari ous schemes t.o encourage flow of funds 
from non-resident Indians throush 1.lormal 
ban king channel. 

PROF. K. V. 1HOMAS: When we,o 
through the answer given by the hon. M mis-
ter, it'is very cecar that tbe Government 
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"Us tatea DO, lerieus DOte ,bout tbil pr. 
lem. Sir, this tube money is one of tbe 
sources which is )lelpiol. the black marke-
toefl. The, answ.. liven saYI, that the 
GoverollleBt does. not have any preci,e 
estimate, illegal remittances. The, Govern-
ment does not know how m any cases are 
being taken up. So, my humble request is 
some seriousne;s should be given to this 
problem. 

My question is that Indians abrpad, a 
very 'arge number of them. are doing. bard 
work, earning th~ir money. But when they 
want to come over here, or when they' want 
to send their money to their relatives here, 
there is· no in cent ive being given. That is 
why" the foreign exchange they earn there 
is being given to the agents of the tube 
money, because they get three fold or four . 
fold. So my request is whether more 
incentives will be given to Indians abro,ld, 
who are earning a very decent wage. 

SHRI JANARDHANA POOJARY: It 
is true that our brothers ~nd sisters who are 
working abroad are making remitta.nces 
and also that they are earning foreign' ex-
change and thereby they are helping the 
economic devell"'prilent of the country. Sir, 
now steps are heing taken. We know about 
.d~fftculties faced by non-resident, Indians, 
when they send their remittances here. 
What is happening is, one name is given in 
Kcrala to this, that is 'tube money' and in 
Bombay they call it 'Hawala transaction'. 
Wha t happens is that, if the man wants. to 
send any money or make some remittance, 
then he .has to approach some racketeers 
and he bas to give some money to theln. 

MR. DEPUTY ·SPEA.KER. : Yes, they 
get money. 

. SHRI JANARDHANA POOJARY: 
Then tbat payee will 'be given money and 
these transactions are going .on. 

The hon. Member wi) 1 be plea.ed. to 
see that the Government has given incen. 
tives and also taken some steps to protect 
tile noa .. re"idents. There is a 8cbeme, 
'F-oreiln Inward Remitances Payment 

. System, PIRPSI> for quick t'ransmission of 
money, l\Ild the t;D0ney received from abroad 
is scot here. By introducing, tbi. sYI~,em, 

any Indian bank, which rcceives money 
from non-resident Indians, they can 8n8010 
to lend frOJ;D the bank abroad-their owe 
branch-they will immediate1y make a pay. 
ment order and this order will be issued' to 
their counter-part in any part of the country. 
ADd the payin"nt will be paid by any bank-
not their own bank-they UQ apprnac:b 
an, bank and any branch and' it will be 
oncashed. The incentives are priority aJlot-
Jllents to Don·resident Indians in respect of 
tractors, scooters, residontial flats and houle 
sites; opening of accounts in Indian banks 
authorised to deal in foreign exchange by 
non-residents provided the initial deposit is 
received in convertible foreign currency 
from abroad through proper channtJ; 
exemption· of income-tax on deposits in non-
resident account in Indian companies; 
Opening of a special non-resident account 
eit~er in rupees or forejgn currencies by 
'lransf ~rring f¥'nds through banking channels 
with freedom to repatriate both the int'erest 
and the deposits without tbe pernlission of 
the Reserve Ban~; exemption of non .. resi-
dent balances from Wealth Tax;' freedom to 
purchase certain securities sl,Jch as UTI, 
National Savings, certificates by remittances. 

SHRI P. C. SETHI: When this is such 
a, long reply, why not lay it on the '1;a.bJc ? 

SHRI JANARDHANA POOJARY : 1 
am prepared to lay it on the Table. 

MR. DEPUTY-SPEAKER: You lay it 
on the Table. 

PROF. K. V. THOM-\S : I was asking 
the Minister as to what incentives ,will be 
given to the Indians abroad. Now the 
problem is that Indians abroad remit 
through the banks and they are given 
Indian currency on the basis of exchange 
rate .. , 

i" 

MR. DEPUTY ~SPEAKEll : fie ,has 
mentioned so many incentives. 

PROF. K .. V. THOMAS: My second 
question is : When Indians 10 abroad, they 
are given a small p~cket money What do they 
do is that they giVen Indian money to the 
sleat here and they get foreign exchanae 
there. Now, .the official,.rate of the ..10 JI er 
i. RI. 12/. But they bave to pay Rs. 20/. 
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,to the alent here in exchange of one dollar 
abroad. Will the Oovernment enhance 
this amount for tbe Indians wbo are going 
abroad? 

SHRI JANARDHANA POOJAR y. : 
You know the difficuHy of foreign exchange. 
'We have to preserve foreign exchange for 
developmental activities arid for so many 
,'other things. In this context, I would 
request the hone Member to think and con-

t 

sider about that asp.!ct. 

Since he has mad~ SOI.ne suggestion, I 
'win look into it. 

SHRI SURESH KURUP : Foreign un-
authorised money,.is coming in so many 
ways t.o our country. Recently, two 
Kuwaiti national~, whose entry has been 
banned in this cO\1ntry, brought with them 
18 boxes' containing foreign nloney. They 
were allowed to take these boxes out of the 
airport without clearance. It hls come 
out in the papers. 

MR. DEPUTY .. SPEAKER : If YOU 
want any Govcrnmel'l t scheme to help 'the 
Indians a·broad, you ask that. 

SHRt SURESH. KURUP : They gave 
money to so many organhmtions and 
individuals in Kerala. 

. MR. DEPUTY.SPEAKER: I do not 
want stich kind of statctnerlls. You put a 
separate question for tha t, 

SHRI SURESH KURUP : I want to 
know whether it llas come to tbe notice of 
the' Government. tlu\t 18 boxes were allowed 
to be ,ake but of the airport without clear-
ance by the Customs authorities; if so, what 
action Government proposes to take against 
those officials who allowed these boxes to 
take out of the airport 1 

Mit. DEPU fV -SPEAKER :' If you 
want to make any ~u8Sestion you do so. 
Why are you bringing in o:her caSes '/ 

SHRI SURESH KURUP : The Minister 
also knows about that. 18 bo"Xes were 
allowed to be taken out of the airport 
without clearance of the customs. This is 

what the newspaper reporu lay ... (Inte1'IIP-
lions) 

MR~ DEPUTY-SPEAKER : This kind 
of thins I will ~ot allow. I will not allow 
this supplementary. 

SHRI SURESH KURUP :'Thc Minister 
is ready to reply. you please allow 'him to 
reply. ' 

M~. DEPUTY-SPEAKER: No, it is 
not relevent to this. You can put a sepa· 
rate question for .that. We will see whether 

, it is admissible. 

SHRI SURESH KURUP : The Minister 
is ready, Sir. You please ask hinl to reply 
... (Interruptions ) . 

MR. DEPUTY-SpEAKER: This is cn. 
tirely a different question ... 

(Interruptions) 

MR. DEPUTY.SPEAKER: You take 
your seat. I am not allowing ... 

(/"terruptions) 

S·HRI SURESH KURUP : He is ready, 
Sir 

MR, DEPUTY SPEAKER: I do not 
know whether he is ready or not. I am 
not allowing this supplementary ... 

(Inter ruptiolls) 

MR. 'DEPUEY SPEAKER: Please take 
your seat, 1 will not allow. 

, . 
SHRI O. G. SWELL: Sir, I would 

li~e to draw the Minister's attention, that 
the problem here, as· far as 1 can seet is ,the 
rate of exchange 1 would like to know 
whether he has made an assesment as to 
how much foreign exchange is' expected 
into 'the 'country from Indian 'workers 
abroad. He must have some idea about it 
as to how much of that money, bas com.e 
through 'official channel and how much has 
not, and what is the, non .. official or the tube 
money rate of exchan~ prevailing in the 
country today. 
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PR.OP. MADHU 'DANDAVATB : 
'Foda:y one racket has been exposed. 

, S,HRI IANARDHA~A pOOJAllY: 
Sir, here I mUlt give the' correct figures 
and 1 must liv~ it precisely also .. So.' ,1hat 
fisure is not aVai~able ... ( Inttrrllptl.,ns). 

SHRI O. O. SWELL :'He sbould kn~w. 
Ho should keep his eyes open. 

9HRt JANARDHANA POOJARY: I 
cannot guess and that is whY' I am the hon. 
Member that we do not have the correct 
figure. So f(lr as the Question as to what 
is the anlount tbat is coming as a tube 
money is cJneerned, we d\) not have the 
precise figure regarding that also. 

InceDtlves to Indian Tea Exporters to 
PreveDt Hold of International Mono-

poly Houses 

*663 SHRI CHIRANJI LAL SHARMA : 
Will the Minister of COMMERCE be 
please to state : 

(a) whether it is a fact that a few inter", 
national monopoly houses are likely to 
bring a ho14 on '.he Tea trade; and 

(b) if $0" the steps taken or proposed 
to be taken to, give incentives to the Indian· 
exporters? 

THE MlNlSTBR~ OF &TATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
,LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT ATOMIC 
ENERGY, ELECTRONICS AND ~PACE 
(SHRI SHlVRAJ V. PATIL) : (a) No, Sir. 

(b) Does not arise. 

AN HON. MeMBER: Sir, how is he 
answering questiC'ns' for the Commerce 
Min'ister '1 ' 

" 

(In ft rruptld1U) 

, MR. DBPUT\r 'SPEA~B~ : a~ ,,'ill t~ 
,in. charge,. ' He' h:~s a.lrea4y' &O~8h( )he 
perm;lst~n to 'a'nsw~ .it. "p~ bcr:~.'f ,of ~~e 
Commerce ... Minis.ter he il answering- . 

PROF. MADHU DANo"'VAip ,: N,C) 
cban.e of portfolio, 

, SHRI CRIRANII LAL SHARMA: Sir, 
will the hon. Minister kindl' Jet the House 
know as to h(\w many international mono· 
poly bouses are engaged in the tea trade in 
Indi'l and since when, and do they own 
their own tea sardens, and fr 80; where ? 

SHRl SHIVRAJ V PATIL:. Sir, there 
were international companies which were 
'ca11ed Sterling Companies Thorn it was· 
decided that the equity 'sbould be reduced' 
to 76 per cent and many of them have 
reduced their equity. There ·at.e two big' 
international companies which are engaled 
in export of tea. One is Lipton and the 
~econd is Brooke Bond. . The acreage of 
land with the foreign companies is in the 
vicinity of 1.20 lakh he etares out of the 
total tea area of 3.96 lakh hectares, and 
they are engaged in the, export of tea. 

SllRI CHIRANJI LAL SHARMA 
Sir, may I ask the hone Minister as to bow 
many'Indians are exporting tea, in how 
much quantity, ,to which countries and how 
much foreign exchange do t hey earn, and 
whether for this export, the Government of 
Jnd ia 18 giving any' incentive to them? 

SHRI SHIVRAI V. PATIL: Sir, the 
hon. Member is asking for t,be statistics 
whi ch I could have given in writing to him, 
But I would say that about 14 per cent or 
the export is d one -by the foreign compa-
nies and the rest 0 f the export is done by 
the Indian companies Tea goes to different 
countries. It goes to U. K., it goes to 
Germany, it goes to U,S.S.R. and it goe:4 

. to other countries also. As to the exact 
amount of money we are earning from thi., 
I'win give him in writing. 

SHRI CHIRANJI LAL SHARMA: 
Sir, I' reques~'1hat the hon. Minister 'may 
kindly send this information to me. 

, ", , . r;' - " , 
, SHRI AMAR ROY PRADHAN : Bef~. 

'I. ask a question regarding ~,..ade or tea~ I 
would like to say something'r.egardiol pro-
~'t(;tion.;- You know that I lh,e Darjeeliol 
Tea production. is 12 to J' 3 thousand 

,',#iUiOn KG. i~ ~n" aver~ge per ~ear~ About 
one lal'b mlJhon 'KG, In the name of the 
DarjeeJing Tea, is sold in the market and 
this is mainly done by two companies, 
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Brook 8bnd and LiptoD'. .BY tbis way, 
the a.ovemmont is misusinl the aoOdwill of 
the Darjeelin& Tea. So·, my specific' 
question this. By exporting the Darjeelina 
Toa and other Tea, we are earning foreip 
excbanae of about Rs. 700 crores every 
year. 

MR. DEPUTY SPEAKER What is. 
your question' Don't 80 to monepoly 
IYatem and all that. 

SHR.I AhlAR ROY PRADHAN : I am 
doming to the question. What is the con-
crete 'Prol)05 81 of the Oovcrnm~nt to take 
ov.!r tbe entire tea trade under the STC '1 . 

SHRI SHIVRAJ V. FA TIL: Well, at 
,relent, we have no propo~a'l to take over 
the fea gal dens and all that. 

SHit'} AMAlt ROYPRADHAN : I am 
asking not about Tea Gardens, but about 
Tea Trade. 

SHill SJUVRAJ V. PATIL : Trade ·is 
.Nowed to be done by the tea growers. 
What we have done is that the tea is sold < 

in the a\lction Jnarket. It is not allowed to 
be sold by private contractors unless tea 
comes to auction platfoLms. Then, proper 
gta.d~tioll is done there; there are purcha-
lers and the buyers and there would be 
competition in purchasing of tea. So, we 
bave adopted this procedue. And we are 
not intending at present to take over the 
tea trade as such. 

SltRl THAMPAN THOMAS ': Recen-
tly last year Coimbatore started a tea 
Auction Centre and in Cochin also' there 
is Tea Auction Centre. South has been 
ba'Vitll "etY. good' tea expor~ in earlier days 
New it h~6 come down. . What is the 
experienoe that Government have. aa~ne. 
after epening of ,Auction Centres in 
C~jmblt9re ~, Is the Government propos-
Jni' any action to encourage the tea trade 
in tbe Southern relion"? ' 

. . SltJtl SHIVRAJ V. PATIL: T.lle 
: p'o"J~y' of th~ Government would be to 'h-aye 

the auction platforms every where in tlle 
c()untry not only in olle part of the co'untrY· 
tAe experlence of the QovernPl~nt 1$ thi$. 

When the tea· 'comes to aoctjoa pi_onus, 
there it proper grada\iQo; there is .competi-
t ion between the buyers also. Oenerally 
the ,dee a vailaWe under" tlRs kind of 
arransement is more accepted.' 

SHRt AMAL DATTA: The MiDiBt~r 
said that there are two· international' com-
panies which are in the tea trade. II the 
Minister not aw~re that both these compa. 
nies today are being co.ntrolled by one 
company itt England, that ia. LiVer Brottiers. 
They are no lonier two separate compa. 
niet. This is being controlled by the sante 
company. This is patt (a) .. Part (b) is 
this: What inc~ntives have been given and 
what has been the result to export tea in 
value-added form '1 

SHRI SHIVRAJ V. PATJL: Our inten-
tion is til give encouragement· to the export 
of tea in value added farnls. Incentives 
are given. _ The marketing of tea is very 
impqrtant. In fact, the marketing aspect 
of tea is more important than the vroduc-
tion itself as far as the export of tea to the 
other countries, is concerned. We are 
helping 'the Indian growers to sell their tea 
under Indian names, under Indian brand, 
in foreign countries. We are giving them 
loans and all those things. And ~hen we 
have a programme, which is a pilot pro-
gramme, under which we are spending SO 
lakhs and then we are providing ware-
housing facility. Cash compensation js also 
given to see that ta~s (lmposed Oil tea 
which is exported to other countries) ate 
reduced, and that burden is not there, so 
that our tea becomes competitive in the 
intetn~tiortal market. 

[Translation] 

Proposal to set or a Sugar Mill in 
, Maillpe-ri (.V •. P.) 

*664 SHRI BAL RAM SINGH 
YADAV : Will the Minister of FOOD AND 
CIVIL SUPPLIES ,be ~l~~ to state: 

, (a) whethpt OovOfAil;1ent of _ Vttar 
.Prede~h have"t~nt a pr,oposat to set \lP a 
l\llar mill, in \t1t~ aistrlct Mainpuri 'in 'lb~ 
cooper4tive aector. iinc!l:' ,,' I 

(b) if 8~, t\l9 action talc~m thet~Q~ so 
far ~ 
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[English] . 
., 

THE MINISTER OF STATE IN fHE 
MINISTRY OF PLANNING AND MINIS-
TER OF. STATE IN THB MINISTRY OF 
FOOD.AND CIVIL SUPPLIES (SHRI A. 
K. PANJA) : (a) yes, Sir. 

(b) The application was considered by 
the Government. A rejection letter was 
j~sued on the 29th November, 198 S. 

[ Tra1ulotion] 

SHRI BAL RAM SINGH YADAV: 
Sir, firstly I want to know from the bon. 
Minister t.he grounds on wh!ch the applica-
tion of Uttar Pradesh Govcmrilcnt was 
rejected. Secondly, Mainpuri district tops 
in crime rate in the entire State of Utt'lr 
Pradesh, As there are no industries or other 
vocations there, the people take to crime. 
Therefore, in view of this, wi 11 the hone 
Minister reconsider the' application of U.P. 
Government for the issue of licence 1 

'[English] 

MR. DEPUTY SPEAKER: Do you . 
want permission regarding sugar industry or 
for some other industry you want per-
mission '1 

SHRI BAL RAM SINGH Y ADA V : 
Sugar industrY. 

SHRI A. K. PANJA : Sir, so far as the 
first portion of the question is concerned, 
the reasons were given and in fact· they. 
were written in the rejection letter also. 
The reasons were two-fold. first is: As 
the Government is in the' process of for .. 
mulating a new sugar policy, so it was not 

, rejected finally; the letter mentions that at 
this ~tage it bas to be rejected. The second 
was: The proposal as it stands now, is not 
in conformity with the existing policy. 

So far as the second portion of the 
question, Le., Mainpuri, is concerned, it is 
true that there is no sugar industry there, 
but after tbe policy is announced when, 
according to the conditions laid down, if 
any application is made and we find that it 
is ~ccordin8 to the form and feasibility ano 

viability there, of course where tbere are 
no .. industry districts but sugarcane is arown 
in abundance to make sUlCh industry via·bIe, 
we shaU consider .. ' such an "application. 

[Translation] 

SHRI BAL RAM SINGH YADAV: 
Sir, I would like to draw the attention of 

..,tbe hon. Minister to a clause in the Pres. 
Note No. 14 of 1984 issued by the Minis-
try of Industry, Government of Indfa which 
laid down a' condition that supr milIa 
should be set up only in those district. 
where sugarcane was exteo,siveJy &lOWD, 
Sir, in this connect ion, 1 would like to say , 
that extensive cultivation of sugarcane is 
done only in those districts wbich already 
have sugar mills. because it involves Jot of 
labour, etc. As such, the farmers in the 
rest of the areas grow only that much of 
sugarcane us is required for making jaggery, 
etc. fherefore, while the process of fram-
ing new policy is on, with the hon. Minister 
kindly copsider my suggestion that the 
districts which have good land suitable for 
sugarcane cultivation and where sugarcane 
can be grown extensivelY are also brouaht 
under the new c]ause? 

[English] 

SHRI A. K. PANJA : Sir, I have 
alreadY answered. If we find that there is 
no industry, that is not under Category A 
as laid down by the Planning Commission, 
but there is"no sugar industry, then we will 
certainly examine that from the angle, tbat 
is, whether sugarcane is avai1able in the 
quantity required for the capacity of the 
industry appJied. If we find that the quan-
tity required is feasibJe and that the quan-
tity repuired would be able to make the 
industry viable, then certainly such appli. 
cat ions would be considered. 

MR. DEPUTY SPEAKER: Supplemen-
tary must be on Uttar Pradesh and Main. 
puri. If that is there, I am allowing. I 
do not want to go to other States. 

SHRI DINES.H SINGH: Sir, the hon. 
Minister has said that only if adequate 
sugarcane is available, they would consider 
promoting a sugar mill. The point tbat 
the hone Member was makin, was in areas 
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where there is no auaar mill, obviously no 
one would be l1'owma sufficient sUlarcane. 
SUlarcane will be arown only if there is an 
opportunity for its utiliQ.tion. So, it is ~ot 
the question of actual sugarcane being 
1l0WD but the potential that should be 
looked into and if the U.P. Government 
have recommended, obviouslY it.is on the 
baais of potential. But may I know from 
the hone Minister whether th'ere are any 
other SUlar mills recommended by the U. p •.. 

. Government in any other district and 
whether they have also been considered?· 
(IntI, ruptlons). 

MR. DEPUTY SPEAKER: Don't go 
.to Andhra Pradesh. If you are putting a 
IllPplementary about Uttar Pradesh I will 
allow. 

[TrGnllotion] 

SHRI C. JANOA REDDY: Of course, 
it is not related to a district of Uttar 
Pradesb, but he also asked about' some 
other district. 

[English] 

MR. DEPUTY SPEAKER : At l.:ast, 
it should have some relevance to the 
question. 

SHill A. K. PANJA: The total number 
of applications including Mainpuri was 17. 
How many of them from UP. State, is not 
with mc. Out of the total appJicaticns, 
all of them were rejected except three 
which are still under consideration. Those 
applications were rejected not because 
thole are not viable and rejected finally but 
because new policy is being formulated. 
After the guidelines are set down, they 
have to apply a fresh showing tbat they 
ha ve complied with such conditions. 

So far as the recommendation· point 
mentioned by the hone Member is concerned 
if the State Government recommends and we 
find that they have also made provision for 
tbe purpose of sUlarcane to we grown 
there. Le. tbe area bas been earmarked for 
tbe f)urpose of SUlarcane, then certait"ly. 
those are tbe condition$ wbif;h will be taken 
iDto conalde-cation, 

Mil. DEPUTY-SPEAKER.: Let it be 
a supplementary relating to U.P. 

[ T'tllIsltltio,,] 

SHRI C. JANGA REDDY: l1y when 
. the new sugar po1icy would be ready and 

the States like Andhra Pradesh .• " . 

MR. DEPUTY·SPEAKER Not 
relevant. 

SHRI C. JANOA REDDY: Out of 17 
applications, is there any from Andhra 
Pradesh, 

MR. DEPUTY -SPEAKER: At least, 
about UUar Pradesb, if yon ask it is O.K. 
Then Andhra, and then Kerala mean·s, the 
Minister may not be ready for that. 

[Translation] 

SHltI C. JANGA REDDY: You are 
importting sugar. Kindly let us know the 
time by which you are going to formulate 
the nevy sugar policy keeping in view the 
interests of the cane .. growers and announce 
it ? 

[English] 

MR. DEPUTY·SPEAKER : It is about 
setting up sugar industry. 

SHRI A· K. PAN J A : The policy pa per 
on licensing etc. has been circulated to all 
the Departments. I am expecting that it 
may be declared by the end of this month 
or beginning of May. 

So far as A.P. is concerned .•• 

SHRI C. JANOA REDDY : He is very 
kind enough. 

MR. DEPUTY. SPEAKER : Now, he 
is kind enough. Otherwise, he may4not be 
kind enough. 

SHRI A. K. PANJA: Sir, there may 
not be any . misgivinl with my friends rrom 
AJl\1bra Prade,p. J may answer. 1'h~fO 
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are 3'3 existjn g sugar mills workiDS in 
Andhra Prad(sb. Out of t 7 newapplicatioDs, 
14 were rejected. Is there anyone from 

. A.P., I cannot tell you like this. I can 
certainly 'inform the l\tfembcr, if he wants it. 

{Tr~nslation} 

SHRI HAFIJ MOHO. SJDDIQ : Will 
the hon. Min!ster. be pleased to state 
whether the Government propose to set up 
sugar factoJ'ies in sugarcane producina 
districts of Uttar Pradesb, such as 
Moradab3d and BareilJy '? 

[English] 

SHRI A. K. PAN] A: So far as Uttar 
Pradesh is con~erned, the setting up of the 
factorY wiJl depend on whether the appJ i· 
cation bas been according to the parameters 
laid down. But at present, I find, out of 
S6 districts, 'they are already there in 35 
districts. In the East U.P., there ate 40 
such factories; in the West Uttar Pradesh, 
there are 23 such factories and in the 
Central U.P., there are 38 such factories, 
quite high. 

[Translation} 

SHRI BRAHMA DU1T : In many 
districts of my State, there are sugar 
factories but due to low cru'shing capacity, 
the entire cane cannot be crushed. They 
have applied for increase in crushing capa-
city with due recommendation of the U.P. 
Government. I \\ant to know what are you 
doing in the ma tter 1 

[English] 

SHRIMATI GEETA MUKHERJEE: 
Combine sugar price also alpng with it~ 

MR.. DEPUTY-SPEAKER: Just now 
you are asking_ How the hone Minister 
can ptWit it '1 You could· ha ve asked the 
question it'l' the besinninl. 

SHRI A. K. PANJA: ReprdinB the 
question. : t is not increasinl the capacity 
but of expanlion. That also will be consi-
dered after the policy is declared. We have 

found there are certain facturies which aro 
Dot only takinl aB the 6uprcane produced 
there but, there is some cxcess. So, it il 
also under considera tiOD whetber expanlion 
could be made. 

Decline in Sale of Products of National 
Textile CorporatioD (WBA80) 

+ 
*665. SHRI ATISH CHANDRA 

SINHA: 
DR. V. VENKATESH : 

Will the Minister of TEXTILBS be 
pleased to state: 

(a) whether it is a fact that the salcs 
of products manufactured by the units of 
the National Textile Corporation (WBA80) 
Limited, Ca}1::utta have been on the steady 
decline as a result of which finished products 
and stocks of seleable goods have accumu-
lated to the tune of rupees ton crores; 

(b) whether it is also a fact that the 
management of the Corporation including 
its Sales Directorate have failed to take 
effective steps to clear the stocks; 

(c) if so, the facts thereof; and 

(d) the action proposed to be taken for 
cl earance of the stock and for imposinl 
proper penalties on the concerned official. 
for neglecti~g their duties '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d). 
A Statement is given below. 

Statement 

(a) to lC). The sales during 1985-86 
(April 1985 to January 1986) have been 
Rs. 28.67 crores, which is higher per month 
than the sa]c~ during 1983·84 (B.s. 29.71 
crores) and during t 984-85 (Rs. 29.00 
crores). The total finished stoeks wjt~ 
NTC (WBABO) as on 31.1.1986 amounted! 
to Rs. 7 .. 25 crores of which controlJed. 
c10th vaUued at Rs. 2.34 Q'ores is account.-
ed as ·'soJd stock". Steps ar.c .,.inl taken 
continuously by officials of NTC (W·BABO). 



~3 Oral Answer, Aj)RIL t L 1986 Orol Answers 24 

t~ improve ,sales and reduce stocks of 
finished goods. 

(d) The following measures have been 
taken to increase the saleability of ~TC 
products :--

(i) introduction of cash discount at 
the rate of 1 t % on ex-mill value 
on rrceipt of payment within three 
days; 

(ii) in addition to sales through agents, 
directed sales have been resorted 
to by the mills as well as by the 
subsidiary·s office, at a price not 
below the floor price fixed by the 
subsidiary corporation: 

(iii) up-country markets in Assam, 
Bihar, Orissa, etc. are being 
tapped by sending sales perssonnel : 
and 

, '(iv) the n1ilIs are being made quality 
consciou!; with better product-mix, 
more suited for malket require~ 

ments. 

SHRI ATISH CHANDRA SINHA: I 
would like to know from the hone Minister 
as to what is the rcason which has led to' 
the occumulation of stocks to the extent of 
Rs. 7. 25 crores. 

SHRI KHURSHID ALAM KHAN: It 
is a fact that these days there ;s a 
slump in the market of textiles and this is 
one of the reasons for the accumulation of 
the stocks. It is not only confined to this 
subsidiary but in other Subsldiariec; also. 

SHRI ATIS'H"CHANDRA SINHA: In 
view of the huge accumulatior., would the 
hone Mirister think of taking positive steps 
80 that these . huge stocks can be reduced '? 

1 1 would like to" know whether the hon. 
Minister is thinking in terms of revamping 
the Sales Directorate of NTC or changing 
the Managing Director in order to improve 
its functioning. 

SHRI KHURSHID ALAM KHAN : All 
possible steps are being considered and 

taken to improve the sales but the mere 
change of the Managing Director will Dot, 
help. In fact, the whole' of the oflanisation 
has to be reorganised to make it more 
efficient. . 

DR. V. VENKATESH: Whatever 
lnformation the hon. Minister has given, is 
not correct at a11. ActuallY, the NTC is 
the temple of corruption. Actually, 31% 
people live below poverty line. The 
Government· is not able to provide them 
clothing. This is a serious thing. In the 
name of modernisation, they hav·: brought 
some machinery and, with corrupt officials 
and procedure, they are getting only to 
threading. They are not at all bothered 
about the weaving process. Weaving is 
most important. They have neglected it. 

Apart from it, I want to ask a direct 
question to the hon. Minister. The sale 
counter can be opened. I do not know 
w~y the Government is not coming forward 
to open the counter in the rural areas where 
there are unemployed youth. They can 
make use of the unemployed youth' by 
opening these sales counters. 

They have been encouraging the corrupt 
officials. Time and again, the hone Minister 
assured me last year that he would eradicate 
corruption and all that but so for he has 
not done. What is the reason'? The 
reasons ~re not n t all ~lear. Let the hon. 
Minister give the proper reason. 

SHRI KHURSHID ALAM KHAN: In 
the first place, I was not in this Ministry 
last year. (Interruptions) 

MR. DEPUTY -SPEAKER The 
Ministry can say that. 

SHRl KHURSHID ALAM KHAN: It 
is very easy to ma.ke a sweeping remark 
about corruption. Certainly, if there are 
apy specific charges, please let me know. 
We will examine them and hand them over 
to the CBI. But this is not the way of 
finding out the corrupt officials. If specific 
cbarges are there, we shall try to weed out 
those officials. I can assure' the ,hOD. 
Member. 

DR. V. VENKATESa: He is not 
clear. 
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SHRI KHURSHIO ALA~ KHfaN: 
Win you ~llow me to answer ? I can' assure 
the hon. Member. Let him tend me specific 
charles 'and I will straightaway band them 
over to the CD! for inq uiry. 

SHRI PRIY A RANJAN DAS MUNSI : 
1 want to know from . the hon. Minister 
whether it is a fact that huge accumulated 
stocks ..• 

Oil V. VBNKATESH: What about 
the sale counters ? 

SHRI PRIYA RANJAN DAS MUNSI : 
I t is not clear for the simple reason that the 
sale counter ... 

MR DEPUTY-SPEAKER: Already 
Shri Das Munsi is putting the question 
about coun+ers. Please take your seat. 

SHRI PRIYA RANJAN DAS MUNSI : 
I want to know whether it is a fact that 
the' huge stocks were not cleared on the 
ground that where there is a peak sea SOD 

for the stocks, usually in the early 
Decenlber to February' in tile semi-urban 
and rural areas. The NTC time and again 
complained to the aUlhorities-1 mean-the 
Ministry and others that they need to open 
more retail counters. In West Bengal we 
have 115 small and medium towns and the 
retail counters do not cover even one- fourth 
of the whole State. Will the Minister go 
into it and finalise arrangements so that 
from the next season such problems d0 not 
crop uP. ? 

SMRI KHURSHID ALAM ,KHAN 
Our expenence of opening our own r~tail 
COl\nters has not been a very bappy one. 
But we have decided that we will give ~s 
money agencies' as the people will come 
forward in small towns, big towns and 
medium towns. 

SHRIMATI OEETA MUKHERJ13,E: 
Earlier I had suggested to the NTC several 
times that they from groups of women in 
'rural areas beca use they are the most 
potential buyers and very good sellers. So 
I want' to know whether the NTC bas 
really taken any intiative with regard to 
oraanising these women groups or taken 
the help of voluntarY women's orlanisations, 

livins them the goods at some conces5ional 
rate of 80. If not, whether the Minister 
will ~xamine that ? 

SHRI PRIY A R.ANJAN DAS MUNSI 
Their husbands will be put in difficulties. 

SHRI KHURSHID ALAM KHAN: 1 
am. grateful to the hon~ Lady Member for 
giving this suggestion. I wiH welcome jf 
any initiative is taken by her in this 
Jegard. 

Transfer of officers of Punjab and 
Sind Bank 

*666. SHRI RAM BHAGAT 
PASWAN : Will the Minister of FINANCE 
be plellsed to state; 

(a) whether it is a fact that officers of 
Punjab and Sind Bgnk working jn the North 
are at the same station for ten years and 
morc; 

(b) the numl-er of officers who have 
joined the bank from the North and never 
gone out of their home town; 

(c) whether it is a fact that Punjab and 
Sind Bank authorities have transferred some 
officers out 0 f North/Punjab but they have 
not moved therefrom; and 

(d) if so, the reasons thercf~r ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
J -\NARDHANA POOJARY): (a) to (d). 
A Statement is given below. 

Statement 

(a) The Punjab and Sind Bank have 
reported that the total number of Office'fs 
is 3695. Of these the number of OffiCC.fS 
from North Zone consisting of Jammu and 
Kashmir, Punja b, Himachal Pradesh, 
l:Iaryana and Cbandigarh is J 9S 3 but tbe 
number of Officers' working in the North 
Zone are 1 S 42. Only 2 8 Officers of Punja b 
and Sind Bank out of 1 S 42 Officers working 
in tb~ North Zone are at the same station 
for more than 10 years. 
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(b) Out of th:' total number of 1953 
Officers who joined the Punjab and Sind 
Bank from the North, the number of 
<>meers who have never gone OUl of their 
home town are 69. Most of these officers 
have, however, been rot~ted in the different 
branches/offices of the bank and have not 
continued in the same branch! offi ceo 

(c) and (d). 26 Officers in Scan~ I 
were transferred out of the Nonh Zone to 
other Zones in August, 1985. However, 
on reconsideration of the matter the trans-
fer orders were cancelled to avoid possible 
hardships in dislocation of the academic 
session of their children. 

[Translation] 

SHRI RAM BHAGAT PASWAN: I 
want to thank the hon. Minister for adding 
to my information. He has stated that 
there are 369S officers in Punjab and Sind 
Bank out of whom only 28 officers are at 
one and the same station for more than 10 
years whereas according to the rules of the 
Government, they should n0t have remained 
there for more than 3 ycar~. In this con-
text, I would like to know from the hon. 
Minister whether the officers referred to 
above are the same against whom inquiry 
is going on and who ha'le purchased shares 
in the concerns of Tatas, Birlas and 
Dalmias, etc.,' and whose premises have 
also been raided a number of times? These 
officers have kept crores of rupees in the 
bank lockers. Will the hon. Minister 
kindJy give the detai1s of the outcome of the 
inquiries instituted and action taken against 
them '1 

[Engli~h] 

SHRI JANARDHANA POOJARY: 
This question relates to the transfer policy. 
Now out of 1542 officers of the Punjab 
and Sind Bank working in tbe North ZOlle, 
the bank has transferred 1 S 14 officers 28 
officers are yet to move. They are there. 
Orders have been issued in the month of 
August, for the transfer of 28 officers. Th'ey 
gave representations ~aying that it is in the 
midst of the academic session and be have 
asked the Bank to review the matter in the 
month of April and May' to effect the. 
transfer orders. 

[Translation] 

SHRI RAM BHAGAT PAS WAN : Mr. 
Deputy.Speaker, Si,r, is it a fact that 28 I 

officers whose transfer orders were cancelled 
to avoid disruption of education of their 
children as ata ted in the reply, :are all 
influentjal persons and, there is DO pressure 
from above ••. (Interruptions) 

I want to k.now whether these also 
include officers and employees against whom 
inquiries are going on and if 60" what are 
the details of the report of inquiry and tbe 
action taken against them? 

[English} 

SHRI JANARDHANA POOJARY : No 
pressure will be allowed. About the other 
illegal activies, if the hon. Member has got 
any information, definitelY I will order ao 
inquiry. 

SHRI D .. N. REDDY: In view of the 
fact that many casses of mal-practices by 
bank officials' in general have been detected 
in recent times, will the hone Minister give 
an assurance that no official will stay in one 
place for more than five ye ars and no 
official will be posted in bis home .. town? 

AN HON. MEMBER: Three years, not 
five years. That is the rule. 

SHRI JANARDHANA POOJARY: 
That is the guideline that has been issued 
to all the banks. We have got different 
transfer ·policies. But at the same time 1 
request the hone Members also to co-, 
operate with the Government. Whenever 
somebody approaches them, they sho,uld 
not also. 

MR. DEPUTY·SPEAKER : Sometimes 
Members cannot avoid it. That depends 
on the officials. In genuine cases if they 
approach, what can the Member do ? 

(Interruptions) 

SHRI D. N. REDDY: He is throwinB 
the blame on the Members. 

(Interruptions) 
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SHRI JANARDHANA POOJARY: 
What I am requ.esting is ·this. I am seekins 
cooperation from the hone Members also. 
The guidelines win be implemented as far 
as possible and in some cases where, aa be 
said. injustic is cau&ed .•• 

MR.. DEPUTY·SPEAKBR.: He him-
self ,said that because some delegation came, 
he did not transfer. But if there are genuine 
cases .• • 

SHRI JANARDHANA POOJAIl Y : 
Such cases we have to reconsider. In 
the meantime, I will assure the hone 
Member that, by and Jarge, We have ldvised 
the banks also to implement this transfer 
policy. 

[Translation] . 

SHRI MOOL CHAND DAOA: Mr. 
Deputy-Speaker, Sir, there are ] 50 
branches of -nationalised banks in Chandni 
Chowk employing about one lakh officers 
and employees. All of them want to stay 
at the same station. They have been' work-
ing at one pJace for the last eight or 
nine years. Can the) not be transferred '1 
I want to knoW whether they will be trans .. 
ferred to other stations '1 

[English] 

Circulation of an European Financial 
Magazine Containing Wrong Map or 

India 

+ 
*667. SHRJ 'AMAR ROYPRAOHAN : 

SHRIK.V.SHANKARA 
GOWDA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether copies of a leading Euro-
pean financial magazine - containing trun-
cated map 'of India are being circulated in 
the countr); 

(b) if so. the details thereof; 

(c) whether it is a fact that the outline 
map, spread in a titring across tbe inside 
~ovel' pase and contents pa,e of tllo 

maaazine excludes Dot only the Jammu and 
Kashmir but also aU the North·Eastero 
States: and 

(d) if so, the details thereof and the 
action ,Government propose, to tak.e in this 
regard '1 

THE MINISTER. OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). A 
~tatement is given below. 

Statement 

(a) to (d)' Euromot ey Publications 
Limited, London have a)ongwith their 
December:, 1985 Issue, pub:isbed a special 
supplement of India. This supplement 
contains aD impression C?f India which does 
not show the precise boundaries of the 
country. The publ ishers who were asked 
to rectify the mistake have clarified 
tha t the purported diagram was not intended 
to be a map but rather an artistic 
impression of a stylised rendition of a 
geographical outline of India as a su»..' 
continent, 'They have conveyed their 
apologies and assured us of their good 
faith. 

In the meanwhile the customs autho-
rities have been advised to examine these 
consignment and superscribe all the issue 
with the st~: temen that the maps appearing 
in the issue are neither correct nor 
authentic. 

SHRI AMAR ROYPRADHAN: Due 
to the highly laudatory features in that 
particular magazine, Euromoney magazine, 
you have forgotten everything. They have 
given you gas and you are giving them land 
and cash. It is a tragedy. 

All foreign magazines are expected to 
be, and must be, cleared by the governme~t 
before they are anowed to be circu1ated in 
the country. May I know from the hOD. 
Minister whether it is a fact that this map 
does not carrY the usual stamped statement 
of clearance which is a must be and if 80, ' 
what action has been taken in that regard? 

SHRI JANARDHANA POOJARY: 
nis f:!uroPloney masa zine is a ma.azino 
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from Lqndon. In fact, they "'ave taken 
approval from the Department of Economic 
Affail's of the Finance Ministry for repatriat-
ing the advertisement money which they got 
from India, not for writing any articles or 
for any other purpose. For repatriatinl 
the money, they approached the Finance. 
MinistrY and the approval was given. The map 
has been erroneously published; the Indian 
map has not been correctly depicted. We 
had written to those people and they have 
apologized for that; they have stated that 
it is only an artistic impression; they have 
expressed their apology. 

WRITTEN ANSWERS TO QUESTIONS 

(Translation] 

Smuggling In Bihar 

*660. SHRI KALI PRASAD 
PANDEY : Will the Minister of FINANCE 
be pleased to state: 

(a) whether smuggling has taken place 
more ill Bihar as compared to other States 
during 1984-85 and 1985.86 and if so, 
the reasons therefor; 

(b) whether smuggled goods worth 
about 30 lakhs rUPees and various vehicles 
were seized during two raids by local police 
in Gopolganj in December, 1985 and 
J anuary-F ebruary, 1986; and 

(c) if so,. whether Government propose 
to conduct a high level inquiry in this 
regard and lay details on the Table of the 
House? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FINANCE ,SHRI 
JANARDHANA POOJARY): (a) Smullgl-
ing being a clandestine activity, no 
reasonable estimate of the extent of 

. smuggling through different sectors of the 
Indo-Nepal border is feasible. However, 
the entire Indo.Nepal border, including the 
Bihar sector, continues to be vulnerable to 
smuggling activities across the border as is 
evident from the fisures of seizures furnished 
below: 

Year 

1984 

1985 

1986 

Value (Rat in crorts) 

1.80 

6.08 
. 

(upto February) 
0.70 (provisional) 

(b) and (c). On 31st January, 1986 
the poHce authorities at Gopalganj, in on; 
cast, s~jzed smuggled ganja weighing 7.5S 
tons a10ng with four cars collectively valued 
at Rs. 31.72 lakhs. In this connection, 
four persons were' arrested. Th~ goods 
were taken over by the GopaJganj Customs 
Preventive Unit on 2.3.1986. Further 
investigations are in progress. On comple-
tion on the investigations, appropriate 
action for departmental adjudication and . , 
launching of pr(lf)ecution against the per .. 
sons involved in a Court of law would 
be taken. 

[English1 

Export of Engineering Goods 

*662. SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRI MOHANBHAI PATEL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the actual export of 
enginneering goods during 1985-86 is likely 
to be below the target fixed for the year; 

(b) if so, the details thereof; 

(c) the reasons for the poor export 
performance; 

. (d) the particulars of the countries 
whose goods are selling cheaper in the 
world market as compared to the Indian 
Roods; and 

. (e) the measures proposed to be taken 
to hdp the exporters t~ face competition 
from tl\~~ ~\lntri~s 1 
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THE MINISTER OF COMMERCE 
A~ID FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKAR)': (a) and (b,. 
Accordinl to tbe provisional figures avai. 
lable from the Engineering Export Pro. 
motion Council, export of engineering 
goods during the period Apr if , 1985 to 
January 1986, were its. 8S7 crores as 
against Rs. 930 crores in the correspondi'ng 
period of 1984.8S. The level of exports 
during 1985-86 would be lower than the 
target of Rs. 1750 crores. 

(c) The shortfall in engineering exports 
is, inter-alia, on account of severe competi .. 
tion in international markets, protectionist 
tendencies in some of the developed 
countriest balance of payments problems 
and slowing down of developmental activi. 
ties, in a number of deve10ping countries in 
Asia and Africa; continu ed instability in 
West Asia, high cost of indigenous inputs 
and inadequate production base in some 
areas. 

(d) Our products are facing competi .. 
tion from a number of countries including 
China, Taiwan, South Korea and Brazil. 

(e) To give boost to the exports of 
engineering products, some of the main 
steps taken ar~ :-

(i) A Committee was' set up to draw 
a Perspective Plan and strategy for 

. Engineering Exports under the 
Chairmanship of Shri b. V Kapur, 
then Secretary, Deptt. of Heavy 
Industry, The Committee recom-
mended a two-pronged strategy 
for increase in our expotts, namely, 
continuation and strengthening of 
existing broad "ystem of incentives 
for exI'orts, and selection of a few 
'thrust' industries. and providing for 
necessary p.olicy environment keep-
ing in view the considerations of 
optimum scale of production, 
technological upgradation and 
competition with a view to make 
them internationally competitive. 
The strat egy recommend ed by the 
Committee has been approved by 
the Government. 

(i i) Detailed exercise for drawing up 
production and e~port plans 

for 'thrust' industries are beinl 
undertaken. 

Oii) The Oovernment bas taken a series 
of measures for Uberalisation of 
industriallicensing policy, import 
Policy, with a view to improve the 
technologicaJ base of Indian indus.. 
try 'lnd to increase its international 
competitiveness. . 

(iv) The Cash Compensatory Support 
Scheme has been extended for 
three yean. The new scheme would 
compensate the industry for the 
cascading effect of domestic 
taxation. 

(v) Procedural changes have been 
made in the International Price 
Reimbursement Scheme to enable 
easier disbrusement and the scheme 
has been extended to cover all 
categories of steel, including alloy 
steels. 

(vi) The Import Ex-port Passbook: 
Scheme has been introduced with 
effect from 1st J9nuary. 1986 for 
the manufactureresJexporters with 
a view to provide easy aCCess to 
duty free import for export 
production. 

Rice Procorement Operations In Andhra 
Pradesh by Food Corporation of IDdl. 

*668. SHRI M. RAGHUMA REDDY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Union Government 
have threatened to close down rice procure-
~ent operations by the Food Corporation 
of India in Andhra Pradesh as reported in 
'The Telegraph' of 13 Mach, 1986; and 

(b)· if so, the reasons thereof? 

THB MINISTER. OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) 'Not 10 
Sir. 

(b) Does not arise, 
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luerease in Price of Sugar 

*669. SHRIMATI OEETA MUKHER. 
JEE : Will. tbe Minister of ~OOD AND 
CIVIL SUPPLIBS be pleased to state: 

(a) whether it is a fact that the price of 
sUlar was increased by about Rs. 90/· per. 
quintal durinl the month of March, 1986; 

(b) if ~o, tbe details thereof and the 
reasons therefor; and 

Cc) whether the trend still continues 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHI V SHANKER): (a) to (c). 
The wholesale sugar prices as on 28.2.1986 
in important markets were ranging from 
Ra. 611.640 per quintal. The prices in. 
creased to tbe range of Rs. 630.00 to Rs. 
686.00 pet quintal as on 14.3.1986, 
showing an increase of Rs. 19.00 to Rs. 
46.00 per quintal as compared to the 
prices prevailing as on 28.2.1986. 

THE prices of sugar in open market 
fluctuate from time to time due to variety 
of factors and despite availability being 
adequate to meet the demand, the prices 
at times go up due to seasonal requirement, 
future market expectations, etc. The 
increase in prices was for a very short 
period and there was a significant decline 
in prices from the 3rd week of march, 
1986. Due to larger releases of free sale 
sugar for April, 1986. which were effect-
tive for delivery from 21. 3.1986, the 
prices have declined to the range of 
Rs. 627.00 to Rs. 649.00 per quintal as 
OD 4-4-1986. 

[ Tr4nslationl 

AsseaSRIent of. Assets of Acbarya 
Rajneesh for Income-Tax Purposes 

*670. SHRI KUNWAR RAM: Will 
the Minister of FINANCE be pleased to 
,tate : 

(a) whether any asses~ment has been 
made of the assets of Acharya Rajneesh 
and tho In«;fiap aQ~ forei$n of$:lnis8ti«;>DS 

connected with him for purposel of income-
tax and other taxes, 

(b) jf so, the details thereof; 

(c) the total amount outstanding 
against him and the amount outstanding 
for more than five Years; and 

(d) the steps taken to realise it 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Acharya 
Rajneesh is not assessed to income-taxI 
wealth.tax in his individual capacity. The 
Trust named as "Rajneesh Foundation" is 
assessed to income-tax and wealth.tax. 
The company named as "Rajneesh Founda. 
tion Ltd." is assessed to Income-tax. 

(b) the details of Income-tax and 
Wealth.tax assessments of the trust "Raj. 
neesh Foundation" are as under :-

Assessment 
Year 

1970.71 

1971-72 

1972 .. 13 

1973-14 

1914-75 

t 975.76 

1976 .. 77 

1977.78 

1978 .. 79 

1919·80 

Total income 
assessed 

Rs. 

Nil 

Nil 

Nil 

Nil 

4,57,494 

26,51,590 

44,33,250 

55,88,220 

78,48,860 

Net wealth 
assessed 

Rs. 

1,11,856 

1,37,209 

4,82,5 t'9 
5,65,600 

6,70,514 

16,90,356 

3S,13,012 

56,66,260 

99,43,042 

1,8 S ,S 3,730 
1980-81 1,14,80,330 2,77,60,600 

1981-82 2,14,95,760 4,10,00,400 

1982-83 (-)l,S2 .. 82,129(Loss) Not 
assessed 

The details of the Income-tax assess-
ments of the company "Rajneesb Founda-
tion ~.t~." are as \1n~er :-
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Assessment 
Year 

Incomel Loss 
aSlcsscd 

1980-81 

!9S1-82 

1982-83 

Rs. 

(-) 88,520 

( +) 1,74,410 (Redu-
ced to Rs. Sl,060/ .. 
on appeal and rectifica .. 
tion). 

1,46,968 

(c) Total amount outstanding against: 

(i) The Trust "Rajneesh Founda-
tion : 

(I) Inconle-tax - Rs. 3 t 56,41 ,992 

(2) Wealth-tax-·Rs. 33,60,868 

(ii) Rajneesh Foundatioq Ltd. Rs. 
2,33,911 (Income- tax) 

The amount outstanding for more than 
S years against. 

(:1) The Trust "Rajneesh FoundationH 

(i) Income-tax. Rs. 21,77,905/. 

(ij) Wealth-tax. Nil. 

(b) .l{ajneesh foundation Ltd. Nil. 

(d) In order to recover the oatstanding, 
amounts, the movables includir,g the bank 
accounts and rents receivable were attached. 
The immovable properties of the Rajneesh 
Foundation Trust have also been attached. 
These steps resulted in the recovery of 
Rs. 35,66,862/ upto 31-3-1986. 

[English] 

Reopening of Anglo-French Textiles 
Mills, Pondicberry 

*671. SHRI INDRAJIT GUPTA.: 
Will the M.inistcr of TEXTILES be pleased 
to state: 

(a) whether the ADllo.FreD~h Textile 
Mills in Pondicheny bas been reopened 
and started work in,; 

(b) if 80, since when; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE OF THE 
M1NISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
One section of the Anglo-French Textile 
MiHs, Pondicherry, name1y 'Canvas MiU' 
has been re-opened on 11.3. I 986 and has 
started working. 1 he Ponnicherry Textile 
Corporation Ltd. is carrying out clea~ingl 
maintenance operations in respect of the 
other sections of the miU. 

(e) Does not arise. 

Smuggling (rom Across Pakistan 
Border 

*672. SHRI N. TOMBI SINGH: 
WiJI the Minister of FINANCE be Plea'sed 
to state: 

(a) whether it is a fact that an 
unabated smuggling of narcotics, gold and 
silver is cont inuing from across the 
Pakistan border causing an adverse effect 
on the country's economy and peoples' 
health; 

(b) whether the question of haviog 
greater areas of border under direct 
surveillapce and fencing has been finalised. 

(c) if so, thl! details thereor; 

(d) whether any s.heme has been 
introduced to adlquately reward the 
Sleuths who apprehend such smugglinss; 

(e) if so, the number of persons who 
have bo:en rewarded during the last three 
years indicating the total quantity (with 
value) of goods seized; and 

(f) further steps being considered to 
d·;:al with this menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Reports 
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received 'by the ·Q·overntilent and seizures 
made indicate that Sold and narcotic 
drup continue to be a.nsitive to smullUns 
into ludia aQ'oss the Indo-Pak border. 
.Silver smullliDI across the border has Dot 
bean on any silnificant scale for the last 
two years. 

tb) While areater surveillance ('onti. 
Dues to be maintained on tbe Indo-Pat 
border by tbe concerned Central and 
State Government agencies- there is no 
proposal for fencini of the border. 

(c) Does not arise. 

(d) The Government ha S liberalisedl 

Year 

1983 

1984 

1985 

Number of Govern-
ment servants 

310 

374 

859 

ratiool-Jised the reward policY in March, 
1985. Under the revised scheme,' the 
reward cHgibi.lity of the informers aod 
Government servants bas been raised alike 
from 10 to 20 «Yo of the value of the 
contraband goods seized with'the provision 
for the grant of part of reward immediately 
after the seizure. 

(e) The' numb.er of Government 
servants (includinl from B.S.F. and Police) 
and informers "0 whom rewards were 
sanctioned/paid for effecting seizures in the 
lndo-Pak border teRion during the years 
1983,1984 and 1985 and the value of 
seizures made during the aforesaid period 
arc given below :-

Number of 
informers 

52 

35 

38 

Value of goeds 
seized. (Rs. 

in crores) 

3.84 

5.60 

12.20 + .365 Kgs. 
of heroin.' 

---------_ .. _---"----------------------

(f) The anti-smuggling drive in general 
has been intens,ified in the Indo .. Pak 
border. The Preventive and Intelligence 
machinery of the Customs department in 
the region has been reinforced in terms 
of man-power and equipment. In addition, 
appropriate anti .. ~muggling measures are 
taken in close co-ordination with the 
concerned Central and State GovcI:nment 
authorities. The trends in sqluggling and 
seizures 'made in tbe reglOn are kept 
under constant review for tak ina appro-
priate remedial action as warranted. 

A new Act, namely, "Narcotic Drugs 
and Paychotropic Substances Act, 1985" 
has been brought into fOlce with effect 
from 14th November, 1985, which, inter 
alia, provides for strinaent punjshment for 
drua trafficking offences. 

Study Conducted by the ~ndiaD Cham-
ber of Commerce on trinanee for 

lodultry in Orissa 

SHRI JAGANNATH 

PATTNAIK : Will the Minister of 
FINANCE be pleased to state.; 

(a) whether any study on Finance for 
industry in Orissa has been c(lnducted by 
the I~dian Chamber of Commerce; 

(b) if so, the salient features of ,the 
said study; and 

(C) the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
,MINISTRY 'OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Govern. 
ment have no information in this regard. 

(b) and (c). Do not arise. 

Transrer Policy In NatlonaUsed Banks 

*674. SHRI KESHAORAO PARD HI : 
Will the Minister of FINANCE be pleased 
to state: 



(a) the transfer policy being·· adopted 
in the nationalised banks including Bank 

· of India; and 

(b) whether it is a fact that the bank 
employee,. of the nationalised banks 
transferred or posted out of 'Delhi on 
promotion or otherwise are posted back 
in Delhi after three years"· term ? 

THB MINISTER OF ST A TB IN THE 
MINISTRY OF FINANCB \SHRI 
JANAJlDHANA POOJARY): (a) I be 
nationalised banks, including Bank of 
lndia. have thejr transfer policies, 8S 

provid< d under the service conditions of 
the various categories of the empJoyees. 
The Officers in the nationali ,cd banks are 
liable to transfer anywhere depending on 
the adminjstrative requirement of the 
banks. The clerical staff, however, are 
not normally transferred outs;de the State 
or language area in which they have been 
serving. The members of su bordinat e 
staff als(l are not normally· transferred. 
Government advised the nationalised banks 
in 1982 to rotate their Officers and 
clerical staff after every 3 and S Years, 
respectively. In order to ensure that 
transfers do not lead to dislocation of work 
or create hardship to the employees, Bilnks 
were advised in 1984 to effect transfers in 
a phased manner. 

(b) The Hanks have advised that the 
bank employees of nationalised banks 
transferred/posted out of Delhi on pro-
motion or otherwise are posted back to 
Delhi after three years depending on 
various factors, such as transfe,. policies 
of the individual bank~ availability of 
vacancies, exigencies of work, etc. 

(Translation] 

Setting up or Yatri Niwas in States 
During Seventh Plan 

*675. SHRI DILEBP SINOH 
BHURtA : Wlll the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state·: 

(a) whether Government have decided 
to set up ODe Yatri Niwas in each State 
durios the Seventh Five Year Plan period: 

(b) if so, the time by which Vatti 
~iwa8 is likely to be set up in each State; 
and 

(c) whether keeping in. view the large 
size of Madhya Pradesh, provision for more 
than one Yatri Niwas is proposed to be 
made for it 1 

THE MlNISTER OF PARLlA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H K. L. BRAGAT): (a) Durio. 
the 7th plan period Department of Tourism 
has initiated a stheme for the construction 
of Yatri Niwases to provide accommodation 
to lowfmiddJe income group tourists. In 
the first phase at least one Yatri Niw3S is 
proposed· to be constructed in each Statel . 
UT. This is a joint.venture scheme under 
which the State Government would provide 
developed piece of land and other ancillary 
facilities whereas the construction cost will 
be met by the Central Department of 
Tourisln. 

(b) So far, 20 States/TUs have indicated 
their willingness to participate in this 
scheme and 15 of thenl have submitted 
detailed estimates and blue-prints for. the 
purpose. Funds have already been released 
in the case of "', Slates/UTs during 
1985.86. These States/UTs are- Haryan4t, 
Tamil Nadu, Orissa, Gujarat~ Andaman and 
Nicobar, Islands, Ooa and Delhi. Other 
cases are also being processed. Normal 
construction period for a Yalri Niwas is 
about Ii year. 

(c) The Government of Madhya 
Pradesh bad forwarded a proposal fOfr financial assistance for the construction 0 

a Yatry Niwas at Gwntior. The scheme 
was duly approved. Su bsequently th e 
State Government intimated that theY 

~ . N' t would perfer to have a I atn l'was a 
Indore instead of GwaJior. They were 
requested to forward complete details in-
cluding the site plans/blue-prints atJd esti-
mates etc., in respect of the revised pro-
posal. 1 his will be considered on receipt 
of details from the Stat", Oovernment~ As 
far as the question of providing lUore than 
one Yatri N iwas t,o Madhya Pradesh is 
concerned; it will be considered'subject to 
avilabiJity of funds and inter.se-prioritie&, 
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Installation of Computers in Income 
Tax Department i8 Major Cities 

*676. SHRI SOMJIBHAI DAMOR : 
WiJl the Minister of FINANCE be pleased 
to state! 

(a) whether it is a fact tha t comput el' 
bal been installed' in the Inc\)me Tax 
Department at Mudras, 

<b) if so, the cost of computer and 
from whom it has been purchased; 

(c) whether Department of Electronics 
was consulted before the purchase of 
computer for Income Tax Department at 
Madras and if not; the reasons therefor; 

(d) whether Government are final ising 
the purchase of computers for installa lion 
in th-: lmcome Tax Department at major 
cities; and 

(e) if SOf the det2i1s thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) The cost of computer is Rs 9.90 
lakhs. It has been purchased from MIs. 
Hindustan Equipment Mfg. Co. (P) Ltd, 
Bombay. 

(c) Yes, Sir. a representative from 
National Infotnl'~tics Centrr, Ocr-pt-. of 
Electronics was in the Computer Selection 
Committee. 

(dJ Yes, Sir. 

(e) The purchase of cOlnputcrs (or 
installation in the Incerne Tux Department 
at Calcutta, Bombay and Delhi has been 
finalised. 

[Translation] 

Simplification of Procedure for Grant 
of Loans to Farmers for Purchale of 

Tractors 

*677. SHRI BALWANT SINOa 

R.AMOOWA~IA .. : Will tbe Minister- of 
FIl'IANCE be pleased to state: 

(a) whether Government ba;ve uDder 
consideration a scheme to simplify further 
the procedure to live Joans to tbe farmers 
for the purchase of tractors; 

(b) if so, t-he details thereof; and 

(c) when the scheme is likely to be 
implemented? 

THE MINISTER OF ~TATE IN THE 
MINIS"fRY OF FINA~CE (SHRI 
JANARDHANA POOJARY): (a), (b) and 
(c). A Statement is given below. 

Statement 

The farmers can avail ]oan from 
commercial/cooperative banks for the 
purchase of tractors. These institutions 
provide 'ioar s, for which the refinance :s 
availed from National Bank for Agriculture 
and Rural Development (NABARD) 00 the 
terms and conditions broadly laid down by 
NABARD. 

NABARD has recently Jiberaliscd the 
conditions for Droviding refinance to lending 
insti'. utions for the Joans given to the 
farmers for the purchase of tractors The 
main features of the liberalised tr actor Joan 
policy which has come into force from 
18.3.86 are as follows :-

(a) The maximum repayment period 
.of loan is increased from seven 
years to nine years. 

(b) The condition of minimum land 
holding of 10 acres of perennial 
irrigated land or corresponding 
acreage, as prescribed for -different 
categories of land under State 
land Ceiling Act, is relaxed to 8 
acr~s. 

(c) For Obtaining second tractor loan, 
the minimum digibility period is 
reduced to thn.e years from" 
years provided the borrower has 
r~paid the earli~r loan in fu},~. 
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Trade Talk. wltb ~outh Korea 

·678. SHRIMATI tiaRA 
CHOUDHAkl: Will (he Min'iSt~'r or 
COMMERCE be Plea~ed to s'tate : 

(a) wbetber tbe subject of trad" ex. 
pansior, reduction or adverse baJ!\bCe a'nd 
exports of goods to South Korea was 
discussed with the trade delegation of 
South Korea recently in New Delhi; and 

(b) if so, the details thereof '1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) In the discussions with the South 
Korean Economic Delegation accompanyinB 
their Prime Minister during his 'visit to 
India from 2-5 Marcb, 1986, the Indian 
side urged them to increase their imports 
from India to reduce the adverse balance. 
A number of items of export interest to 
India were indicated. The South Korean 
'team stated that they have decided to set 
up a study Group to identify the items 
which Korea could import from India. 

Harassment or Officers of Customs and 
Central Excise Department or Sllillong 

ColJectorate 

6273. SHRI ANANDA PATHAK: 
Will the Min ister of FINANCE be pleased 
to state: 

(a) Whether Government ha ve received 
any representation from the 'D', 'e' and 'D' 
Groups OfBrers' Association of the 
ColJectorate of Customs an Central Excise, 
ShilJong compJainins about the harassment 
of some officers of the Customs and Central 
Excise Department of Shillon, ColJectorate. 
by some Police Officers of A'ssam while the 
former were performing their official duty; 

'and 

tb) if so, 'whether Government have 
enquired ,into the complaints 8pd taken 
appropriate action 'I 

THE MINISTER. OP STATB IN THB 
MINISTRY OF PINANCE' <SHRI 
JANARDHANA POOJARY): (a) 81ld (b). 
Yel Sir. On receipt of the representationa. 
Chief 'Minister of Auam was reque'sted to 
have the matt er enquired into and initiate 
appropriate disciplinary action alainst tho 
otD.cials' responsible for harassment of 
central, excise officers while discbarainl 
their official duties. Chief Minister of 
Assam has since informed that he bal ,ot 
ttte matter enquired throuah the Division,.} 
Commissioner of the area and that on the 
basis of the report received from the 
Divisional Commission"r, suitable action 
would be taken against the officials found 
guilty of misuse of their authority. 

Opening or Mother Dairy Booths 10 
Super tJazar 

6274. SHRI P. R. KUMARA. 
MANGALAld : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that Mother 
Dairy Booths are being run successfully 
using a concessiona ire system for milk, 
vegetables and fruits; 

(bY whether Government propose to 
extend this system to Super Bazar and 
ensure that at least 1000 such outlets are 
set up within two years' span with necessary 
modifications; 

(c) whether any voluntary conSumer 
organisation has addressed it self to this 
task recently and writr en to Super 8azar 
and Delhi Administration; and 

(d) whether a paper on this subject was 
presented at a recent Fleel seminar held 
at Delhi on 11th February, 1986 and if so, 
salient points tbereof and Government view. 
on the subject ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN1NO AND 
MINISTER OF 'STATE IN THB 
MINIS1 R Y OF FOOD, AND CIVIL 
SUPPLIES (SHRI A K. PANJA) : '(a) The 
MinistrYof Agriculture is of tbe view that 
concessionaire system used by Mother 
Dairy for marketin. mUle tbr0u.1h miHk 
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booths and fruits, and ve,letahlea thr,ough 
retaUs outlots al)pcara to' be working 
satiifectorilY. 

(b) ~No, Sit. 

te) and (d). The resident representative 
of the Consumer Education and Research 
Centre (C'l!R.C) at New Delhi addressed a 
letter only to the O'eneral Manager, Super 
Bazar, New Delhi and not to Delhi 
Administration in which he suggested, inter. 
(llla~ op.:ning of more outlets of Super 
Bazar on concessionaire system as is being 
done by the Mother Dairy for milk, fruits 
and vegetables. Again, at the Consumer 
Business Forum meeting of the Federation 
of Indian Chambers of Commerce and 
Industry heJd at New Delhi on 11 th 
February, 1986 the resident representative 
of the C.onsumer Education and Research 
Centre presented a paper regarding Public 
Distribution system in Delhi wherein a 
similar suggestion was made. The Super 
Bazar has informed that they have consi-
dered the suggestion but have not found it 
feasible for various reasons. 

Supply of Foodgralns to Workers in 
Tea Gardens 

627 S. SHRI PIYUS TIRAKY: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government's attention 
bas been' drawn to the news bulletin "Tea 
India" volume No.8 November, 1985; 

(b) if so, whether it. is a fact that 
Government are .Dot takin, adequate care 
in supplying foodgrains (rice and wheat) 
to the workers a nd their dependents in spi te 
of record production of foodgrains; 

(c) whether the allotment of rice to the 
Tea Gardens bas been reduced to SOper 
cent, if so, the reasons therefor; 

(d) whether tbe essential commodities 
other than rice and wheat are not supplied 
at controlled rates, if so. the rea,ons there-
fOJ; and 

(e) the approximate reqviremer,t of 
rice aod wbeat per month for the tea ,ardon 

employees and their dep-=ndents and tbe 
steps taken or likely to' be taken to meet 
their requirements in time ? 

1'IiE MINISTBR. OF'STATE IN 'I'HB 
MINISTRY OF PLANNlNG AND 
MINISTER' OF STATE IN THE 
MlNISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K., PANJAl: (a) 
Y':I, Sir. 

(b) to (c). MonthlY aI1ocations of wheat 
and rice from the Central Pool are issu ~d 
to the State Governments/Union Territories 
to enable them to implement their public 
distribution system df~ctively. These allo-
cations are meant for the State as a whole 
and the distribution within the State, in-
cluding its coverage and scale of issues to 
the consumers, is decided by the concerned 
State Government. It is for the State 
Governments concerned to orlanise their 
public distribution in the best manner open 
to them and include the labourers in the 
Tea Gardens who are also a part of the 
population in any such scheme of distribu-
tion. 

Delay in Distribution of Imported Sugar 

6216. SHRI K. RAMAMURTHY 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleas~d to state: 

(a) whether the Food Corporation of 
India has not called for tenders for the 
distribution of imported sugar to the 
t. aders during the last two months; 

(b) if so, the reasons therefor; 

(c) whether this unwarranted delay 
on the part of Food Corporation of India 
is likelY to increase sugar prices; and 

(d) if so, the steps being taken to 
avert such a situation ? 

THB 'MINISTER OF STATE IN 
THE MINISTRY OF PLANNlNO AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD 'AND CIVIL 
SUPPLIES (SHR! A. K. PANJA): (a) 
No, Sir. 

(1)) P008 not arise. 
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(c): .. (d),,, D"urio, the montb of 
January" 19:,8:6 the PCI conducted, 25 
auctieae of imported 81188l at 14 contl'el 
in, the COllOb)l. Similarly ia Pcbr .. y 
l' 8 6~ 27 a'uotions o,f im,.ported IUPf wer~ 
coaducted by the FCI at 13, centres. As 
a result of this and other po1i~y measures 
taken by the Government, the supr prices 
in the country are at present ruling at a 
rouonabJ:e lovel. 

Padd, Procurement ia Andaman, and 
Nlcobar 1,laDd, 

6217. SHRl MANORANJAN 
BHAKTA: Will the Minister of FOOD 
AND CIVIL SUPPJ,.,IES be pleased to 
state: 

(a) whether it is a fact that in the 
Union Territory of Andaman and Nicobar 
Islands, rice and ·paddy procurement is 
done by the Supply Department; 

(b) if so, whether procurement has 
started in the year 1986; 

(c) the names of Centres that have 
been opened therefor; 

(d) whether instructions have been 
issued that only raw rice should be pur-
chaKd and that no purchase to be made 
below 100 maunds; 

(e) if so, the reasons therefor; 

(f) whether it is also a fact that rice/ 
paddy purchased by the Supply De,part-
ment in such procurem.ent centres arc 
collecting 2 tiS extra apinst each maund 
of rioe/paAdy; 

(I) if 10, the. reasons therefor; 

(b) whether payment for such procure-
ment is not made on the spot and farmers 
~vc to n;lD from pillar to post for setting 
their~payment; and 

(i) if 80, the reasons therefor" . 

THE MlN,ISTER. OP STATE IN ~B 
MINISTRY OF PLANNING AND 
MINISTER Of STATB IN TJIB 

MlNlS1R y. "OF FOOl) AND CIVIL 
SUPPLIES <SHRI A., K.· PANJA). : (a) and: ' 
(b). Yes Sir. 

(0) The Centres are reported to be 
located at: (1) Dialipur (2) Kaliabat 
(3) Maya Bundar (4), Harjoas ... 
(5) Kadamtala and (6) Uttara. 

(d) and (e). The, Union Tordtory 
administration has reported that boilc;d 
rice is' not SCnerally procured because it 
is not acceptable to consumina public 
when distributed through the fair price 
shops. However, whatever 'l~aDtity of 
raw rice has been offered by the cultivator 
on v.oluntary basis, has been accepted ia 
the procurement centres provided they 
conforms to the specifica tion prescribed by 
the Governnlent of India .. 

(f) No such incideat, bas been reported 
to us. 

(8) Dots not arise. 

(b) and (0. No, Sir. However, there 
was a probJem of liquidity in Dillipur 
centre which was reported to be resolved 
subsequently. 

Modernisation Programme 01 NTC 
(WBABO) . 

6278. SHat H. N. NANJE GOWDA: 
Win the Minister of TEXTILBS be ple.ltd 
to state: 

(a) whether it is a fact that moderni. 
sation programme of mills under NTC 
(WBABO) limited, Calcutta and NTC (U.P.) 
Limited, Kanpur have not rClistered any 
imprl)vement in tbe matter of implementa-
tion of proll'amme; 

(b) whether technical winp of both 
the subsidiaries have failed to let the 
civil works ex.peditiouslY completed due to 
their own failures and to stall new equip ... 
menta to increase the productivity and 
production; 

(c) if so, tbe detail, or civiJ worb 
propoaed and completed ia eacb uail, 
value-wil' "urlnI lb, Ja~' ~" ~ 
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aloo& with the value of outstandinl Jobs 
to' be stin executed; and 

(d) the further action proposed to be 
taken to cooperate with the appointed 
contractors to let the ba)ance jobs 
quickly executed? 

THE MINISTER OF STATB OP THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) There 
bas been considerable improvement in the 
implementation' C'f the approved plan of 
modernisation of the units under NrC 
(WBABO) and NTC (U.p) Implementa-
tion in mc (WBABO) bas reached R.s. 
31. S 6 crores as against the total sanction 
of Ra. 39.87 crores. SimilarlY in NrC 
(UP) the implementation has reached 
R.s. 23.08 crores as against the total 
sanction of Rs. 23.12 crores. 

(b) and (c). But for uncontrolable and 
extraneous factors, civil construction pro· 
ject. taken up on hand have been/are 
beina com1)leted in due course of time. 
As a result of modernisation, these mills 
have sbown a better performan{;e in 
production and productivity. No fresh 
proposals for new civil works have been 
made during the last three years in respect 
of the mills under NTC (UP) and NTC 
(WBABO). 

(d) The subsidiaries have initiated 
action to expedite compl etion of pending 
civil construction jobs through contractors 
or departmentally. 

Development of Horsley Hills in 
Andbra Pradesh 

6279. SHRI S. PALAKONDRA. 
YUDU: Will the Minister of PARLIA. 
MENTAR.Y AFFAIRS AND TOURISM 
be pleased to state : 

(a) whether there is any proposal to 
develop Horaley hills in Andhra Pradesh 
as a major tourist rel,pet; and 

(b) if so, tbe details tbereof'1 

" '. THB MINISTER. OF PARLIA· 
,,:' . MBNTARY APFA11tS AND TOURISM 

(SHBI H. K. L. BHAGAT) :, (a) and <b>. 
; " (,~ \ I ' ., "1' ','1,', ', •. ',.:.\,' "I, 

The Central Department of TouriMD to 
consultation with the State Government 
baa identified 30 centres of tourist impor.' 
tance in Andbra Pradesb including Horlley 
Hills which are to. be developed in a 
pha~ed manner with tbe . combined resour. 
ces ·of State, Centres and the private 
sector. 

The Department of Tourism hal Dot, 
received any project proposal from the 
State Government for the development of 
Horsley Hills as a tourist resort'. 

Tenure of Directors of Karar Vysya 
Bank Ltd., Karur 

6280. SHRI BASUDEB ACHARIA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Banking Regulation Act, 
1949 as amended in 1983 stipulates 
tha t tenure of Director of Bankinl 
Company will be restricted to eight years; 

(b) whether Reserve Bank of India 
(R.BI) has evolved methods to ensure 
that all banks both nationalised and 
private, do follow the aforesaid rule; 

(c) whether one of the leading 
private banks in Tamil Nadu, namely, 
Karur Vysya Bank Limited, Karur has five 
Directors on board who have completed 
eight Years, in violation of the above 
provision; 

(d) whether RBI had advised tbe 
said bank to reconstitute the Board in 
accordance with the amended provision; 

(e) whether Karur Vysya Bank has 
complied with the above advice ~f the 
RBI; 

(f) if not, 'the reasons therefor; and 

(I) the steps taken or proposed 'to be 
taken by the &BI to enforce the rule ? 

THB MINISTER OF ST ATE IN THB 
MINISTRY, OF FINANCE (SHRI 
JANARDHANA .POOJ,ARY) : (a) and (b). 
Ip tenn, of Sect iQI\ 10·A of the Bankins 
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I.eaulatiotl Act, J 9,49.. amended by th~ 
BaoldDI L.lWS '(Am·endment) ,Act, 1983, 
DO director -of a bankina companY. other 
than its Cbai.lDlllor whole time director, 
&hail bold office continuously fOf a period 
excecdina eilbt years. 

Reserve Bank of India (RBI) has repor-
ted that it has advised aU the private sector 
banks to comply with the above provhio1l8 
of the Banking regulation Act both in 
letter and spirit_ The term of office of 
diroctors on the Boards of the 20 nationa. 
lised banks, State Bank of India and its 
seven subsidiaries is regulated under the 
relevant provisions of their respective 
statutes. 

(c) to (g). I t has been reported by 
the RBI that in the case of Karur Vysya 
Bank Limited no director is holding office 
continuously for more than 8 years in 
contravention of the law. However, four 
directors 00 the board of the Bank who 
had ceased to bold office in terms of tbe 
provisions con tained in the Banking R.egu· 
lation Act, 194:1 bave been subsequently 
reinduet ed to the board. RBI has advised 
the Cbairman of the Bank to persuade 
these four directors to step down. 

[Translation] 

Industrialists Held for Financial 
. Irregularities 

6281. SHltI SIMON TIOGA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that many 
industr iatists of the country have been held 
by Government on charges of tax evasion 
and other financial irregularities during 
last three years; 

(b) if so, the details in this relard; and 

(c) the steps proposed to be taken by 
Government to punish those GOvernment 
Officers who are involved in these cas"CS ? 

THE MINISTER-OF STATE IN THB 
MINISTRY OF FINANCE (SHill 
JANAR.DHANA POOJARY): (a) to (cl. 
Tbe information the extent possible· ia 

Wrlltfll ~",.,", 5 4 " . 
::l 
r. 

beiOl collected and will be laid 00 the~; 
'fable of the House. ::\. 

[English) 

Proposal to ~et up 8 New Institute of 
Sagar'TeelJoolo1Y 

.. ~ 
;," 

6282. PROF. NAllA,IN' CHAND ,~ 
PARASHAR: Will the Minister of.'i 

. FOOD AND CIVIL SUPPLIES ,be .:;, 
pleased to state : 

i· 

(a) whether it is a fact that tbere is .~ 
only one institute of its kind namely ir 
National Sugar Institute, Kanpur (Uttar I;: 
Pradesh) which prodlWes tra:med SUlar~, 
Technologists and Sugar Engineers to ~D Ii 
the sugar industry as a wbole; ~ 

(b) if so, the Dumber of Suaar { 
Technologists and Sugar Engineers pro- :':' 
duced by this Institute durin, the last .'. 
three academic years, year-wise; 

!~ 

(c) whether the number of Susar ~ 
Technologists and Sugar Engineers trained ,ii 

in a year is sufficient to man the vast ": 
sugar industry; and l 

~~ 
,(d) whether there is any proposal·~ 

under the consideration of Government toi 
set up a new institute of Sugar Tecbno·J: 
10KY ? (~ 

, ~:I: 
,:if 

THE MINISTER. OF STATE IN THE:t: 
MINISTRY OF PLANNING AND.}: 
MINISTER OF STATE IN THE'!! 
MINISTR Y OF FOOD AND CIVIl~I;:1 
SUPPLIES (SHRI A. K. PANJA) : <a>':1 
The National Sugar Institute, Kanpur if .', 
the only Government Institution in tbt 
country to train Sugar Technololists Inc 
Susar Bnaincers for the SUlar IndustlY. 

(b) :-

1983.84 
1984·85 

1985.86 

Sugar TechnoJo-
sists 

Sup.r Enli-
neers 

65 6 
60 11 

(inCludioS one (includiol tbre 
foreianer) foroipcrs) 

59 11 
(including one (i.ociudiul one 

foreianer) foreiloer \ 
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('C) 'It wOUld nat be feasl bJe to expect 
the central Government to' fully meet the 
requirement· of trained p:!rsonnel. The 
Contral Government's effort will have to 
be supplemented by the Suga r Industry and 
the State Governments on .their own. 

(d) The approved 7th Plan outlay of 
the Department of Food does not include 
:8ny provlsion for establishment of a new 
Sugar Institute. 

Power. of Customs. Central Excise 
-aad Gold (Control) Appellate Tribunal 

6283. SHRI SALEEM I. SHERVANI: 
Will the MINISTER OF FINANCE be 
pleased to state: 

(a) whether it is a fact that Customs, 
"Central Excise and Gold {Control) Appell. 
ate Tribunal does not enjoy powers to take 
action against Excise and Customs autho· 
rities for contempt of the Tribunal and the 
Departmental authorities keep on flouting 
the o~ders of the Tribunal; 

(b) whether it is also a fact that the 
Department instead of a biding by the 
decisibns of the Tribunal and accepting 
them. gracefully, advises Government 
to go in for appca I to the Supreme 
court thereby entering into the' old jargon 
of litigation; and 

(c) if so, what is the advantage of 
having such a high power T I ibunal 1 

THE MINISTER OF STATE IN THE 
MTNISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) The 
Customs, Excises and Gold (Control) 
Appellate Tribuna) does not have any 
independ~nt power to punish for· its 
contempt. It can refer to the High Court 
any instance of non.compliance of its 

Year Exporters 
(Value in Rs: 
Crores) 

orders. No such iDstanco of 1ererence to 
,Higb Court by the Tribunal ba$' been 
brought to notice. The orders 'Of the 
Tribunal are carried, t'ut by" the Depart. 
mental authorities. 

(b) and (c). The relevant provisions 
of the Customs Act, 1962 aDd the Central 
Excise and Salt Act, 1944. live the dahl 
of appeal in the Supreme Court botb'to 
the Departmental authorities and, the 
aggrieved parties. Having regard to the 
merits of each case, the Department had 
filed appeals involving only a limited 
number of issues, in 466 cases, as on 
38.12.19 8 ~ t as against the disposal of 
over 9000 appeals by the Tribunal durins 
the period (rom January, 1983 to 
December, 1985. 

Export of Engineering Goods and Rate or International Inflation 

6284. SYED SHAHABUDDIN : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the ,:aiue of engineering goods eX· 
ported during 1982-83, 1983-84, 1984-85 
and 1 () 85·86 at constant prices taking into 
account the rate of internatjonaJ inflation; 

(b) whether the export of engineering 
goods has been falling or rlslng assa 
pe~centage of the total export; and 

(c) whether the export of engineering 
goods has been rising or falling in rea] 
terms during the lust fOUl years, if so, the 
inter-annual rate thereof 7 

THE MINISTER OF COMMERCE 
AND FOOD, AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c). 
The value of exports of engir.eering goods 
and their share in the total exports during 
the last four years is as follows: 

'._ .. "_M __ .... _______ 

% share of Engg. % rise (+) 
exports in total fall (-) 
exp~rts 

~--' -'--------_ ....... 
1982.83 1250 14.2% + 19.5 
1983.84 1170 11.9% - 6.4 
1984.85 1300 11.2% + 11.1 
April '8S 935 - 8.3 
Feb. fg6 

Export figures takioa into account tho international rate ~f ioDation are:8ot·avaiJable .. 



Inerease ID Pardaaliag Power 01 People 

6285. SHRI PRAKASH V. PATIL : 
Will th" Mhlister of FINANCE be pleascd 
to state: 

(a) whether any assessment has been 
made to find out how tbe purchasin.s P9wer 
of the people has been increasing over the 
ycars; 

(b) if 80, tbe details thereof; 

(c) how this progress is reflected 
amongst the agriculturists, industrial workers 
trading community and those in Oovern. 
mert service; 

(d) wbether Government are 4iatisfied 
with the progress; and 

(e) if not, the steps being contemplated 
to further improve this situation' 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (5 HRI 

JANARDHANA POOJARY): <.) to (c'). 
Tbe Per Capita Net National Product (at 
factor colt) 01 197 O~ 71 priee, is the indi-

, cator of~the purchasing power of the, people. 
The data on per capita NNP for the year 
19.50-51 to 1914-85 are Shreo . in the 
statement below. It may be seen that the 
per capita rec,z income increased from RJ. 
466.0 in 19 50·S ( to Rs. 71 J.S in 1984-8S. 
The estimates of per capita NNP are not 
complied separately for different catelOriea 
of the people such as agricut turists, indus-
tdal worken et c. 

(d) and (e). The increase in the capita 
income or the purchasing power of the 
people reflects the impact of economic 
development as well as growth in popu-
lation. Tbe country is committed to 
planned economic: growth. Tbe stratelY 
and targets are out in successive Five Year 
Plans. Government's late't approach is 
incorporated in the Seventh Five Year PJan 
1985.90 which lays special emph9sis on 
food, work and productivity and aims at 
an average annual growth rate of S per cent 
in GOP. 

Statement 

Per Capita Nt:1 National Product 01 Faclor Cost at J 970-71 Prices 

Year 

1950-51 

1951·52 

1952-53 

19:5 3.54 

1954 .. 55 

t 955·S6 

t 956.51 

1957.58 

1958.59 

'19S'9~60 

J 960-61 

1961·62 

Per Capita NNP 

2 

466 ;466.0 

468.1 

475.8 

491.8 

'00.1 

501.1 

524.8 

5-03.3 

534.2 

532.3 

558.8 

563.9 

(Rs. 0.00.) 
Year Per Capita NNP 

3 4 

1967 .. 68 587 .. 3 
1968.79 589.1 

1969.70 612.6 
1910·1J 632.,8 
1911-72 626.6 

1912.73 '603.4 
1973-74 '621.3 
1974 .. 75 611.0 
1'975-76 «563.5 

"1976 .. 77 652 • .1 
1977-78 694.7 

J '\ 

,191,8~1' 1J1.() 



APRiL i 1. i986 

_,,_ ----------------------------------~------------------ ---------

1962.63 

1963·64 

1964·65 

1965-66 

1966.67 

@Quick Estimates. 

2 

559.8 

576.4 

607.8 

5S8.8 

551.5 

Compen •• tloD Claimed for' Export of 
Poor Quality Tabacco 

'286. SHRI AMARSINGH 
RATHAWA: 

SHRI CHIN1AMANI lENA: 

Will the Minister of COMM'ERCE be 
"leased to state : 

(a) the quantity of tobacco exported 
during the last three years, year-wise and 
the names of the countries to which export 
was made; 

(b) the value of the export made during 
the said period; 

(c) whether it is a fact that .here is 
decline in the export of tobacco during 
1985-86, if so, the details thereof and 
reasons therefor; 

ld) whether it is a fact that some 
countries have claimed compensation for 
poor quality of tobacco exported to those 
countries during the said pet iod, if. so, the 
details thereof; 

(e) whether any responsibility has been 
fixed therefor; 

(f) the agency through which the ex. 
port was made; and 

<I) the steps beina taken to check the 
quality of tabacco before shjpment to pre. 
vent such lapses in future ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 

3 4 

1919-80 66'4.7 

1980·81 699.5 

'1981·82 719.S 

1982 ... 83 72 t.O 

1983-84 161.0 
1984-8S@ 171.5 

(SHRI P. SHIV SHANKER): (a) and (b). 
The quality and value of Unmanufactured 
Tobacco exported durjng the last three 
years was as follows : 

Year Qty. 

1982-83 93.8 

1983·84 90.0 

1984·87 74.'1 

Qty. in 000 Tonnes 
Val. In Rs. Crorcs 

Value 

204.41 

181.05 

157.8 

(Source ,: Tobacco Board, Guntur). 

The main countries to which Tobacco 
was exported during the above period are 
USSR, U.K., Japan, Soudi Arabia, Egypt, 
Algeria, Bulgaria, Netherlands, China and 
Belgium. 

(c) The ex-ports durins 1985.86 are 
likely to be of the order of Rs 160 crores. 
The small decline in In.Ha's share in world 
exports is primarilY attributable to growing 
anti-smoking campaioDs in the Western 
World affecting their import requirements 
and competition from other exportinl 
countries. 

(d) to (f J. There were no quality 
complaints if' respect of fobacco exported 
durin. the lalt three yean. 

(,) 1 be steps being taken by the 
Agricultural MarketiDI Adviser. to cheCk 

.', , 



, CHAITaA<lt J ,t~90' (SAKA) 

the quality of Tobacco .before tbipment 
includo atri'ct vililance on qualitY,COIlvol 
uncler 'Aamark\ intcoaivo inspeoti'DD of 
T Ob9«. Packasea, in the ports. IUl'Prise 
inspection at., all} stales of qulity, .CQDtJ'8l 
launching of lep) prosecution wltenev'er 
neceslarYetc. ", . 

A~ 

No .... TraD •• etloD of OrclfaarJ Baakl,.. 'f , 

BUline •• by Calcutta-Ba.ed Brancbes 
of GriadlaYI Buk 

6287. SHRI ANIL BASU: Will the 
Minister of fINANCE be p leased to state : ' 

(a) whether the Orindlays Bank P.L.C. 
recccntly taken over by ANZ, has IOUaht 
permission of Reserve Bank of India Dot to 
transact any ordinary bank.ina business being 
undertaken for lon, time namely inventory 
of current account, saving account fixed and 
sbort deposit account etc. in their two biS' 
branches at 29 N.S. Road and 31 Chow-
rargee Road, Calcutta; and 

(b) if so, the details thereof .,' 

THB MINISTER. OF STATE IN .THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Reserve Bank of India (RBI) has reported 
that the Grindlays Bank p1c had intimated 
RBI vide its letters dated 31.1.86 and 
4.3.1986 tbat as a part of Bank's re. 
organisation plan to improve the efficiency 
in customer service. it proposes fo transfer 
the work re'atin, to currenta ccouots; 
savinss bank accounts, fixed deposit account. 
and loan/advances/overdrafts acCOUJ;l.tl from 
its branch located at 29, Netaji Subhasb 
Road, Calcutta to its main brancb located 
at 19, Netaji Subhash Road, Calcutta. This 
according to the bank, would not cause 
any incoDvenience to itl present customers. 
RBI, has reported that it is exa.miniol the 
question wbether tiia would iDfrmae the 
licenainl or other requirement •• 

RBI has further reported tbat it is Dot 
aware of any move on the part of tbe 
Grindlay. Bank pIc for ~ot, trattta,ctini 
ordinarY' bankio. bushiest at I its ',branch , . , 
located at 31, Chowranlee Road, CalCUtta. 

, , ..... 

Determiutlo.'O( Qaaat .. of Reser .. :" 
MODe, 

~ , ,', 

the Millister of fINANCE be plcased to 
state: 

fa) whether in pursuance of tbe 
•• uraace'I;\,oo in the latest Uaioa Bu •• 
\~t Govennent will determine the q~a
tum of reserve 1110ne), in consultation with 
the Re •• ve Bank of India, an), acdOD baa 
been initiated; 

(b)' jf 40. the details thereof; aDd 

(c) "if not, when it will be done aDd 
when the results are likely to be made 
known 1 

THE MINISTER OF STA1B IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) No 
assurance has been liven in the 1986-87 
Union Bud,et, in respect of the determina-
tion of the quantum of relerve money. 

(b) end (c). Do not arise. 

Cotton Monopoly Scheme 

6289. SHRI KAMLA. PRASAD 
SINGH: Will the Minister of TBXTlLe 
be pleased to state: 

(a) whether it is a fact that the llaw 
Cotton Monopoly Procurement Scheme of 
Maharasblra has been round runaina into 
losses; 

(b) if'so, to what extent; 

(c) the steps Union Oovemmeot have 
taken to etl'eot improvement in the schem.o. 
and 

(d) whether Oovemment propole to 
start Cotton Monopoly Procurement Scheme 
tbrouahout \h,-,couDtry ? 

THB MINJSTBll OF STATE IN TItS 
MlNlSll\Y OF TEXTILES (SHill 
KHURSKJD AJ.AM KHAN): \8) apd (b)_ 
n. iQformatioD relatiol to profit/lo • ..:ma .. 
the Mono~r Cotton Procurement SCMmc 
is as under: ' 



Cotton Year 

",'981,,*3.1 

, .' '~8'2 .. 83· 

1983-84 

1984.8~ 

1985 .. 86 

Net profit/Loss 
+ 

(-) Its. 46.34,OOfOIt 

(-) Rs. tU1~01 Crate •. 

(+) Rs. 1 7.81 Ctorea 

(-) RI. 60 00 Crores 
/, (Provisional) 

(-) Rs. 170.00 Crores 
(Provisional) 

-------_._'_ ... ---------' , .. -._--- ,-" ...• _--

(c) The Scheme is under review by the 
1J.ieo Government. 

. (d) No, Sir. 

Misuse of Ac1'(,soee Licence by Silk 
Es.perter. 

6290. SHR.I MADAN PA.NDeY: 
Will the Minister or COMMERCE be 
pleased tQ state : 

, ", (a) whetlaer it it a fact that nnmber of 
.f,:aIt ers kave been reported to have 
imported raw silk and have not fulfilled 
their export obligations under Advance 
Liceosinl Scheme; 

(b) It so, the steps taken 8.ain&t the 
defaulters; and 

(c) the steps proposed to be taken to 
restrict the import of snk yam required by . 
the exporters to the quantity they have 
~"ortett ubCIer Advanee Licensiaa Scheme 
of Import Pass Book Schemo as d\lty free 
replenishment, to avoid the possibilities of 
defaults 'I 

THE MINlSTStl OP COMMBRCB 
AND' FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKBR.)': '(a) Yes, 
Sir. 

(b). The steps to be talen aa'mlt sudl 
cW~t'tetS h~ve now be~n Jllado man~'l.to". 
a.u4'a.e incorporated in Pa;a 29'of'Aoppen-
dix 19 of Im:porl.Bxport POHcy ('/('1. I), 
198'·88, 

,(.' Tho import ,of! aUk yarn' is atrea"", 
reltrided·,"a'· the Input,lou 1put norms for tho 
norma f()I~ tllO hnPGrt of dutJ'-fne IUk ,.. 
ba:v., , been PleacritJed under Ihe Alvance 
Liceacina/lmpo,rt .. Export Pl." Book ScbclM' 
in coftsulatioD with the Teclmical authoritiot 
concerned. These norms 'l1re baaed 08' the 
actual quantity of .ailk yam required for 
'expor,t productiea. ' 

Concesslonal FinaDee fr"m Internatloaal 
Fiaanclal Agency, 

6291. SHRI BRAJAMOHAN 
MOHANTY Will the Minister of 
FINANCE be pleased to state: 

,( a) the amount of Financial assistance 
including concessional final1ce from inter-
na tional financial asency received by India 
durin, 1985-86; 

(b) whether it is less then the previous 
year's amount of alSistallcc.; 

. (c) if 80, the r~ason8 of such reduction 
and details thereof; 

(d) whether it is a fact that Chinese 
sharing of loans has created difficulties for 
India; 

(e) whether the world Bank's appre. 
, ciatioD of .Indian perfonnan,es is creating a 

favourabl., atmosphere tor more financial 
assiWtance from the international alenciea; 

(f) ir 80, tbe details thereof; 

(.) whetber it is a fact tbat tome· su,er 
powers are opposio., our ei«ts for D)Ore 
fiuanoiaJ lISailtance ja some of the inter-
national ageam •• ; aDd 

(b) if' 80, the details thereof? 

THE MINISTER OF STATE IN THE 
M.1NiSTR. Y OF FINANCE (SHR.l 
JANARDHANA. POOJAR Y) : (a) and (b). 
n... World BaIl~ (iroup UtltctDaUenal 
Development Associatioa and International 
Bank for R.econstruction and Development) 
,taVc .approv"" BiDaae;ei auiltaJlCo "'\lnt· 



ina to US I 2066 1 mHlion, so far in tbtir 
current fisQJ year (1st 1u,]y t 9 8' to 30th . 
June 1986) as against a total asaistapce of 
US $ 2346.9 million in tho Piscal year 
1985. As 'asistance for 8011)e more pro-
jects ia expected ,to be sanctioned beforo the 
close of the nl'cal year on 30th June 1986, 
there is no reason to expect that the total 
a8si.tanco' in fiscal year 1986 would be Jess 
tb.an that received in FY,1985. ' 

(c) Do~s,not arile. 

, (d) Commitment of IDA credits to 
India which was approximately 40 % of 
total credits to all countries up to the 
World Bank's fiscal year 1981. has gradually 
come down to 22..2 % in fiscal year 1985 
due to various factors, including Chinese 
sharing of loaos. 

(e) and (f)., The World Bank bas in its 
annual 1985 R.eport' inter-alia underlined 
the strona claim on concessional flows of 
bilateral and multilateral aid of the South 
Asian countries includ;ng India. 

(g) and (h). CountrY allocations, of 
IDA funds are made by the Ex.,cutive 
Board ' of' the Word Banlt and the manage-
ment of IDA within the framework of the 
total resources available and havil1S,regard 
to the competing claims of the different 
countries. 

Tea Companies under Foreign Management 

6292. SHRI CHINTAMANI lENA: 
Will the Minister of COMMER.CE be 
pleased to state: ' 

(a) the number and names of tea estatoa 
in the countIY which are still under the 
management of som_e foreian companies and 
in private sector; 

(b) whether there is any proposal to 
take 'over these estates to nationalise this· 
trade; and 

(c) if 'so, the Iteps taken by Government 
in this repro ? . . 

THE MINISTER OF COMMBRCB 
ANn POOD AND CIVIL SUPPLIBS 

. (SH~ P. SHIV SHANKER.): (a) to (c). 
None of the companies which are outaidt 
India but are re.itteted under Section 592 
of the Companies Act. 1956, lor bavinl 
established place of business in India ope-
rate any tea plantations. 

However, baaed on the readily available 
data, there are 21 PEllA companiea in the 
field of tea plantations owninl about 151 
tea estates. 

There is no proposal for take over of 
such estates or nationalization of this 
trade. 

'ExpansicD of Trade Tiel with New Zealaad 

6293. SH.R.t RADHAKANTA DIGAL: 
Will the Minister of COMMBRCB be 
pleased to sta te : 

(a) wh:thcr Government have taken 
steps to expand trade ties with New 
Zealand; 

(b) if so, the items by which Indo-New 
Zealand trade relations are proposed to be 
expanded; and 

(c) the detail. thereof? 

THB MINISTBR OP COMMER.CB 
AND FOOD AND CIVIL SUPPLIBS 
(SHaI P. SHIV SHANKER): (a) to (c). 
The New Zealand Minister for Oversea 
Trade and Mai'ketin& vis visited India durio. 
Feb-March, cS6. Durio, bis meetiog with 
the Commerce Minister jt was aarced by 
both sides that India aDd New Zealand 
should enter into a trade all'eement for the 
establ ishment of an institutional mechanism 
for trade expension and regular review of 
bilateral trade. Items of export interest 
to both the sides and areas for co-operation 
were also discussed. 

[TrlJllsIDtlon] 

ProBlOtloD of DO ... dc To.l .. 

6294. SHRl MOOL CHAND DAGA : 
Will'tbe 'Minister of PARUAMBNTAlty 
APFAlllS AND TOURISM be pleased to 
atato : ' 



(al' whether dtale.tie tourilm bas bo. 
e_ou,qed with a view to brm,liol about 
the economic development of backwar4 
aroa., and to promote Dational intep.tion; 

. (b) if so, the steps taken in this relard 
durinl the Sixth Five Year Planj 

Ce) the name. of the backward areas in 
tbe country where steps for promoting 
domestic tourism were taken by his Ministry 
and the details of the steps taken; and 

(d) the Dumber of tourists who availed 
of tourism facilities in the country durit:g 
the Sixth Five Year Plan. ? 

THB MINIStER OF PARLIA-
M1!NTARY APFAIRS AND TOURISM 
(SHRI H. K. L. BHAGA:T): (a) Yes, Sir. 

(b) and (c). During the Sixth Five 
Year Plan the Department of Tourism has 
taken up various schemes for improvement 
of the infrastructure of places of tourist 
i.portanee. Tbe~ includ e construction of 
Porest Lod.ses in National Parks/Will Life 
Sanctuaries, Youth Hostels, Tourist Bunga-
lows, Yatrikas (Dharamsalas). Master 
Plans were prepared for places of national 
importance like Lalit gid, Udaigiri, Kbanda-
~ri, Kushinagar, Sravasti, Fatehpur Sikri, 
Brajbhoomi and Mewar Complex etc. Funds 
were also made avails ble for providing 
trekkina equipment, boats, at various 
places as well as for promotion of fairs and 
festivals and flood lighting of monuments 
of national importance. 

. Allo the Department has requested 
State Tourism Corporations to run cheap 
pack_lei for domestic tourists and a .num-
ber of the Corporat,ions are already runniDl 
such packale.. I.T.D.C bas also Jaunthed 
several attractive packaaes. 

Practically all the Wild Life Sanctuaries 
and a large number of National Monuments 
for the development of which Department 
of Tourism has taken substantial steps, are 
located in relatively bal.ckwarcl areal of the 
countrY. Thit hal obviOUSlY contributed· 
to the economic development of such 
areal. 

(4) Tbe. Department of Tourism do not 
compile data retatin. to tOe tourism faCi-
lities avalled by the touriltl in. VriOUI part. 
of the country. 

Proposal to Abolilb Private MaDalemeDt 
of Fair PrJee Slao.,. 

6295. SHRI C. SAMBU: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(8) whether there is any proposal to 
take over the distribution system of essen. 
tial commodities by Government themselves 
and run the fair price shops by livinl 
employment to the unemployed in the 
country and abolish the running of fair 
price shops by private dealers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE iN THE 
MINISTRY OF PLANNING A NO 
MlNISTBR OF STA TE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : <a) No, 
Sir. 

(b) Does not arise. 

Revenue EarDed from Tourism ID KerBI. 
darla,1985 

6296. SRR.I K. MORANDAS: Will 
. the Minister of PARLIAMENTAR.Y 
APFAtRS AND TOURISM be pleased to 
state : 

(a) the total revenue from tourism 
duriol198S; 

(b) the total income earned from 
Kerala; and 

(c) tbe total amount beinl liven to 
Kerala durinl t 986.87 for tbe development or towll81 , 



THS MINISTBR. Of 'PAltLiA· 
MENTAllY APPAlkS AND TOUlUSM 
(SHRl R.. K. L. 8HAGAT) : (a) Tilo 
estimate of roreilD excban,o earning from 
~ouriam tor tbe year 1985 is not),et a.vail. 
able from the' Reserve Bank of India. As 
for revenue from domestic tourism, no 
information is beiDa compiled preeentJy. 

(b) The Stato/plaeo .. wis. estimlttl of 
carninls from tourism are Dot beins made. 

(c) The Department does not allocate·" 
runds &tatc-wisc. Ilather it provides 

',Central assistance to various' tourism 
development projects submitted by the 
State Governments based on the merits of 
the"projects, irler-se priorities and availabi. 
lity of funds with the Department. 

Scheme for Exploitation of Tourist 
Potential of Garb",al Hills 

6297. SHRI DINESH SINGH: Will 
the Minister of PARLI AMEN TAR. Y 
AFFAIRS AND TOURISM be pleased to 
state whether Government have prepared 
any scheme for developing tourism in the 
Oarhwal hills which contain most important 
mountain pilgrimage places in the country ? 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAOAT): The Depart-
ment of Tourism has taken up the following 
Ich~mes received from the State Government 
for development .of tourism in the region : 

(i) Accommodation and restaura.nt 
facilities at Auli .. Josbimath.' 

(ii) Ski lift for development of winter 
sports at Auli.Joshimath. 

(iii) Provision of trekking e~ulpmeDts. 

(iv) In cOClultation with the State 
Government, 7 centres have been 
identified for development in a 

phaled manner throuab the 
combined resources of tbe Centre, 
Stato aDd Privati lector. 

In addition the Bhartiya Yatti Avas 
Vikas Samifi, a registered lociet)' ia Pro-
pOlinB to constructed Yatdkas at 10m. 
places of pilarim importance in the OarhwaJ 

'liiUs. 

D. A. to Central Goyer_eat Employ .. 

6298. SHRI KALYAN SJNOH 
SOLANKI : Will tbe Minister of FINANCE 
be pleased to state : I, 

(a) the percentage decrease in value of 
Rupee from 1 January 1913 to 1 January , 
1986, year-wise; 

(b) the number of D.A. in.talments 
released to Central Government emploYee. 
from 1 January 1973 to 1 January 1986, 
year-wise. 

I;~ 
(c) the exact neutralisation below Rs. ~ 

400 ba.sic pay, below Rs. 700 basic pay" ':"I;~ 
and below R.s. 1200 basic pay allowed to i 
Central Government employees throush !i~ 

iii released DA instalments against increased ~ 
cost of livins and decreased value of :r 
rupee with etfect from I January 1973 to 
1st January 1986, year.wise; and 

(d) the number of DA iMtaJ.menta due 
to Central Government emploYees but un-
pa id till date ? 

THE MINISTER OF S'tATB IN THE 
MINISTRY Of FINANCE (SHRt 
JANARDHANA POOJAR Y) ': (a) to (c). 
The information is given below Statrmentl 
It II and III relpective)y. 

(4) NU. 



71 Wrltt." AIIl1Vi,,, 

St.t .... t I 

71N Prrw"r.,. lll-C',as,IDeclhle in the J'1Iz". D/·RfIIJe. from J 97 J to '198.6 . 

-
All India Consumer Pricc Index Cor industrial Workers 

(Bale 1960-100) (For tho month 'of January) 
Year Index Value of Percentage I~crea8e (+)/ 

(For January)' Rupee * Decline (-)Over the Year 

1 2 3 4 

1913 210 47.62 paise ---
1974 264 31.88 paise -20.S% 

1975 326 30.67 paise -19.0% 

197' 298 33.56 paise + 9.4% 

1977 307 32.S7 paise - 2.9% 

1978 325 30.77 paise - 5.5% 
1979 332 30.12 paise - 2.1% 

1980 371 26.95 paise -10.5% 

1981 411 24.33 paise - 9.7% 

1982 459 21.79 paise -10.4% 

1983 495 20.20 paise - 7.3% 

. 1984 543 17.16 paise -12.1 % 
1985 S88 17.01 paise - 4.2% 
1986 ... 629 15.90 paise - 6.5% 

* Measured as the reciprocal of Consumer Price Index for Industrial Workers. 

No • .". instalment 
of DA/ADA 

1 2 

1 

2 , 
Dearneas 3 
AUo_AIlee 4 

S 
6 

Statement II 

Averase CPl 
Numbera on 
which DA/ADA 
became due 

3 

208 

216 
224 
232 
240 
248 

Date w.e.f. which Date (s) on 
DAf ADA instalments which order 
fell due. regarding Brant 

of DAt ADA ins-
talments were 
issued by Gavt. 

4 

1 •• 5.1973 

1.8.1973 
1.10.1973 

1.1.1974 
1.2.1914 
1,4.1974 

s 

21·11·1973 

6·12.1973 
''''3.1974 
3-4-1974 
6.8·1974 
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1 2' 3 • 4 S ----..-.. ...,._ --
7 256 1.6.1974 I, 
8 264 1.7.1984 I 30-1-1915 
9 27~ 1.9.1974 I 
1 280 1.10.1974 I 2 288 1.11 1974 
3 296 1.12.1914 I 4.9·1975 

Additional 4 304 1.2.1915 
Dearness 5 312 1 3.1975 1 
Allowance 6 320 1.1.1978 18.4.1978 

7 328 1.12.1918 9.4 .. 1979 
8 336 1.8.1979 4.10-1979 
9 344 1.11.1979 25.3·1980 

10 352 1.2.1980 16-6-1980 
11 360 1.5.1980 2-8-1980 
11 368 1.7.1980 3 .. 10-1980 
13 376 1.9.1980 6-1-1981 . 
14 384 1.12.1980 6·4.1981 
IS 392 1 2.1981 14·'·1981 
16 400 1.4.1981 21-9-1981 
17 408 1 6.1981 20 .. 11 .. 1981 . 
18 416 1.8.1981 I 19 424 1.10.1981 . I 23 .. 3-1982 
20 432 1.11.1981 I 
21 440 1.1.1982 I 
22 448 1.4.1982 27·7 .. 1982 
23 456 1.6.1982 7 .. 10-1982 
24 464 1.~.19_82 I 

II 13-4-1983 
25 472 1.12.1982 
26 480 1.3.1983 

\ 21 488 1.5.19'83 22-9 1983 
28 496 1. 7.1983 
,29 504 1.8.1983 
30 51.2 1.10.1983 21 .. 5.1984 
31 520 1.11.1983' I 
32 528 1.1.1984 I 
33 536 1.2.1984 I 

I' 15.9.1984 
34 544 1.4.1984 J 
35 S52 1.6.1984 I 36 560 1.8.1984 

I 19-1.1985 
37 568 1.11.1984 t 
38 576 !1.t.19lSS 30·4-1985 
39 584 1.5.1985 2·9"1985 
40 592 ~1.8.198S 

16·1 .. 1"986 
41 600 ~ .• 11.198S 
42 60s 1 .. 1.1986 .28-2 .. 1986 --Note: Consequent on the index ~veralc 'CaIrn, below 312 points in April,. 1976 th" 

5th inatalmoot of Additional D.A. ",alfwithdrawn with effect from 1.10. 1976', 
As tbe Index Avera.e subsequently increased 'beYond 312 pointl.in August, 
1977, the 5th instalment of Additional D.A. was restored. from 1.9~1977~ . 
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()peahaa 01 forel.a ,Ixcb.... U.it. 01 
Ilel ... 8 •• k of ladl. ID North Ketal. 

6299. SHRI MUL1.APPALLY RAMA .. 
CHANDRAN : Will the Minbter of 
FlNANCB be pleaaed to atatc: . 

(a) the Dumber of "a,Dcbes/units of the 
R.eserve Bank of India that were opened 
since January 1, 1985 and locations 
thereof; 

(b) whether Governmont proPose to 
open a fareian exchange unit of the Reserve 
Bank of India in North KeraJa; and 

(c) if so, the details thereof? 

THE MINISTER OF STATB IN lHE 
MINISTRY OF FINANCE (SHRI JANAR.-
DHANA POOJAR Y) : (a) Reserve Bank of 
India (RBI) bas reported that it haa not 
opened any new office after 1.1.1985. 

(b) At present an office of the Exchange 
Control Department of the RBI is function-
ing in Cochin having jurisdiction over the 
entire State of Kerala. There is no pro-
posal ~t present under consideration of the 
RBI for opening additional office of Ex .. 
change Control Department in Kerala. 

(c) Does not arise. 

Closore of Showroom of National 
Textile Corporation at Alleppey 

6300. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of TEXTILBS 
be- pleased to state : 

(a) whether there is any move to close 
down the ,bow room of the National Tex-
tile Corporation at Alleppey; and 

(b) if so, the reason. thereof "1 

THB MINISTER. OF STATE OF THE 
MIN I STR Y OF TEXTILBS (SHRI KHUR. 
SBID ALAM KHAN) : (a) and (b). Perfor. 

,mance of this showroom hal been reviewed 
Measures to improve ita viability iocludinl 
its shiftinl have been COftsldered. However, 
DO final decision hal beoa taken to cloae 
tbit Jhowroom;' 

Sad.., up of S,1_18. Mill ... Maha,-
ra.btnJ 

6301 &HRI R. S. MANS.: Win the 
Mini.&ter of TEXTILES be 'pleased to state: 

C a) whether it is a fact that Govern • ., 
ment o,f Maharasbtra have liven approval 
for the settin. up of 19 units of 'piDniq 
mills in that ,tate recently; 

(b) if so, whether these are Dot beiDa 
sct u,P due to 8hortal~ of funds; and 

(c) if so, the action UnioJl Goveroment 
propose to tako in tbis relard ? 

THB MINISTER OF STATB OP THE 
MINISTR. Y OF TEXTILBS (SHRI KAVa. 
SHID ALAM KHAN) : As per information 
made a vaila hIe by the Maharasbtra State 
Cooperative Spinning Mill. Federation, 
Government of Maharasbtra had approved 
the setting up of nineteen spinning mUls is 
that State. 

(b) and (c). In view of the adequate 
spinning capacity already existillg in the 
country, no new units in the cooperative 
Sector are proposed to be financed by the 
Central Government durinl the Seven1h 
Plan period. 

Graat of House Rent AlJont\ee to 
Central Govern_at employees of 

Pat~kottai in TamU Nadu 

6302. SHRI S. SINGARAVADIVEL: 
Will th.e Minister of FIN A ~CE be pie.sed 
to state: 

(a) whether it is a fact tbat the requcat 
of the Contral Government employees work. 
ins in Pcttukkottai tOWD, Tamil Ne&.l for 
tbe 8J'&ot of hOUle reDt allowance is nClaU, 
ved on the ground that the po.pulatioQ of 
the town was less than '0,000 as per the 
census of 1981; 

<It) i.f so, whether it is a fa4:t that tho 
popuJation of Pattu,kkottai was 5J,IQO as 
per 1982 Census recorda on' the \)a&il of 
which the Central Government employees 
d ..... Wit; 
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(c) whether it is a fact that HRA is 
&ranted to Central Government employees 
in Karaikal tOWD which was bavins less 
than 5Q,OOO population in 198~1, with ·effect 
from lit April~ 1984 on the subsequent 
incluaioD of new areas to it; and 

(d) if so, the reasons for not taking 
the population of p~ ttukkottai in the year 
1982 into account for grant of HRA to 
the employe~l? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The 
classification of various cities!towDS for the 
purpose of grant of House Rent Allowance 
to the Centra)' Government employees is 
done on the basis of their population 8S 
reflected il1 the decenn ial census figures. 
In such clasgification no post-census/mid-
term increase in population is taken into 
account. According' to the last decennial 
Cen8us of 1981 the population of Pattu .. 
kkottai is 40,484 which does not make it 
qualify for classification as a 'e' class city 
(lowest classification) for BRA purpose as 
for such classification a minimum popula .. 
'tion over SO,OOO is required. 

(c) and (d). Consequent on the addi. 
tion of some new areas in Karaikal Muni .. 
cipality limits w.e.f. 1-4· J 984 by Govern-
ment of Pondicherry order of March, 1984 
the 1981 Census p0l)ulation of reconstitu-
ted K.araikal municipality exceeded 50,000. 
Accordingly it has been classified as a .,c' 
class city for payment of HRA to Central 
Government emplope~8 posted there. Such 
consideration do not seem to exist the case 
of Pattukkottai. 

Review of Essential Commodities Aet 

630l. SHRI D. N. REDDY: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to s~ate : 

(a) whether a consumer-oriented trade 
policY has been uraed by the Federation of 
Indian Chambers ard Commerce and Indus-
try a8 reported in the 'Hindu'tan Times' of 
20 March, 1986; 

(b) jf so, Government's rca~tion tberoto; 
" . 

,(c) whether a review of Essential 
Commodities Act for rationalisation has 
been proposed. if so, Government's res-
ponse; and. 

(d) whether a similar cJarification of 
rationalisation has been sought for imple-
mentation of Prevention of food Adultera-
tion Act '1 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES <SHRI A. 
K. PANJA) : (a) No. Sir. 

(b) to (d). The question does Dot arise 
in view of (a) above. 

Expansion Programme of FeI 

6304. SHRI K. PRADHANI : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pI eased to state : 

(a) whether the Union Oove11'ment have 
permitted the Food Corporation of India 
to increase its authorised capital from Ra. 
4 SO crores to Rs. 1000 crores in view of 
its buge expansion plan; 

(b) if so, the broad outlines of the pro-
posed expansion programme of the FCI; 

(c) the action beiDI taken to build 
necessary silos and to provide mechanical 
handling facilities at ports and organise 
bulk transportation; and 

(d) whether any god owns or storage 
accommodation are proposed to be cons-
tructed in Orrisa also by the Food Corpora-
tion of India in its expansion proaramme ? 

THB MINISTER .OF STATE IN THE 
MINISTlt Y OF PLANNING AND MINI-
STER OF STATB IN THB MINISTilY OP 
FOOD AND CIVIL SUPPLIES (SHlU A. 
K. PANJA) : (a) The . authorised capital of 
the PCI has been increased to Provide for 
conversion of existinl Government loan. 
into equity and to provide fundi for the 
constructions of aodOWD. in tbe form of 
equil1 onl1 ti"om the )'oar 1985·86. ~', 
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increase does Dot involve any additional 
out-Io of funds to, FCI. 

(b) -In view. of answer to (a) above, 
does Qot arise. 

(c) As of DJW, there is no scheme with 
the FCI to construct SilOB and to provide 
mechanical handling facilities and oraanilc 
bulk transportation of foodgrains. 

. ~d) Yes, Sir. A capicity of 15,000 
tonnes i. at present under tonstruction by 
the PCI in Orissa. 

Demand for Seven Days Working in 
Banks 

630S. SHRI BANWARI LAL PURO. 
HIT: Win the Minister of FINANCE be 
pleased to state: . 

(a) whether the National Convention of 
the Indian National Bank Employees Cong-
ress (INBEC) has demanded that Banks 
should operate on all the Beven days of the 
week; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJARY) : (a) According to 
the information made available by Central 
Bank of' India, Central Bank Bmployees' 
Union, Bombay affiliated to All India Cen-
tral Bank Employees Congress <Indian 
National Bank Employees Congress-Indian 
National Trade Union Congress) released 
one circular on 29.3.1986 to their mem..; 
bers informing that the national convention 
of Indian National" Bank Employees Cong. 
ress held on 21st March, 1986 at New 
Delhi ha. passed one resolution ursing 
upon the Government to keep tha banks 
open for all the seven days whereas the 
employeea could wQrk for 5 days a week 
by rotation. 

(b) In view of tho service conditloDs of 
the bank employees contained in various 
Ita,tutory provision. and in Tribunal Awards 
and Bipartite Settlement in this r'lArd, it 
lDay not be feasibl., to make the banks 
:f\lQction OJ! aU . 8~Ven d8:l'~, in tb, week., . 

. Import of Clo, .. 

. ~306. PR.OF. ,P. J. KUR.IBN :. Will the 
Mlnlster of COMMERCE be pleated to 
atate : 

<a) whether Government have imported 
cloves during 1985.86; 

(b) if so, the quantity imported. 
. . . 

(c) whether import haa brouaht doWD 
the price of cloves which bas resulted in 
Joss to the ,rowers; and . 

(d) if so, tbe steps beiDa taken to ensuro 
remunerative price to the Fowers? . . 

THB MINJSTBR OF COMMBRCE 
AND FOOD AND CML SUPPLIES 
<SHRI P. SHIV SHANKBR) : (8) and (b). 
Statistics relating to the quantity and value 
of import of various items have been com-
piled so far upto 1982.83. Data reJatiDI 
to quantity of Cloves imported durin. 
1985·86 is not available. 

(c) and (d). The prices of cloves are 
showing a downward trerd. Government 
is considering varjous measures to lafe. 
guard 1 he interest of arowers. 

Open ian or Branches of Nationaliled. 
Banks in Naslk (Mahara.lbtra) 

6307. SHRI MURLIDHAR MANE: 
Win the Minister of FINANCE be pleased 
to state: . . 

(a) the total number of branches of 
nationalised and other. bank. opened in 
Nasik in Mabarashtra during ! tho Sixth 
Five Year Plan period; and 

(b) the number of branches of nationa. 
lised and other banks proposed to be 
opened at Nasik durinl the SeveDth Five 
Yeat Plan period , 

THE MINiSTER. OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAllPHANA POOJARY): (8) R.esCl'Ve 
Bank of India (RDJ) has reported that 
durin, Sixth Five Year Plan 1. c. from' Apnl 
1980 tQ Mar~ 1985, '8 brancbes of 
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commercial banks wtre opened in Nasik 
District, Mahrashtra. . 

(b) The aim of branch licensing poliCY 
'for the Seventh Five Year Plan period i c. 
1985.90 is to achieve a coverage of 
17,000 population per bank offic'e in rural 
and semi-urban areas of each block. The 
policy also aims at filling up of spatial gaps 
with a view to ensure a bank office within 

. 10 Kms. from each village. Licences for 
openjng of additional bank offices would be 
granted by RBI in the light of the objectives' 
set ou t in the current branch licensing 
policy for the period 1985·90 and on the 
basis of the' potential growth centres for 
opening bank offices to be identified in 
terms of the politY. As such, no quantita-
tive target has been fixed for opening bank 
oftices in district Nasik durini the Seventh 
Five Year Plan period. 

Representations from Go,ernment 
Employees of Mahe for Payment of 

House Rent Allowance 

6308. SHRI K. P. UNN1KRISANAN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a number of representations 
,have been received from Government em-
ployees. of Mahe (Pondicherry Union 
Tegitory) for payment of House R.ent 
Allowance; and 

(b) if so, the action being taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : . (a) and (b). 
Government ba"e been receivinl numerous' 
representations for grant of House Rent 
Allowance to Oovemment employees posted 
at Mabe. Under the extant orders staff 
workinl in aerodromes, meteorlogicaJ 
observatories, wireless stations and other 
Central Government establi,hments within 
a distance of 8 Kms. from the periphery of 
the municipal limits of a qualified city can 
allo be allowed BRA at the rates admis-
sible in tba t qualified city subject to pro-
duction of DeCessary dependency certifica te. 
Mahe itself beinl a municipal area does 
not qualify for arant of HRA under this 
provision. In view of the pOliti on the 

request· for &rant of .HKA to Government 
employees at Malic could not be accepted. 

OpeniDl OraD OfBee orSTe at 
Bhubaneshwer 

6309. SHRI ANANDI CHARAN DAS : 
Will the Minister of. COMMERCE be 
pleased to state : 

(a) whether State Trading Corp"ration 
has a·greed in principle to open an office at 
Bhubaneswar to facilitate transaction of 
imported edible oil in Orissa in view of the 
fact that oil conf.umption is higher in this 
area; and 

(b) if so, whom STC proposed to open 
office at Bhubaneshwar ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SaRI P. SHIV SHANKER): (a) and (b). 
S.T.C. is canying out an in-depth appraisal 
of lifting of adible oil by State agencies in 
Orissa and exports from this area. Arrange-
ments to open a sub· branch office will 
depend on the result of this exercise. 

Amount Recovered from the Raids duriDg 
1985-86 

6310. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the reported improvement 
in the tax raids of the Union Government 
during the year 1985·86 has not resulted 
in any paring of its bud,etary deficit for 
1985·S6; .. 

(b) if so, whether these radis boosted 
·the States'recejpts from the divisible out-
lay and has broadened their budgetary 
deficit to close to nil; 

(c) if so, the main reasons for D,ot 
bavina any effect OD the budgetary deti~it; 
and 

(d) the total amount recovered from 
the raids conducted uptil now by Govern-
ment both in cash and kind ? 

THB MINISTER OP STATE IN THE 
MINISTRY· Of FINANCE <SHlU 

• 
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JANAltDHANA POOJAllY): (al· to (d). 
The information to the extent pos&ibJe is 
beinl collected aDd will be laid on the Table 
of the HOUlt. 

Report on Aspects bf Black Money 

6311. SHRI C. JANGA REDDY: 
Will the Minister of FINANCE be pleased 
to atate : 

(a) whether Government have studied 
and considered the report 'Aspects of Black 
Money in India'; and 

(b) the reaction of Government thereto 7 

THE MINIS1ER OF STATE IN THB' 
MINISTR Y OF FINANCE (SHRl 
JANARDHANA POOJAR Y): (a) and (b). 
Yes, Sir. The suggestions on which action 
was to be taken by the State Governments 
and other Ministries have been br:.lught to 
their notice for consideration. The thinking 
of the Government on other poin ts is 
reflected in the Long· Term Fiscal PoliC)' 
which was placed on the Table of the 
House during the last Ses$jon and the 
Finance BiU, 1986. Action is being taken 
for implementing some of the suggestions 
accepted by the Government. The sugges-
tions on which action has already been 
taken include, inter alia. libcralisation of 
Summary Assessment Scheme and stepping 
up of searches and prosecutions. The 
revenue collections have shown upward 
trend as a result of the mea&.lres taken. 

Collection of Sales Tax, Central Sales 
Tax, and Income Tax . . 

6312. SHRI C. K. KUPPUSWAMY : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Sales Tax, Central Sales 
Tax and Income Tax are t>eing collected in 
full in all the States uniformly within the 
financial year; , 

(b) whether it is a fact that in some 
States, Sales Tax colection is allowed to be 
in heavy arrears while income 1'ax and' 
Central Sales Tax collections are made in 
full without allowing them in arrears at the 
end of eat::h financial year; 

(c) wbether it .is a fact tbat iu lome 
~tates~ Income Tax and Central Sales Taa 
are in arrears whil~ SaJes Tax is collected 
promptly within the tinanclal yoari 

(d) the steps proposed to be taken so 
far in this ,reprd for adoption of uniform 
procedure in all the States for eoUcaioD 
of taxes; and 

(e) the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Revenue from Sales Tax and Central Sales 
Tax has been assigned to the States under 
the constitution and any information about 
Sales Tax/Central Sales Tax is available 
only with the State Oovernments. Income 
Tax is payable by way of advance Tax, 
self assessment, tax deducted at source and 
regular assessment and every effort is made 

, to collect tbe Income Tax to the maximum 
possible. 

(b) No, Sir. 

(c) There are arrears of Income Tax in 
aJl States. 

, (d) and (e). Does not arise. 

Efrect of Conceasions on Disclosures of 
Concealed Income 

6313. SHRI K. RAMACHANDllA 
REDDY : Will the Minister of FINANCB 
be pleased to state : 

(a) whether it is a fact that some con-
cessions in tbe form of amendments to 
section 213 .. A and other provisions of the 
Income Tax Act are in the offing; 

(b) whether these amendments facilitate .. 
disclosure of concealed incomes by those 
assessees who has already availed of the 
concession; 

(c) . whether these amendments enlat1e 
the discretionary powers of the Income Tax 
Commissioner; and 
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(4) the rationable behind thes"c 
uanaes ,. 

THE MINISTER Of STATB IN THE 
MIN lST ll. Y OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) _No, 
Sir. There is no proposal in the affins to 
provide any concession, in the form of 
amendment to section 213 A and other 
provisions of the Income-Tu Act. 

(b) to (d). Do not arise. 

[T,,,,,,latlon] 

,IDe, Imposed on Bank of Madurai for 
CODnlving ID IUegallmport of Steel 

6314. SHRI VISHNU MODI: Will 
the Minister of FINANCE be pJeased to 
state : 

(a) whether attent'on of Government 
bas been drawn to the news-item captioned 
"Bank. per 3S lakh rupye jurmana" (Bank 
fined B s. 3 S lakhs) appearing in 'Navbharat 
Times' or 17 February, 1986; 

(b) if so, whether it it a fact that 
Government had given permission to certain 
firms to import steel without enquiring as 
to whether the company is fictitious or is 
carrying on its business in accordance with 
the rules: 

(c) if 80, the number of ~tee.l firms 
liven import Heen ces in 1984·8 Sand 
1985-86 with details thereof; 

(d) whether Government have imposed 
fine to tbe tune of lakhs of rupees on the 
Bank of Madurai fOT t;onniving with a 
business man in illeaal import of steel; 

(e) if so, the names of the concerned 
officers asainst whom action has been taken 
80 far; 

(0 whother Government propose to 
tal.e Itrinlcnt steps to reaulate imports 
keepinl in view this case; 

\1) if 10, the details tbereof; and 

(b) if not, tho roaaool there-for" . ' , 

THB MINiStER. -OP'STATB IN TltB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA."" POOJARY) (a) Yes, 
Sir. ' 

(b) The information is being collected 
and to the extent available' and permissible 
under the statutes will be laid on the Table 
of the House~ 

(cJ Particulars of all import licences, 
where issued, are published in the 'Weekly 
Bulletin of Import' Licences, Export 
Licences and Industrial Licences', copies of 
which are available with the Parliament 
Library. 

(d) and (e). Bank of Madura Limited 
had opened a few letters of credit on 
behalf of ODe Shri Vinod Kumar Didwania 
a deallr in steel items. The Collectar 
of CustonlS~ Madras on grounds of 
violation of Customs Act, 1962 had 
adjudicated the cases in 'respect of these 
transactions and ordered confiscation 
of the goods imported under section 111 
(d) of the Act. Since the ~upposed importers 
had not come forward to clear the goods, 
the Conector of Customs, Madras allowed 
the same to be redeemed by the Bank of 

. Madura Limited as joint holder of the 
import licences on redemption fines totalling 
to Rs. 11akhs. However, the Customs, 
Central Excise and Gold (Control) Appel. 
late Tribunal enhanced the total fine on 
Bank of Madura Limited from Rs, 7 lakhs 
to Rs. 3S lakhs. The Bank has filed a 

. writ petition against the orders of the 
Tribuna) and has obtained a stay orders 
from the Madras High Court. 

Reserve Bank of India has advised the 
Bank (If Madura Limited to look into tbe 
matter and fix staff accountabiJity for tbe 
irreaularities/omissions and to place the 
matter before its Board of Directors. 

(f) to (b). The information is beiDl 
collected and to the extent available and 
l)ermissible under the statutes will be laid 
on the T.ablc of the House. 



(B",'I'~) 
Propos.. to Provide Cash Credit to 
Aadhra Ptaclelh Government and Chil 
Supplies Corporation Ltd. of Aodhra 

Pradesh 

6315. SHRI .B. AYYAPU REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whethet' Government of Andbra 
Pradesh requested the Reserve Bank of 
India to provide cash credit to the State 
Government and the Civil Supplies Corpo-
ratit-D Ltd. of Andhra Pradesh on the 
valuation of the stock at the· procurement 
cost instead of issue price in view of the 
special circumstances prevailing in Andhra 
Pradesh OD the ground that the issue pri ce 
was the subsidised price; 

(b) whether tbe RBI is insisting on 
providing cash credit only on the basis of 
the issue price even through the procure-
ment price is much higher than the issue 
prioe; 

(c) whether Union Government have 
been requested to ad ~ise the RBI to pro-
vide cash - credit to Andhra Prad"esh Civil 
Supplies Corporation Ltd., on the basic of 
procurement price; and 

(d) the reactioin of Union Government 
to the rtquest of Government of Andhra 
Pradesh? 

THB MINISTER OF STATE IN THE 
MINISTR. Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
·Sir. 

(b) The request of the Government 
of Aodhra Pradesh was examined by the 
Reserve Bank of India and the State 
Government was advised that in accordance 
with tbe eastablished norms, stock food-· 
grains, for the purpose of bank credit should 
be valued at the cost of procurement or 
issue price whichever is lower. The State 
Government was given time by RBI upto 
the end of March, 1986 to undertake 
necessarY correction in the valuation pro-
cedures. 

(c) and (d ~~ The question of rood 
credit OD· the basis of valuation of stocks 

was taken up with R.eserve Bank of India 
who bav~ not favoured any thaoae. 

[Trarislo tlon) 

Cases of LIC'S Staff Pending In Supreme 
Court/Hiab Cou,rtl . 

6316. SHRI SATYANARAYAN 
PAWAR: Will tbe Minister of FI~ANCB 
be pleased to state : 

(a) the reasons for delay in boldinJ 
final round of talks by the life Insurance 
Corporation of India with its Class-iI 
employees (Development Officers) in 
furtherance of the talks started in October. 
1985 to reach a settleDlent with them; 

(b) the difficulties being faced in 
reaching a settlement with Class-II emp-
loYees particularly when similar agreement 
had been reached with Class-I officers, 
Class-III and Class-IV employees throuah 
deliberations; 

(c) the number of caSes relating to 
service conditions of CJass-II Officers of 
LIe pending hearing in different High 
Courts and the Supreme Court and number 
of cases in which verdict has already been 
given; 

(d) whether the LIC has started 
implementing the verdicts liven by the 
courts; and 

(e) if Dot, tbe reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). As a result of discussions, the 
Management of Life Insurance Corpora •. 
Hon of India bad with the representatives 
of Class-II employees (development 
Officers), proposals were recived from 
the Corporation for effecting the revision 
or pay and ::ltber terms and conditions of i 
service. Further discussions aJso took 
place on 22.3 1986 on some fresh 
proposals made by the emploYees, which 
on receipt from Life Insurance Corpora .. 
tion, wilJ also have to be kept in view t() 
arrive at a final decision. 



The revision of pay scales etc. of the 
Development Officers is closely related 
to the '~work norms" according to which 
the Development Officers are suppos~ to 
work within stipulated COlt ratios for 
being eligible for letting their emoluments 
accordi~1 to their pay scales. The principle 
of work nornlS bas been cba!1-!nged by the 
Development Officers and case s are pend· 
ing in'v Prious courts. 

(c) The number of cases relating to 
service conditions of Class·II Officers of 
LIC pending bearing in the Supreme 
Court is two and in the High Court~ is 
101.2S cases of individuals, in which 
the High Courts have already given verdicts, 
were dismissed. 

(d) Yes. Sir. 

(e) Does not aries. 

[English] 

Exemption of Customs Duty on cel'tain 
Scientific Ins truments 

6817. Dr. A. K. PATEL: Will the 
Minister of COMMERCE be pleased to 
atate : 

(a) whether the import of scientific 
instruments which are not manufactured in 
India, is allowed to Government research 
and educational institutions without pay .. 
ment of customs duty; 

(b) it' so, the incentive for developing 
the same indigenously; 

(c) whether 'Customs Duty Free' 
import of the ir components to the indi .. 
lenous manufaclurers is allowed; and 

(d) if not the reasons therefor 1 

THE MINISTRE OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(LHRI P. SHIV SHANKER): (a) and (b). 
Yes Sir. Only Government researth and 
educational institutions are permitted to 
import instruments without payment of 
duty. The policy for the import of instru-
ments by others is highly restrictive and as 
such the indisenous industry is adequately 
protected. 

(c) and (d). Import of capital IOCds, 
connected raw materials and components 
are eligible for concessional essessment of 
duty under 'Project Imports'., 

Export of Iron Ore to Japan 

6318. S'HRI VIJAY N. PATIL 
Win the Minister of COMMERCE be 
pleased to state : 

(a) whether there has been any 
increase in export of iron ore to, Japan 
during 1985 .. 86 in comparison to 1983-84 . 
and 1984.85; 

(b) if so, the detaiJs of prices obtained 
during 198',,86 and whether that plices is 
less in comParison to previous year; and 

(c) if so, the reasons for less price in 
1985 .. 86 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SARI p_ SHIV SHANKER.): {a) Yes, 
Sir. 

(b) and (c). . MM Te's prices for 
1985-86 for export to Japan for BoBadilla 
fines ~as 26.23 US Cents and for Baila-
dilla lumps was 30.73 US Cents per 1 % 
of FE FOB per DLT~ Prices of iron ore of 
all oher grades and sectors for export to 
Japan are generally derived from above 

·prices keeping in view other relevant 
factor~. Prices obtained during 1985-86 
were higher by 2.2 % in cases of iron ore 
lumps and 1.42% in case of iron ore 
lines compared to prices obtained in 
1984-85. Compared to 1983-84, how-
ever, these prices were Jess as these had to 
be determined on the basis of international 
market prites of tron ore during 1985.86. 

{Translation] 

Destruction of Rats 

6319. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state : 

.(a) whether it is a fact that the 
number of rn ts in the country is Six times 
more tha1;l the human population.; 
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(b) wbotlter major portion of aaricu}'" 
tura1 ,roducts in the country is eaten by 
tbet' rats; and 

(c) the steps taken or proposed to be 
taten in futur·e to check increase in the 
populations of rats ? '"" 

THE MINisTER OF STATE IN 
THE MINISTRY .OF PLA~NINO AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
and (b). No systematic/comprehensive 
studies have been carried out'to estimate the 
number of rats and the quantum of agricul. 
tural products eaten by them. 

.<c) The Ministry bas undertaken 
resear~h and development as also extension 
work to control rats so as, to minimise 
losses to stored foodgrains. 

The research and development work 
is done at the Indian Grain Storage Insti-
tute and includes (1) the testing of several 
rodcnticides for their efficacy, (jj) deve-
lopment of rodentidde mi~tures and 
(iii) testing of bait preferences, keeping 
in view the safety and quality of such 
atains for human consumption. 

The extension work is carried out 
through 1 7 Central Save Grain teams 
located in different parts of the country. 
Tbe Centra.l teams organise demonstrations 
and training in selected villages in order 
to propagate rat control measures like 
destruction of rat harbourages, trapping, 
and use of rodenticides and fumisants. 

The Food Corporation of India and 
Central Warehousing Corporation also use 
ra.te poisons to control rats wherever 
neceaaary. 

[English] 

Reduetlo.s. in ForeigD Equity by Multi-
National Drua Companies 

6320. SHill HARI KRIS}:INA 
HASTIt.I: Will the Minister of 
, , ~.~ 

INA NCB be pleased to ,tat,,· : 

(a) whelher it is a fact, that multi. 
national drug companies while redllcin. 
the equity, disposed of th:eir shares in a 
separate manner among Indi'an share-

. holders; 

(b) the names of the multinational 
drug companies which reduced the foreisn 
equity from 1978 onwards; and 

(c) the percentage of shares given to 
financial institutions and Indian share .. 
holders separa teJy ? 

THE MINI5TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) to (c). 
The information is being collected and 
will be laid on the Table of the House • 

Spinning Mill in Trlpura 

6321 . SHRI AJOV BISW AS : Will the 
Minister of TEXTILES be pJeased to 
state: 

(a) whether Government of Tripura 
have submitted any proposal to the Union 
Government to set up a spinning mill in 
Ttipura; 

(b) if so, the deta ils of the proposal; 

(c) whether the Union Government 
are aware that the yams required for t.2 
lakh metres of handlooms in Tripura are 
met by importing yarns from other States; 
and 

Cd) if 80, wbether Government propose 
to provide funds for setting up a spinning 
mill in Tripura for removing the difficul-
ties which the handlooms are facio g '1 

THE MINISTER OF STATB OF THB 
MINISTRY OF TEXTILES (SHIll 
KHURSHID ALAM KHAN): (a) and (b). 
A letter of instant No.1 t 25 (1985) dated 
24.10.1985 for establishment of a &pinniDI 
unit consisting of 25,000 spindles for the 
manufacture of cotton yarn bas' been 
i&lued to MIs. Tripura Ap~ Weavins 
CooperaUve Society Ltd •• Aprtala. 
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(c) Requirements of nrn by bandloom 
weavers of Tripura are met by importing 
yarn from outside the State; 

(d) No proposol has been r.eceived by 
the Government for the provision of funds 
for acttinl up of the mill referred to in 
parts (a) and (b). 

Proposal to set up CalbewDut Board 

6322. DR. PHULRENU OUHA 
Will the Minister - of COMMERCB be 
pleased to state: 

(a) whether there is any proposal to 
set up Cashewnut Board in the country; 
and 

(b) if so the details thereof? 

THE MINISTER. OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : \a) No, 
Sir. 

(b) Does not arise. 

Scheme for Development of Sugarcane 

6323. SHRI V. S. KRISHNA 
IYBR: Will the Minist~r of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether any scheme bas been sent 
for the development of sugarcane by the 
Karnataka Government; 

(b) if so, whether the above scheme 
bas been approved by the Union Govern-
ment; and . 

(c) the amount released by the Union 
Government for the development of sugar-
cane in Karnataka during t Q8S~86 ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATB IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A: K. PANJA): (a) to 
(e)~ Two application for loao from Sugar 
Development Fund for sugarcane deVelop-
-ment . were received through the State 
Government of Karnataka. Bo\b .t1leso 

applications were. found IDcompJete for 
want of, certain material information. 
Sugar undertakings/State Governmrnt wer~ 
advised to furnish reviled applications. 

ReeomllleDd,atlolll to GJve House-Rent 
to Workers of NTC in Maba rashtr. 

II 

6324. SH"lI D. B. PATIL: Will 
the Minister C'f TEXTILES be pleased to 
state: 

(a) wbethir it is a fact that National 
Textile Corporation has refused to accept 
and imp1emdln recommendation made 
by Government of Maharashtra for the 
payment of house rent at the rate of 
Rs. 60 per month to workers in the mins 
run by national Textile Corporation in 
Mabarashtra; and 

(b) if so, the reasons therefor? 

TAB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID AlAM KHAN) : (a) and (b). 
Hoose Rent allowance to being paid to 
the workers of mc mill s in Bombay on 
the basis of the recommendations of the 
Deshpande Committ':e. These re.commen-
dations were made with regard to tbe 
workers of textile mills in Bombay and 
not the workers outside Bombay. The 
notification of the Government of 
Mabarashtra is in the nature of an appeal. 

Export of Rice Sugar and other Food 
Grains DurlDg 1985 

632~. SHill RANJIT SINOH 
GABKW AD: Win the Minister of 
COMMERCE be pleased to state : 

(a) the quantity of rice, sugar and 
other foodgrains exported to foreign 
countries, value-wise and agency-wise 
during 1985; and 

(b) the amount of profit earned from 
export of these commodities by these 
alcncies during 198 S , 

THE MINISTER Of COMMERCE 
A~I> fOOf) ~NQ ~lVI'" SUPPL1JY5 
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(SH1t1 P. SHIV SHANKBlt)., (I,) nO 
(ollowina table showl the estimatod e~ 
of rice, lupr, wheat and other foodirainl 
during 198$ ;-

Item Quantity ,Value {Ill. 
(Lakh M.T.) Crates) 

Basmati Rice 2.31 162.'62 

Susar*, 0.41 19.11 

Wheat, Maida aDd 3.S1 68.01 
Gram (Dal) 

Bajra, Maize, lowar 0.13 3.28 
and RaaL 

*198,5 .. 86 t.Dd ioclud.es re.export. 

'Exports of Sugar and Wheat, Maida & 
Gtam (DaO have been made by the Stat.e 
Trading Corporation of India and the Food 
Corporation of India respect'ively. Export 
of Basmati rice is allowed by al1 exporters 
under Open Genera) Licence. Export of 
Bajra, Maize, Jowbar and Ragi is per-
mitted tbrough National Agricultural Co-
operativa Marketins Federation· of India 
Ltd. and private trade. 

(b) Export by the State Trading 
Corporation ~f India and Food Corpora-
tion of India is on Government aceount. 
The profit earned by the private trade in 
export is not known. 

Production, Export aDd Prices ~r Tea 

6326. SHRI PRIYA RANJAN DAS 
MUNSI: Win the Minister of 
COM~ERCB be please to state : 

QUaIIdt, wbiQl"WAI .POned in tMS., .... :, 
(b) tbe domestic price and export price 

. ,of tea ill those years; and ' 
(c) whether efforts have been made to 

main,tam a bettor ,sport ",let line and a 
maximum domestic price line 1 

THB MINISTBR. OF COMMI!flCB 
AND FOOD, AND CIVIL SUJ'PltES 
<SHR.I P. SHIV SHANKER): (a) and (b), 
A. StateiDent is liven below. 

(c) ne obje.ctive of maintainiua reMO~· 
abl e ~omestic prices while e&lMin8 opU .. 
misation of export earnings has always been 
kept in view while t01l'RluJatips QU!:' _"ort 
PO]iCY4 10 1984 tJle year in which prc_ure 
on tea prices was hiJhest, unrestrlctQd 
~xports were. alJowed 'fr()m May .. Aupst 
during the period of Quality PTOductioo, b\lt 
export restrictions were imposed ;n the . 
remaininS part of the year to check dom ... 
tic prices, The Tea Marketing PQlicy of 
1985 ensured a unit value realisation from 
JaDuary .. May 1985 which Wl,ls even higher 
than the rec,ord [levels of 1984, althou&h 
,prices were fallinl. Exports of value addec:t 
teas also received boost and durin, 1"8S 
export of such teas is ('stima,ted arOUtW1 
33 miUion kll. valued at approx. Ils. t 54 
crores as compared to 19M. tal. valued at 
Rs, 13 crores in ·1984. 

R.etail domestic priooa in 1.,;&5 .. e 
alto lls. 2 to 9 per kg. lower thea·in 19.4. 

,StaielaeDt 

(a) and (b). Table below indicatel preac-
tion, exports, unit value realisation from 
exports and avera.e prices of tea at 
Calcutta and Cochia Auction durin. 1982· 
83 to 1984·85 :--

(a) the net production of tea during 
1982.83, 1913-84 and 1984-85 and the ------------------------------ -----------------
Year Production Exports 

(M. Kgs.) (M. KIa.) 

198~·83 ' 561.33 194.09 

·,,83·84 602.90 202.3 t 
1984 .. 85 643.1,l6 2J1.40 

Units Export 
Price 

(RtlICa) 
19.03 
27.56 
,35.48 

Ca)c\.Jttl. 

16.82 
26.1fi 
32.0J 

Av~ J»doe 
at A~_· 
(Ra./Kg) 
CodJin 

1'.75 
23.34 
1'.27 

is. , $'!'; s, ... 

. • Tb~ above i,urea lept~t average relating to IGdia Prices. ,Londo.. A.tiGa 
Pr.u. were about a.a. 10 'per ·ka. higher than Calcutta price durioS the period 

I •• e~ restJid.l®1 WefO lp. rorc~~ In January '1"84 LondoD.,no.. ...bout 
lW. 20 per ta· bifbor~ ~ , . 

, ' \: 
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. G,.at 0; Loaas to 'Poor People Without 
Security 

6327. SHa.1 A.J.V.B. MAHBSWAIlA 
tlAO: 

SAI.l M. llAGHUMA RBDDY: 

Will the Mini,ter of FINANCB be 
. piealld to state: 

(a) whe,tber it is a fact that there is a 
acbeme under which poor people can let 
loans from the banks upto Rs. 2~OOI- with. 
out any sec:urity; 

(b) whether Government have received 
complaints and representations that the 
Bank Managers are not sanctioning loans 
to the poor peopie under this schenle witb. 
out furnishing security; and 

(c) if 10, the action taken by Govern. 
ment in the matter '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

-JANARDHANA POOJARY) : (a) to (c). 
Accordinl to the guidelines issued by 
Reserve Bank of India for advances to the 
priority lector. the banks should not asle 
for collateral security or third party guara. 
ntee for loans upto Rs. 5,000/- in the 
aaricultural sector and comPosite loans 
upto Rs. 25,0001· in the sector of small 
scale industries. The hypothecation of 
asset. purchased from the bank loan should 
be reaarded sUfficient security for such 
10an8. 

Whenever, complaints relating to spe-
cific inst ances are received regarc.\ing the 
collateral security taken by bank' even for 
small loans, the matter is taken up for 
neces8a~ corrective action. 

. Pare.base or Cotton from Maharasbtra 
Cotton Corporatlo~ by National Textile 

Corporation 

'6328. SHRI BALASAHBB VIKHE 
PAnL: Will the Minister of TBXTILES 
be pleased to state: 

(a) Whether there is ,any demand! from 
Govemmen t of Maharalhtra for purchas of 
cotton from the Maharalhtra Cotton Cor. 

poration by tb~ -National "Textile Cor-
poration; 

(b) if 10, tbe details therefor; 

(c) t~e reaction of the Union Gov.ern .. 
ment in the matter; and 

'(4) if not, the reasons thereof? 

THE MINISTER. OF STATB OF 
THF ~NISTRY OF TEXTILES (SHR.l 
KHURSHID ·ALAM KHAN) : <a) to (d). 
There docs not appear to be any Corpora. 
tion in the name of Maharashtra Cotton 
Corporation. However, about 95% of 
the purchases of cotton are b~jng made by 
the National Textile Corporation from the 
institutional 8upoliers like M3haralhtra; 
State Co-operative Cotton Growers' Mar-
keting P edera tion, Cotton Corpora tion of 
India, State Cooperatives etc. 

Debate Against Latin American Countries 

6329. Dr. O. VIJAY RAMA RAO : 
Dr. T. KALPANA OEVI : 

W ill the Minister of FINANCE be 
pleased to State: 

(a) whether it is a fact that as per 
OPEC Chief, debts such as those outstand-
ing against some countries in Latin 
America and elsewhere are a threat to the 
banking system as reported in 'Economic;: 
.Times' of 5 March, 1 986; 

(b) whether it is also a fact that there 
are fears that unless checked, India Il}a~ 
soon find itself in tbe same situation 811 
some of the Latin American and ,othel 
nations; and 

(c) the nighest debt service amount to 
be paid in any future year on the present 
borrowinss? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCB (SaRI 
JANARDHANA POOIARY) : (a) Govern-
ment have no information on the views of 
the OPEC Chief on the indebtedness of 
some countries in Latin Amorica 81 
reported in 'E~onOlIlic Time,' of 5th 
March, 1986. 
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C'b) , So lar as IndiJ is concerned. we 
ha ve managed. our external debt prudently 
and . will cantinue to do so in future. 
There il no question of India falliDI jato 
an external debt trap of the kind facing 
eertain Latin American and other count-
riel .. 

"(c) The hishest debt service amount 
(both repayment of principal and payment 
of interest) to be paid in any future year 
on account of external debt on Government 
account, Non-Oovernment account, comm· 
ercial berrowings and IMF loans is estima .. 
ted to be of the order of Rs. 4000 crores 
in 1988-89. 

Irrigation Pump Sets Financed By 
NABARD ' 

6330. SHal SRIBALLAV 
PANIOB AHl: Will the Ministr of 
FINANCE be pleased to state 

(a) the number of irrigation pump sets 
financed by the National Bank for Agri. 
culture and Rural Development (NABARD) 
during the last three years; 

(b) whether Government have received 
any reports from the Sta tes regarding their 
functionins;' . 

(c) if so, which it is a fact tha .. -
number of pump sete; are deC ective and 
running at a low efficiency; 

(d) if 10, whether NABARD has any 
mechanism to jud.se t.he quality of these 
sets and verify their performance; and 

(e) the details regarding the quantum 
of financial involvement of 'NABARD in 
the field of irriaation dwinl the last three 
yearss'1 ' 

THE MIN1STER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI 
JANAR.DHANA POOJARY): (a) The 
number of irriaation pUDlpaets for which 
National Bank for Agriculture and Rural 
Development (NABAB.D) had provided 
refinance facilities durinl the 188t three 
ye&JS i& as follows: 

Year 

19A2.S3 
1983 .. 84 

1984~8$ 

No. of pumpsots (000) 

76 
1-30 

18S 

(b) and' (c). NABARD ha., reported 
that a8 per studies conducted by it, nearly 
96% of the pump sets were nat function .. ' 
ing at the optimum efficiency leavin, a 
scope for improvement by about 10-15%. 
T~e defects noticed generalJy were quality 
bemg not upto the mark, improper installa. 
tioD, wrong s.ized suction/deliverY pipes 
~~' ' 

(d) NABARD has since stipulated 
!h~t only lSI pump sets or those baving 
~ .mark of the State Government will be 
ehglbJe for refinance assistance. NABARD 
has also evolved a scheme for a supple-
mentarY loan for correctina installation 
defects and also for rep lacemf:nt of 
defective piping system .and foot valve. 

(e) The extent of refinance provided 
by NABARD for minor jrrig~tion durina 
the last three years is as under :-

Year 

1982·83 

1983.84 

1984 ... 85 

Amount (Rsf in crores) 

244.13 

312.51 

33S.55 

Review of Insurance Rate ~Straetar. by 
Genera) laluraDce Corporation 

6331. DR. O. S. RAJHANS Will the 
Minister of FINANCE be please to State: 

(a) whether the General Inlurance 
Corporation is reviewiDl the insurance 
rate structure; 

(b) if so, whether there il alao a 
proposal to simplify the insurance ratcE 
structure; and 

(c) if 80, when the exercile is Jikely tc 
be completed by the General ID~\lrancc 
Corporation 'I 



.·MINISTER OF S'TATB IN TaE 
· MIN',lITIlY OP FINANCE (SHRI 
· lANARDHANA POOJRY) : (a) to (c). The 
· Tariff Advisory- Committee (TAe), a 
: ,tatutory body under the Insurance Act, 

1938 is entnMted 'with the function to 
,control and re,ulate rates, terms and 
· conditions in respect of genera) insurance 
business. It undertakes review of insurance 
tariff from time to time. The rates, policY 
terms and conditions in respect of small 
rists were reviewed, simplified and revised 
from 1/6/s 5. As resards medium and 
I.rae risks, the 'po8ition is under constant 
review of the TAC and the rates, . terms 
a'Dd conditions would be revised when the 
need arises. 

Seta.me to Pro,lde Subsidised Food-
gralas to Families Living Below 

Poverty Line 

6332. SHRJ NARSINH MAKWANA : 
Will the Minister of FOOD AND GIVIL 
~UPPLIBS be pleased to state : 

ta) the names of the State Govern-
ments which have implemented the 

· scheme of providing foodgrains at half 
the price to the families living below the 

· poverty line and the number of the families 
: benefited by it; 

(b) whether any directions have been 
, issued to those. State Governments which 
· have not implemented this scheme; if so, 
· the detaiJs thereof, and 

. l 

(c) the amount· and the nature of the 
· assistance. beinl provided by the Urion 
" Governm ent for this scheme ? 

THE MINISTER. OF STA'1"E IN THE 
'MINISTRY OP PLANNING AND 

I 'MINISTER OF ST,6. TB IN THE 
. MINISTRY OF FOOD A'N~ CIVIL 

: ; SUPPLIES (SHRI A. K. PANJA) : (a) 
1 1, Government have introduced a'srheme for 

~ supply of wheat and rice at specially 
: 'subsidised prices to the people livin, in 

,:: the Integrated Tribal Development project 
!:areae and the tribal majority StatelUnion 
. ~ Territories as per It,atem·ont liven below •. 
:i. Accordina to information ave.Uabl" .tbo 

schemc haa boen implemented is all these' 
StatesllJoiOll Territories and tbe 'total' 
population covered under the scheme is 
about 51 million. 

(b) Does Dot ariso. 
(c) Under the scheme, wheat ami 

rice are supplied by the Food Corporation 
of India to various Statos/Union Territories 
at specially subsidised prices involvina an 
eatimated supsidy of Rs. 143.09 per 
quintal on wheat and Rs. 161. 8'5 per 
quintal on common rice in 1986·81. 

Statement 

Statement indica ting names of State,1 
Union Territories wherein in the schenle 
f or distribution of foodgrains at specially 
subsidized rates to r people has been 
introduced. 

S. No. 

1 

Name (,f the Statc/U. T. 
with ITDP areal. 

2 

--------------------------------1. 
1. 
3. 

4. 
S. 
6. 
7. 
8. 

9. 

10. 

11. 

12. 
13. 

14. 
1 S. 

16. 
17. 
18 . 

19. 

Andhra Pradesh 
Assam 

Bihat 

Gujarat 

Himachal Pradesh 

Karnataka 
Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 
Rajasthan 
Sikkim 

Tamilnadu 

Tripura 
,Uttar Prade.h 
West Bensal 

A&, N Islands 

O..,a, Daman" Diu 



1 

20. 
21. 
'22. 

23. 
24. 

25. 

[English] 

-- -
Trlb41 M.aJorlity S'a,te, 
U.Ts. 

'Arunachal Pradesh 

Megbalaya 
Mizoram 
NagaI and 
Dadra &. Nasar Haveli 

Lakabadweep. 

Board For F'ixiog Prices of essential 
Commodities 

6333. SHltI H. M. PATEL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state. 

(a) whether a Board for fixing the 
pricea of essential commodities and other 
administered prices has been constituted; 

(b) if so, the details thereof; and 

(c) whether the Board is likely to give 
its suggestions/recommendations before 
the end of the 'present session of the 
par1iament~ , 

THB MINISTER OF SrATE IN THE 
MINISTRY OF 'PLANNING A1'ID 
MINISTER OF STATE' IN THE 
MINlSTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) No, 
Sir. 

(b) and (c). Does not arise in view of 
answer to (a). 

Import of Rubber 

6334. SHRI T. BASHBER. : Will ~he 
Minister of COMMERCE be pleased to 
state, : 

(a) the .quantity -of rubber imported by 
Government durina the lat;t three years, 
year-wise; 

(b) how much of it was synlhetic rubber 
and ho\V I1ltlCb. natural tubber, yettr .. w_se; 

Cc} whether any representation hal been 
teceived apinst larae scale import of, 
rubber; \nd ' 

(d) if so, the steps being ta ken to con-
tain import ot rubber to avoid diaadvantalC 
to the amall marginal arowers '1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) and (b) •. 
Imports during the last three years have 
been as under : 

(Quantity in tonne3) 
Year . Natural Synthetic Total 

rubber rubbber 

1982-83 31659 24550 56209 
1983-84 32175 30000 62175 

1984·85 32408 24000 56408 

(0) and (d). Representations have been 
received for and against import of natural 
rubbrr. However, imports are limited to 
the extent of gap between demand and 
supply. The rubber growers have been 
getting remunerative return on their 
produce. 

Illicit Export of Snake Skins 

6335. SHRI N. DENNIS ~ Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are aware of 
illicit export of snake 'skins from the 
country; 

(b) tbe States from where these skins 
are lenerally exported; 

". 

(c) the details of such cases detected 
during .the las' calender year and the value 
thereof; aod 

(d' 1he steps taken to prevent this 
illicit export ? 

THB MINIS1ER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY) : (a) Reports 
received by the Government and seizure. 
made indicate that snake skins continues to 
be sensitive to smu,lllinl out of the 
country. 
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(b) ,Licit ~~port of snake akins out of 
India (wet/prOcessed) is not permissible in 
terms of the Import·Export policy April, 
1985-Marcb, '1988. 

(c) DUl'ina the year 1985, sna"e skins 
worth Rs. 16.39 18khs were seized in two 
caseS. 

(d) The drive against smuggling 
activities in general has been intensified. 
The Preventive and intelligence macbinery 
of the Customs department bas been rein-
forced in vulnerable areas in terms of man-
power and equipment. The trends in, 
smullJing and the seizures mad e are kept 
under constant review for taking appro-
priate anti-smuggling measures in close 
co-ordination with the concerned Central 
and State Government authorities. 

Stringent action is taken ag"linst persons 
found involved in smuggling activities, both 
departmentally as well as through prosecu-
tion in Courts. Apart from confisca.ti on of 
smuggled goods 'lnd imposition or personal 
penalty, preventive detention under the 
COFBPOSA Act is also restored to in 
appropriate cases. 

Besides, certain endangered species of 
Sl'lakes have been got included in Appendix-
111 of the Convention on Internatjonal 
Trade in Endangered Species, thtough an 
amendment which took effect from January, 
1984. As a result, in tertna tiona 1 trad e in 
snake skins of Indian origin has been res-
tricted all over the wo rId. 

[Trdn,dation] 

Development of Tourist ('folres during 
Seventh Plan 

6336. SHRI M. L JHIKRAM: Will 
the Minister of 'P. ARLIAMENT AR. Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the names of the main tourist 
centres in the country, the names of the 
places which Oovernment propose to 
develop as tourist centres during the Seventh 
Five Yeal' Plan, the criteria to be adopted 
therefor aod whether a State .. wise list there-
of will be laid on tbe Table of the House; 

(b) the details of the income and 

expenditure in respect of the towist centres 
pertaining to 1985-86; and· . 

(c) the number of foreian tourists who 
visited these pIa ces duriD8 1985·86 al 
compared to 1984-85 and the amount of 
foreign exchange earned from them ? . 

~HB MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. 1<. L. BRAGA T): (a) The 
developm,;nt of infrastructure at places of 
tourist importance is a continuous process. 
The general criteria followed for selecting a 
centre are the historical, cultural, religious 
and scenic importance of a place and other 
potentials such as those for sports or 
adventure tourism. The Department of 
Tourism in consultation with the State 
Government/Union Territories had identi-
fied 441 tourist centres for integrated 
develf1pment in a phased manner with tbe 
combined resources of Centre State and . ' private sectors. A list of these centre~ is 
given in the Statement given below. During 
the Seventh Five Year PJan 80.100 centres 
are proposed to be developed in the first 

·phase. 

(b) and (c). Statistics of tourists 
visiting different States/places in the 
country are maintained by the Department. 
The number of tourists visiting the country 
and the foreign exchange earned through 
tourism during 1984·85 and 1985-86 is 
given below : 

Numbe of 
foreign 
tourists (excl. 
nationals of 
Pakistan and 
Bangladellth) 

Fore isn Exchange 
earn iogs fromt 
tourism as eai-
mated by Reserve 
Bank of India) 

(Rs. in crores) 

1984·85 801,336 1300 (Provisio-
Dal) 

1985·86 860,000 (Bsli. N.A. 
mated) 

The Central Department of Tourism 
,incurred an expenditure of Rs. 509.48 
lakha in 1984 .. 85 and Rs. 1287.32 lakbs 
(provisional) ~ 1985-86 on Plan schemes. 
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Statemeat 

Aadbra Praclesb 

t. Hyderabad·Nalarjunas8Iar·Bthlpothala.Srisailam .. Mahanandi.Cuddapah-Tiru .. 
pati·K.alahasti·Pl1licat Lake-Tirupad·Hor.lcy Hitls-Lepakshi.Ananthapur·Karnool .. 
Hyderabad. 

2~ Hyderabad.Medak-Hyderabad-Bbongir· Yadalirikutta. WaraDIaI-Ramappa. 
PakbaJ (Lake and Bthunaaaram ,Wildlife Sanctuary).Warangal.Amaravati (Cbirale).. 
ViJayawada .. Suryapet-Hyderabad. ' 

3. Visakhapatnam-Bhimuni patnam·Burra Caves..Anantasiri.Araku-Visakhapatnam. 

A 

1. Ouwabati .. Junaalba)ahu-KaziraDsa .. Sibsagar. 

2. Ouwahatl-Barapeta-Baroma-Manas. 
Blbar 

t. Pataliputra (Patna).Nalanda-Rajg;r .. Bhibutidh-Oaya .. Bodbgaya-Sasaram-Buxar· 
Jaadishpur .. Maoer-Pataliputra (Patna). 

2. p~taliputra (Patna)· Vaishali M uzaffarpur .. Areraj-M otihari .. Barbarwa-Betia-
Lauria" Nandanaarh-Valmiknagar-Rexaul-Sitamarhi (Janakpur). Muzaffarpur-Pa taliputra 
(Patna). 

3. Patna-Pawapuri-Trilaiya Dam .. Parasnath-Hazaribagh-Ranchi-Betla-Netarbat-
Ranchi. 

GUJarat 

1. Ahmeda bad-Rajkot-J amnagar .. Dwarka-Porbandar-Sasan Gir-Somnath-lunagadb-
Bhavnagar-Palitana .. Ahemdabad. 

2. Ahmedabad .. Dakor.Baroda .. Shu kaltirth (near Broacb)-Saputara-Ukkai .. Surat. 
Ahmedabad . 
• 

3. Abmedabad-Wankaraner-Bhuj-Mandvi-Beach-Bhuj-Radhanpur .. Palampur .. 
Siddhpur-Pa tna-Modhera-Ahmedabad. 

Haryan. 
1. .(Oelhl)-Suraj Kund .. Badkhal-Hodal-Palwal-Sobna-Oharubera·Sultanpur-

Gurgaon.(Delbi). 

2. (Delh i)-R ohtak-Panipa t--Karnal.Kurukshetra-Thajewala-Kalcsar.Sidha ura-
Naraioaarb.Pancbkula.Pinjore-Chandigarh. 

Himacbal Pradesh 

1. Parwanoo-Cbail-Kufri-Narkanda-Simla-Parwanoo. 

2. Mandi.I{ulu ... ManaU .. f(ulu.Manikaran.Kulu ... Mandi. 

3. Dalbousie·Chamba ... Dalhousie-N urpu'r-Tri lokpur-.OallaJ.Dbarainaala-Kangra-
Jwalamukhi - Kansra-Palampur-Jolind ernagar .. Barot .. Jogi nder nagar-Mandi-Bilalpur-
Simi al Bilaspur .. Nainadevi (Cbandigarh). 

Jammu and Kashmir 

1. Jammu.Katra-(Vaishnoc!evi).Kud.8atoto-Kishtwar (for trekking on)),). 
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2. Srinalar-Ganderbal.Kangan-Soaama" .. Drass-Kat&it.Mulbekh-Lamayuru-Le~ 
3. Srinalar.Avantipur-AnaDtDal-Achbabal·K.okem81~Daksum.Acbbabal-Martand. 

Pabalp.m·Srinagar. 

Karaoatlta 
1 ~ Bellaum-B ijapur .Badami. Pa ttadkal·A· bole.Hospet .. Hampi·BeJaum/C Goa). 

1. BaIll8.1ore-Myaore.Bandil'Uf-Nal&rbol.e .. Hauaa- (Dolur, Halebicl and S,.v.n. 
"bela.lola).Mercara.Manplore and Weat Coa.~t beaches. 
Keral. 

1. TrivandrumfKovalamlVeli-Verkala-Quilon-Ara.omuJa-l{ottayam-Kumarkom-
Quilon-Thekkady.Munnar-Cochin. Trivandrum. 

2. Cochin-Tricbur .Gurvayur-Cberutburuthy-Malampuzha··l{ottaka).Kozhikode-
Sut tan's Battery /Manan toddy .. Cannanore. Ezhumalai.Cochjn/Mangaore. 

Madhya Pradesh 

1. Owalior.Shivpuri-Datia.Orchba-Khajur'lho-Bandhavgarh.Kl:laju rabo!Jabalpur. 

2. Bbopal-Sanchi.Vidisha-Udaigiri-Bhopal.(Bhimbetkaf Bbojp1,u) .. Ujjam.lndorc-
M andu ... Maheshwar-Mandleshwer-Omkareshwer·lndore. 

,3. Jaba1pur-Bheragbat-CheraidoDgri.(Hot Sprmgs)-Mandla-Kanba National-Park. 
Bharamdeo.J aba Ipur 1 Raipur. 

Mabarashtra 

1. Bombay-Pune .. Ahmednagar .. Aurangabad (Ajanta and ElIora)-Nasik.Bombay. 

2. Bombay.Murud IJanjira.Oanpatiphule-Vengurla-Bombay. 

3. Nagpur·Ramtek-Nagpur-Wardha (Sev8gram) ... Cbandral'ur (Tadoba National 
Park) .. Nagpur. 

Manlpur 

1. Imphal-Moirang-Loktak Lake-Keibul Lamjao Park and back. 
2. Imphal-Ukhrul-lmphaJ .. 

Nagalaad 

1. Dimapur- Kohima .. -Wokha-Mokokchuna- Tuensang .. Mokokchuna-Zunhcboto-
Kohima. 

2. Dimapur.Kohima-Pbek. 

Orllsa 

1. Bbubaneswar--Puri-Konarak-Dhauli-Ratnaairi.Lalitgiri.UdaYIttl.Dbadrsk-
Chandipur.Kbichioa-Joshipuc (Simlipal) aud back. 

2. Bbubane.war-chilka Lake-Gopa lpur-on-Sea-'fa,\apa:oi-EQraput .. Bolanau-
Jharsuluda·Angul· likkarpara .. Talcher-Bhubneswar. 

Paaja,b 

1. Chandigarh-c$atbir·· Patiala.Sirhind-Ludhiana .. 'l'aran Taran·Amritsar-Baba. 
Bakala-Beas-Phaawara.Ropar-Ana4,pur Sahib-Ch~ndilarh. , , , 

2. Lu6biaDa.Kapurtbala-KMaJi-Aou:itaal'-llo,.,-Bba,kta-C"'n..4h"ll. 
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Rajut". 
1. JalPur.Jodhpur.O.iao.~okaran-J' a~lmer-Bjkbcr-JaiPur. 

2. <Aat'a).Bharatpur-Jaipur-TODk.Sa~i' MadhOpur-J aipur-8arista.Alwar.(De1h1). 
:·3. Jaipur -Ajmer·Puabkar-Chi ttor-Udaipur.Rishabdev.BkliDaji-Nathdwara.R.auat-

pur-Mount Abu·Jaipur (Ahmedabad).' . . 

SJIddm 

.1. (Oarjeetina) -Nay a Bazar .. P~~aYaJlltle-Yaksum-KeoziDI-NavaDlla-Timitarku-
Soirwans (Sinatam).aamtek-Ganatok-Sinstam-R.aDlPo-Teesta-Sililuri. . , 

2.. Namcbc-Naya Bazar~hakunl-SoreDI-Burikhop-BursheY-HiHqOttereyl!' 
Dontam-Burmiok-Lephip-Tatapani-Sikip-Namche. 

" 

Tamil Nad. 
. .' I' 

1. Madras~Mamanapuram (Mahabalipuram)-Tbirukamulkundram.Kanchipuram-
Tiruchirapalli-Tbanjavur-Pudukottai-MadUtai-Rameswaram-Kanya Kumarl-
Courtallam-MadraslTrivandrum. ' 

2. • Madras-Krishnagiri-Holenna1cal-Yercaud.coimbatore-Uthalamandalam-(BaDdi. 
pur-My.ore-Bangalore).Madraa. . . 

3. Rameswaram-Madurai-Kodaikanal-Pudukottai--Tiruchirapalli.Tbafl'Javor-
Mamallapuram (Mahabalipuram)-Madraa. 

Uttar Pradesh 
1. Varanasi ... ·Sarnath-Gorakhpur-Kushinagar-Pharenda .. Sonauli-Piprawah.(Kapila. 

vastu)-Naugarb-Sravasti.Gooda~Ayodbya-Varanasi/Lucknow. 

2. (Delhi )--Moradabad-Kashipur-Ramnagar-Corbett-Ranikhet-Corbett..oudhwa-
Lucknow-(Delhi). 

3. Kapkote-Lohari Kbet"Dakuri-Khati-Dwali-Furkiya .. Pindari Olacier and back. 

West Bengal . 
1. Calcutta-Canning-Sunderbans. 

2. DarjeeJins-Manebhanjan-ToDglu-Sandakphu-Rimbik-Palmajua-Dbotre-
DarJeeling. 

3. Calcutta-Kamarpukur-lairambatti-Visbnupur-Bankura .. Ayodhya Rilla aDd 
back. 

AIl .... aa anc1 Nlcobar Islands 
1. Wandoor-Red Sldn..(iurb J\111y Bouy-Cinque IaJand-chiriya Tapu. 

2. Port Blair-Ranaal-Mayabandar-Port Blair. 

Arunachal Prad .... 
. TeZl1ur-BhalukPUDI .. Bomdila-TawaDl. 

Goa. Duaaa aDc1 Diu 
1. Panaji-ManlUeshi-Parmaaudi .. Po1K1a-Borim Bridle-MaraaOft·WolfJID~ 

2. 'PanaJi .. Manl\'iesbi-Farmaludi-Ponda-Borim Bridle-MaIJ&ou-Polem 

Melbalap . 
1. . lorabat-"NoD'l'Oh-Barapani~SbiltoD~.N8wDP~Woi1oi"1u'krePl WoiJai-.lCa~ 
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rap..ShiUooa-Cborra'unji.....:.UmtYDlar.-Dawki.Jowai·NartiaDI·J owai-Pusl-Garampani-
8hillon.-HafloDI· 

" . 
1. BajeGdoba-R.ontram-'rw:a-aonpam-R.oftlt .. liri-Siju-BapmraAlOealpakram· 

and back to Tura. 
MllOram 

Aipwl and excursions in the area around. 

Trl,.. 

, 1. Alartala-Sipahija laM Neerrnabal .. Udaipur-Matabat'j-Amlrp1l1'-Dumbur-<Janda-
~_ .. l(1UDaraltat-lJDakoti.KaUasahar • 

2. '({ail.sabar-Unakoti-Kumargha t,Jumpai.Kailasahar. 

Total number of tourist centres 441. 

,!' 

[E",lbll] 
'J. : PI~Dt.tl()D of Rubber in Goa 

6337. SHRI SHANTARAM NAIK: 
Will, dIo, ' .. Min.tel' of COM,MERCE be 
pleased to state : 

(a) the efforts made by his Ministry for 
the expansjon of rubber cultivation in non-
tradltionaJ I areas; 

Eb) fie details of the trial plantations 
done in Goa; and 

(c) the prolpectl of future plantations 
in Goa region ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHt\I P. SHIV SHANKBR): (a) A 
scheme for development of rubber planta-
tion in the North Eastern Region bas been 
introduced under which, setting up of a 
research centre, demonstration farms etc. 
is beina undertaken by the Rubber Board 
and ext ension advisory facility is being 
provided. Trial p)antati ons are continuing 
in other non-traditional areas. 

(b) and (c). Successful trial Plan'tatioDs 
carried out in Ooa have resulted in commer. 
clal planting covering S SO hectares, despite 
non. ideal rain fall conditions. .Potential 
for future pi_tin, is OI)imated at about 
S 000 hectares. 

Prauds .coDUDltted by OfBclall 01 State 
Bank of Patlala 

6338. SHal VlJAY KUMAll 

MISHRA : Wi'll the Minister of FINANCB 
be pleased to state : 

(a) whether it is a fact tha.t several 
cases have been registered against Commis-
sioners or Income-Tax' and some Managers 
of the Nationalised banks during the' cource 
of last one year; 

(b) if so, the details thereof; 

(0) whether the alleged fraud committed 
by the top management, Managing Director 
and the Acting General Manager of the 
State Bank of Patiala t>ave also been investi. , 
sated; and 

(d) if so, 'tbe action takeb against 
these cfficials ? 

THE MINISTBR OF STATE 'IN THB 
M1NlSTIty OF FINANCE <SHRI 
JANARDHANA POOJARY): (8) to· (d). 
Information 18 being collected and to the 
extent available will be laid on the Table 
of theHo"~' 

reuure of 'Part-Time Dlreeters of Bank. 

6339. SHill SURBSH K.URUP ~ Will 
the Minister of PIt-.ANCB be pleased to 
state: 

(a) whetaer Reserve Bank of India haa 
stipula ted certain period Cor tbe. part-time 
directors of the banks; 

(b) tbe 'details ~f tb~ rules tberefor; 



(c) whether ,some -banks have violated 
the directives; 

(4) if so, the names of· I11cb banks and 
cietails of the penons who are allowed to 
COfttinuc on the Board of Directors for a 
lonler tinle; and ' 

(c) the Iteps taken by Government in 
tbis relard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAllDHANA POOJARY): (8) and 
(b). The terms of office of no~
official directors on the Boards of public 
sector bank3 are governed by the provisions 
of the Nationalised Banks (Management 
and Miscellaneous Provisions) Schemel, 
1970 and 1980, the State Bank of India 
Act, 19 5 S and the State- Hank of India 
(Subsidiary Banks) Act, 1959. In respect 
of banking companies, Section lOA of the 
Banking Regulation Act, 1949, inter· alia , 
pro,'ides that. no director, other than the' 
Chairman or whole-time director, of a 
-banking company shall hold office continu-
ously for a period exceeding eight years. 

(c) to (c). Reserve Bank of India has 
reported that allbou&h no instance of viola-
tion of the above st,atutory provisions have 
come to its notice, in respect of soniC .of 
the private sector banks some non-officlal 
directors who had vacated their office as 
directors in terms of the provisions of the 
Banking R.egulation Act, 1949 were subse-
quently re-elected/c? ... opted t~ become 
director I of the bank Ins compau}'!s.· Rese!",e 
Bank of India bas advised the bank.ln: 
companies eon~erned to persuad: 8u~b 
directors to r esiln and co-opt new ones 
in their place. 

Automation of Textile Machinery 

~340. SHaI HUSSAIN DALWAI : 
, Will the Minister of TBXTILBS be pleased 

to state : 

(a) wbether Oover~anent ha vc a pro-
posal to modernize the text~le iDdustry by 
introducinl new tecbnololY in that fieJd; 

(b) whether it is a fact that automation 

of textile machillery i, DOt la\lOured bY 
Government; and 

(c) if so. whotlJor GOYCJ!D,m.cnt:' fcc) 
,that automation if' introduced M'QU)d 
adversely ajfcct tbe labour pot_I., lo 
textile iocfaatry ? 

THB MINISTER. OF STATB .op THE 
MINISTIl Y 0 F TEXTILBS (SHRI KHUR.· 
SHID ALAM KHAN): (a) to (c). The 
Textile Policy announced by GovemJDtDt 
in June, 1985 has envisaged several mea. .. 
ures for modernisation of tbe textile indus-
try for rehabilitation of sick but poteatiaJly 
viabJe textile units. Some of the important 
oneS are provision of adequate funds under 
80ft loan scheme of lOBI;, encouragement 
to indigenous textile machinery manufactur-
ing sector for producing sophisticated and 
high technology machinery- However, 
while modernisation may result in labour 
displacement in specific units, the proce. 
of modernisation will Dot lead to rcduc:C4 

,. employment in the teKtile sector as a whole. 

Manipulation of Excise Obligation by 
AfrconditioniDR aDd Refrigeration 

IncJultr, 

6341. SHRI P. M. SA-YESD : WiD 
the Minister of FINANCE be pleased to 
state: . 

(J) whether Government are aware of 
the fact that tarae units in the aiTc:ondi-
tioninl and refriaeratiOJl industry have 
been able to manip\llate' ex(;~e obl'-atio,D 
on finished products tbrouah "Personal 
Ledaer Account" to the extent of 11 S per 
~nt; 

(b) whether the excise rules permit 
1h~se unit' io claj~ a 'aet off9 agaj~t the' 
o"tY J)fid OD all co.mpone~tl and , if 10, 
the conditioDs under wbwb they arc; per-
mitted to, 'do 60j . 

(c) wbether it is a fact that such ~d1-
tions are not fulfilled ,and 10 \*.I&te.c:l4f 
allo,winl them such manipulation; 

(d) whether Government are also .",re 
tba t tbe small uoits io the lame indulttY 
suffer 'f)(eause tbey cannot compete llue to 
the aforementioned manipuJatioa; •• 
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(e) if. $0, the action taken by Govern-
meot in this reprd ., 

THE MINISTER. OF STA1B IN THE 
MINISTIlY OP FINANCE (SHill JANAR.-
DMANA POOJAR.Y): (a) to (e). Presu-
mably the refe.rence' in the question is to 
input duty relief granted under Rules S 6A 
and 57A of the Central Excise Rules, 1944. 
The reUef. is available only in respect of 
lPecified inputs used in tbe manufacture of 
specified dutiable commoditiea. Tbis conces-
lion il available to. units, both in the larae 
scale sector add in the small scale sector. 
The input duty relief is also available on 
~mpoDent. of airconditionins and refri&e-
ration appliances. 

Some cases have bten detected, where-
in input duty relief wal availed of irregu-
larly in respect of certain airconditionina 
and refdleration items. Appropriate 
action under Central Excise law has been 
taken in these cases. 

Export of Iroo Ore During Seventb 
Plan ". 

6342. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of COMMERCE be 
pleased tc- Itaite.: 

(a) the taraet set for export of iron ore 
durinl the Seventh Five Year Plan; 

(b) the total tonnase of iron ore expec-
ted to be exported throuSh Paradip port 
durin. the Seventh Plan; and 

(e) the steps being taken to increase 
the export of iron ore from different iron 
ore produciDI States' 

THE MINISTBR. OF COMMERCE 
AND FOOD AND CIVIL SUPPLlBS 
(SHRI P. SHIV SHANKER) : <a) A target 
for export of 30 million tonDes of iro'll ore, 
exclu4iol Kudrcmukh iron ore concentrates, 
in the terminal ycat' of Seventh Five Year 
Plan baa been fixed,. 

(b) No port-wise taraeta have been 
fixed •. 

(c) Pollowioa steps bave becn taken to 
improve exPort, :--

(i) Morta are beina made to 41~ify 
iron ore marketa. 

(H) Acti~D has been takon to improve 
the Iron ore handJinl facilities at 
various iron ore bandliol port •• 

(iU) Proposals tor imProvinl iolraetruo. 
. tural facilities at various porta and \ 

of railways are being examined. 

(iv) Proposals for augmenting minini 
of iron ore are being examined. 

, - laceD thes to 100 Per Cent Export 
Units 

6343. SHRt SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the proposal to provide 
m~re incentives for 100 per cent export 
un1ts was under the consideration of 
Government; 

(b)' if so, the benefits proposed to be 
extended to the 100 per cent export units; 

(c) the date from which the new incen-
tives provided or going to be provided 
win come into effect; and 

(d) the details of the steps proposed to 
be taken to promote the 100 per cent 
export units '1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRt P. SHIV SHANKER): (a) to ld). 
The workinl of tbe 100 per cent Export-
Oriented Unit Scheme is reviewed and 
additional facilities provided from time to 

. time. ' 

Development of Tourist Places In 
. ADdltr. Pradesh 81 Tear'st Centres 

6344. SHRI V. SOBHANADRBSWARA 
RAO: 

SHRI A. J. V. B. MAHESWAR.A 
!lAO : 

Will the Minister of PARLIAMBN. 



TAlty AFFAIRS AND TOURISM be 
pleased to atate : 

(a) whether Government are' aw~re that 
in A"ldhra Pradesh, Odalarevu villaao in 
BaIt Godavari district, beach area between 
Bbimaly and Visakbapatnam and Kakinada 

. Hope Island are places of areat natural 
beauty and have the potential of being 
developed' as tourist places for domestic as 
weU as overseas touriata; 

(b) if 80, whether Union Government 
would consider to develop these places; 

(c} if so, tbe details thereof; and 

(d) if not, the reasons therefor '1 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND TOURISM (SaRI 
H. K. L. BHAOAT): (a) Yes, Sir. 

(b) and (c). The.Central Department of 
Tourism has sanctioned a scheme proposed 
by the Government of Andhra Pradesh for 
the construction of 12 beach cottages at 
F isbikonda located between Bhimaly and 
Visakhapatnam at a total cost of Rs. 20 80 
lakbs duriol 198 S-86. The State. Govern-
ment has provIded Dress Changing rooms 
at Odalarevu beach. 

(d) Does not arise. 

[Translation] 
Damaged. Notes Issued by Government 

6345. SHill SARPARAZ' AHMAD: 
Will the Minister of FINANCB be ph~a8ed 

, to state: 

(a) whether attention of Government 
has beeD drawn to the news-item captioned 
" Asali Magar Adha Adhura Note" <Oenuine 
but half and incomplete Note) appear-
ina in uJansatta" of 16th Match, 1986; 

(b) if 50, bow such. notes are issued by' 
Government press and the Reserve Bank; 

(c) wliether Government, are awate tba l 
many times a wad of 100' not es contain 
()nly 99 notes which results in .loss to the 
public, , 

. " . 
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(d) it so, the reaSODS t~erefor; and 

. (e) the remedial steps beios taken 'by 
Government in this regard? 

THE MINISTER OF STATA IN THB 
MINlSfll Y OP FINANCE (SHRI SANAa • 
DHANA POOJARY): (a) Yes, Sir. 

(b) During the course of "'printinl, 
sometimes due to corner folds a portion of 
a note may remain unprinted. All such 
notes are removed as spoils but as tbis i8 
done manually, there is a rare chance of 
such a note being supplied to the Reserve 
Bank of India and its getting into cjrcula~ 
tion. 

(c) and (d). All efforts are made to 
ensure that each packet contains 100 
notes. As soon as the note sheets are 
printed on the machine each sheet is exa-
mined carefully. Thereafter the Dotes are 
numbered and packed. Inspection and 
packing are done in both the Presses 
manually and fft)metimes, thouah very 
rarely, due to human error, a defective 
note may get in a packet or while checkiDI 

, and repacking, a note from one packet may 
get into ancther packet thus reducina the 
number of note, in one packet to 99 and 
increasing the 'number of notes in another 
packet to 101. Very few such cases have, 
however, come to notice so far. 

(e) As the notes counting is being dODe 
manually, due to human error, mistake 
cannot be ruled out, particularly on 
account of the large volume of notes .. 
Every effort is made to eftsurc that such 
mistakes do not occur. Government are 
introducing counting and packing machine. 
gradually to eliminate such errors. 

Couneil for Promotion of Tourism in 
Himalayan Region 

. 
63'6. SHRI HARISH RAWAT.: win 

the Minister of PAR.LIAMENT AR Y 
AFFAIRS AND TOURISM bo pleased to 
state: 

(a) whether any Counc4) hal been set 
up by his Ministry to promote tourism in 
the Himalayan reaioD; 



(b) jf 10, wbetl1cr aay Ions-term 
scheme has been formulated by this Council 
to explore the possibilities of dcvelopinl 
tourism in this area; and 

(c) if so tbe details thereof? 

THE MINISTER. OF P ARLIA.-
MENTARY AFFAIRS AND TOURISM 
(SHRI N.K.L. BHAGAT) ': (a) Yes, Sir. 

(b) and (c). This Council is to 
cO,ordinate the activiHes of v3tious State 
Governments and other aaencies IDvolved in 
promotina tourism and mountaineer1ng in 
the Himal,ayan region. A.,t its first meeting 
which was held recently the Council decided 
on several measures like exploring all 
possibility of spensoring Himalayan flights 
by the Vayudoot, the holding of overseas 
Himalayan festivals, arranging for medical 
and rescue facilities for mountaineers and 
trekkers in at least one, focal point in 
each Hima'ayan State and taking up with 
the General Insurance Corporation the 
qunstion of providing Insurance covers to 
mountaineers and trekkers. It was also 
decided other among things to recommend' 
appropriate measures for removal of debrics 
and wasted materials left by trekkers and 
mountaineers in the Himalayan region and 
to ask State Governments to take remedial 
measures for protecting the environment. 

[English] 

Negotiation with Soviet Union 

6347. SHRI SATYENDRA 
NARA VAN SINHA : Will the Minister or 
TEXTILES be pleased to state: 

~ (a) whether 'National Textile CO:'l'h'ra-
tion mills are negotiating with Soviet Union 
for importing Soviet cotton for cO;1ccrsioD 

I into colth for that country; and 

(b) if 80, tbe details thereof? 

THE. MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHID . ALAM KHAN) :., (a) No, 
Sir. At prescnt there is no proposal under 
the consideration of National Textile 
COrPoration to import Soviet Cotton for 
'conve~ion into cloth for that country. 

(b) I Docs Dot arise. 

(l'r.",latlollJ 

Distribution of Loans Under lO .. Polnl 
Programme in Basti, District {Uttar 

Prade •• d 

6348. DR. CHANDRA SHEKHAB. 
TR1PATHI : Will ,tho Minister of 

,FINANCE be pleased to state : 

(a) the total number of agencies and 
branches· of scheduled banks engSlged in 
disbursing loans in Dasti district of Uttar 
Pradesh.; 

(b) the number of persons belonging to 
weaker sections of the society provided 
financial assistance by these branches of 
banks under the 20 .. Point Programme 
during the last thre'e years; and 

(c) the percentage of recovery of loans 
in these branches of banks? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
As on 30th November, 1985, there were 
1 S ~ branches of public sector banks and 
Regional Rural Banks operating in BasH 
District of Uttar Pradesh. Present data 
reporting system does' not .yield district-
wise information in respect of 'weaker 
section advances under the New 20"Point 
Programme However, according to 
information available the total advances of 
the public sector banks outstanding as at 
the end of June, 1984 against weaker 
sections in Uttar Pradesh stood at 
Rs. 41 (. 59 crores involving 14.71 lakb 
borrowal accounts. As on that data, 
outstaod ina advances of public sector 
banks in Uttar Pradesh under the New 2'0-
Point Programme were of the order of 
Rs.SSS.81 crores in 14.491akb borrowal 
accounts. 

, (c) The present data repol'tina system 
does Dot yield district-wise informatioa of 
recovery of loans. . 

[English) 
Establishment of Brancb of NationaU-

led Bauks in DevelopmeBt Blocks 

6349. SHJtI R..M. BHOye : Will tbe 
Minister of FINANCE be pleased to stat., : 
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, (a) wltelh. in view of tbe role Of 
nationalised bebks in the rural \ 
development, at least ODe branch of a 
natiotl.Llised baftk bas been established in 
each of tbe develoPment blocks in the 
cOun~; and 

(b) if Dot, tbo Dumber, of auch 
development blo~. in Maharaahtra where 
there is no branch of nationalised banks ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ... (SHRI 
JANARDHANA POOIARY) : (a) It bas 
not so far been possible to have atleast 
one blanch of a public sector bank in each 
of the develc·pment blocks in the country. 

(b) Reserve Bank of India has reported 
that so far as the State of Maharashtra js 
concetned, all development blocks have 
atleast one branch of a public sector 
bank. 

(Tra"slatlon] 

Sale of wheat at Subsidies Rates in 
Triba) areas 

6350. SHRI VIR.DHI CHANDBR. 
JAIN : Will the Minjst~r of FOOD AND 
CIVIL SUPPLIES be pleased to state 

(a) whether it is a fact that the Union 
Government,have decided to sell wheat at 
subsidised ra tes in tribal areas; 

(b) if so, the number of people 
enjoying these benefits State-wise; 

(c) whether the Union Government 
propos. t8 extent the said benefit- to the 
people of Barlnor. Jaisaimer aDd Jodhpur 
Districts of Rajasthan which are, worst 
atrected by famine and are experiencing, 
severe droulbt of the century; and 

(d) if 10, when ? 

TBB' MINIStBll Of STATE IN TAS 
MIN lSTR Y ott nANNING AND 
MINISTBR OF STATE IN THB 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIBS (SHR! A. K. PANolA) : (a) 
Yea, Sit. 

(b) A statement indicatinl tho popu-
lation covered under ,the scheme, Statewfse. 
is Ib'en below. 

(~) and (d). ~he scheme is pre.entJy 
restricted only to the Infosrated TrfbBl 
Development Project areal and tribe) 
majority States/Union TerrHori.ea. 

Statemeut 

Statement referred to ift reply fo 
~art • b) of Unstarred Question No. 6350 
rer answer in Lok Sa bha on the 11 tb 
April 1986# 

Statemen't indicatinJ the nam'es of tke 
State/Union Territories with Integrated 
Tribal Development. Project 3reas and the 
tribal majority Ates/Union Territories 
and their popula tion. 

S.No. Name of States! 

1 

1. 

2. 

3. 

4~ 

s. 
6. 

7. 

8. 
9. 

10. 

IL 
12. 

13. 
1,4. 

1'. 

Union Territories 

Intel1'ated Tribal 
Development 
Project States/Union 
Territories 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 
Himachal PraiJcsb 
-Karnataka 

Korala 

Madhya Ptadesh 
Maharaabtra 

Manipur 

Orissa 
R.aJasman 
Sjkkim 

Tamil Nadu 

Tdpura 

Population 
in lakh 1981 

Census) 

3 

21.64 

24.08 

87.16 

48.65 
1:34 

41.98 

J,.37 

13'2.81 
38.16 

4.9'2 
71.29 
21.3'6 
O.·~ 

2.,JO 

6.'7 
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t 2' 3 

16. Uttar PradlJJl 0.16 

17. Weat Benpl 18.36 

18. Andaman &. Ntcobar 
Islands 0.39 

19. Goa, Daman &. Diu 0.49 

Tribal Majority Stoles/UniDn TtrrltDrles 

20. MegbaJaya 13.36 

21. Nagaland 7." 
22. . Lakshadweep 0.40 

23. Dadra &; NaDr Havcli 104 

24. Mizoram 4.94 

25. Arunachel Pradesh 6.32 
------

TOTAL 570.30 

[English] 

Misappropriations of Bank Funds 

6351. SHRI B. K. GADHVI: Will 
the Minister of FINANCE be p1eased to 
state: 

(a) the estimated quantum of embezzle-
ment and misappropriation of funds in 
banks during 1 984· 85 and 198 S • 8 t\; and 

(b) the details (amount) and the 
break-up of the amount with regard to 
each State and bank ? 

THE MINISTER OF ST A. TB IN THE 
MINISTRY OF FINANCE \ SID 1 
JANARDHANA' POOlARY) : . (a) and (b). 
The R~rve Bank of India bas reported 
that banks report to it all types of frauds 
which inter aJia include, misfeassaneo, 
embezzlement, thefts, misappropriation, 
conversion of property, cheadna. shortAles, 
''irreaularities, breach of trust, m.anipulation 
of books of accounts, fraudulent enca.sh· 
ment/alterations of instillments, unauthori-
sed bandline of securities 'hypothecated to 
bank. etc. The R.BI baa further stated 
tbat tbe present s)'steQl of ll\aintaintn, 

atatistica OD frauds does not coatain Itate-
wiae/bank-wise information CD embezzle-
ment and • miuppropriatioD of funds in ' 
banka_ Howev.er, the lateat'. consolidated' 
infor1l1ation reaardinl tbe total Dumber of 
cales of frauds petP@tt:"ated wlthlD the 
,country, irrespective. of 'tbe elatos of 
occurrence, as reported by 28 public sector 
baoks to R.BI durin. tbe calonder yoars 
1984 and 1985, is a8 live~ below: 

Year No. of frauds Amount involved 
(Rs. in crores) 

1984 2410 45.18 
1985 2157 53.49 

(Da ta provisi()oal) 

Proposal to set up New Currency Note 
Printing Pres. in Dews8 In Madhya 

Pradesh 

6352. SHRI SUBHASH YADAV: 
Will the Minister of FINANCE be pleased 
to state: 

(a' whether there is any proposal 
under consideration of Govemme~t to set 
up a new currency not priniin& press in 
the country durins 1986-87; 

(b) whetber Government propose to 
set up such a press in the Devas city in 
Madbya Pradesh which fulfils all the 
conditions required for letting up of such 
a press; and 

(c) if 50, when ? 

THE MINISTBR OF 'S't ATE IN THE 
MINISTRY OF FINANCB (SHU 
JANARDHANA POOJARY): (a) There 
is a proposal for let tina up a new note 
press for printina CUrrency and bank notes 
and Panaaarh in West Benpl haa tentati· 
vely been chosen 8.1 tbe location for the 
proposed unit. MI.. Metal1ul'licaJ and 
Engineerin& Consultants (India) Ltd. have 
been enpaed to prepare a feasibility 
report and their r'eport is a waited. 
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C c) Do. not atise ~ 

Ri .. ia Price of Janafa Cloth 

6353. SHllIMATI'KISHORl SINHA: 
Wi JJ the Minister of TExnLE$ be pleased 
to'slate : 

Ca) whether it is a -'Cact' that Janata 
cloth prices al'e likelY to be raised; 

~ 

,(b) if 10, Oovernment's reactions 
thereto; and 

(c) whether NABARD would be 
asked to finance handlooms, producinl 
janata cloth? 

THB ,MINISTER OF STATB OF THE 
MtNISTR Y OF TEXTILES (SHlU 
KHURSHID ALAM KHAN) : (a) No, Sir. 

"(.b) Does Not arise. 

(c) NABARD extends working capital 
]oan to State Hal1dloom APex Societies 
and Primary Cooperative Societies through 
the 'Central and District Cooperative Banks. 
This i. done on the basis of th" turnover 
of the existing societies which includes 
janata. cloth and on certain per 100m scale 
of finance for new societies. 

Expaoslon of Aetlvitiel of NABARD In 
Kerala and Karnataka ' 

6354. SURI I. RAMA R.Al : WHl the' 
Mina-tor of FINANCE be pleased to 
state: .' 

(a) the total number of branches of 
Naticnal Bank ,for Agricultura'l and ~uraJ 
Development (NABARD) ,in the country; 

" tb) the areaslplaces where ita operation 
is maximum; 

(c) wbetbeir thero is ,any' proPos~1 to 
.~an4' tbe activities of NABAlUl in 
Keral. and Kama-taka; and 

(d) if so, the amount Pfop.().sed to be 
inve.ted in K~ala and Kamatai~ 1 

:' 

'THB MINl&TSR OF STATU' 1M 11IB 
M;INISTkY 0'" ,PINAMCB (SHIU. 
JAlQARDHANA POOJAkY'): (i) Matloial 
Bank for Aaricultilre and a.. I Develop-
meDt bal reported that it bal 16 a.ioeal 
otBC~lt 8 Su~ 01ftu. aDd 3 TraiDirli 

. Centrt. in the country. ' 

. (b)' NA·BAR.D~s operations iD temts 01 
refinance disbursem:111s, to haftb for 
schematic lendings were maximum in Uttar, 
Pradesh where upto June, 198 S cumulative 
refinance of Rs: 800 crores was disbursed. 
In terms of Short Term/Medium. Term 
limits sanctioned for' finaocirta .... ieultural 
activities, weavers and industrial societies 
etc. during 1984-8~ NABARD's opera-
tions were hiahest in Tamil Nadu witb 
limi t of Rs. 198 crores. 

(c) and (d), )fABARD haa reported 
tbat tht allocatjons for Khematic refinance 
in Kamataka and Kerala for 1985-86 at 
Rs. 92 crores and Rs. 44 crores respecti-
vely are 10 % more than tbe actual dis-
bursements in the previous year't 

Benamf Bank Atcoaot. 

6355. SHRl ANANTA PRASAO 
SETHI' : Will the Minister of FINANCE 

, be pleased to atate : 

(a) whether it has come to the notice 
of Government tha.t a larae number of 
persons have opened their account. in 
·ban ks in ben ami and wrona a,dclretael· in 

. the banks; 

(b) whether it has also been deteoted 
that most of the accounts ·were OpeDed 
with black money; 

(0) whether Government propose to 
take steps to eOSUle that as 800D a. aD 
account with more than RI. $0,000 ,11 
opened,. Income Tax authorities ahould.,. ' 
taken into confidence by tbe CODcerned 
banks 'to help authorities to curb blact 
money; and 

(d) if not. the other rclllCdi.. fo.4 
aultable b1 GoVern1l1ont in tucb ..... '1 
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THE MINlSTEIl OP STATE IN THE 
MINISTRY Op· 'FINANCE· (SHRI. 
JANARDHANA POOJAllY) : Ca) andCb). 
As- . per i~fotmation readily available, 
lome bank accounts opened in the names 
of .the persons who appear to ~ fictitious 
have come to the notice of the Income 
Tax ·Department Appropriate acti on under 
Direct Taxes Acts is underway. I t would 
no~ be reuible ~t this stage to say 'whether 
tb. source of these deposit's was legal or 
not. 

(c) tod (d). Government and the 
Reserve Bank of India have taken several 
atc-ps to ensure tbat bank constituents open 
accounts in tbeir own names.. 'Banks 
have be~' ~~ed to satisfy themselves 
about the genuineness of the account 
bolders. Banks inspecting officers are 
also required to report to higher autho-
~ii'es any C'\SeI of 8uspected income tax 
evasion that tbey tnay come- across during 
their inspection of branches. Banks are 
required to repay deposits of Rs. t 0,000/. 
or more only through 'account payee 
cheques. Besides, ba~ks are statutorily 
required to furnish to Income lave authori-
ties ever)' year the names and addresses of 
all persons who, during the previous . 
year had been ",aid aggregate interest of 
Rs. 10001· ore more. 

Foodgraius ~ying In Godowns and 
In open Space 

6356. SHRlMATI . BASAVA. 
RAJESWARl: Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state: 

(a) .the total quantity of wheat and 
rice stocked at various lodowna; 

(b) the total quantity of foodgrains 
4iltributcd through Public Distribution~ 
opon auctions and distribution at the sub-
sidised price to the weaker sections of the 
8·')Cieties. and 

" (c) the total quantity of surplus 
foodgrains lying in open space' 

THE MINISTER OF STATE IN THE 
MINlSTRY OF PLANNING AND 
MINISTB& OF' STATe l~ we 

MINISTRY' 014' FOOD, AND CIVIL 
SUPPLIES <SHRI A'~ K. PANJA): (a) 
Total s~()(:k of wheat and rice (includinl 
paddY. In terms of rice) with. the public. 

, agencIes aa on 1st March, 198tS was estl. 
mated at 22.87 million tonne!. . 

'. (b) During 1985·86 (upto.28.2J986). 
the total 9uantity of foodsrains distributed 
was about 1. S.~O 3 million tonnes, 'including' 
the . ~uanttt.les distributed at ! pecially 
subSidized rates for Integrated Tribal Deve-
lopment Project areas 'and tribal majOrity 
States and rural e~ployment prograllUnes. 
A quantity of about 1.58 million tonnes 
of wheat was also disposed of through'-
open sale and auctions by the Food Cor-
porat~on of India ~urin8 1985-86. 

(c) The foodgrains stock held under 
co~er and plinth (CA P) arrangement· was 
estImated at about 6.2 million tonnes. 

Closure of Central Cotton Mills of 
NTC, ea Icutta 

. 6357. SHRI G. S. BASAVARAJU: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a .fact that agitation 
bas been continuing over Union Govern-
ment's decision to close down the Central 
C<?tton Mills of the National Textile Cor-
por~tion (WBABO) Limited, Calcutta; 

(b) whether it is also a fact that 
. after such communication of. decision 

there has been aJl-round improvement 
and increase in productiotl and producti-
vity or the Unit and whether Government 
have received representation apinst sucb 
closure; 

(c) if so, the details thereof; and 

(d) the further action beina contem-
plat~d in this regard '1 

THE MINISTER OF STATB OF THE 
·MINISTR.Y 'OF TBXTILES (SHR.I 
KHURSHlD AlAM' KHAN)·: Ca) No 
.final decision bas been taken regarding the 
closure of the C~nt.ral Cotton MilH; 80 far. 
Howev"r. tOrne repreacPtatiQns have been 
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r6 cci~~d by the Government a ga,in.st the 
reported cloture of ~he said unit. 

(b) and (c). Do not arise. 

. (d) / As stated above, no final decisi on 
has been taken regarding the closure of 
any mills. So far. 

. ,~ 

Illcome Tax Raids Daring March, i9s6 

63 S"S. SHRI K.AMAL NA TH: 'Will 
tbe Minister of FINANCE be pleased to 
stat~ .: 

(a) the number of Incom"e-Tax raids 
conducted during M.arch, 1986; and 

(b) the quantity and value of gold 
seize1 and the number of persons arrested '1 

THB MINISTER OF STATB IN THE 
MINISTR.Y OF FINANCB· <SHRI 
JANARDHJ\NA POOJAR Y) : (a) and (b). 
As per information received so far, 
Income tax Department conducted 290 
searches during March, 1986 and seized, 
inter-alia.. gold jewellery weighing 4004 
gms. 'valued at Rs 8.00 lakhs approxima-
tely.. No seizure, of' primarY gold wa s 
made during the above period. 

No" arrests have been made as the 
Income-tax Act does not" provide .for 
arr.est during the course of search. 

Smuggling of Drugs 

6359. SHRI jAI PRAKASH 
AOAR.WA.L: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the ,points of supply of 
the smack and other psychotropic drugs 
Into Delhi have been found OU~; and·· 

"(b) how . Government propose to 
check ~mugl1ing of drugs into Delhi from 
foreign countries 7 . 

. "THB MINISTER OF STATE 1~ THE 
MlNISTR. Y . OP 'FINANCB (SH~l 
JANAkDHANA POOIARY): (a)_lteports 
rc~l'icd by the Oovernment ~nd seizures 
made iodic"te that India eantinues to .be 

rultierable as a tra.rl$it country fot smUIII. 
i~, of narcotic drull and' psycbottOpic 

. substances from our: neighbouring' Coutl1ties 
to the Western countries. " . 

(b) The drive a',ainst ·smualinl hal 
been intensified. The existin*" . itttelUgeDde~ 

"and preventive set up of' tbe Customs 'at 
the airports, including Delbi airport, is 
beiog further strengthened with a view to 
pre-venting smuggling activities at the 
~irports. . The trends i:n slDuggling and 
seizur.es made are kept under constant 
revi~w for taking appropriate measures in 
close co-ordination with the concerned 
Central" and State Government agencies. 

" ". A new Act, namely," The Narcotic Drugs 
and Psychotropic Substances Act, 1985" 
has been brought inio fo{ce with effect 
from the 14th November, 198 S, which· 
inter alia, provides for stringent punish-
meat for" drug trafficking offences. Further,; 
Delhi' airport has been declared as a 
highly' vulnerable are~ under the 

"COFEPOSA ACT for the purpose of 
detention of persons; in appropriate cases, 
of smuggling detected at the airport, for a" 
period of two years. . 

Reduction in Lie Rates 

6360. SHRIMATI D. K.. BHANDARI: 
~ill the Minister of FINANCE be pleased 
to state: 

(a) whether Life Insurance Corpora-
tion proposes to reduce its rates in view 
of higher span of life of l~dian8; 

(b) whether Life' Insurance Corpora-
tion has decided to admit claims of dosbite 
deaths upto three years in view of medical 
knowledse available in the country; and 

(c) if so, the deta ils with regard t~ 
parts (.a) and (b) above? 

THE MINISTER "OF ST A TB IN THB 
MIN 1 STR. y OP FINANCB (SHRI 
lANAltDHANA POOJARY) .:' (a) A 
compreliensive revision of .premium 'ratel 
was made with effect from 1.4.1980" by' 
the Life lnsurance Corwration of India. 
The quesifon of revision of premium. ratel 
on the basis of mortality . e~perience is 

. kept und.er review by the Corporation'. " 



(R) Tll~ d.M'~ c~iRlJ I fqr balic sJlm 
a~~ 4~' tp d9f~~~e ate .admissible 
ig:~~lj,e of ~~ "rifPd afl4~ which d.th. 
bas taken place. Tb..e .o,;~4~ntal c~im (oJ' 
additional Bum equal to the basic sum 
aawe4, if Rolicy i, with ~cnt .. l b~e" 
~..... f~,abl, ,,~cn t\le ~ •• th 9CCUt8 

w~~i:A ~ __ prel~tib,", limit of 90 4ays. 

(c) Do not arise in view of the abQve. 

Duli_lts. J.~ By Cotton Exporting 
Aa,.iel 

6361_ Pa.OF. MAMKRISHNA t-(oas : 
Will tile minister of TEXTILES be plea,cd 
to state: 

(a) Whether GoVernment are a ware 
t~~ ~oUon exportina ag~ncies in the 
cpantry includiog tbe private .traders are. 
fa~lnl diftieuJd'es in export.ing cot1..~n; 

(b) if so, the reasons therefor; and 

(c) the follow up action taken by 
Oovernment to push up the exports of 
cotton and to make it viable in foreign 
markets with the liberal release of cotton 
quota fot exports? 

THE MINISTER Of STATE OF THE 
MlNISTB..Y OF .' TEXTILES (SHRl 
KHURSH·ID ALAM KHAN) : (a) and (b). 
Tbe. Cotton exporting agencies are 
eQorieocinl d ifticulties in exporting cotton 
we to bumper crop of cottoo in India and 
1091 prices io tbe inter na,ti<?oal market. 

(c) The' Guvernment of India have 
done away with the condition of minimum 
export price 'for cottoJ). in order to boost 
up expert of cotton by the exporting 
aaencie8. More then teD lakhs bales of 
cotton 'bave elso been rele.sed for export. . . , 

, . Export of Foodgrains 

6363. SHRI M. SUBBA REDDY: 
Will ~be Minister or COMMERCB be 
pleased to :;~ate: 

(a) the (orej"n exchange earned by 
expOrt of foodarains <Judo. 'the last three 
),oars, year-wise; 

,,'(b) th~ surplus qUallti(y av~il~~~ for·. 
export. and the v"lue tbcr1:Qf; and 

.cc) the qu.~ntity exported? 

THE MJNISTER.· OF cOM1de~Q" 
~ND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHiV SltANKE~).: (alto (e). 
Bxport of foodarains i~ allowed taking in to 
accouot the produqtion pro$Pecta; demand 
pattern; stock availability and estimated 
exportable surpluses available. The 
quantum and . value' of export of food 

. graiDs during the la8t 3 years, al per 
pro.visional data compiled, are as rollows: 

Year Quanity 
(NT) 

1983.84 1.~4 

1984-8S . 2.44 

1985-8.6 . 4.03 
(April-Dec., . 

·Value 
(RI. crores) 

96.55 
J 63.57 

174.24 

The above figures do not include export 
as Sift of wheat to draught affected 
African Countries; maida and gram dal 
to Mauritius; and wheat to Vietnam as 
Coulmodity Loan. 

Setting up Fruit Juice Plants During 
Seveath Plan 

6364: SHRl K. J(UN.lAMBU: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleated to state: 

(a) whether the Modern Pood 
Industries Limited has any proposal to set 
up fruit juice plarits in different' p~rts of 
the country during the Seventh Five Year 
Plan; 

, (bl ·if so, the dt;tails thereof; 

(c) whether there is a proposal to set 
up a plane in KcraJa.; a.nd. 

(d) if .~Ot the details thereof 7 

THE MINISTER OF STATB IN THS 
MINISTRY' OF PLANNING AND 
MINISTB).t OF S.TATB IN THB 
t4INlST:RY OF FOOD, A~D C.VIL 



SUPP~, (SHlU A.. K. PANJA) : (a)'_ad 
(b), Ttl, M()d~rn Fo..,4 Industrios (lodial 
4-ioIit-=d in~s settinl up ~Ql8 ,ddidonal 
frllit juice bottUnl ·plant. dYring. the 
$cvfDtb Pl~, D.t.jJ. at~ yet tQ be' \\o.rk~4 
out. 

'(c) NQ, Sir. 

,(,1) Does not arise. 

.c.,rnapt Pr __ ~tic,s 'of F .. C.I. Officials 
in Kerala 

636~. SHRI V. S. VIJAYA-
IlAGHAVAN: Will the Minister 0.( 
FOOD AND CIVIL SUPPLIES,be pleased 
to state: 

(a) whether any complaints have been 
received about . the' corrupt practices of 
certain officials or Food Corporation' of 
India in Kerala; 

. (b) if so, the nature of the complaints; 
and 

(c) the action taken thereon1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINl~TER OF STATE IN .THE 
MINISTR.Y OF FOOD' AND CIVIL 
SUPPLIES· (SHRI A.· K. PANJA) : (a) 
Yes, sir. 

(b) Tbese pertain to alleged claim of 
b\)8US TA, conveyance allowance and 
demand of tips by Fe! officials and labour. 

(c) The complaints regarding' bogu, 
claim of T A and conveYance allowance 
.althOUlh,anonymous are being investigated 
bY FeI and appropriate action will be 
takeo. Th.e alJegation alainst ~he PCI 
otftcial~ for demand of tips biS been 
investigated by FCI and is not found 
corect. FCI have issued' strict instructie-ns 
to aU its Distri~t Managers to take 
effective steps to ·st0l' malpractices, of 
demand of money by labourere and also 
bring the same to the notice of the State 
authorities. for interveninl and elimipatins 
these .practices. 

ForeigD Ex~ba"ga' Spent on Import of 
Noo.Ealebtla' Good. . 

" .. ,: SHill HAROOBHAI MEHTA: 

Will tile Minister of FINANCB be pleaM4 
to state: 

(a) tbe 'quantum of forei,n exchalilc 
spent from tat Marcb, 1986 to 14.th Mar., 
1986 on import of non.cS5entiallood --the 
t,..~ of loods which are m·anufacturtd in 
India; 

(b) lhe foreign exchange spent on 
tetec8stlOg cricket and other ma.tches ~ 
during the period; and 

(c) whether Government propo~ to 
take necessary steps to prevent the 
spending of foreign excballge for non. 
essential purposes? 

THE MIN1STER OF STATE IN THB 
MINISTRY OF FINANCE . (SHill 
JANARDHANA POOJARY) : (n) and (b). 
The detai1~ of foreign exchange expenditure 
on import of goorls from the 1st' to 24tb 
March, 1986 is not available. Durins this 
period no expenditure was incurred in 
foreign exchange on telecasting of any 
match 

(c) The import ... export poJicy, which 
governs all imports aims to ensure that 
only essential imports take place so that 
valuable foreign exchange is conserved. 
The nature of imports is also monitored by 
Government and suitable measures £lre 
taken from time to time to ensure that 
non-essential imports do not take, 'Place. 

Bank Fraud Unearthed in Bombay 

6367. SHitl MOHD.· MAHFOOZ 
ALl KHAN:· WHl the mhiister. or 
FINANCE be pleased to state: 

(a) wheth~r a big bank fra ud invoJviDI 
over Ra. 3S crores has . recently bee. 
un:artbed in Bombay; and 

(b) if so, the. details thereof statinl 
the level at whicb the '-nk ofticials ate 
involved, tb~ir modus operandi and the 
action taken by OovClnment in the matter7 

THB MINISTER. OF ST A TB IN, THll 
MINJSTRY' OF [-'It-4ANCB (SH1\,l 



, ,it 

JANAIlDHANA POOJARY): (a) and (b). 
PresumablY the referance is, to the a-Jlega. 
tions about collusion of some officials of 
commercial bank arul th~ National Co-
operative Bank Ltd,. Bombay in opening 
Letters of Credi~ ,and transfer of foreign 
exchange out of the country without acwal 
import of goods in an irregular manner. 
The Reserve Bank of India has reported' 
that about 200 Letters of Credit, were 
opened with various commercial banks 
'through the National Co'operative Bank 
Ltd. Bombay. According to Reserve' Bank 
of India the Ant,\-Corruption Burc'iu, 
Mabarashtra is inVestigating into the 
matter aod the involvement of the bank 
officials and the Modus Operandi 
adoPted etc. would be known only after 
investigation is completed. 

Stock Piling of Yarn and Cloth 

6368. KUMARI PUSHPA OEVI 
Will the Minister' of TEXTILES be pleased 
to state : 

(a) whether Government are aware 
that stocks of yarn and cloth have been 
mounting with the textile nliJ~s recently; 

(b) whether it is a fact that raw cotton, 
polyester fibre and polyester filament yarns 
are having lesser buYers at present; 

(c) if so, the reasons therefor; and , 

, (d). the steps taken to cred.te proper 
marketing facilities and clear the stock 
piling of yarn a~d cloth '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SH.ti 
KHURSHID ALAM KHAN) : (a) For 
tne period June",December, 1985, yarn 
stocks have been higher than the coores .. 
ponding period of the year 1984" As per 
the reports available, yarn stock lOcrea~ed 
from June to October, 1985, after which 
a decline has been lloticed in the stock of 
yarn'. Stocks of cloth with the mills during 
1985 have been lower as compared to the 
stock, of year 1984. 

(b) and (c). Deliveries of polyester 
staple fibre have been higher during the 
year 1985 as compared to the year 1984. 

The deliverie$' of polYcstor filament 1,'a.n1' 
declined from October to 'December 19$' 
and in January '19 S"6, the demand bas 
conSiderablY pjcked up. As 'regards 
totton estimated cQnsurnptlon in tbe "year 
1985-86 is around 81 lakh bales as 
compared to 86.' Jath baJes in the year' 
1984-8:5. However, availability of cotton 
during the current season bas been more 
as compared to last season due to lood 
crop this year and the carrY over stock 
from the last year. 

(d) The Textile policy announced' by 
Government ju lune 1985 has taken an' , 
integrated view of the textile industry. 
Several measures taken in pursuance of 
the policy should" improve the overall 
performance of the industry, including 
b~lter marketing faciJitics and optimum 
aHIisation of capacities. 

Decline in IndO-African Trat!e and 
Joint Ventures 

6369. SHRI HARIHAR SOREN 
Will the Minister of COMMERCE be 
plea'Sed to state: 

(a) whether if is a fact that trade and 
joint-ventures have been deClining between 
India and Africa Over the years; 

(b) if so, the reasons for stagnation in 
trade and j()int ventures between Indi~ 
and Africa; and 

(c) the ,programme for expandIng 
trade and joint ventures with African 
countries, if 'any '1 

THE MINISTER OF COMM~RCB 
AND FOOD AND . CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) and !b). 
Drought, fall in primary commodity 'prices, 
and foreign exchanae shortages in Africanl 
countries are mainly resp~nsible for 
stagnation in Indian exports and d'ecline 

, 'in Indian joint ventures. However, ~mport8 
from Africa are "howinl an increa6iJ1& 
trend. 

(c) Several measures su.ch ,as exchanae 
of d:legations, orga,nisation of .fairs! 
eJllibjtions", establisbins sp~pial ,bi),~era) 
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,arran,ementa. ~re beiDI taken to improve 
tra.de and joint ven'tures with African 
countries. . .. ~ .' 

Glut or Cot,ton In Gularaa 

6370. SHRl K.V. ~HANKARA 
GOWDA : WiJl the Minister of TEXTILES 
be pleased t~ state: 

(a) whether it is a fact that there is a 
glut of cotton in Gujarat; 

(b) if so. whether it is also fact that a 
meetirg was taken by the Prime M'nister 
on 23'rd ~tarcb, 1986 to discuss "the 
problem· of cotton growerb a~d short .. 
comiogs in the functioning of Cotton 
Corporation of India; 

(c) if 80, the 'details of the 6uggestions 
made at the meeting; and 

(d) the steps taken by his Ministry to 
solve the problem of glut in Q'ujarat and 
improve the functioning of the Cotton 
Corporation of India? . 

THE MINISTER OF STATE OP THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) :. (a) The 
production of cotton in G\ljarat is estimated 
at about 18.00 lakb baJes dudng the 
curient 'cotton seasons (September 1985 
to August, 1986) as against. the production 
estimates of 2 t.l 0 lakh bales during the 
last cotton season. 

(b) to (d). A meeting was held in 
Prime Minister's office on 25th March, 
1986 to discuss cotton purchas~s in 
Oujarat. It was decided that the Cotton 
Corporation of India: and the Gujarat 
State Co-operative Cotton Federation. 
would step up tbeir· purcbases of cotton 
in the· State of Oujarat. With . a· view to 
boosting export of cotton, it was decided 
to abolish the minimum" export prices of 
:cotton Government of India have releatied 
mote tha·o 10.00 lakb bales of cotton. 

" for export during the, current cotton ,season 
through various agencies including Oujara t 

, State Co-operative 'Cott~)n FedeTation and 
private trad~. 

[Tra"slatlon] 

Loan Oatltaselina Agaln.t slek 
Industria) Establishments ~D U.p. 

. 6371. SHi~l JAODISl{ AWASTHI : 
, Will the Minister of FINANCE be pleased 

to stat.e ~ 

(a) the number of sick industrial 
establisbments in Uttar Pradesh, 

. (b) the amount outstanding tbose as 
paya·hle to the scheduled bank~· and , , 

(c) the number of those estabHshments, 
out of those wb :ch can recover from 
sickness apd also of those wnich ~annot 
recover from sick1"ess kdicating particulars 
thereof? ' 

THE M1NISTER OF STATE IN ·THE 
MINISTRY OF: FINANCE (SHRI 
JANARDHANA POOJARY, : (a) and (b). 
A s reported by the Reserve Dank of India 
the number of sick industria1 units in the 
assistance portfo!io of· scheduled 

. commercial banks in U. P. and the 01#-
standing bank credit in them is liven 
below:-

1. Larae scale sick 
industrial units. 

(as at the end of 
June, 1985 pro-
visional). 

2. ' Small scale sick 

No. of Amount 
units outstanding 

63 

(Rs. in 
crores) 

287.18 

industria,l units. 9020 60.S 3 

(as at the end of 
December, 1984) 

(c) Out of the, 63 large scale sick 
industrial units, 44 units ha'\lc been found 
viabl~. 14 units non .. viable and viability 
position in respect of remaining 5 units is 
yet to \)e oecided. . ' 
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LonrTer .. Export PoHCf 

6372. Dr. T. KALPANA DBVI 
Win fhe Miniltet of COMMERCE be 
ploased to atate :, 

(a) whether a long-term E.xPort Pol icy 
il und. ,consideration as reported in the 
Times of India of 4th January~ 1986; 

(b) if so, the details thereof; and 

(c) whether this would also cover a 
IODg.tcrm imports policy to help actual 
user. such as Doctors, E·ngineers and small 
entrepreneurs in electroniQS and other 
ladgettY for medical aDd eOlineerina 
professionalS? 

THB MIN1STEIl OP COMMERCB 
A.ND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : fa) to (c). 
Tbo news report relates to the need for 
long-term export contracts with reference 
to Indo .. Soviet Trade. Tbe Clurrent Import 
.It'd Export 'Policy is alreadY on a long-
t'crlQ basis from April 1985 to March 
1988. 

, Creation of separate Ministry of· 
COllsumer Affairs. 

6373. $HRI MANIK REDDY: 
SARI P. R. KUMARA. 

MAOAl,AM: 
DR. T~ KALPANA DEVI : 

,SHRIMATI D.K. _BHANDARl : 

Will the Minister of FOOD AND 
ClVl L SUPPLlES be plealed to state.: 

(a) whether Government have seen a 
news-report giving details of how 
"Guaranteed" word is being used and 
exploited' by the manufacturers to attract 
\lnauspecting customer& without any way of 
ensurinl honourinl of the guarantee in the 
absence of any authority to handle such 
complainfs and implement the guarantees; 

(b) whether ,Government propose ~ 
cr"te a suitablo infrastructure to CD6ure 
consumer protection easily, and directly and' 
speedily: ~ng 

(c) if 10, the details thet~f ,. , 

THE MINISTER OF STATB IN THE . 
MINISTR Y OF PLANNING AND 
MINISTER OF STAtE IN THE 
MINISTRY OF FOOD' AND, CIVIL 
SUPPLIES (SMRI A. K.' PANJA) :' (,) to 
(e). Although, no such llew8 .. re}'O~t bas 
been brought to ita no'tice, the Oov~rnment 
is aware of tb, manufacturers exploiting 
the consumer by not bOl'JObrift, the 
'guarantee' of .heft product. As a s(ep In 
this direction to curb unrair trade 
practices, the MRTP Act was amended. 
Further tbe Government ia considering" 
draft model law on consumer protection 
to be adoPted by the States/Union 
Territorie" The Jaw provi'des for 'lett;». 
up a Consumer Protection Council.,' Direc-
torate of Consumers Aftairs and a Consumer 
DisPUte R.edressal Forum. 'The objective of 
the proposed measure is to protect and 
J)romote consumer jnterest and provide 
for a forum for speedy and inexpensive 
redressal of grievances of consumers. The 
Consumer Protection Council sbaU promote 
and protect the rights of the consumer 
such as right to choose," right to be heard 
and right to seek redressa} against 
uDscrupulous eXPloitation of consumers by 
some manufacturers/traders. The Council 
will undertake programmes for PJ'oviding 
informa tion and educ'\tion to consumers 
and development of consumer protection' 
movement. Tho Oirectorute of Consumer 
Affairs win be an executive arm to receive 
consumers complaints and to act on them. 
The Consumer Dispute RedressaJ Forum 
will be a quasi.judicial machinery for 
speedy and inexpensive settlement of 
consumer disputes. 

Time Limit fur Llttl". Name of 
CUmp •• y I. Swtk E.ebange 

. '314. SHJtI MANVBNDRA SINOH: 
WilJ the Minister or FINANCE bet ple,,_ 
to atate : 

:a> the time Limit for listiftl t~ ft •• e 
of the company in a S todc BIClJaage ait. 
the fresh. public iaN' of ebaret in open.' 
mlttet by that company: 

(b) the Dumber and Dames of tboae' 
eOD)panies who even after tbe salo of 

, 'hares to public for PlC)re tbap one year 
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have not followeel this pideJiDOI .1 on 
21 P ebruary" 198~ anel bad not ·lis&. 
themaelv. ill 'tock exchan.,; and 

(0) the actioD Government propose to 
tate apiost companies '1 

'IRB MINISTER OF STATB IN THE 
MINISTR.Y OF' FINANCE· <SHItI 
JANARDHA~A POOJAR Y) : (a) The, time 
limit for Ustinl the securities of a company 
in a Stock Bxcbanae after the public iuue 
is ten weeks from the date of closure of 
tbe subscription Jist. 

(b) According t~ the information 
received from the Stock Exchanges, there 
il· no such #company. 

(c) Does Dot arise in view of answer 
to Part (b) of the question. 

Excise Duty on Trailers 

6375. SHR! GURUDAS KAMAT 
Will the Minister of FINANCB be pleased 
to state the amount of excise duty collected 
by Government on dummy trailer8, 
agricultural trailers tractor trailers, truck 
,trailers, separately during 1982-83, 
t 983 .. 84 and 1984 .. 85 , 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAllDHANA POOJARY) : The infor-
mation is being collected and will be laid 

'on the Table of the House. 

[Tra.sltltlon] 

Bank Dacolties and 'ra",. in 
Uttar Pradesh 

6376. SHill R.AJ KUMAR llAI : 
Will the Minister of FINANCB be pleaaed 
to state: 

(a) whether the cues' of robbery 
committed in two banks in Allahabad and 
Kanpur have proved that tbe ,banks are 
able"to f'uoction Dot due to the improved 
law aM or,d. 'situatiOn but due to lh. 
mercy of ~coit.l; 

(It) tho total Dumber of cases of 
dacoitiu .Nt, hUI committed iii, banks 
01 U~taf ,Pladeab " clurlq 1985 al_pith 
tbo ~t .volved therein, ncI 

Wrli, .. Aa.w." 14' 

(c' the detaUe reaardina the acdoa 
t.Jun a,aiDst tho penOOI aDd 
lovolvcd io such easel? ..... ' 

THE MINISTER. OF STATE IN THE 
MINISTR Y OF FINANCE {SRRI 
JAliARDHANA POOJARY) : (8). No, Sir. 

(b) and (c). It has beon, reported that 
durin. 1985, 8 dacoities/robberi •• involviOl 
an amount ot Ra. 26 39 lathe 
(apPrOximately) bad occurred 'in pu,b1lc 
sector banks in Uttar Pradeih. 'persona 
were reported to have been arrested. 

As resards bank 'raDds~ tho JlelOrvo 
Bank of India has reported that the pre-,ent 
system of maintaininl statistics does DOt 
contain State-wise information. However. 
the . Jatest consolidated info.rmatioi1 
relardin8 the total' number of . cases of 
!rauds ~eI:petratod within the country 
IrreSPective of the dates o( occurrence .. 
reported by 28 public sector bank. to 
Reserve Bank of India durina the calendar 
Year t 98 S is liven below : 

Year . No. of frauds 

1985 2157 

(Data provisional) 

Amouot involved 
(.Ra. in crores) 

53.49 

Reserve Bank of India haa also rePorted 
that durin, 1985, 27 bank employees were 
convicted and 387 employees were awarded 
major or minor penalties for tht'ir iDVOlve-
ment in fraud casos. 

0. ..... of Sple .. Esport 
.Pro.otloa Conel. 

6371. DJ\. K. G. ADIYODI : WiU 
the Minister of COMMER.CB be pleased 
to stato : 

(a) tile, demaodl ,of the $pic;ca Baport 
Promotion Council mcnd()l\e4 ID" their 
memoraDdum dated" I 0' NaY,· , ,1985 
It,ardiD, caport of pepper., __ ' ' 
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,I» the at •. ,.... t.kca, to iDcroalC 
tM', .....,rl at ,..._, 'duftbl the current 
year and the rate of _o,t duty per Ka. 
OD pepper 1 

,.1. 'MlNI&1'B'1l OF COM.MBltCE 
Aha ',POGO AND CIVIL $t)PPLlBS 
(SHRI P. SHIV SHANKBR) : <a) and (b). 
A ." Qf .. ~ 3 per ka.. bas b.een levied 
WI~..s", 10&. N.,., 1.98:5 on tbe export of 
b". pe,p.. In their. memo1'aodum 
detllt ~be. lQd\ Ma,,. 1985. the, Spices 
~t tr~mot~. C.uncil bad req,uc8te,d 
that CMU;(lCt.. .tercd into pdQI' 
to the 7th May, t 985 may be exempted 
rMIA ~ 1_\V,Y, of ~ export dut.,. 

:ParliAment bas recently enacted 
lel~JattoD ptovidina inter-alia for the 
.ttiN, up or tbe Spicer, Board. 'It is 
CJ~te4 th,t tbis step would provide ttl" 
~.t~q inltitutional SUpport to increase 
C~Q .. ts qt s\,cices, in((Juding black pepper 
l1articutai'l¥ in consumer pack.. Other 
steps being takcn in tbis regard including 
sendiol out sales-cum-study teams, partici-
pation in exbibitions, etc. 

laereaae In Revenue ColJeetioD 

6,3"'. SHRI SHARAI) niOHE : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that there has 
bee. .. ••• aso of' a 2 ~f ~Q.:t in 
oeReotiea from. major taxes· in. 1985.&6 
\OWf ·tltc previo .. year a'Qd an in~,~aae of 
3'6 per OInt O'ler Bu4let eatimatea in 
income·tax collections ia· the saJPC period; 
and 

(b) if 10, how much increase is by way 
of recover! of ta.s Md "ow much 
reCOvery is all account of intensive drive 
qainat,. smu"Jcl'8, black marketeers and 
tax evade;r& ? 

THB MINISTER Of STATE IN Tlis 
MlNlSTIlV OF FINANCE <SHRI 
JANAJU>IfANA pO01ARY·),: ~a) and (b). 
tbp iDfo.r~tfon. to the 'eXtent pOssible is 
belnl cd'ilecte4 ard win," laid' OIl tbe 
Tablo of tlle MO\1IO. 

ITMnsla·tIMJ . 

LOIS to"CI br Salt·", W .... t Ba .... t 
Old'Ratel ill Sagar (M.P.) 

6379. SHRJ PAL CHANDBR. JAIN: 
Will tbe Minister of FOOD AND CIVIL 
S UPPL ISS be pleased to state : 

(a). whether: Gevolnment have incre.,ecI. 
tae •• ·Ie price of wheat w.e.f. 1st February" 
1986; 

(b) if so, when these orders were issued 
in the Food Corporation of India office i~ 
Sa.r district; 

(c) the number of bals of wheat distri-
buted by the FeI office in Saaar during the 
period from the date of issue of these orders 
to the date of en forcing the increased 
rates; . 

(d) whether any resl'oosibility ~as been 
fixed for the ]0&8 suffered by Government due 
to the distribution of wheat bags at old rates 
instead or new rates; 

(c) whetber a.ny action bas' been taken 
against the guilty persons workin,. in the 
FCI at Sagar; and 

(I) if so, the details thereof? 

THS MINISTEll OF STATB I.N 
THE MINISTR. Y Ofl PLANNING AND 
MINISTER OP STATE IN THE 
MINISTRY OF FOOD ANl> CIVIL 
SUPPL1BI (SHill A. K. PANJA) (a) y~s, 
Sir. 

" (b) The PCI Headquarters issued 
. ittstructions to' their field units on 

'30.1.86 to suspend fresh aale of wheat, 
which reportedly were Dot recieved by 
Distt. Manager. Salar •. 

'(c~ 85·8 aftdi' 9,t:08 ,baa 01 wb.e", OQn-
tainina about 82 teo_ aDd 8:66 tOM. of 
'wheat were i.sued· iO :8 ... bD: 30t.)' and 
31st January, 1986, respective))'. 

. (~) to.< q'l~ Comlllat,nts bave been' 
r.~ t.bat' 'Qm •. ' otllc:iatl ~f 'tbo Corpo-
J&tiop ~. wb .• ,J I. in' cQ!itravootioa of 
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order.. Invostil8doUs are'" in ,proStess. 
PeocSin. detailed investigation, fOUr 'officials 
have be'eD lusPt'nd'ed and their beadquarter~ 
chanJed. ' The Bsptanation "of the District 
ManalCl', Sagar, bas also 'been catled. ' 

[En,lIs11) 
Opening of Food Corporatloa of lodia 

Depot at Idukld in ~er,ala 

6380. SHRXt P. A. ANTONY: Win 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether th:re is any proposal to 
open Food Corporation of India dePots in 
Iddukki and other bin areas of Kerala; and 

(b) if so, when these are likely to be 
opened '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTBR OF' STATE iN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K .. PANJA): (a) 
Y~s, Sir. 

(b) Does not arise. 

outst.nding Labour ane Handling Charges 
Payable to Punjab State Organisation 

ByFCI 

6381. SHRI M.. S. GILL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that the Food 
Corporation of India had agreed to pay 
Rs. 1.70 per quintal as wheat establish-
ment charles to the Punjab Slate organisa-
tion on 1 May, 1985 but instead only 
Rs. 1.13 per quintal has actuallY been 
paid; 

(b) whether it. is a fact that the Punjab 
State orpni8atio~ had claimed from the 

. Food Corporation of India Its. 5.50 per 
quintal a5 labour and handlin. charges in 
1985 .. 86 and tbat the Food Corporation of 
Iodia 'aateed to pay I.s.4.45 whereas 

. Pood· Corporation of lndia's ,own 
expellsca are 'Rs. 5.40 per quintal; and .. 

(c) whether Government are prepared 
,to 'reimburse tbe balan~e of p,ayment to 
~tate Ora8n;sation '1 . 

THB MINISTER. 6~'STATB IN THB 
MINISTR. Y OF PLANNING, AND 
MINIST6R. OF 'STAT! iN _ 
MINISTtlV 'OP'~ PoGD AND Olvtt 
SUPPLIBI (SKltt A. Ie. pANfA) : <.> 
Yes, Sir. 

(b) Yes, Sir. 

(c) 1be claims tha;t are considered 
reasonable would be reiQlb.1'M4 to the 
State Governrneat. 

COD8titatioD gf 1\1-. .. eoa.lttee of 
. P.I.E.O. 

6382. SHRI ANANDA PATHAK: 
Will' the Minister of coMMBl\CB be 
pleased to state: 

(a) whether the ManaaiD'8 Committee 
of the Federation (P.I.S.O) was duJy 
con!ti1uted with the apProval of Cicwcm-
ment; 

(b) if so, the cofttPollttoft of the 
Committee; 

(c) whether aoy: Oovernmeat Officers or 
the representatives of tbe Trade Develop-
ment Authority Md .imUar ()~t 
Orsanisation have been co-opted in the 
Committee; and 

(d) the detaUs of tbe inland and over-
seas trips Undertaken by the President.of 
th~ f .I.B. O. indicatlna the expendJture iD-
curred on such trips '1 

THE MINISTER OF COMMBRCE 
AND FOOD AND, CIVIL SUPPLIES 
(SHRI P. SHIV SHANKEll): (a) and "(b). 
Tbe ·Manali'D. Committee of the Pederation 
of Indian Bxport Otlaoiaalieaa (PlBO) is 
constituted in accordance with the Constitu-
tion of the Pederation aDcl approval o'r 
Government is Dot ntc .. ary. The composi .. 
Uon or the Man8siol Committee of tbe 
Federation for the ¥.ear 1985~86 is livOD 
in the Statement tlivco below. 

(c) Yes, sir. 
(d) A Statement;1t '1i ~iveb. betow. 
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S ... _.8t .. 1 

LIi, of AI.."., 0,,,,,"111'. -M,mb", 
_, Ftdera,foa till .... Ex,or' 0,.,.,,,,.· 

,10 •• (PIED) lor ,lie Y •• , 198, .. 86 " 

Pretl'eDt 

t . Sbti V irendta P .. 'U oj, 
Punj Sons (P) Ltd., 
'PUNJ HOUSB', 
M.-13, CODoanlht Circus, 
New Delhi-ll000t. 
(llep. A~ociated Chambers of 
Commerco and IndustrY of India). 

Viae-President 
2. Shri Mathnrad&s H. Mehta, 

NiH. Mehta It Co., 
602, Marme Drive, 
8ombay-40002" J 

(Rep. indian Oil and Produce EIt-
pottera Association). 

c.teaory·l 
Ordlll1lry Memb~r. Constituency 

I (I) 'Export Promotion Councils, 
Commodity Boards, Government 
lPD",or,d 1",titu'ions. 

Export Pro.olioo Councils 

3. Sbri M. R. Bhansali. 
Chairman, 
Gem &, Jeweller)' BP Council, 
C/O M. R. BbansaJi &. Co., 
702, Prasad Chambers. 
Tata Road No.2, Near Roxy 
Cinema. Bombay-40000 4. 

4. Shri C~ M. Chawla, 
Chairman, 
Chemical '" Allied Products EPC, 
Cf 0 USS publishen' Distributor. 

Ltd., 

,. 
5, Ansari &0&4. Darya Gaoj, 
New Delbi.-l10002. 

Shd tc.antilal N. Dalal, 
KantUal "Co. (Bombay), 
315, 'Nani Natha Street. 
BombaY-40009. 
(Jltp. ProeetlOd Foods Ere). 

6. Sltri Praa Gupta, 
Vjce-Chairman, . 
Sportl Ooods Export Promotion 
COllncU. C/O Soccer Internatiooal, 
Basti Sheikh R.oad, 
Ja·laodbar-144002. 

7. Sbri M. Mohamed Ha~him, 
Chairman. 
Council for Leather Export., 
Marble Han. 
118, VeperY HiBb Road, 

. Madras-.600003. 

8. Shri Samar Singh Jayaswal, 
Chairman, 
Shellac B. P. CouDcil, 
C/O Samar Singh· JayaswaJ (p) Ltd., 
27-B, Camac Street, 
Calcutta. 709016, 

9. Shri R. P. Jhalani, 
Ch~irman, . 
Ensineering B. P. Counc.il. 
C/O Gedore Tools India (P) Ltd., 
Gedore House, 51-52, Nehru 
Place, New Delhi-l 10019 . 

10. Shri B. N. Kothary, 
Chairman, 
Silk & Rayon Rextiles BP Council, 
Reshma Bhawan, '18, Veer 
Nareman Road, Bombay.400020. 

11. Shri Oulab Dhar Misra, 
Chairman, 
Carpet E.P. Council 
B-2/21, Shopping Complex, 
Safdarjung ·Bnclave, 
New Delbi .. l10029. 

12. Shri S. K. Misra, 
Chairman, 
Indian Silk B.}'. Council. 
16, Mitta' Chambers, 1st 8oor, 
Nariman Point Bombay .. 400021. 

1 3. Sbri N, S. R.. Mandraadiar I 
ChaiJman, 
Spices B.P. Council, . 
Cbiramel Chamberst P.D. No. 1671 
Perumsnur, Cocbin.68201 S. 

t 4. Sbri Sri Natb, 
, Math Bro •. Bxim International Ltd,. 

,01'1.-3. Hanuman lload., . 
New Delhi~11 0001. 
(Rep. Handloom E.P. Council). 
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15. Sbri U. M. Patel, 
Chairman·, 
Wool .& Woollens EP Council, 
C/O Dineah Mills Ltd., 
P.B No. 65', Padra Road. Baroda,. 

16. Shri p~ Ganaadharan Pillai, 
Chairman, 
Cashew BP P.· Council, 
C/O Kerala Nut Food Co , 
P.D. No. 80, l'arm'eswarnalar, 
Quilon-69100 I. 

11. Shri V. Ramadurai, 
Chairman, 
Basic Chemica,ls, Pharmaceuticals 
It Cosmetics B.P. Council, 
President, Standard Alkali, 
Chemical Divnu The Standard 
Mins Co. Ltd, Mafatla) Centre, 
Nariman Point, Bombay-400021 

18. Shri H. J. Sbah, 
Chairman, 
Overseas Construction Council of 
1ndia, Commerce Centre, 7th floor, 
Tarder Road, Bom bay .. 40 00 34. 

1:). Shri Chandrakant C. Sheth, 
Chandra Industries. 
Old Nagurdas Road, Andhcri 
(East), Bombay-400069. 
(Rep. Plastics &. Linoleums (EPC). 

20. Sbri Manharlal M. Sheth, 
Chairmall, 
Cotton Textiles E.P. Council, 
C/O Sheth Investments & Trading 
Co. Pvt. Ltd." 110S, Rabeja 
Chambers, 11 tb O"or, Nariman 
Point, Bombay-40002 t. 

21. Shri Mohanjit Sinah, 
Cbairman, 
Apparels B P. Council, 
C/O D.eJftn Bnterprises, 
0-5. I...axmi Bhavan, 72, Nehru 
Place, New Delhi-il 00 19. 

Commodity Board't Go"ernment spon-
lored 1.ltilutloal 

22. Sbri O. P. ~bUJ1 
Relional Manaler, 
Expor't Credit Guarantee Corpora .. 
tion of lodia Ltd., Herald Houle, . 
3rd floor. S;.A, Babadur 8hah 
Zafar Mara. New Delhi-II 0002. 

23. 8bri K. M. Cbandraaekhar. 
Chairman, 
Cardamom Board, 
Banerji Road, Cochin.6820 18 

24. Sbri Suman Kumar Modwel, 
Director General, 
Indian Institute or Foreip Trade. 
B.21, Institutional Area, 
South of lIT, New Delhi. I I 00 16. 

25. Sbri T. K. A. Nair, 
Chairman, 
Marine Products Export Develop. 
ment Authority, World Trade 
Centre, M.G. Road, ErnakuJam 
~oulh, Cochin-6820 16. 

26. Sbri K. Obayya, 
Executive Director, 
Trade Development Authority, 
Bank. of Baroda Building, 
16, ParliaOlent Street, 
New Delhi-11 000 1. 

27. Shri M. L. Wadbwa, 
Genere.l Manel gcr, 
Trade Fair Authority of India, 
Pragati Ma idan, Lal Bahadur 
Shastri Marg, N(w Delhi"1l 0001. 

I (ii) Trade AS50cia tions, Chambers 0/ 
Commerce or similar organisations 

28. Shri K. K. Jain, 
President, 
Garments Exporters Association, 
609, Ashoka Estate, 
24.Barakhamba Road, 
New Delhi-II ~OOI. 

29. Sbri A Vellayan, 
Ambadi Erterprises Pvt. Lid., 
Tiam House, 7th floor, 
28, Rajaji Road, Madras-600C 0 I. 
(Rep. Madras Chamber fo 
Commerce &. Industry). 

Catelory·11 

Alsoclate Members Constituency 

11 (I) (0) Recopised Export HOII" 
. with export turnover of R •. , crote, 
Qnd llbo" 'du,'. th, pr,cedi", pea'. 



30. SlWi B. S. Dbato.*ar, 
Director. 
Tata ExoGttt Limited, 
Block 'A' SbiYsalar Bltate, 
Dr. A B. Road, Worli. 
BoIn.y.400a 18. 

31.. Sbri C. C. Udeahi., 
Chairman, 
Metro Exporters Pvt. Ltd., 
Shah Rouse, S~b floor, 
Sbivsagar B~tate. Dr. A.B. Road, 
Worli Bombay-4000 18. 

11 (If) (b) R~C6g"lsed Export House with 
export turnover upto R f, 5 crore.s 
during 'he precedltig year. 

32. Shri R. P. Khosla, 
Stalwart Exports Pvt. Ltd . ., 
12.E, Vandana, 11, Tolstoy 
Mara, New Delhi-II 0001. 

33. Shri D. M. Kothari, 
Managing Director, 
Goodless' Nerolac Paints Ltd., 
Ganpatrao Kadam Mars, Lower 
Pare), Bombay-4000 13 •. 

34. Shri M. Y. No<;>rani, 
Metropolitan Trading Co., 
10/76, Haines Road, Worli, 
BombaY-4000 18. 

35. Shri Prem Nalh Suri, 
Hansa Export Corporation, 
24-B/6, Desh Bandhu Gupta Road, 
Dev Nagar, New Dethi-\l 0005. 

11 (I) \c) Recognised Export House SSI 
Units or consortium of SSI Units. 

36. Shri Ramu S. Deora, 
O. Ampbray Laborst ories, 
Bell Building, 4th Boor. 
Sir P. M. Road, Bombay-40000 t. 

{I (Ii) Consultancy/Contraclor Firms/ Bank 
Dud Bonking Institutions. 

31. Shri B. V. Chitnis, 
Executive Director, 
Tata Con&u)liD. Br linccn .. 
34. Sant Tukaram Road, Carnac, 
Bombay-400009. 

38. Shri Vinod Kumar Chopra, 
C-3/1S0, JaDakp~rl. 
·New Delhi-l100SS; 

11 (iiI) (0) Concern or .Indlvitlu"l Firm with 
'u,nover 0/ R6~ J 0 lakhs (I' above' 
durin, til, ,rtctdilll ,~a'. 

39. Shri B. L. Dalmia, 
Sbree Shankar Industries~ 

.. 5 3.B, Mirza OhaJib Street, 
Calcutta-1000 16~ 

40. Shri S. P. Sekhri, 
We}spring Universal, 
B-57, Mayapuri Industrial Area, 
Phase-I. New Delhi ... I I 00 64. 

11 (iii) (b) Concern (it lr.dhiduoJ Firm M'iln 
lur, over ifSS than Rs. 10 lokhs 

'" during the precedi"g Jear. 

41. Shri O. P. Mohan, 
Managing Director, 
Kiran Exports Pvt. Ltd., 
M .. 97, Connauaht Circus, 
New Delhi .. 1 IOOOl. 

Co-opted Menlbers 

42. Shri V. S. Venkataraman, 
Joint Secr~tary lEAC), 
Ministry of Commerce, 
Udyog Bba van, 
'New Delhi-IIOO!!. 

43. Sbri Kamalesh :'harma, 
Joint Secretary (ED), 
Ministry of External Affairs, 
Sout~ Block, 
New Delhi-l100 11. 

44. $nri V. K. Sibal, 
Joint Secretary (FT), 
Ministry of flnance, 
North Block, New Delbi-l10011. 

45. Sbri Siddadh K.ak, 
Export Commissioner, 
Ministry of Commerce. 
U dyo& Dbu van, 
'New Delhi .. 1 10,0 11 .. 



46. Sbri ·P. R.~ LaleY, SpeclallDlitees 
Sec,etary 10 " ))(lTD, 4g.., BlNLj, NO.ba. SiJlsh~ Ministry of Industry, 
.Udyol Bbavan, Chairman, 
New Delhi-II \)0 11. Ranbax, Labo'ratories Ltd., " 

, 19, Nehra Place, 
41. Shri N. S. Hira, New DeHli .• l10019. 

(Immt:diate Past President). Join t Development Commi,_ioner, 
C/O Development Commissioner 

Shd D. N~ Pa..to¢ia, (S81) , SO~ 

Ministry of Industry. Presi4ent, Flee}, ' 
Nirman Bhawan, 'A' Wiq, 7'th N-I08, Paocluheel Park, 
floor· Maulana Azad Road, New Delhi-It 001 7. 
New Delhi-II 00 11. 

S 1 • Sbri N. Dutta, 
48. Shri M. R. Gulali, President, FASII, 

Resident Representative, C/O Federation of Association of 
Export Import BaDk of India, CoUale and Sma)!. Industries, 
Chanak,a Bhawan, Africa Avenu,e, 21/1/1,Creek Row, 
New Delhi ... 1 I 00~ 1. Calcutta-100019. 

Statemeat-ll 

Details 01 Ov~rsea, ,and l"hutd Trip! Undertakt:n by the President 0/ F.l.E 0-
Including the Expenditure Incurred 011 Such Trips 

-------_ .. _ ... _. __ . 

----_ .. _ .. _--_._ .. _ .. _ ... -

Orers_. Trips 

1. Novembtr 1983 to November 198": 

1. Delegation to Hanover led by Sbri N. D. Tiwari, 
Minister of Indus'try (3rd to 11th April, 1984) 
on Government invitation. 

2. International Chambers of COIalerce, Annual 
Convention . at Stockholm and Joint Business 
Councils Meetiou at Netherland, Sweden, 
Finland Yuaoslavia, Switzerland, (12tb to, 3,Oth 
June. t 9:84). 

3. I.ndo .. Zimbabwc Joint Commission meetin,-Rarare 
'(10th to l2th September, 1984)-on Govern-
ment invitation. 

II. December 1984 to October 1985 : 

1. P,IEO't; Dlult.i-ctiseipHaary composite deleaation 
. to·ku (14th ,to. 2 lit J..-rY 19,8 '). 

; ,', 2.'1' fSth Mouat Conv~niJ~~ of., Interna,'-.w Clta .... · 
bC;l'8 of Commerc:c, in ScQul/So.ua-t It.elJ) (l,5tb 
"0 30~b M~r.crl\, 19a5).,·· 

~ . ' ,. .' , 

3. 4t~ meetiftl of lud().Prench Joint Business 
Council Paris (Prime MiD~ilter participated) '('tla to 12tb June, 1 tt8S), ' 

, ' 

2 

Amo.nt R.s. 

45..424.00 

64t622.0~O, 

31,130.00 

lO.918.00 

55,543.QO' 
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Ill. Noyember 19B' to March 1986: 

1 • 1 S \b Meetinl of Indo .. Japan Busincu Cor-
poration Committee, Meetins-Tokyo (Prime 
Ministot participated) (28th to 29th November 
1985). 

20,971.00 

lalaad T-Ips, . 
12 meetiPl1 of the FIEO Manaaio. Comm;tteo 
were held during the two Years December 1983 
to December 198 S and claim is for S meetings 
held at Cochin, Ca\cutb, Bangalore, Bhuva-
neswar, and Bombay (~nly air-fare a8 provided 
in FIEO rules and FIEO's approved budget). 
Total c'aim for 5 tneetinas. 11.834,00 

Amendment or Articles of Association 
of Export Promotion Council 

6383. SHRI ANANDA PATHAK: Will 
the Minister of COMMERCE be pleased 
to state: 

\ a) whether any Export P~omotioD 
Council has refused or ha~ not yet 
incorporated in its Articles of Association, 
amendment Clauses suggested by Govern-
ment to provid for Government· control on 
the workins, budget, funds, etc;. 

(b) if' 80. the name (8) of such Councils: 

(c) whether Government recognition 
under the Import and Bxport Control Act 
1947 has been withdrawn, if so, the 
reasons therefor; 

(d) whether Gov,rnment MDA(Market-
ina Development Assistance) grant tQ such 
Council, have been withdrawn, if so, tbe 
date thereof, and 

(e) any other action Government have 
taken alainst such CouDcil (8), includina 
witbdra wins of Government nominees on 
Executive Committees of such Councils? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SKRI P. SHIV SHANKER): (a) to (e) .. 
Out of nineteen Export Promotion 
Councils, the/desired amendwcnt in tbe 
ArUclel of A,sociatjon hal been carded 
out by elcv~n Councils. Seven Coun~U .. 

men,lionod below. are in the process 
of carrying out the required amendment. 
in their Articles of Association: 

1. Chenticals " Allied Export 
Promotion Council, Calcutt~; 

2. Indian Silk, Export PromoUon 
Council. Bombay; 

3. Silk and R.ayon Export Promotion 
Council, Bombay; 

4. Sports Goods Eq>ort Promotion 
Council. New Delhi; 

5. Shellac Export Promotion Council, 
Calcutta; 

6. , Carpet Export Promotion Council; 
New Delhi; and 

7. . Basic Chemicals, Pharmaceuticals 
and Cosmetics Export Promotion 
Council, Bombay. 

Only one Council, namely Apparel 
lUport Promotion CouDcil, New Delhi baa 
jDrorme~ tbat they would ~ot be able to 
carry out the amendment anaae_ted to them 
aDd their annt has. lherefore. been stoPPed 
with effect from 1st April, '198'. Apart 
from this, no olber action hal. been taken 
aaalult this COUDcil .. However, Ministry of 
Textile. have adviacd them to re,""on&i<l,,· 
t,04' 4eeiaioQ, " 



\ Bo~. to Jllte G~o",er. 

. " ._:~3'8~: ,S~I .J'plYUS. ~RAr~Y: ,Wi~;l 
: the MiD~r, p{" .. 1)lX:rILBS f>c. ~1~8c,s, tQ' 

state ~.. ' '" " .. 

,. Ca) wb~tber it,~. a' f~j :that;Wcst 
f~CDlal a deficit SHtc in foodgr,ains -baa 
becamo a" sUrPl~ $~te due to the 
~epp'moul,. e~Qrt .• ,of, the ,tarmers ()f the 
StJlte; '., . ,'" , ' '1 ' 

. (b) names of the Countries :wbich buy' 
raw jute from India and the export prioe of 
jute per quintal and the foreign excheQlc i' 

earned therebY 1 
, 

, (c) whether Government propose to give 
bonus to Jll~e growers, on the basis of the 
sale ~ecelpt' to Jute Corporation or' India. 
from the earned profit in foreign exchange 
throush export trade; and ' 

(d) if so, when and if not the reasons 
therefor? ' 

THE MlNISTER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN) : (a) Infor-
mation is being collected and wilJ be laid 
on the Table of the House. 

(b) Raw jute is not usually exported 
except when there is exportable surplus. 
However, export commitments to East 
European countrie8 under Annual Trade 
Plans are being normally fulfilled. During the 
current jute session 1985.86, raw jute bas 
been exported mainly to USSR, Poland, U.K. 
etc. at prices raDling between Rs. 2Q2.68 
to R.s. S 20:90 per qu intal. A total quantity 
of about 31,S08. bale., valued at about 
Rs. ' 2.61 crores, has been exported so far. 

(c) and (d). Profits earned OD export of 
raw jute by jute Corporation of India being 
minimum and. ante export of taw jute is 
not made under. any' profit/lou sharlnl. 
Sehem~. tbe question of passin. of profits 
OD exports to lIowers docs Dot arise. 

[ Tr"",hr"OIl] 
Deellae In Export of ·A.griealtura' 

Productl 

~385 .. ' SHRI 
P"N1)I!Y: ,Will 

ICALI PB.ASAD 
tbo, Mlniltcr of 

'COMMERCB be pleksed to state whether ' 
,tile, eJPort ' of, ,.~ltural products has 
dcelJJw,t UQ,cxp.eQtedJy due to thoir doubt-
ful quality ? 

, ~' . ,'''' 

. .THE MINISTER. OP' COMMBRCE 
AND FOOD AND CIVIL'" SUPPLIES 
(SHRI . P. SHIV SHANKER): EXpOrtlor 
8arieultural products from' India have been 
sJ10wing a grad,u"l incrc;ase. durin., . the last 
few years. The" quality cotltro1. a&pectt, of 
our exports is given due importance by 
w~y of pre-shipIl)ent inspection and standar-
djsation of exports. A large number of 
agricultural export items are within' the 
purview of, the Agmart specifications 
monitored by the Directora,te of Mar.ketin. 
and Inspection.' j 'The B1t~ort "'tnsp'~ctioD 
Agency':' ; 'also' Cover some agricultural 
commodities by way of pre-shipmen't il1spec. 
tion and these efforts have resulted in 
ensuring acceptable Quality of out .. api· 
cultural exports. ' 

[English] 

, ,Increase fo Arrear. qf lQeome·rax: 

6386. SHRI: ATISH CHANDRA 
SINHA: Will the Minister of' FI~ANCB 
be pleased to stat'e: " ' 

,1,1 '. l 

(a) whether it is a fact that there has 
been sharp increase 'J.n' 'the arrears of 
income-tax due and, payable by Companies 
and associate~; of bi'• industrial Houses: 

(b) if so, the facts thereof' and the 
deta ils' of the Companies which' hav.e 
accumulated income-tax liabilities or ODO 
crore o.f rupees as on 31 ~arch, 1986 
including' dues of" their' &roups of indus-
tries; and 

(c) 'wbat further action is belnl contem-
plated iii this regard? 

THE MJN1~TBR OF STATE IN THE 
MINlSTIlY OP FINANCE (SHill 
J~NAR.DHANA POOl,ARY): (a) and (b). 
Income-tax demands ,outstandiDI . ap,ioat 
concerns, rea\atAt04l under section 16 of the 
MIlTP Act,. t 9,69 (b~sed on 31.t'2.1984), 
alaiolt whom intOme-tD'rtkmanda eaceeded' . 
al. 1 0 lak~. '8,C; "': ~or~ ~. 



. ',., ..... J .... ". 

'''' •• d'' 
d ........ 

A list ~ :tie' COftcmrl' '*piDIt whOm 
J.Jernad tho incomo-.tu demand S04I!OdiDl., Ill.' 1 
·eafOrt.· Ctdte' wtl' oulat~ "', 0" 31.t~~·t98S· 
.... iI: ~ die .'teitlUf at9eD b6tbw. . ( ., " 

< .... in ...... 
At _ .il.3.1tU 1.6~:l4 

'Jt"a .. "1.11.19$.5, l' 1.4) 
" ' . ~ 

(B.a. in 
adro8) (c) DopeDdiDl Upon the, facti and 

cifct1mstancea of eacb. case, .' afprdPriste It., .~dtDl to ftw, aft tabi' t'b 
recovCtt the derdaDd oot1ltandiu.. '1'tleIe 
atepl mcfctde reaortinl to PtDCeedinaa .triter 
sections 2Z6(3), 119 and 222 of tlie 
ioc;ome- tax Act. . 

State ... ' 

.---------.-, ........ -- ... ~ ---..-- -.------
Il. No. ~ 01, &be Oroup 

,Name ot the Aaacllee 
Tote·' demand 
autstandiDl 

Demand r.ot 
'Ottforceabte 

~~~--------~------------------------------------------

BAlAl 

t. . R ...... Iu ... Mitts I.td. 

2. ,. 
4 .. 

Rin4u,tao Aluminium Corp. Ltd. 
Ji l.rao Cotton Mills Ltd. 

"IOU Salar POWer Co. Ltd. 

~R.U: 

5. Escorts Ltd. 

I., 1(. IINOHANL\ 
6. 1. It. ~ica Ltd. ,.. ",..ad _,... Mila Ltd. 

8. Straw 'r~uct8 Lt4. 

9. 

to' • 

KAMA'" 
J(.. E. C. International Ltd. 

KAP~ 

Ita,.. Coaf. OJ. (,', Lt;1. ... 
...,.IDdastdM WL 
M~.""Uf. 

) ~ ~ 

3 

(as. ic l.kbs~ 

2,18.37 

133.10' 
-274 • .58 

. 332.00 

384.14 

495, .. 18 

204.93 _ 

123.91 
I, 

1041.98 

593.45 

~J;47 •• " 

4 

, I, 

, .21 i.3.1 
~, ... . 

34.10 

274.58 

332.00 

22..27 

162'.49 

123.98 

230.81 



iii; ,., .......... i ... ~ il:. t· ... ($.4t4) , ·tt ___ · .• ' 

1 2 3 4· 

NAIDV G.V. 

13. South India Viscose Ltd. . 2Jl~a6 

NAVBHA'RAT 
14. Nav Bharat Perto Alloys Ltd. 361.50 36'.S"O 

NOWllASJBE WADJA 
15. Bombay Dyems &. Mfl. Co. Ltd. 140.73 -

OBEROJ M.S. 

16. Oberoi Hoteb ,(I) Ltd. 159.91' 159.91 

SARAaHAI 

17. Amba La) Sarabhai Bnterptises Ltd. 313.50 a13.'cl 
18. Swaatic· House Hold "Industrial 

ProduCtI Ltd. 113 .. 21 155.43 

19. SynbiDtici Ltd. 292.86 19W. 
SHRlllAM 

20. D. C. M. Ltd. 213.07 223~01 

21. lay Enaineerinl Works Ltd. 118.61 111 .. ' 

SHRI~AN PRASAD JAIN 

22. Dhrangadbra Chemicals Pvt. Ltd. 404.62 226.67 

SWAN M1LLS 
23. Swan Mills ·Ltd. 1 SI.28 . .... 

TA1'A 

24. Anclbra Valley Power Supply Co. 
Ltd. 151.3tS it •• ; 

,25·, Indian Hotel Co. Ltd. 16'.46· 165.46 

26 •. Tata Chemicals Lt.d. 200.3' .too .. 38 
27.' Tata Enlincerinl _ Locomotive 

Co. Ltd. 616.24 28.61 

28. Tata HYdre BteCtric Power SupplY 
Co. Ltd. 23.S.8~ . 2j~91 

, 

29. Tata Power Co. Ltd. '8'.31 . ~.3d' 
: U.NrrBD BQ,WEllIBS ' ) ' .. 

I • ~ ~ 

• • II ,,).", :' • "I 

,.~.~~ '8.44 30,. Me. Dowoll -' Qo •. Lt.s •. 
·i·· 

. "'. i· 'Ho.dl •. hctta Lt". I' / ·1.4J:- . ,1·""1S I ',r " 1 II., 11., ' 



. . APlta ·i t S ~8~ . , 

1 

32. 

33. 
34. 
35. 

2 

". RAMAKRISHNA 
Elecon BnlineeriPI Co. Ltd. 

WAICIfAND NAGAR 
Wol Chand Naaar Industries Ltd. 
Swadeshi Polytex Ltd. 

Tata Tea Co. Ltd. 

.--------~-------------3 

119.91 

180.14 
321.98 
235 92 

"4 

118.00 

180.14 
'58.11 

235.92 

'TOTAL: 12866.90 4()46.89 

IdeDtiflcation of Tourist Spot in 
Welt Bengal 

6381. SHRI ATISH CHANDRA 
.,SINHA: Will the Minister of PARlIA-
MEtITARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) whether it is a fact that there are 
. large number of tourist spots within the 
reaio" . of W est Bengal which so far' 
remained unidentified by the Tourism 
Directorate of Union Go\,crnment and their 
carly "identification would have brought 
large Dumber of foreign tourists as well as 
fdr.11D cxctulDle revenue; 

(b) if 80, the facts and,. reasons thereof; 
and . 

(c) the action proposed to be ta ken by' 
the Union Government to identify more 
tourist sports and places in the east em 
resiOn ~ 

THE MINISTER OF PARLIA .. 
MBNTARY AFFAIRS AND TOURISM 
(SHRI H. K. L BHAOAT) : (a) No, Sir. 
The: ;J?,epartment of Touris,ID, in consultation 
with the Government of west Bengal have 
identified 15 centres in the State of West 
Bc;n,~.1., t,o be developed in a phased manner 
throuab the, combined . resources of the 
Centre. State and the private sector. 

(I» Does Dot arise. 

, :'. (~) The ~entification of tourist spots 
and places throushout the country for 
'eve1epmeDt is an on-going 'process and is 
undertaken by the Government in the 
normal' course. 

lDeeme-Taj: t-Pai,ees 
631,8. _alll .B.it.ttmEB ACHARIA : 

1, 

Will the Minister of FINANCE be pleased 
to Slate: 

. \a) the number of Income-tax payees 
10 the last five years with year-wise break-
up thereof; 

. {J>} the numbor of income· tax payees 
1n each slab, the detail~ thereof with year-
wise break .. up for the same period;. 

(c) whether it is a fact that only a 
small part of taxable income could be 
brought income-tax; 

(d) if~, the facts thereof; 

(e) whether any study has been conduct. 
ed in this dite~tion; 

(f) if so, the finding thereof? 

. THE MINI~TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The information in this regard is contained 
'in Sta tements I and 11 liven below. 

(c) The amount of i"1come .. tax paid 
cannot be corelated with the income/profit 
due to various law-fun exemptions available 
under the lncome-t.ax Act; 1961 .. 

(d) Question does not arise. 

(e.) and .(f). This aspect is under cons-
ta?t revi~w of the O:overnment' and appro-
pnate legislative measures in this regard are 
take~ from time . to lime so as to ensure 
~hat .. variou~ tax concessions admissible 
under the ~ lnconie-tax . Act, 1961 do not 
redu~~ the t8x~b)e income to the e;ttent 
that.'lhere ma'y t)e no ;tax,·ttability or the tax 
lia.bility m.J bo,:4i~oPortionatoJ)' ,reduced. 



1b rot.1 tiwnb" .,-,11, A""',es 

31.3 198. 31.3.1982 31.3.1983 31.3.1984 3J.3.1985 

Ind{viduall 34,89,377 35.21,151 36,t 1,938 36,38,074 - 36,46,636 

H.U.F. 2,34,483 2.12~S21 2,40,867 2,72,708 2,60,084 

Firms 1.'3,1J8 7,86,240 8,00,410 8,54,860 8,14,91 Z 

Companies 4'4,-125 46,324 49.504 52,951 58,478 

Otbers 72,722 74,514 94,481 1,13,501 97,545 

Total 45,94,425 46,60,7S0 47,91,260 49,32,094 49,37,657 
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6)·89. SHR.I SIMON .TIOGA: Will . 
tbe Minitter of' fiNANCE be plealed to 
state: 

(a) the d.etaiJa C'f bank robberies in 
Delhi. Bomba)', Calcutta .• ad Madms in 
the last throe ,ears, year .. wise· and ~j~ .. 
'wile; 

(b) the details of cash looted -in the 
above cities. dty-wise and year~wi.e; aDd 

(c) the action taken by ·Oovernment to 
check bank·robberies ? 

fHB MINISTER OF STATB IN THE 
MINISTR'Y OF FINANCB (SHRI 
JANAJlDHANA POOJAR. Y) ~ (a) amI' (b). 
Information is beinl collected and to th~ 
extent available win be laid on the Table of 
the HOUle. 

(c) The State Governments are primarily 
responsible fot' the maintenance of law 
and order and have been requested to take 
suitable preventive measures for curbing 
the incidents of bank dacoities/robberies .. A 
High }lower Workin. a·roup was earlier set 
up by the Government to criticallY review 
security arrangements in banks and to make 
suggestions for improvements therein. As 
recommended by the Workiq Group" banks 
have, inter-alia, appointed Chief Se,urity 
Officers to advise the management on secu-
rity measures.' On the .advice of tb,e Chief 
Security Officers, the banks have identified 
vulnerable branches and bave taken mea.ureA 
to strcoltboD the security of the premises 
and pottinl of security luards in a phased . 
maDDer. The Goyernment had also convend-
eel a meetiol of the Chief Security Ofticers 
of public acctor banks and the need for 
tilbteni61 the varioUs aec~ity mealures 
within the ~bank prOPlisos was reilerated. . 
At tbt, meetiDI the banks have been advised 
to elu.iry their bank "'-nches acoordinl to 
tbe .fiat and' make improved security 
arraDlCmeDtl in branch. with hip risk.' 

Reeoa.ltloa .of'TourlliD a. 1ft .... .., 

63&0. P1tOfr. NARMN ·CHAND· 
PAl\A$HAll.; Will tbo !Cluist" Or 

PARLIAMBNTAllY. .' AfF"AlRS AND 
TOURISM be pleased .to.·· •• t. : 

"; 

(a)' . whetller any State' bad reeoJDtsed 
tourism as Industry dUrin. the S.ixih Five, 
Year Plan and' the first year Of tile 'Se~.lttb 
Five Year Plan; 

. lb) if 80. the n~~~s 'or the S~CI ~ 
have done 10: and . " " 

(c) the various incentives advantalel 
that woul4 accrue· to tourilm consequent 
upon this recoanition ? 

THE ' . MINISTER OF PARLIA. 
MBNTAIt Y AFFAIRS AND TOURISM 
<SHRI H. K. L. BHAOAT}: (a> aDd (b\. 
Tile states of Him1chal Pradesh" Uttar 
PradeSh, Megba)aya and Arunachal Pradesh 
have declared Tourism as Industry while 
the States of Orissa; Rajasthan and Welt 
Benp! have declared Hotels a. Iodultry. 

(c) Government lI'ants aeveral 
oonceasions/iecentives for. activiti. connect-
ed with tourism, which include exemption, 
of hotels from' the MR. TP Act, income.tax 
holiday to new llotels~ higher depreciatioD, 
Central subsidY for hotels in specified back-
ward areas; . interest subsidy on botelloana 
advanced by IFCI and other Central 
Financial Institutions, fortilD excbanle 
incentive quota, conccssiona J customs duty 
on a number of items imported by hotels for 
aetua] usC', priority in allotment of tele-
phonefteJex connections, LPO, Il'ant of 
loans at concessiona) rates to touri.t car 
C'perators for purchase of tourist can and 
manufacture of tourist coacbes, incentive 
quota to tra\'a1 alenta and tour operaton 
four undertakinl promotional toura abroad 
and import of vehicles (upto two in a year), 
oftico equipment etc. 

AlioeatloD of A&lequat ........ lor 
It,romotlo. of .To .. ,_ ,,18 Hili 

Stat •• /UnIoD _ Terrltor'es 

'6391. P .. OP. NAllAIN:> CHAM:D 
PAIlASHAR : Will the Minister of 
PARLIAYEMTAltY AEPAI.RI· ANI' 
'TOUJt.I8M "': ..... ~ t9"'~';' '{' 



APalL ll'~ t986' 

(a) whether India Tourism Devetop. 
ment Corporatioa Ita. Met eDlUfing 
adeq"ate flow of fund's for promotion of 
~".euriUD in hill Jlat~. l~k,e 1,ammu and 

" ~~~'ft tfit»~b.al ~J'~d~~ NagalaJl.J! etc. 
,jp S_i,b l"an~ " 

(el 'WMther a "'ab ~ri&tltY ,propowed to 
be liven in Seventh Five Year Plan for 
tr..,sport infr ...... e ipcluPi~1 the 
eOl\8truot-ioo. of JlI>W' tt .. ait,yay tinet. new 
roads and bridges and lodling an4 oth.-
facilities '1 . ' .. ~, ' .' 

" ' 

(b) if so, per~entase of allocations 
~e to' each hill States/Union Territory 
ttdrtua"lbts ~eriod to total allocations for 
country as also BIUret of allocatiODt to 
each; 

(t) whether any priorit, has be,en given 
to promotio;} of ,tourism for these areas in 
view of scenic beauty and location of large 
nu.ber of pijlrimap ce"tres in hill St~ te.s" 
and feelens; 

THB :MINII'DBR OP . fAR-LtA .. 
MliNTARY AFFAIR. AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) to (.c). 
India Tourism Development Corporation 
_lr take. up .pee"ilk projeQts on tb. ,basis 
of tboir ~lDer~ial via,biljty QI on the 
basis of collaboration proposals received 
from tbe Stat~ ·Govts.. or from other 
agencies. The' expenditure incurred by 
ITOC during Sixth Plan for projects 
COQ.ne.c;led with promotion of Tourism in 
th~ Hill StatesJUnion Territ()rics is liS 
und~r :-

Naae of tbe State Ex.pe.nditure incurred 
(Rs. in lakhs) 

Facilities provided 

1. Himachal Pradesh 0.31 

'17.86 

3. Mcghalaya O.H 

. , 
!·4~·:' Aiu~' 'Pradesh 

..: '. ~ ... : ' 
10.05 

<a) 6 Rooms (22 bods) in 
Travellers 'Lodae at Kulu 

(b) 10 Rooms (30 beds) in 
T,ravellers 'Lodge at 
Manali 

(a) Hot'et at Jammu 

(b) Sound and Ught thowat 
8rinqar 'on" behalf of' 
Department of Touriem. 

(c) ITDC is also ',ettiq up a 
30 roOlD, 4 .. Star Hotel at .0 estimated .COlt of Ra. 
IS3 lak:hs at Gulma .... 

Operitioft of Pi~.woOd Hotel 
at ShUlons. • 

Jeiilt :VentttrJe' "Hetel at Itana,.r 
at ali estimated C(M.t of R.s. 10 
latb. . 

I' " DUe (0' cGDstrtl'iDt.a rdbUf4et. tbt Semtt)t ,pt.n 01 fmC does sot .visaJel an)' 
wopoaal •• ,,..0fiI0 ..... pGft 'factl't;', in tile RilJ Stat", 



Promotion of PDarimage Tourllm In 
Himachal Pr • ..,.b io Seventb Plan 

. 6393. . PROF. NARAIN CHAND 
PARA$a,.&: Will tbe ~iJlistcr of 
PARLIAMENTARY AFFAIRS, AND 
TOURISM. be pleased to state : 

(a) whether Ooverilll1ent have taken 
note of the vast potential for tbe promo- , . 
tion of pilgrimage tourism in Himachal 
Pradesh especially with respect' of ,acred 
places like Riwalsar (Dis~t Mandi) , T~~O 
and Kye Mon Bstries (Dlstt. LahauI Spill) 
which have been described as the Ajanta of 
the .North;' 

(b) if so, the st.eps taken by Union 
Governmentflndia Tourism Development 
Corpora tion to provide various facilities 
for the tourists in respect of transport, 
lodging, etc.; and 

(c) if not, wbether any steps are pro .. 
posed to be' taken in this regard durinl the 
Seventh Five Vear Plan? ' 

~ 

THE MINISTER OF PARLIA-
MENTARY AFFAJRS AND TOURlS~ 
(SHR.I H. K. L. BHAGAT)·: (a) The 
Department of Tourism is aware of the 
p.Jtentialities of 10urism in Himachal 
Prad€sh •. 'However, no proposal for 
development of facilil.ies at places like 
ltiwalsar, . Tabo and KYe Monastrie$ bas 
been received from tbe State aovern~cnt. 

. (b) and (c)., The State Oov'crnmen t haa 
forwarded proposaJ& for construction o~ 
Yattikas/Dbaramsalas ,at . Naina Devi; 
Shimla and ,Kanara. These will be taken 
up as soon as the formalities regarding the 
transfer of land are c~mpleted. lbeir pro-
posal for construction of LoS Huts at Pong 
Dam, Renuka Lake and Tirthan are also 
being processed. Further, the State O~vern
mont' ha.ve been requested to submit pr~· 
potal for financial assistance ~y tbe 

Department of Tourism' ·for construction of 
a vatri Niwas in the State • 

Tilt DfpAfQeDt had earlier provided 
assistance to the Stafe Oovrrnment for 
coostruction of a Club House at Manali aa 
well al for provision of boats and trekkinl 
equipment etc. 

Revenue Collection during 198~5 
and 1985·86 

63~3. StiRI SALEEM I. SHBRVANI : 
Will the' M.inister of FINANCE ·be 
pleased to state: 

(a) the total revenue collection durina 
the financial year 1984-85 and 1985-86;' 
and ' 

(b) the total revenue collection rrom 
customs duties. excise durie's, corporate 
tax and ,income-tax, separately durin. 
1984.8.5 &Dd 191'·8.' and tho cost of 
collection under each head, separately ? 

THB MINISTIBR Of STATS IN THB 
MINISTRY ·OF. FINANCE (SH&I 
JANARDHANA POO1AR Y) : (a) 1 "cal 
revenue collection during 1914·85 and 
198'·86 is as follows: 

(Rs. in crotes) 
1984.85 198.5 .. 86 

2%988.36 

(InclUded all eelS" 
whether collected 
by CaEe or not) 

~631 •• 02 

.(~omc TJlX a~v.ue 
fiturel are up '0 
Feb. only' 
(~xcludlDl coilel !lot 
collected by CeSCl 

(b) The total revenue coltect'lon rrc)~ 
'Customs duties, excise duties, corporate 
ta~ and Inoome tax aeparatel, .uriol 
19'84 .. 85 and I C)8S-86 and eoIt or 
collect ion i~ a8 below : 



1984.85 1985-86' 
To,tal Revenue Cost of coU- Total Cost of 
(Ra. in CforeJ) CCdOD , Ilevenuc Collection 

(Rs. io CflOl'CS) {Rse in' (R.~ in 
crores) crorea) , 

1. Customs duties 7040.52 64.97 950) ,91 90.15 
(Pinal 

requir~eDt) 

2. Excise duties 11150.84 66.41 12799.83 80.SS 
<Pitlai 

requirement) 

3. Corporate Tax 2.55S.90 11.34. 1896.43' 13,02(R.B) 
(up to Feb. 1986) 

4. Income Tax 1927.76 79.39 1921.82 9 t .1 S(RB) 
(up to Feb. 1986) 

.------.---------------------------------------------------,---- --
Custom. Duty on Computers 

6394. SHRI SALEEM I. SHBRVANI : 
'Will the Minis~er of FINANOB be ;pleased 
·to state the effective ratc of customs .duty 
levied on import of computers: 

(1) for educational use by io.d~vidual 
students (i) if imported through normal 
channels of imports (ii) if imported as 
persor.al accompanied/unacompanied 
bagaage; 

(2) by an individual for. professional 
. use as personal compu t cr (i) if imp,?rted 
throu&h nOl'mal channels of imports (ii) if 
hnported as personal ac.:ompaniedl 
uo8Cc,ompanied ballage; and , , ' 

(3) for· industrial usc by companies! 
,j)rms/businou houses? 

THB MINISTER. OF STATE IN THE 
MINlSTR Y OF FINANCB (SHRI 
JANAR.DHANA POOIARY~ : The rate 
of duty on computers imported 
throuah normal channels of Trade by 

. a atu4ent or a professional or a company 
or firm is 200% ad.valorem. A concessio-
nal 'ratc of duty of 60 % ad-valorem is 
~h~\I'led if the computer is of a type Dot 

manufactured in Jndia and a certificate to 
this effect together with a recommendation 
for grant of exemption is given by the 
Department of Elec'tronics. 

'1 

In the case of personal computers of 
memory upto 6-4 K -when imported in 
accompanied baggage, the rate of duty is 
110% ad·valorem for a value of Rs. 2000 
in excess of the duty free allowance. On 
the balance of the vaJ ae, the duty would 
be 240 % ad-valorem. Personal computers 
o'f the above type when imported as 
unaccompanied baggage are charged to 
duty at the rate of 240 % ad- valorem for 
the entire value thereof. 

Certain types of larae-frame. biab speed 
computers satisfyinl pr.escribed conditions 
are wbolly exempt fropl Customs Duty. 

Formation of Joint CODsultatl,'e 
Machinery in Food Corporation 

of Indl. 

639 S • SHRI KALI PRASAD 
PANDEY: Will the Minister OF fOOD 
AND CIVIL SUPPLIES be pleased t.o 
state: 

(a) tbe reasons for the Pood Corpora-
t ion of India ·for not boldinl dialoaue 



with ,'1he fiv.· _iODS' ,with ',' whom tbe 
Cor.poratioD bal been' d~linl for" a 
CC)Dsiderable period; 

(b) 'when web a' dialogue is proposed 
to be held; 

(c) whether the manalcment propose 
to form a Joint Consultative Machinery' 
with five national unions to discus. all 
questions concerning dem;tnds of wor~ers; 
and 

(d) if not, t,be reasons therefor '1 

THE' MINlSTER OF STATE IN THE 
MINISTRY' OF ,PLANNING AND 
MINISTER OF S r A TB IN THE 
MIN'ISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRJ A.K. PANJA): (a). and 
(b). Pending official recognition, FeI 
management has been' holding dialogue 
fr",m time to time with its five unions 
claiming ail. India representation. 

(c). No proposal to form Joint 
Co'nsllhative MachinerY is under cODsidera-, 
tion at present. 

(d) 1 he Unions have to nominate 
their representat(ves in the Joint 
Consultative Machiliery. FCI finds more 
than 40 unions claiming support of various 
groups of employees at present. The 
issue of finding out the representative 
chal acter of the Unions tbrouab the check-
off system is pendinl before the Supreme 
Court. Unless this issue is settled. it is 
not feasible to set up!' Joint Consultative 
Machinery. 

Exports t'o' J_p •• 

6396.: SYED SHAHABUDDIN 
Wilt the Minister of 'COMMBRCB be 
pleased to 'state : 

'(a) the .,alue of export. to Japan 
duri~1 the last tbree years conceted to the· 
appreciation in the international value of 
Yen and the relative depreciation in the 
vaJue of rupee; 

(b) the rate of inter-annual growth in 
varj~us major items of export; 

(c) whether speciti.:;- non-traditional' 
items have been identified for organised 
promo.tioD'; and 

(d) if so, the names thereof and the 
targets fixed both in quantity and value? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 

'. (SHgI P. SHIV SHANKER) : (a) India's 
export filures are maintained in rupees at 

, curr.ent prices. As the exchange rates have 
been fluctuating from time to time, and 
contracts' are often designated in dollar 
terms, it is difficult to correct the value of 
exports to due to the ~ppr=ciatioD' in the 
jnternational value of 1he Japanese Yen 
relative to rupee. In rupee terms the 
value of exports to Japan during the last 
three years is as follows :-

1 982·8 3 Rs. 833.6 I crores 

1983-84, Rs. 8o! 5 .68 crores 
1984 .. 85 Rs. 451.39 crores· 
(April-September) 

(b) The rate of growth durinl 1984-85 
. us compared to the exports durhig 1983·84 
in the major items of export to Japan is 
liven below :-

------------------------------~------------------------------ ~, 
Commodity (Values in R.I. lakhs) 

1983.84 1984·85 % increase 

Iron ore 25729 30132 17.5% 
Marine Product, 24023 26036 8.38% 
'Leather" 10464 12796 22.2% ' 
~oatbet products 
Diamond and acms' 140S0.S2 
and' jewellery 

16691.11 18.8a% 

Garmenta *2365 *4045 1.04% 

*Calendnr yo&J' 1-'84 aDd 1985. 



(c) and (dl. Specific items like 
enli'leerinl lood8, readyrnade garments, 
aems and jewel)~ry and leather and leat~er 
products have been identified as thrust 
items for exports to Japan. Quantity and 
value of exports. will d~end upoa the 
demand and m:\rkot conditioDs. 

Smoggling of rooch Across I.do-
Nepa.1 Border ' 

6397. SYED SHAHABUDDIN : Will 
the Minister of FINANCE be pleased to 
state :. 

(a) the estilnated value of goods 
smugih.d ,across Indo~Nepal border into 
India Juring 1~83, 1984 and 1985; 

(b) the value of the goods inlported. 
by Nepal during these years '",:hich oLen 
figure in the contraband smuggled into 
India; 

(c) whether any discussions ha~e taken 
place with. -Government of Nepal for 
restricting the import of such goods by 
Nepal, by air or by sea, to the actua 1 
requirements of that country; 

<d) whether there is any proposal for 
lifting the present control on movement of 
goods, across the Indo-Nepal border ju~t 
as there is no bar on the movement of 
citizens of one country to another; . 

(e) whether there in any propoSal for 
the creation of a common market between 
India and Nepal; tlr~d 

(f) the annual administrative cost of 
customs, control- snd anti-smug.linl 
opera ti ons on this border '1 

THE MINISTER ·OF STAT'& IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) aeports 
received by the Government qnd seizures 
made.' indicate that Indo-N epal border 
continues to be vulnerable to lJ1lulgling 
activi ties. However, smulIl ins being a 
clande&tine activity. no reasonable estimate 
of the v'alue of goods smuglled across the 
Indo-Nepa.l border is feasible. The total 
value ,of the -contraband soods seized in 

tbe Indo .. ,Nepal lIOrdcr recion durinl· tbe ' 
year' t 983, 198'4 and 1,;185. i1 *_ 
below:-

Year 

1983 

1984 
1985 

Value (Rs. in cr<)re.) 

1.93 

'LBO 

6.08 
---- '--_._ .•. _---_. ---'"-

(b) The value of sensitive goods 
imported by Nepal and tra1l$itted through 
Calcutta port during the years, 1983, 1984 
and 1985 is liven below :-

----------------------------------
Yesr 

1983 

1984 

1985 --_ ..... ~ .. 

Value (Rs. in crores) 

, '21.83 

24.95 

19.95 

(c) The Government of Indin and 
H. ~1 ~ G. Nepal have entered int.o Trea ties 
of Trade, of Transit and Agreement for 
Cooperation to Control Unauthorised 
Trad': whi~b provide for pe:riodical Inter .. 
Governmental Committee meetings to 
facilitate eff.eclive and harmonious 
implementation thereof, The two countries 
are required to take aU such measures, 
onder the Aaareement, to ·check unaulho .. 
rited trade aeros. the border. 

(d) There is no proposal af present for 
lifting the Customs barrier across the Indo-
Nepal border. 

(e) There in no proposal as )'et for 
the creation of a common market between 
India and Nepal. 

(n The administrative CO$t of Customs 
cont.rol, including allied expense", for tbe 
CustomCl Preventive Collec'orate, 'atna 
during t 98S·86 is appro~matel)' B.a. 3.5 
cror~8. 

Roles Re~'lrdiQg writlna 01' Money by 
Nationalised Bania . 

6398. SHRI JAGANNATH 



CHAIDlA II, ;lto&,(SAKA) Wrill'" b.,r. ,.90 

PATTNAIK ! Will the' Minister . of 
FINANCE be ,pleased to state : 

f , • • , 

~ I rIO 

;). " , 

, (a) the :tu les regardina othe mOtley 
,Uowed to be written off by' tbe nitionaJi-
sed 'ban1c.~ '~d ' . ,) 

(b) at wbatt le~~,l, tbc" decihons in this 
regard are aenerally taken' ' 

:! , , ' 

TMR MIN!S1'e1l OF STAll. IN THE 
MINISTRY OF FINANCB (SHill 
JANARDHANA POOJARY) : (a) and Cl». 
Commercial Banks inchidin. ~ all 
nationaHscd banks make provision every 
year out of their annual' income for 
meeting their 'liability towards bad and 
doubtful debts to tbe sati$faction of their 
statutoJY auditors and write off the debts 
which ire considered by their management 
as ultimately tnt.reco"er.a~e from out of 
the provi1;ion. 80 made. Theu amounts are 
written oft" only after avenues of recov~ry 
have been exhauc;te~ and the bank, feel 
that tAere is no other option except to 
wrile off the debts. The powers to writ e 
off bad debts generaJly rest witb the Board 
of Directors, except for very small amounts 
which have been delegate<! lenerally -to the 
Chief Executives or' t.o the Senior 
Executives. 

Lou iu NTC (WBABO) 

6399. 'SHRI MANORANJAN 
BHAKTA: Will the Minister of 1'SXTIl.bS 
be pleased to state: 

(a) the t.otal accUDlP)at cd· loss of 
National TeMile Corporation (WBABO); 

(b) the total outstanding of National 
TextUe C.orpDratioll (WBABO) ae 08 date; 

(c) dte total number of litilatiool NTC 
(WBABO) is ,.,avina as on 28 Fe .... uary, 
1986 a,od th~ total amount involved 
tbtreio; . and 

'(1) the Ill.auros beina taken, . ·Ior 
recovery of the said ·amoultt 1 

, THE MIN.ls1ER OP STA tB OP THE 
'MIN'$TRY' of: 1B~TlLes (SHill 

"itkUkSUID ALAM reHAN) : (a). The 
tot.1 "cC\lmulated not IOS8 from' 1'914·'" 

to. ,J.uary ,198' of NTC (WBABO) is 
, .. bout "s. 1 64. 36 tIgres. 

('b) 'The total out1tandinl, as Gn d.tf:~, 
i.,appro~imately it'S. 6.20 crore •• 

(c) and (4),., ~.e are 24 cascs filed 
by ~TC (WBABO) Ltd. for recovery of 
eetatat'ldiol dGes of ,bout a.. 2.72 
'aorea. 21' case. were CUed by, f,fift'erait 
parties against NTC (WBABO) Ud~" fo" 
an amount of Its. 12.47 1akhs. 

. Attempt, are beiDa made by tbe 
Subsidiary Corporation to recover the duts 
from the concerned 'parties. In some 
cases where the subsjdiary has not been 
able to recover the outstanding amount, 
suits havo been filed against those parties 
by the subsidiary .. 

, o.velepment of Tourism in Andamaa 
. and Nicobar Islands ' 

6400. SHRI MANORANJAN 
BHAKTA' Will the Minister of 
PARLIAMBNTARY AFFAIRS AND 
TOURISM be pleased to state : 

(a) whether the . Union Government 
have decided to take steps for cleveloPment 
of tourism in . the -Union Territory of 
Andaman and Nicobar Islands; 

(b) if so; the salient features thereof; 

(c) whet'her Government have any 
proposal for providing Janata type botels 
for Indian tourists; and 

(d) if so, the measures taken in this 
regard '1 

THE MINISTER OF PARLIA. 
'MENTAllY AFFAIRS AND TOURISM 
(5HRI 'H. 1(. L. BHAGAT): (a) to ·(cU. 
The development of 'some i6la nels in the 
Andamao and Nicobar Islands for tourism 
purposes on a se'lective basis bas been 
,Jlareed to in principle by the Government. 
An amount of Rs. 4.48 lakhs has "'ceD~IY 
been released for survey 'f::>r construction 

. of a jetty in the 'Cinque IsJands ,'and 
Rs. 15.00 'lalths released out of saDdioDed 
amount or Rs. 39.'22 latb. ',for dle 
construction of '" V.tri Niwae at Port 



Blai.r. ' The Department of Tourilm bas 
furt.her asked tbe Union Tenitory 
Administration to draw up more schemes 

. for developin, t()urilt . infrastructure in the 
Aodaman .roup of Islands. 

. Shlftlnl of Ollce orCus.odleD of 
, Enemy Pr .pe~,. , 

6401.' SHRI MANOIlANJAN 
B'HAKTA : Will the Minister of 
cOMMERCE be pleased to Itate : 

(a) whether the office of lhe Custodian 
of Enemy Property is likely to be shifted 
from Bombay to Calcutta; and 

(b) if not, the reasons therefor '1 

THE MINISTER OF COMMERCE 
AND FOOD. AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) No, 
·Sir. 

(b) There is already a Branch office of 
the Custodian 'of Enemy Property for India 
functioning at Calcutta since.1978. 

Extension of Marine Drive from 
Konark to Harachandi . 

6402. SHRI BRAJAMOHAN 
MOHANTY .: Will the Minister of 
PAR.LIAMENTARY AFFAIRS AND 
TOURISM be pleased to .. state : 

(a) whether Union Government have 
any proposal to extend the Marine Drive 
built from Konark to Harachandi in 
Brabamgiri block to promote the prospects 
of tourism in Orissa during Seventh Plan; 

(b) whether the proposal for extension 
of the existing Marine Drive upto 
Harachandi has been discussed with State 
Government of Orissa; 

(c) if so, their reaction thereto; .. 

(d) whether the State Oovernment 
bave conducted any st;trvey of full JC1\Ith 
of Marine Drive by State Government; 

(c) jf so, tbe .details thereof; 

(0 whether the Union Government 
have been associated with tbe project; 

(a) if so, whether. there hal been any 
assessment of its potential for pl(~motion 
of tourist tratHe \Q tbe Sttlte, atad 

(h) if 10, details thoreof '1 

THB MINISTER OF PAR.LIAMEN. 
TARY ~PPAlas AND TOURISM CSHIlI 
H .. K.. L. BRAGA T) : <.) to (h l. . No, 
Sir. No such proPoaal hal· been received 
from the State Government. '. 

Closare or Textile Mills. 

6403. SHRI CHI'NTAMANl JE~tA : 
Win tbe Minister or TEXTILES be pleased 
to· state: 

('a) th~ number o.f textile mills whi~h 
have ,been closed in each State a8 on 31 
December., t 98 S and since when there :lrc 
lying closed: 

(b) the main reasons for closing tbese 
milJs; 

. (c) the number of closed textile mills 
whole manasements have b(,tm taken over 
by.Oovemment as on 31 December, 1985 
in each State ; 

Cd) tbe names of the State which have 
demanded the taking over of the remainina 
closed textile mills ; and 

(e). the decision Government have taken 
in this regard ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF TEXTILES <SHRI 
KHURSHID ALAM KHAN) : (a) A state-
ment showing' the State-wise brf:ak-up of 
the closed cotton textile mills as on 
31 .. 12-1985 is given below. 

(b) fhese mills are' closed due to a -
veriety of r:a800S' such as labour unrest, 
financial difficulties and obsolescence of 
plant and machinery. 

(c) There were 30 mitis whose mantIC-
ments bad been . taken over by the 
Government at on 31st December, 1985. 
None of tbese milla was closed. 

Cd) Various State Governme,Dt have 
. been representing from time to time for 
the takina over of closed taxtlle mills io 

. their respective Stat·'I!I 

(e) As laid· down 'in tbe, New Textile 
Policy, OovertUlU;llt' Qf India do' Dot 
propose to' tl'ko over aD)' li9k/91o." 
t'Ktit~ mU~ .' . ' 



1.'" " .. ~,..,. ,cBAITM·,aJ. ~I"~"') ... ,4 .... "", • ........ 
-

MIllie of '''_e 'of die cJ'osrd Cottoll Date or 
I, No,. State T_till "Mill" ,.QII . . ' 

3 1.12 •. 1985. . 
CJ~" 

-,t, 

1 2 " 4 
.. _,.._ ___ • __ ,_. ____ '"'_~_ ., ___ ._ ...... ___ ... _._...~ .8 __ ' ••• _ ..... _ •••• _ .. ____ 

I. Andbra Pradeab Dw_ BbaAI'r· .... ppa1 Mills 2,.3-84 
Limited IncbilUcla Secundrabad. 

2. -do- 10-8.84 

-Sa Bihar Bihar Cotton Mills Ltd. 20·1·12 
Pltllwarlsllerif, Pataa. 

. , 

4. Oujarat· OuJarat S,itlDiDI YUIs, Ahff 'dabad. 6.14.84 

$. -do- Kailasb Mills Pvt. Limjted. 31..1.83 
UmbalOaa. 

6. -do-- Sri Mandvi Spa. Mills, Maadvi, 2-9.83 
Kuttb. 

7. -do- Manechowk Ahmedabad Mfa. 14-12-76 
Co. :Lt4., Ah ... d.a.cL 

8. -do- Bhalakia NiU, eg. Ltd. 12-3~:a 

Ahmedabad. 

9. -do- -;Wa,_. $,.. A Mfa. Co. 19-10-aa 
Limited, Ahmedaba4. 

1-,0, -do- MoS1lllf.aas MiIIl.Co. lAd., 1'-10.2 
Ahmedabad. 

J :1. -do-- Silver Cotton MUll ;1,t4 .. 14.,,"84 
Ahmedabad. 

11. -do-- Tarun C'ommerclal"lU. ~td., '.':·84 
Ahmed.bad • 

'1 ,. -do- ... .., 'OM., .... Co. Ltd .• 1 ..... 
Mo. 'I, 
(Belieba Mill). ~.~~ 

14. Gujarat AhmedaW eoJtoll ._. Co. 1 .. '.;14 
Ltcl.,. No .. 2 (JIima~ aAfI·) 
AbIDed'b." 

tS. - -dc)v • ' ............... ' ... J., .. ". J~4 
No.2 " •• _. ___ li·' 

, .. sA' .. -d~ ._ .,'_~ ~.;. ~"".ba4. 1·444 

, 1, ~ .... ..... : ..... ." . ' ..... 84 
Al1IA~ 'LlCli ",'-...""". " .' " ,t ... 





1,9'7 Itt •• ~,.;j cliAitaA 21. I ~O'8 ($.4£4) ., " ,Wr~~', •.• ~. i~8 

--
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'18. ' Maharasbtra ,', Handed Vtpacl.k, Su.kari Soot N.,A.. 
Gimi Marya4it. Nan4od~ 

f"' ,j 

39. Orilla 'Orissa Spl. Mill. Co. Ltd. (Kalinp , ' 15·54.1 
Textiles Pvt .. ) &ajaanppur, Oriasa. 

40. Punjab' Bbarat Commerce & Industries 13.12.85 
Ltd., Rajpura. 

-41. llejastba,n Jaipur Spinninl & WVI. ,Mills, 16·4·82 
Jaipur. 

,42. -do- Sudarshan Textiles, K.ota. 6.3·85 

43. ,-dl'- Podar BpI. Mills" Jaipur 2-8';85 

44. -do- Krishna Mill.' Ltd., Bewar~ 14-8 .. 83 
Rajasbthan. 

45. Rajasthan Mewar Textiles Mills, 'Bhilwara. 31-'·84 

46. Tamil Nadu Vasantha Mins Ltd., Sinlanall\1r, 13-t 1.84 
Coimbatore. 

47. -do- Mettur Textile. M~ttur Dam. 16·8-85 
(Tamil ~adu). 

48. I -do- Sri Padma Mills Kalapatti, 22·2.81 .. " ' Coimbatore • 
~ ~, 

49. -do-- Tamilnadu Spa. Mills Ltd., 8·6·81 
Tirupur. 

so. -do- Sree lanardana MilJI, Pvt. Ltd., 7·8·83 
Coimba torc. ' 

Bhalya Textiles, Coimbatore. 
", 

1 5.12-83 _ 51. -do-

,52. -do- JaUaram SPa Mills, Coimbatore. 8·'.83 

53. -do- Sree Krishna Swamy M.ills, 
Kumarapalayam. .' 

1.1~84 

54. -do- Sree ,Hari Minl,pvt. Ltd. 9-+~4 

55. . -do- 8elvalakabmi MUls Ltd., Tirupur • 14-4·83 

, 56. -do- M\lthulakabmi, MUla pyt., Ltd., 2·11"f85 
Coimbatore. 

: 51. -dow:- lladb. BPI. 'Mill~ TirUpur, '~'.82 

". 5.8. -clo- Sree Wabaviahnu I Textile MiU. 
Ltd., Colmbatoro.' , 

·9;.8~82 



Nt tr~6i. __ , ~ML ii', I,,', fMrNI 1 _lit ,',:, 
. t: ," "'CO , ' 

I 2 3 , 
-19 :,' • 'H:'j .... 1itt.hItif ' ....... PVt, '. TamU Nadu ,14-345 *' . t .. toH. 
'.1: ~ , Nan,,.. 1Iti ....... tn, . 11.8..8S 

u.sa.1jJet. 

'6J~ , -40- B.vani Milll, Co~bator~ ~ 7.9';'85 
,I • 

62. -do- Tirupur TaUltt, P. Ltd. Tirupur. 12.8-85 

63. -do- It. C. S. Spino"', Co1tnbatore. Apr. &5 

64. -do- Sentburam SPa. Mills, Pollachi. 13-3.84 

65. -do- Sambandam Spi. Milll, Salem. 19.8·85 

66. :~ -do- Sree Vasavi Spa. Mills 8-'4-84 ~, : 
Tbirukko'Yilur~ 

67. Uttar Pradeah Madan Industrid Ltd. Ha.tinapur, 8-8-84 
,,: ,.: -40- J. K. Maoafacturerl Ltd. Kanpur. 1-10.76 

~ 69. ' , " -do- Modi Spa. " WVI. Mills, Co. Ltd '·8.83 
'Modina.ar. 

(a) Modern Spinner;:. Ltd., 
. (M«d SplnDers) 

(b) Vimal Syntex Ltd. (Modi 
S,ntex Ltd.) 3.10-84 

70. Weat Benpl Bonlodaya CottOD Mills, Panibatti, 21.1-8' 
24, Parl8Das. 

7 t. -do- India Linoleums Ltd., (Victoria 16·2-82 
Division) Cbusbry, Howrab. 

72. -·do- Sri HanuD,an Cottbft "ills 2-7-84 
Fulelh~ar, Howrab. 

73, -'do- Saktiaarh Textiles & Ind. Ltd., 16-10 8' 
Buld_f!, W. B. 

,; 14 •. -do- I The General Industrial Soc. 30·10.85 
Ltd. (Cotton Mill. Division) 
Cba~padlnY . 

I 15. . iii1' Jute M' •• Co. Ltd. -do-
(Stap)c Fi~., Division) P. O. 
81rlapur -24 Pari'''', 24·JO-S 5 

16. Pondicherry ''\11110 Prtb8\ Tedl", 'Ltd •• 4.' .... 3 • 
PODdicJt errt. 

'1. Gulard 1111 p,"" ,Kaittma Co. Ltd. 10·'.70' 
Ahmedabad.' 

1i. "Tamil Madu fttl Kbdtdtttl6t IN. Mills 
MadUrtI. 

22·12-17 



6404~ 'PROP. MA.DRU OANDAVATB. 
",tIt··tIle .. hi... or OOMM811CS bo 
plealed to atate : 

(a) wbetb. it is a fact tbat the Kookan 
resion of tdabaruhtra and particularly the 
Slodbudufl and Ratoaliri Districts of tbi·. 
resion are famous for bilb quality A.lphonso 
manaocI which can be exported; and 

. (b) if so, whether special facili'ties 
would be offered for the export or such 
manloes 10 as to earn fareiaD ~xcbanle '1 

THE. MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHitl P. SHIV SHANKBR.)! (a) Yes. 
Sir. 

(b) Por boostinl the exports of mangoes, 
various facilities are available. which in. 
elude cash c"mpensatory support, Import 
Replenishment Licences for import of' 
Pactiol materials al"d other inputs. and 
duty drawback on packing materials. Ex-
port of manl0"" .~ .Uowed under OOL. 
for increasiol production of mangoes, the 
Stat~ Government is understood to be 
livin. assistance throulb (i) cf.lpital subsidy. 
for cultivation of fruit crops (ii) long .. lerm 
loan to .mall farmers and (iii) 50% capi-
tal subsidY to small farmers for Alphonso 
manlo cult iva lion. 

Clearaace of ApplicatioDs of Multi. 
NaUoaal Claar.tte Companies for 

. Capital 11 sue. 

6405. SHRl RAM BHAOAT 
P!\SWAN : Will the MiDister of fINANCE 
be ,leased to sta to : • 

(It) whetber Governltleltt are aware that 
applicatiOD. . for capital issUe' of some 
mttlti-:natioIla1 oj.arette tempanies were 
cl .. ed wiU\o"t proper examination durin. 
1alt u.r,e ,ears; 'itAd 

(b) if not, the details of capital issu. 
appUcatJoDI cJcared durin.. the Jast three 
Yean? 

THB MtNIstBa Of STATE IN THB 
NlN,ISTRY OP FINANcB (SHRI 

t' 

J~MAllDHANA POOIA-ltV) ! . (.) No 
.p_UOft for catiihll i,_nes was Cltarc4 by 
the Controller. of Capital Issues without 
proper . examination. 

(lIJ The' dttail. ef tile Capita I issu. . .,,1_«0111 frern mu1ti-DatiefJa' .ptettc 
,companlts ·cleared durinl the tast three Yeats 
at. I' foUowl .: . 

Name of the Amount 
companies (Rs. in lakhs) 

Type of 
Issue 

I.T.e. 

(TrOlfslatlDn) 

Ra. 300.00 Deben-
tures 

R.s. 2. 96. 23 Equity 

Rs. 296.23 Equity. 

Villager. Indebted Witbout TakiDI 
NyloaD 

6406. SHRI KALI PRASAD 
PANDBY : Will the Minister of FINANCE 
be pleased to state : 

(a) whether attention of Government 
has been drawn to the new-hen}, captione(i 
• 'Bina Karz Liye Karzdar Bane Oramin" 
(villagers became indebted without takina 
any loan) appearing in 'Patliputra Times' 
of to February, 1986 wherein it ba6 been 
reported that bank officials are committing 
excesses on villaaes iD many areas; and 

(b) if '0, whether Governmmt propose 
to take . comprehensive Iteps in this reaard 
after conductiog an enquiry into such eases 
in Bihar ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF' FINANCE <SHRI 
JANAR.DHANA POOJARY): (a) Yes. 
Sir, 

(b) The RBt bas been requested to 
,onduct an enqu.iry and submit a report 
thereeft cr. 

. (£,.,II,h] 

PI..... to Set lIP .. gar 'Ietor", In 
. Mail .... lltr. 

6407. SHIll BANWAlll LAL 



PUROHIT: Will the Minister of FOO.D 
AND CIVIL SUPPLIES be pleased to' 
state : 

(a) whether keepins in view the cODsi· 
derable va 4St poten tial of su'prcano in 
Mabarashtra, the Statt Government have 
sent a proposal to the Union Government 
to grant licences to set up new lupr 
factories, in the State during the Seventh 
Fi'Y~ Year Plan perio~; 

(~). w)letbef an, .pecifi~ r~uitemcnt 
was made ror both tho above bJ 'tbe State. 
of Bibar and Wost Bensa!; 

(d) if 10. tho fact. of each of tbe atKwe 
queries; and 

(e) the anoeation contemplated for the 
States of West Benga1 and Bihar dur;ng·the 
Seventh Plan fo·r the handJoom sector? 

(b) if so, full details of the proposals' THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 

received by the Union Oovernment in this KHUnSH ," ID ALAM KHAN): (a) Yel, 
relard; and S· It. 

(c) when a final decision in likely to be 
taken by the Union Governmont in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINIS TRY .OF PLAN~INO AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD ., AND CIVIL 
SUPPLIES (SHRI A. K PANJA): (a) 
and (b). Only one application dated 21st 
March, 1986 for .grant of licence for 
setting up a new sugar factory viz., 
Sbivshakti Adivasi Magasvargiya Sahakati 
Sekhar Karkhana Ltd., Pahurjira, Taluka : 
Sbegaon, Distt. Buldhana has been received 
recently. 

(c) The Licensing Policy indicating the 
. guidelines to be followed for licensing 

additional capacity during th~ Seventh Five 
Year Plan is being evolved. This appli-
cation can be decided only after the guide-
I iDes are concret iscd. 

Outlay for Del'eloprr.cnt of Hand loom 
Sector duri.g Se,'entb Plan 

6408. SHill ATlSH CHANDRA 
SINHA: Will, the Minister of TEXTILES 
be pleased to state : 

(a' whether it is a fact that the Plan-
ning Commission has finally approved an 
outlay for the development of bandloom 
sector during the Seventh Five Year Plan; 

(b) whether any consideration hal been 
given to the baaie needs of weavers for 
bousinl aDd work.sheds; 

(b) Y-es; Sir. 

(c) nnd (d) : 

(i) Planning Commission has approved 
an out'ay of Rs. ,168 crotes in tbe 
central sector and Rs. 344.26 
crores in the State/Union Territory 
sector for development of hand-
loom indus~ry during the 7th Plan. 

(ij) An outlay of Rs. 11 crores bas 
been earmarked in the Central 
sector for implementation of 
centrally sponsored work shed· cum-
housing scheme for handloom 
weavers in the Seventh Plan and 
Rs. 1 crore in 1985·86. The 
scheme is to be implemented on a 
matcbing contribution basis by 'he 
Centre and State Governmentsl 
Union Territories implementing 
this scheme. 

(iii) Oovernment of West Denaal bad 
asked for central assistance of 
Rs. 5 lakbs for implementin. the 
workahed.cum-housioa scheme in 
1985-86. Central assistance of 
R.s. S lath 5 bas been teleased 
during 1985·86 for this Icheme .to 
Government or'West Bensal. 

(iv) No specific requ~st fot imple-
menting the work,bed-cum.housin, 
.. cherne i.n Bihar State was received 
from GO\'ernmcot of Bitl~r for 
19.8!S·~6. · 



, (e) PIsanii'll' Commission bat apProved 
aD ouda)' or ali 32 crores and' 1\1 14.2 
crores rClpoctivet, for the State. of Welt 
Bcapl and Bihar" under the State PJan 
scbemel for development of bandloom 
industry. 

1 

F or central aiaistance to the' State 
Govemment/Union Territories for develop-
merit of bandJoom industry under the 
centra) sectOr scheme, funds are released 
by Central Government on tbe balis of 
performance by the States and the matching 
contibution provided whereever nec~ssary 
by tbe State Governments implementing 
such schemes. ' . 

Functioning of I.S.O. Container Depot 

6409. SHR.I AMARSINH 
RATHAWA: 

SHRI MOHANBHAI PATEL: 

Will the Minister of C OMMBRCE be 
pJeased to state tbe manner in wbich I S.O. 
conlainer depots functioning' at different 
places are helpful in regard to the growth 
of imp'ort and export traffic in the country? 

,THE MINISTER OF COMMERCE 
AND. FOOD AND CIVIL SUPPLIES 
(SHRI P. SRI V SHANKER): The loland 
Container Depots (ICDS) facilities booking 
of export carlO in containers from inland 
locations situated away from ports to 
foreign destinations on a throu&h transport 
document~ Likewise, impC'rt cargo can 
a180 be received at these centres directly 
from foreilo suppliers. Facilities exist at 
ICDs for Customs, examination of export 
and Import cargo. Formalities for ~he 
exporters and importers to book nr take 
delivery of carlO are completed at I the 
.lCDs ' The exporters are ~ble to obtain 
credit facUlties and export benefits immc· 
diately after the export carlO is booked ,t 
tbe'lCDs. 

Export ofW'beat Through FCI. STC aDd 
. ~MTC 

6410. S.KRI 'YASltWANTRAO 
9ADAKH PATIL: Will the Minister of 
COMMERCE be pleased to Ita te : 

"(a) 'whether' Gover.nment' have decided' 
'0 ponDit _port of who.t III iotoraatioaal 

prices tbrouch tho' Pood ' Corporation . of . 
India,. State Tradinl Corpor1tion of India ' 
State Trading Corporation and' MiDerat~ 
add Metal. Tradinll COr1)oration; 

(b) jf'lo. the detan. thereof; and 

(c) the )0.85 expected on 'exports ? 

THB MINISTER OF COMMBRCE 
AND FOOD AND CIVIL 'SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c). 
Government have authorised exports of 
limited quantity of wheat which would 
facilitate the imports of essential food 
items. The sales thall have to be at 
interna tionalJy prevailing prices: The 
profit or loss invoh'cd in the export of 
wheat would depend on the prices at which 
contracts can be concluded. 

Utilisation of Loans Given by World 
Bank and Asian DevelopmeDt Baekto 

JeIeI ror Ind,:,striaJ Development 

6411. 'SHRI YASHWANTRAO 
GADAKH PATIL': Will the Minister of 
FINANCE be pleased to state: 

(a) wbt.ther Industrial Credit and 
Investment Corporation of India Ltd. bas 
been sanctioned loans· totalling I 400 
millions from the World Bank and Asian 
Development Bank for industrial deve1op. 
ment. 

(b) jf 80,. the details thereof; and 

(c' how the loans are proposed to be 
utilised and details of terms of repayment 
thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR. Y) : ' (a) to (ct. 
Aareements were sianed with the Ba.nk on 
21st January, 1986 for a total loan of 
S 250 million~$ '10, million to 001 ~nd 
S t 60 m. to JeleI with GOlluarantee . for 
the Indu~trial Export (Engineering Products> 
Projeet. The 'objective of the project il to 
assist the Government of India in C81T)'inI 
out its proll'ammc to increase competitiYC-
nelS and exports of manufactW'ed produCts, 
particularly, in tbe en,ineeriDI lub~se~tor. 



The loan' to' lCICI will, Inan .. ~Iae' foreile 
excbaDlo perti·OD ·Of .. b.loaul for tJ.JM),t-
otieDttd: sub project.. Tbe Wor14l Bank 

. . Loan is to be repaid· 0\'. a ,eriod of 20 
. years includinl 'a araee period 01 fivo y~r. 
at the Itaada·rd varia'ie iat",..t rate, . winch 
il currently 8.5% ~r annum. 

The Asian Development Bank have 
lP1't'oved a 10eD of S 100 million on 3·rd 
April. 1986 to ICICI with OOI.lu~rantee 
for financing roreip currency requirement 
of productive private and Joint &ect~r 
industrial entc-rpriaes. Th.o ADB Loan 'I 
repayable over 1 S years including a arace 
period of' five years and carries _1\ in' crest 
rate of 9.65 % per annum. 

IR,estment of Arabll.IndJa 

6412. SHRI CHIRANJI LAL 
SHARMA : Will tbe Minister of FINANCE 
be pl·eased to sta te : 

(a) whether 'attention of Government 
has been drawn to tbe news item capUoned 
"Arabs keen in &toppinl 'up inveatmcnt" 
appearing in "The Hindustan Times" of 1 
February, 1986; 

(b) if 80. the details thereof; and 

(c;) the atepa being taken by Govern-
ment to presuade Arab Countries to invest 
in India? 

THE. MINISTBR. OF STATE IN THB 
MINISTRY OF FINANCE \ SHill 
JANA,RDHANA POOJJ\RY) : ~a) and .(b). 
This Ilews item refers to the ImPJ:&UIODS 
aatbered by the delegation which recently 
toured some Arab Countries. Oo~er~me~t 
have Dot to far received any .detalls 10 this 
·r. ... rd from FICCI. 

(.c) In ord'er to at~aet investment rr~ 
Oil Bxportinl DcvelQpittl Countrie:" 
OM'Crament have announced a special 'faca-
lity in October, 1980 or COpy of the Pr.1 
Note dat~ 28th is laid on the Table of the 
Houle. 

[Plated ta Library. See Ne. LT.)t,.,.}. 

. Tbl. facility continues to tie operative 
ovoo tao". AD.ee of the lu\tlan lov.-

IJleRt CeDttw .. ·alao·~' It Abu 
llltabi te ,ive PubHcitr ,to thll ftaalit,. 

Putc_" 01 .,.t.·., ·I.CA. "I.:.'.tll '. 

6413. SHill A~Aa ROVPIlADHAM: 
Will the Mjnister of TEXTILES be plealtd 
to atate : . . 

(a) the total quantity of jute to be 
purcbased by the Jute Corporation of India 
in the Seventh Five Year Plan period, YtOar-
wise figures thereof; 

(b) the rate at which it would be 
purchased: and 

(c) the allocation of. funds made for 
this purpose , 

THE MINISTER OF STATE OF tHE 
MINISTRY OF TEXTILES (SHRI 
KHUttSHID ALAM KHAN): (a) to (c). 
The procurement target ot Jute Corporation 
or India (Jen is fixed on year to Year basIs 
keeping in view the availability and price 
situation .. and the indents placed by Natio-
nal Jute Manufactures C,)rporatioO" (NJMC) 
and other State owned jute DlilJs. However. 
tbe procurement under the price support 
operatiC1n is kept ., open ended" and JCl . 
underta,kes to procure tbe entire quantity 
of raw jute/mesta oft'ered to it by 
growers at minimum statutory price fixed by 
the Government, The RBI release nece8sllJ;')' 
credit on "as required" basis for undertaldol 
price SUPPort operation. 

Case. Pead_ Before Bettl_.at 
Comml.lloD ' 

4141·4. SNRIWAn OBSTA 
MUKJlSIlJBE : Will the .... ilt.r of 
FtN4NCB b. pl ..... ,to Itdte ~ 

<.) tbe t.otal number of cales referred 
to and admitted .. the Settlement 
Commipion (Income 'tall and Wealth Tu). 
19:' J ·.0DWards; 

(b) ,the "'total _luo of' 1ac';"; ... 1 ... 
asse.sed and income tax/wealth tax realised tI..... t.lI. dcc.iai0Dl of Ute Se&t~, 
L'" "'-~AIl. ~~ ... -. 



(0) the number ,of cases which are 
apnd.ina before the Settlement Cotnmiuion 
and their distribution aceordins to the 
nu.mber. of years for which those are 
pcndinl; 

(d) the number of cases in which the 
Settlement CommissiC'n was approached 
after the Issessees were subjected to search 
and seizure operations by the tax 
authorities; 

(e) whether there have been cases in 
which a person has brought his cases to the 
Settlement Commission more than once; 
and 

(f) if so, the number of such cases 
since 1983, annually '1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
information is giv.!n below :-

(l) Total number of applications 
received: 

Financial Income-
~ear tax 
in which 
applications 
received 

1983.84 SS5 

1984-85 413 

1985.86 172 

Total 1140 

(II) Total number 
admitted: 

Financial In come-
Year tax 

1983.84 

1984-85 
1985-86 

282 
148 

201 

Wealth-
Tax 

198 

123 

36 

351 

Tota) 

753 

536 

208 

149'1 

of applications 

Wealth. Total 
tax 

128 
48 

59 

410 

196 
266 . ------- _ ...•. -...------

Total 637 235 872 

(b) The information eaJlJed ror ClJlDot 
be collected without ,oinl tbr.oup ea., 
ot the case record. in wh\ch lottI __ 
orders have been made by the Bettl.m_ 
Commission. This would requ~e ,.mi-
nat ion of a largo number of calC reconk, 
relating to thousands of aSlClSmeDt· ,eaR 
by hundreds of asses~ing officers 8pread all' 
over the countrY. The effort., time aDd 
labour requhoed for the collection aDd 
compilation of :iuch information, mar' not 
be commensurate with the results 80Uabt 
to be achieved by the coIlec·tiol1 -of tbe 
informa tion. No distinction ia made 
between the income and wealth assellCd·, 

'and the taxes realised in the cales settled 
by the Settlement Commission and the 
income and wealth assessed and the ta~ 
realised in other cases. 

(c) The information is given below:-

Number of appllclJtlo"s pending 
before the Settlement Commlsslo" 
and their dlst,.lbutloll accordl"g to 
the number of years lor which they 
are pendi", as at' the end 0/ ,. 

month 0/ March, 1986 : 

Number 01 appllcatloll pendlll6 

Financial Income- Wealth- Total 
year from tax tax 
which 
pending 

1976·77 25 44 69 

1977-78 42 12 54 

1978-79 

1979.80 

1980.81 

1981 .. 82 

1982·83 

1983-84 

1984-85 

1985 .. 86 

Total 
, J .,.w 

81 

111 

81 
154 

218 
450 

354 

154 

1686 

84 

26 

20 
53 

89 
l,S2 

1:1
1

' 

3·0 

626 

165 

137 

107 

207 
317 
&02 
470 

184 

231% 
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(d) The Settlement Commission cannot 
I.ttle a case in which concealment of 
iDcome or net wealth on the p"lrt of the 
applicant or perpetration of fraud by him 
for evading any tax or other sum charlc" 
able or imposable under the lncometax 
Act or, .s the case may be, the Wealth .. 
tax Act has been estabHsbed or is likely 
to be established by any income-tax 
authority or wealth-tax authority in relation 
to the case. Once an application for 
aettJement has been allowed to be 
proceeded witb, no distinction is made 
between a search case and a non-search 
calC. The information calJed for cannot 
be coll ected without going through a large 
number of case records in which settJement 

order, have been made by the Settlement 
Commission. Thit would require exami-
nation of a larac number of case records 
relatina to a number of asaes&ment yeara 
by hundreds of assessina officer. spread 
all over tbe country. The efforta, time 
and labour required for the collection' and 
compilation of the inrormation called for 
may not be commensurate with the results 
sought to be achieved by the collection of 
the inform a tion. 

(e) Yes, Madam. 

(f) The informati.JD is given below :-

Income-tax Wealth.tax Total 

(i) Number of applicants who 
filed more than one 
application/applications 
during the financial year 
1983-84 

(ij) Number of applicants who 
filed more than one 
applica tionl applications 
during the financial year 
1984.85 

(Hi) Number of applicants who 
filed more than one 
application/applications 
duling tbe financial 
year 1985-86 

(iv) Number of applicants who 
filed application/applications 
in the financial year 1983·84 
and also filed application I 
applications subsequently, 
in the financial year 1984 .. 85 

(v) Number of applicants who 
filed application/applications 
during financial years 1983-84 
or 1984-85 and subsequently 
al80 filed applicationl 
applications in th" financial 
Year 1985·86. 

TOT4L 

16 7 23 

16 8 24 

1 1 

so 11 61 

10 10 

93 119 



, 

i 13 W,Itt,n A.,.,_" , 'I f 

CHAlr.R.A 21, 1908 (SAKA) 

Value 0' Imported Capital Goods under 
New Import-Export Policy 

6416. SHRIMATI OBETA 
MUKHBR.JBB : Will the Minister of 
COMMSRCB be pleased to state: 

(a) the total value of the imports of 
capital loods annually after the new three 
yearly import.export policy became 
effective; and 

(b) the share of new projects ~d 
existing units in these imports of capItal 
goods? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Li~ence8 
for a value of Rs. 1,605 crores were Issued 
for import of Capital Goods duri~g the 
first year of the new three yearly Import-
export policy i.e. 1985-86 (upto January, 
86) 

(b) Data on share of import licences 
for import or Capital goods by ~ew 
projects and existing units is not bemg 
maintained. 

[ Trans/ation] 

Construction of Godowns by Private 
Sector for Increasing Storage Capacity 

64J7. SHRI KUNWAR RAM 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Food Corporation of India 
has decided to seek cooperation of the 
priva te sector for increasing storage 
capacity in the country; 

(b) the number of Bodowns required to 
be constructed in each of the States; and 

(c) tbe names of the districts in Bihar 
where sucb godowns are proposed to be 
constructed indicating the storase capacity 
thereof? 

THE MINISTBll OF STATE IN THB 
M1NISTll Y OF PLANNING AND 
MINISTER. OF STATE IN THE 

MINISTRY O,p FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PA~JA): (a) to, 
(c). Th~ Food Corporation of loctia haa 
advertised a scheme to let additional 
storale capacity of, 2.S million tOODes 
constructed through private parties. The 
offers received are under examination in 
the Corporation. The number, JocatioDS 
and the storage capacity of the lodown. 
to be consuucted would be known after 
the Corporation completes the. exami-
l'ation. 

(English] 

Prosecution of Cases of Searches and 
Seirures 

6418. SHRI INDRAJIT GUPTA 
Will the Minister of FINANCE be pleased 
to state: 

(a) the time generally taken by the 
Central Board of Direct Taxes to completo 
the prosecution of the cases of searchos 
and seizures; 

(b) whether the asSessees who are 
subjected to searches and seizures are 
allowed to take their cases to the Settle-
ment Commissioner for assessments and 
disposal; 

(c) whether this practice allows tbe 
tax evaders to evade punitive action and 
reduce the effectiveness of searches and 
seizures; 

(d) whether there is any proposal to 
withdraw this facility of going to Settle-
ment Commissioner after searches and 
seizures; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THS 
MINISTRY OF FINANCE (SHRI; 
JANARDHANA POOJARY) : <a) UDder 
the Income.tax Act, the Central Board of 
Direct Taxes has no jurisdi.ction for fiUnK 
of prosecution for offences under Income-
tax Act. Prosecution bas no d,irect 
connection with 'searches and seizures 
except in such caSes wh ere evasion of tax 
is established in the assessment proceediop 
on the basis of books ,of accoupts or 



dotu.Mebta '*_ selMd at the time of -the 
souch. It il otlly tbe Commistioner who 
•• tItodsIIrfilma of ptolC~uti01l. 

'(b) The tlssesaecs who are subjected to 
•• ,ebes and seizures can, iU bject to the 
proVilioDl of law, apply to the Settlement 
eo.million to have their cases settled. 
HoWO¥Of, where any books of accounts, 
atller documents, money, buHion, jewellery 
or «Iter valuable article or tbing belonging 
to an assessee are seized und er section 1 3 2 
of the ID~ome·tax Act, 1961, the .assessee 
is not entitled to make an application for 
settlement under sub-section {I) of Section 
24'C of the Income-tax Act, 1961 before 
the expiry of one hundred and twenty days 
from the date -of the seizure. Similarly, 
UDder the Wealth-tax Act, 1957, the 
a.essee is not entitled to make ltn 
application for settlement under sub-
section (1) of Section 22C bef ore the 
expirY of one hundred and twenty days 
from the date of the seizure under section 
~7A of the Wealth-tax Act, 1957 of any 
books of accounts or other documents 
belonging to the assessee. 

(c) There are provisions in the Income-
tax Act, 1961 and the Wealth-tax Act, 
19 S 1 which ensure that cases in which 
concealment of income or wealh or evasion 
of tax has been established or is likely to 
be established by an income-tax or a 
wealth-tax authority are not settl~d by the 
'Settlement Commission. the Commissioner 
can object to the admission of an appli-
cation for settJemett on the ground that 
cODcealment of particulars of the income 
er, M.I (he case may be, of the net wealth, 
on the part of the applicant or perpetration 
of Craud by him for evading any tax or 
other sum chargeable or imposable under 
tbe Income-tax Act, or, as the case may 
be, the Wealth-tax Act, has been 
established or is likely to be established, by 
atJy income-tax authority Of, wealth-tax 
authDrity in relation to the casc. However, 
where the Settlement Commission is not 
willed with the correctness of the 
CQmmi .. ioDcr'. objections, i't may, aftc.r 
IIWsI the 'Commissioner an ... opportunity of 
_188 beard, allow thb application for 
'.ttloment to· be proceeded with. 

(I) N'o. Slt. 

(0) The mere fact tbat search ·:end 
seizure operations have been conducted in 
a case does not necessarily mean that the 
assessee is guilty of evasion of tax. The 
Department can come to a definite 
conclusion in this regard only after the' 
seized material has been scrutinised and 
the necessary enquiries and investigations 
have been made. Even under the existing 
provisions of Jaw it is open to the 
Commissioner to object to a settlement 
application being proceeded with as stated 
in the part (c) above. 

Tax Holiday to too per cent Er.port 
Oriented Units 

6419. SHRI INDRAJIT GUPTA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government propose to 
extend a five· year tax holiday to 100 per 
cent export-oriented units in the country; 
and 

(b) if so, the details and objectives 
thereof 1 

THB MINISTER OF STATE IN THE 
MINIST R Y OF FINANCE <SHRI 
JANARDHAN A POOJARY): (a) A 
proposal to extend a 5 year tax holiday to 
100% export-oriented units in the country 
is under the consideration of Government. 

tb) The proposal J< as been made by 
the MinisfrY of Commerce to the Depart-
ment of Revenue (CBDT). 

The objective is to make the 100 % 
EOU Scheme more attractive to the 
enterprenours to boost the foreign exchan&e 
earning of the country. 

,Diversion of Wheat Meant for Distribution 
I Among Tribals 

6420. SHRI N. TOMBI SINOH : 
Win the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the number of complaint. received 
by Government from Members of ParUa-
. ment aDd other. about· tbe 'diversion' of 
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wheat meant for distribution amoDI the 
,tribals; 

(b) whether it is a fact that the flour 
mills located in t.he'tribrl areas are buyin8 
wheat at cheaper price from the tribals and 
using that for mill grinding; and 

(c) if so. the steps taken to check such 
diversion? 

THE MINISTER OF STATE IN THB 
MIN ISTR. Y . OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A, K. PANJA) : (a) and 
(b). Three cOq],plaints alleging diversion 
of subsidized wheat to chakki owners and 
flour mills have been received. Since it is 
the responsibility of the State Government 
to ensure proper distribution of grain to 
the beneficiaries under the schelne, these 
complaints hilve been forwarded to tbe 
concerned State Governments for investiga. 
tion and necessary action. 

(c) The State Governments/Union 
Territories have alreadY been advised to 
activate their enforcement machinery to 
ensure that the foodgrains reach the target 
gtoup. 

Incentives to Sugar Mills to Increase 
Producti~n 

6421. SHRI N. TOMBI SINGH 
Will the Minister of FOOP AND CIVIL 
SUPPLIES be pleased to state: 

(a) the total quantum of sugar with its 
money value that had to be imported \0 
me'ct the internal requirements of the coun-
try during the last three years, year-wise; 

(b) whether Government have consider-
ed the desirability of giving better incentives 
to our own sugar mills to produce more so 
that dependence on import can be cut down 
substantially and thus conserving valuable 
foreign exchansej 

(c) the ta(set of imp.orts for the next 
three years; and 

(d) the aro\Vtb rate in supr production 

in the country end the detail of incentives 
scheme,·· if any, to aUlmeot it ? 

THB MINISTER. OF STATT IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF' STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
The quantity of sugar imported during the 
last 3 years and the CIF value thereto are 
as under: 

Financial Quantity elF value 
Year (Lakh trnnes) (Ra./Crores) 

1983-84 Nil Nit 

1984·85 *4.96 113.62 

1985-86 **19.49 433.07 
(Prov.) 

* Actual arrival was 4.83 lakh tonnes. 

** Actual arrival is expected to be 19 36 
lakb tonnes. 

(b) Yes, Sir. 

(c) There is no target fixed to import 
sugar for the next three years. 

(d) The tota] sugar production upto 
22.3.86 during the current 1985.86 sugar 
season is 56.95 lakh tonnes as against ,a 66 1akh tonnes on the corresponding 
date Just year thus showing an increase of 
6.29 lakh tonnes. There are wide variations 
in the production of sugarcane from year 
to year due to variety of reaSODS including 
weather conditions, rainfall etc. leadins to 
ftuctu.ltions in sugar production from sea-
son to season. In order to augment tbe 
sUlar product ion duriyg the current 
1985-86 season the Government has 

. announded the following incentives : 

(i) increase in 'be statutoIY minimum 
price of sUlarCane payable by 
sugar factories by Rs. 2.S'0 per 
quintal, fixing it at Rs. 16.50 ~C't 

quintal linked to 8.5% recoverY 
for the curreot season 19,85-86 
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and announcement of a stiU higher 
price of Rs~ 17 per Quintal for 
1986.87; 

(ii) decision to allow a rebate in excise 
duty on sugar produced during the 
months of October and November, 
1985 which is in excess of the 
average quantity produced during 
the corresponding Period in the 
preceding two seasons; 

(iii) decision to c.ontinue the differen .. 
tial levy price of Rs. 26 per 
quintal being alJowed to weak 
units having capacity below 1250 
TeO and plants installed prior to 
1.10.55 for the seasons 1985.86 
and 1986-87; 

(iv) increase in the All-India average 
ex-factory price of levy suga.r from . 
346.75 per quintal in 1984·85 to 
Rs. 391.00 per quintal for 
1985-86 ; 

(v) increase in the free sale portion of 
sugar by changing the ratio of levy 
to free sale sUlar fIom 56 : 3 5 to 
55 ; 45 for the current season 
1985·86; and 

(vi) incentives are also granted to high 
cost new sugar factories and 
expaofl.ion projects in the shape of 
higher free sale sugar entitlement 
and concessional exci&e-duty on 
such incentive sugar as applicable 
to levy sugar. 

Role of Agricultul 81 Sector ill Bridging 
'Crade Gap 

6422. SHRI N. TOMBI SINGH: Will 
the Minister of COMMERCE b¢ pleased to 
state : 

(a) whether the agrioultural sector 
which is quite booming can playa very 
constructive role to reduce trade gap; 

(b) if so, whether Government propose 
to undertake a vigorous drive to find new 
markets for our agricultural produce; 

(c) bJW the eXp~Its of aaricultura) pro .. 

duce have been far in during the Jast three 
years, year-wise; and 

(d) whether targets have been increased 
for the next two Years, if so, year-wise 
deta.ils thereof' 

THE MINISTER OF COMMERCE . 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) AUempts to locate new markets for 
agricultural exports is a continuous process. 
Even in the existing markets' there is 
suastantial scope for increasing our market 
segment particularly in the case of fresh 
fruits and vegetables and processed food 
items. 

(c) Exports of agricultural products 
according to provisional statistics for th: 
la 8t three years are as follows: 
-------------.---..-----

Year 

1982-83 

1983-84 

1984·85 

Value in Rs. Crores 

1286.71 

1305.75 

135.5.83 
------------.. -----~-

(d) It is expected that the agricultural 
export sector will show an improved per-
fOl"mante during the coming two years. No 
specific commodity-wise trade can be indi-
cated since the value of exports of 
agricultural items would be dependent upon 
the prevailing domestic and international 
prices of the various commodities. 

Recommendations of FICCI to Over 
Come Trade Ireb3!aoce 

6423. SHRt N. 10MBI SINGH: 
SHaI BALWANT SINGH 

RAMOOWALIA : 

Will the Minister of COMMERCE be 
pleased. to state : 

(a) whether attention of Government 
has been drawn to the news ite.m in the 
'Hindustan Times' of 16 March, 1986 
wherein the Federation of Indian Chambers 
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of Commerce and Industry (Fleel) has. 
listed ways to achieve 18 per cent growth 
rate in exports to sct right the present ad-
verle balance of trade; 

(b) if so, the reactions .of Government 
to each of the proposals; 

( c) whether Government propose to 
accept some of tbe recommendations; and 

(d) if so, the· details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) to (d). 18 per cent annum export 
growth rate appears too high. Export 
promotional measures are evolved by 
Government continuously keeping in view 
international economic environment and 
national priorities. The promotional 
measures taken in the recent past include 
inter-alia, diversifying our productive base, 
modernising our productive apparatus, 
nlodifications and periodic revision of our 
industrial and fiscal policies, etc. 

Opening of Departmental Stores and 
Large Size Retail Outlets under Cent-
rally Sponsored Scheme in Jaunpur 

(U.P.) 

6424. SHRI KAMLA PRASAD 
SINGH: Will the Minister ~f FOOD 
AND CIVIL SUPPLIES be pleased to refer 
to the reply given to Unstarred Question 
No. 2944 on 14 March, 1986 regarding 
consumer cooperatives and state: 

(a) whether on departmental store and 
one large .. sized retail outlet under the 
Centrally sponsored scheme is proposed to 
be op~ned in all urban areas of 1aunpur 
district of Uttar 'Pradesh to help people get 
items of daily need at reasonable rates and 
to bold price line; 

\b) jf so, when; and 

(c) if not, the reasons thereof ? 

THE MINISTER OF STATB IN THE 
MINISTRY. Of PLANNING AND 

M1NISTER OP STATB IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPL1ES (SHRI A. K. PANJA): (a) to 
(c). Under the Centrally Sponsored Scheme 
for development of consumer cooperatives 
in urban areas, financial assistance is pro-
vided to assist the consumer cooperatives on 
the basis of proposals received from the 
State Govemlnents. The Ministry has not 
received any such proposals from tbe 
Government of Uttar Pradesh for opening 
department store and large-sized retail out-
lets by COnsumer cooperatives in Jaunpur. 

Scheme to Help Economically Weaker 
Section of Urban and Rural Population 

6425. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH 

RATHAWA: 

Win th e Minister of FINANCE be 
pleased to state : 

(a) the names.. details and guidelines 
of various schemes launched by his Ministry 
and its Departments by way of concession, 
loans, aids, grants and other ways to help 
econoIllicaJIy weaker section of urban and 
rural population and specially those belong-
ing to the Scheduled Castes and Scheduled 
Tribes to be able to stand on their own 
legs; 

(b) the schemes meant for them through 
cooperative societies; and 

(c) tbe State-wise details of the 
advantageous impact of these schemes on 
the people for whom they were meant ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Ministry 
of Finance had launched the Differential 
Rate of Interest (DRI) Scheme in the year 
1972 to give financial assistance to the 
weaker sections. Loans are l1'anted under 
tbb DRI scheme at a concessiona) rate of 
interest of 4 % per aonum. Banks have ' 
been advjsed that the DRI advance shou Id 
constitute atleast one per cent of their total 
advances as at the end .of the precediQI 
year. Banks have also been advised that 
40 % of tbe DRl advances should 80 to 
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persons belogninl to Scheduled Cast.es and 
Scheduled Tribes. In addition, banks are 
.also providing loans conceasional rate of 
interett of 10 % per annum to tbe persons 
below the poverty liDe under the Intearated 
Rural Development Programme {IRDP) 
being administered by the Department of 
Rural Development. 

(b) The DRI scheme is being imple-
mented through commercial banks Loan 

under IRDP are beinl .provid~d both by. 
the commercial banks and the coaperativ.e 
banks~ . 

(c) Statewise details of Joans given 
under tbe DRl scheme as at the end of 
December 1983 are Biven in the Statement 
1 given below. Statewisc details of subsidy 
and term credit disbursed under the IMP 
during the Sixth Plan period are liven in 
the Statement-II below. 

Statement-I 

Name of State! 
Union Territory 

O/S at the end of 
December, 1983 

t 2 

No. of 
Accounts 

3 

I. NOR.THERN REGION 430065 

Haryana 90580 

Himachal Pradesh 82403 

l ammu and Kashmir 17 S 47 

Punjab 112870 

Rajasthan 102275 

Cbandigarb 4257 

Delhi 20133 

II. NORTH EASTERN 
RBGION 61723 

Assam 40251 

Manipur 2180 

Me&balaya 5455 

Nagaland 2227 

Tripura 3639 

Ar.unacbal Pradesh 1010 

Mizoram 433 
Sikkim 2528 

III. BAS'fBRN REGION 861600 

Bihar 3537~9 

Amount 

4 

6410.20 

1583.16 

1066.95 

230 26 

1737.16 

1285.68 

126.26 

303.13 

667.11 

433.83 

36,55 

49.13 

18.72 

71.44 

16.27 

8.83 

32.34 

5852.93 

~7~4.4~ 

(Amount in Rs. lakhs) 
Share of SC/STs 

No. of 
Accounts 

s 
248124 

58113 

53735 

2571 

67374 

58681 

2410 

5174 

29114 
16979 

330 

4218 

1595 

3844 

96' 

433 

850 

423132 

l()3$1' 

Amount 

6 

3714.84 

1017.68 

673.80 

36.18 

1095.53 

756.17 

62.63 

12.85 

287.45 

161.32 

17.09 

36.91 

13.50 

25.27 

13.34 

8.83 

11.19 

2724.26 

l183·7~ 
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I 2 3 , 4 , , 
Ori .. 2118(;'" 1552.72 lli)25'1 Ml.19 

Welt BeDlal 2894'6 1510.71 1"2f280~ , "8.3$ 
A .. NIsland ""0 5.08 1-6:, 0.94 

IV. CENTRAL REGION 602015 7221.13 3018$~ 3'\61.88 

Madhya Pradesh 250701 2468.93 129234 12,04.05 

Uttar Pradesh 3'1314 4752.20 178618 2258.8' 

V. WESTBRN REGION 659556 7041.1 S 394544 4352.64 

Gujarat 370375 4261.71 258135 29")6.'8 

Mabrasbtra 2'309 2630.96 133346 13914.93 

Goa, Daman and Diu 15827 147.18 2201 1,9.43 

D and N HaveH 262 1.30 262 1.30 

VI. SOUTHERN 
R.EGION 11229131 06.71 450149 "889.84 
Andbra Pradesh 3184'9 2377.34 1'3049 1~1;1.6.s 

Karnataka 280512 2708.74 92902 9.22.38 

Kerala 234305 2080.70 88169 491.48 
Tamil Nadu 285102 2319.69 112124 1007.22 
Pondicberry 10398 116.61 3450 47.48 

Lakahadweep 3SS 3.63 355 3.63 

Total: 3744090 367,99.23 1853615 18431.21 

Statement-II 

(a .. in laklll) 
(Financial Tar.ctt Achievement) 

SI. No. Name of the State/UTa SubsidY Term cr~it 
Utilisation diabunecl 

1 Z 3 4 

1. An4hra Pradesh 13322.31 24395.94 

z. Assam 4220.28 6111.15 

3. Bihar 17078.81 30012:.40 

4,. Oujarat 7469.55 13004.14 

$. N&J1atl' $3$).00 4129.79 
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1 2 3 4 

6. Himachal Pradesh 2318.57 2861.93 

7. Jammu and Kashmir 2005.35 ,2'42.47 

8. Karnataka 7922.67 14935.81 

9. Kerala 5176.89 11489.05 

10. Madhya Pradesh 1512S.49 33579.29 

11. Maharashtra 10445.81 22539.00 

12. Manipur 406 .. 24 22.38 

13. )&eghal"ya 261.41 

14. Naaaland 624.00 

15. Orilla 8751.86 12952.04 

16. Punjab 4591.38 7399.S7 

1 ,. Rajasthan 8982.84 13305.74 

18. Sikkim 101.90 111.11 

19. Tamil Nadu 14662.02 2S727.46 

20. Tripura 638.01 1179.90 

21. Uttar Pradesh 31173.45 73040.52 

22. West Benshl 5393.45 8818.91 

23. A &. N Islands 10.49 , 14.28 

24. Arunachal Pradesh 761.67 

25. Chandigarb 2.97 

26. D & N Haveli 28.94 36.33 

27. Delhi 202.00 405.65 

28. O. D. & Diu 415.45 59'1.58 

29. Laksbadweep 99.85 

30. MJzoram 410.15 6.80 

31. Pondicherry 138.60 232.64 --All India 166116.28 310161.85 
......---
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Propo.,al for Construction of Godown. 
by F.e. 1.1. AID_lapuram Razolu Mum-

dl.ralD io Andbra Pradesh 

6426. SHRI A. J. V. B. MAHBSWARA 
RAO: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

<a) whether there i'l any proposal to 
CODstruCt lodoWDS by Food Corpora tion of 
India in Amalpuram Razolu Mumdivtam 
Talukas in Andbra Pradesh; and 

(b) if 10, the details thereof? 

THB MINISTER OF STATB IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K, PANJA) : (a\ and 
(b), The Food Corporation of India is 
cODsidering a proposal to construct storage 
capacity at Amalpuram and Razolu in 
Andhra Pradesh. Details are yet to be 
worked out by the Corporation. There is 
no proposal under consideration of the 
Corporation to construct storage capacity at 
Mumdivram. 

Damage to Paddy Due to Inadequate 
Storage Facility in Amalapuram 

Razolu Mumdlvram in A. P. 

6427. SHRI A. J. V. B. MAHESWARA 

RAO: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whetber it is a fact that tbe Food 
Corporation of India purchased paddy and 
put it in open areal in Amalapuram Razolu 
TaJukas Mumdivramin Andbra Pradesh; 

(b) if 80, whetber this paddY was 
damaged due to rains, etc.: 

(c) if 80, the extent of the damale 
thereby; and 

(d) tbe steps taken to prevent such 
losses? 

THB MINISTER OF STA1'E IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF ST ATB IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
Yes, Sir, with proper dunnage and cover •• 

(b) and (c). The bottom· layen of 
stocks of paddy procured and stored in the 
following Talukas during 1984 .. 85 were 
affected by cyclonic rains durilll October. 
1985, and February, 1986. The affected 
stocks were immediately salvaged and tbe 
folJowjng quantities of damaged INlddy 
were segregated : 

Taluka Qty. procured Qty. affected Qty. selre- %ale of 
damalo and stored in by cYclonic gated al 

CAP durinl rains (M.T.) damased 1.0 qty. 
1984·85 
(M.T.) 

Amalapuram 20705 220 

Razolu 27177 84 

Mumdivram 17824 147 

Total 65106 10S1 

(d) In case of stocks stored under 
CAP storase. the ,following additional steps 
are taken, besides due care for the mainte-
nance of the stocks by qualified technical 
Personnel tbrough resular periodic inspec-
tion, prophylactic and curative treatment ; 

(i) The stocks are atored on 'p~eca' 

paddy on 
salvaaiDJ 
<M.T.) 

24 

30 

41 

101 

stored. 

0.12 

0.11 

0.2" 

0.15· 

plinths,. where wooden crates are 
used as dunnage to prevent damale 
to the stocks from the ~~~om; 

(ii) Stocks stored in CAP are well 
covered with LDPB (Low Denlit)' 
Po}ythene) covers and moD,?-
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·lUIIt nets to protect them from 
'raln aDd CYCIODOI; 

(iii) The stacks are built in the shape 
'of ,Gomes to a'Void Italllation of 
wat .. on l,tbe top; and 

~W) '''rbe ltoC\ts stored in CAP are 
relularly ae1"ated on sunny days, 

itO: avoid moisture migration in the 
atock •• 

'LonaTerm Polle, For Export of 
Cotton. 

6428. ·SHR.I BALASAHEB VIKHB 
PATIL: Will the Minister of TEXTILES 
be pJeued to state . 

ta) the pclicy of the Union Govern-
:meDt in regard to export of cotton under 
• "81 ,term policy for the next three years; 
artd 

(b) the target fixed for export of cotton 
in tbe Seventh Five Year Plan Period, 
;'year.wiae ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 

tKHURSHlD ALAM KHAN) : (a) Decisions 
· ... lth roprd to export of cotton are taken 
.,'" the Government of India from time to 
time .on the basis of demand and supply 

.. potition of cotton in the country and the 
PtC'Mlent price trend. Such quantities I 
ftrieti.. -of cotton ·as are surplus to our 
domest ic requirements are released for 
exports. 

(b) In view of (a) no target for export 
bas beeD fixed. 

Lotlln NTC (WBABO) 

6429. DIl. V. VBNKA 1 ESH: Will 
the MiDister of TBXTILBS be pleased to 
state: 

(a): w •• er 'it is a fact that losses to 
the0N.Hoa"" T.,xti'le Cot1)oration (WBABO) 
Lin9t., "Calcutta .' have been increasiol 
tvcry mODth of its operatioD ; 

('ftJ) ','.ether ctie situ two \,1. worscnina 
".,.,,:.,~, ~.d to'lJDaJl.,ntent'. inelftcient 

handline and failure· to provide input. on 
time; 

(c) if so, the details thereof and 
action proposed to be taken in this reprd; 
ard 

(d) the comparative figures of IOSIeI in 
each unit of the Corporation month-wise 
for the last three years '1 

THE MINISTER. OF STATE OF THE 
MINISTRY OF TBXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) There ha:J 
been a slight increase in the monthly losses 
of NTC (WBABO) from A.uault, 1985 to 
January, 1986. However, the averaga mon-
thly losses of the Corporation have decreased 
substantially during the period 1985.86 
(April'SS to January'86) a8 comp~rod to 
the average monthly losses during the 
years 1983-84 and 1984-85 . 

(b) and (c). The technical performance 
of the Corporation does not ind!ote-such 
a deterioration: 

1984-85 ......... 

I. Production 

Market yam 5.94 
(million kgs.) 
Cloth 

(million mtrs/) 0.49 
Avg. per month) 

11. Productiv:t), 

40. 25.51 
Loom Produc. 205.8 
tiv;ty Index 

"III. Utill'tJtio" 

Spinning 

Wea\finl 
-'~,".---

41.6 

36.8 

1985-86 
(April -

December' 8S 

6.01 

0.66 

28.58 
223.0 

62.0 

63.1 

(d) ,A statement showinl the month .. 
wile 108.s duriol 1985..,86 (upto 1anuary' 
86 and the avera Ie montly loslcad urinS 
the yoars 1983-84, and 1984.85, unit-wise Ii 
i •• ivan bel ... 
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Export of Rice 

6'430 SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
COMMERCE be pleased to state : 

(a) the names of the States which have 
been permitted to export rice directly with 
details thereof; and 

(b) the total export of rice from India 
during t 984·85 and 1985.86, names of 
the countries to which exported and the 
quantity exported. 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Export 
of bastnati rice is permitted under Open 
General Licence subject to minimum 
Export of Prices of Rs. 75001- per MT 
f. o. b. With effect from 18th February, 
1986, export of limited quantity of non. 
basmati rice bas also been' allowed subject 
to the minimum Export Price of Rs. 
4,000 per MT f o. b Exports are per-
mitted by all exporters. No specific 
allocation of export quota to any State bas 
been made. 

(b) Export of basmati rice during 
1984 .. 85 and April.Deceluber 1985 is 
estimated at 2.42 1akh tonnes valued at 
Rs. 163.03 crores and 1.841akh tonnes 
valued at Rs. 132.64 crores. The major 
markets for our Basmati Rice arc USSR 
Middle Bast and U. K. 

[Translation] , 
Proposal to Amend Fera and COFEPOSA 

Win the Minister of FINANCE be 
pleased to state : 

(a) whether Government have anJ 
proposal to bring further Ch'lDIIS in FERA 
and COFEPOSA to' promote exports and 
to make India internationally competitive; 
and 

(b) if 80~ details thereof? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) aad (b). 
There is no proposal to amend FERA and 
COFEPOSA. However, a Working Group 
has been set up under the Chairmanship of 
the Deputy Governor of the Reserve Bank 
of India to reveiw the Exchange Control 
Regulations. 

[English] 

Lending Programme sof Export-Import 
Bank of India 

6432. SHRI D. B. PATIL: Win the 
Minister 0 r FINANCE be pleased to state 
the number of lending programmes beinl 
operated by Export·lnlport Bank of India 
and the details of these lending pro-
grammes1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Export-
Import Bank of India provides credit and 
guarantee facilities for export of loods 
and services from India. Details of the 11 

6431. SHRI BRAIAMOHAN Lending progranlmes currently being opera-
MOHANTY : ted by the bank are set out in the at at e-

SHRI RAJ KUMAR RAJ: me!1t given below. 
Statement 

Details 01 the Lending Programmes Operated by the Export-Import Bank 0/ Indio -_---==----_._-_ ... __ . __ .... _ , ... _--.. _._ ... " .. ' .. ' 
Programme 

1 

1. Direct Finan-
cial Assistance 
tQ J3,xporters 

Salient features User 

2 3 

Bnables Indian exporters to Indian 
extend t,erm credit to Importer Exporter 
Overseas,. of eligible Indian 
"oadl. 

Rate of 
Interest 
Per annum 

4 

8.5 
Percent 
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I 2 3 4 

~.' 

2. Consultancy Enables Indian Exporter of Indian 8.5 
and TecbnololY Consultancy Services and Exporter Percent 
Sorvice. TechnololY to extend term 

credit to Importer Overseas. 

3. Preshipment Enable, Indian Exporter to Indian 12 
Credit buy raw materials and inputs Exporter Percent 

where exporter require 10DI 
cycle time. 

4. lIundted Percent Enables Indian Companies to Indian 9112.5 
Export Oriented acquire Indian made machi. Exporter Percent 
Unit nery as a part of fixed asset 

financing. 

5. Overseas Invelt .. Enables Indian Promoter to Indian 12.5 
ment Finance Finance Equity Contribution Exporter Percent 

in joint ventures set up 
abroad. 

6. Overseas Buyer's Bnables Overseas buyer to Overseas 8.S 
Credit Pay cost of eligible goods Buyer Percent 

imported from India on defe-
rred terms. 

7. Lines of Credit Enables Overseas Financial Overseas Fi. 8.S 
Institutions, Foreign Govern- nancial Percent 
ments, their agencies to lnstitu lions, 
onlend term loans to finance Foreign Govern-
import of eligible, loods. ments and 
Buyer would be in the Agencies 
coun try where such relen· 
ders are located. 

8. lletinance of Enables Banks to offer , Commercial 7.6S 
Export Credit financing to Indian Export- Banks in Percent 

ers of eligibla goods, who India 
extend term credit. 

9. Export BiUs Bnables banks to fund Post Commercial 10 
&cdiscountioa Shipmen t Export Credit Banks in Percent 

extended to Indian expor- India 
ters. 

I 

10. Relerding Enables Overseas Banks to Banks 8 
Facility Make available term Overseas PerceDt 

finance to importers, fQr 
import of eligible Indian 
loods. 

11. Export Bills Enables Banks to fund post Commercial 10 
Pa4iscountiog Shipment Export Credit Banks in POl'cent 
for Small ~caJe extended to Indian Ex- ]04i, 
~port"8 porters from tlle SPlflU S9al~ 

lDdustey. 



Moclillcatloa or Value Added Tax 

6433. 88&1 8. M. PATEL: Will the 
Minister of FINANCE be pleased to state: 

ta) whether it is a fact that the 
proposed modified Value Added Tax 
(MODV A T) -scheme has created a c:onfu-
sion in the trade and commorcial circles 
over its imposition; 

(b) whether it is a fact that Govern-
ment have also decided to further modify 
the Value Added Tax; and 

(c) jf so, tbe details thereof '1 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA. POOJARY): (a) Follow" 
ing the introduction of MODVAT scheme, 
clarification have been sought by the trade 
and commercial circles in regard to some 
of its aspects. 

(b) There is no such proposal at 
present. 

(c) Does not arise. 

Recommendations of Sukhamoy 
Cbakra,arty Committee on Banks 

6434. SHRI H. M. PATEL: 
SHR! PRAKASH V. PATEL: 

Will the Minister of FINANCE be 
pleased to state : 

\a) whether it is a fact that SukhamoY 
Chakr avarty Committee on monetary 
reforms has recommended for the intro-
duction of element of price competition 
amona banks; 

(b) if so, the precise suggestions made 
by tbe Committee; 

(c) how many sUigestions have been 
accepted by Government for implementa .. 
tion; and 

(d) when thele will be liven effect to ? 

THB MINISTBR. OF STATE IN THB 
MINISTR.Y OF FINANCE ~ <SHRI 

JANAR.DHANA POOJARY): (a) Tho 
Committee to review the work inS of die 
Monetat1 System <Sukhamo), Chakra'V8r(Y 
Committee) has IUllested that battb 
should accept some dearee of . Prioc 
competition. 

lb) The Committee bas recommended 
to introduce "controlled competitiont

'. 

which involves an "administered spread 
between the interest rate on bank depoli~ 
with a maturity of 5 years and above, ,to 
be determined by the Reserve Bank aDd 
the basic lending rate which would serve 
as a floor to the non·concessional lend ina 
rates of banks. This approacb is desiancd 
to prevent competition among banks of 
unequal size, and also ensure a minimum 
spread between the deposit rates and 
lending rates which is broad enough to 
provide a basis for viable bankin, 
operations and yet narrow enoush to 
prevent laxity in bank administration". 
The Committee has also recommended 
that ·'the banks should be free to offer 
interest rates on deposits of varyinl 
maturities exceeding one year subject to 
these rates not exceeding the maximum 
interest rate to be fixed by the Reserve 
Bank for deposits with a maturity of 
5 years or more" (Para 10.20). 

(c) and {d'r The revisions to be made 
in the admin;stered interest rates &truct1.U'C 
are constantly kept under review by tbe 
Reserve Bank of India and changes in the 
interest rates structure would be made a8 
and when circumstances warrant. 

World Bank Aid for on Exploration 

643S. SHRl N. DENNIS: Will tbe 
Minister of FINANCE be pleased to atatc : 

(a) whether Union Government ba vo 
sought the World Bank aid for oil 
explora tion and the las prOll'amme in tho 
Seventh Five Year Plan period; and 

(b) if 80, the details in this resard 'I 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SH&1 
JANMWHANA POO1ARY) : (a, and 
(b). An Exploration and' Development 
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Project of Oil India Limited (approximate 
cost Rs. 100 crores) and the South Bassein 
il-hase-lll'rojeet of Oil and Natura' Gas 
Commission (approximate cost RI. 460 
crores) are eurren,tly' being discussed with 
the World Bank. 

Openillg of Regional Rural Banks in 
Tamil Nadu 

6436. SHRI N. DENNIS : Win the 
Minister of FINA NCB be pleased to 
state : 

(a) whether there are proposals under 
'COQJideration of Government to open 
ResioDal Rural 'Banks in Tamil Nadu; 

(b) if so, the places where such banks 
are proposed to be opened; and 

(c) whether industrially backward 
districts are proposed to be given special 
consideration in opering such banks? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE <SHRI 
JANARDHANA POOJARY) : (a) and 
(b). The Steering Committee on Regional 
'R.ural Banks functioning in the NAB .. \RD 
bas recently recommended to the Govern-
ment the setting up of two more Regional 
Rural Banks to cover district Salem and 
district South Arcot. The proposals are 
under scrutiny. 

(c) Since the main objective of 
Regional Rural Banks is to finance weaker 
sections of the society, the gap in the 
availability of credjt to target group, rather 
than industrial backwardness, is the 
primarY consideration for opening a new 

'Regional Rural Bank. 

Raids at Hoases of Officers of Customs 
Department 

6437. DR. PHULRENU GUHA 
Will tbe Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that houses of 
the officers of Customs Department have 
been raided by CDI recently; 

(b) if so, the total assets recovered in 
the raids; and 

(c) the action taken against the 
defaulting officers 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
During the year 1986 (upto 28.2.1986), 
10 searches have been conducted by CBl 
in the premises of 8 officers of the CustonlS 
Department. Total value of assets 
(moveable and immoveable) discovered in 
these raids is Rs. 2,18,11 S .00. On the 
basis of these searches, 4 cases have been 
registered for further investjg.ltion by the 
CBI. 

Assistance by Banks Under Self-
Employment Scheme in !\fidnapore 

District (West Bengal) 

6438. DR. PHULRENU GUHA 
Will the Minister of FINANCE be pleased 
to state : 

(a) the number of cases forwarded by 
District Industries Centre, Midnapore 
district, West· Bengal upto February, 1986 
for providing assistance under the self-
employment scheme to each branch of the 
banks in this district; 

(b) the number of persons provided 
with such assistance upto February, 1986 
and the number of those (;.ases in which 
the assistance has not been given; and 

(c) when assistance is likely to be 
provided to the remaining persons? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The present data reporting system from 
the District In4ustries Centres/Banks does 
not generate bank-wise/branch-wise data. 
However, as per the information received 
from the State Government as against 
3308 number of applications forwarded by 
the District Industries Centre Midnapore, 
the banks have sanctioned 2684 cases 
involving an am/Junt of Rs. 506.40 lakhs 
for tbe year 1983.84. For the year 1984-
85 t as against 4037 number of applications 
forwarded by the District lndustdes Centre, 
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Midnq,pore, 314S cases were sanctioned 
loans involving an amount of Its. 6~S.52 
lakhs. Information for the year 1985-86 
bas not been received from the State 
Government so far. 

Storage Capacity of Godowns of 
Central Warehousing 

6439. DR. PHULRENU GUHA 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to sta:e : 

(a) the number of godowns of Central 
Warehousing Corporation in the country; 
and 

(bl the approximate storage capacity 
of these god owns ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNlNG AND 
MINISTER OF S fATE IN THE 
MINISIRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
and (b). As on 28.2.1986, the Central 
Warehousing Corporation had 421 Ware-
houses, own cd and hired taken together, 
with a totul covered storage capacily of 
52.91 lakh tonnes. 

[Translation} 

Availability of essential commodities 
at fair price shops 

6440. SHRI MOOL CHAND DAGA: 

Will the Minister of FOOD AND CIVIL 
SUUPPLIBS be pleased to state : 

(a) whether it is a fact that only 
2 KSS. of srain is made available per-head 
per month even after the increase in the 
number of fair price shops under the Civil 
Supplies Department; and 

(b) the quantity of foodgrains supplied 
to each Stat e for distribution and the 
quantity actua]Jy distributed through fair 
price shops in tho~e States during the last 
two years? 

THE MINISTER OF STATE IN THE 
MIN1STR Y OF PLANNING AND 
MINISTER OF 'STATE IN rHE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) As 
per infonnation available with the Govern-
ment. the quantum of foodgrains <rice and 
wheat) supplied to con~umers through 
Fair Priee Shops varie~ from State to 
State. 011 the ba::,is of information 
furnished by States/Union Territory 
Administrations, the quantum of grains 
(rice and wheal) supplied to consumers 
per head per month is more than 2 Kgs. 

(b) Statement is given below. 
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[English] 

" Proposal for A boUtion of DepartMent 
of Su,plies and Directorate Genera) of 

Supplies and Disposals 

6'441. SHRI MOOL CHAND 
DAOA : Will the Minister of COMMER.CE 
be pleased to state : 

(a) whether it is a fact that Govern-
ment are considering to abolish the 
Department of Supplies and the Directorate 
General of Supplies and Disposa1s; 

(b) if so, the reasons for taking such 
step when tbese have been functioning for 
a long time and with efficiency; and 

(c) whether the abolition of . the 
Directorate General of Suppl its and 
Disposals will result in higher payment of 
prices by individual buying Departments 
for the same commodities resulting in 
inefficiency and malpractices ~. 

THE M[NISTBR OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) A 
propos'll to progressively reduce the 
responsibility of the Department of Supply 
for centralised purchases has been mooted. 

(b) To examine ways in which 
unnecessary work can be eliminated in 
DOS & D and to cut down delays. 

(c) Nothing definite can be said at 
this stage. 

Regional Centres for Design and 
Technical Development 

6442. SHRI MOOL CHAND DAGA : 

Year Bangalore Bombay 

1981-81 170 187 

1982-83 181 145 

1983-84 168 166 

1984-85 172 169 

1985-86 181 171 

Will the Minister of TEXT(LES be pleased 
to state : 

(a) the total number or regional 
centres for design and technical develop-
I1l#.nts; 

(b) the names of the places where 
these centres are located; 

(c) the total number of designs dealt 
with in each regional centre yearly during 
the period from 1981 .. 82 onwards; 

(d) the annual expenditure of all the 
centres from 1981·82 onwards on (i) shff 
and (ii) material; 

(e) the annual income in all the 
centres from 1981.82 onwards; 

(f) whether evaluation of technical 
winss of these centres has ever been done; 

(8) if so, the results thereof; 

(h) if not, the reasons therefore; and 

(i) what percentage of designs !s 
accepted by the trade '1 

THE MINISTER OF STA TE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Four. 

(b) Bangalore, Bombay, Calcutta and 
New Delhi. 

(c) Total number of designs dealt with 
in the Regional Def,ign & Technical 
Development Centres are given below :-

Calcutta New Delhi 
-----.- .. '-".~- ... - ........ ~ ... --. -_. -_. --.. ---

483 

433 

421 

415 

511 

133 

68 

94 

87 

33 

------------------------------------------ ------------~--~~~~ 
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(cl) ADnual 'e'lpendUute incurred aro'liven below :-

(Ill., in laths) 
Year Banlalore ,I 

Staff Material 
'. Bombay 

~:tatt Mater.ial 
Calcutta New DeJhi 

S tat! Material Staff Material 

1981.82 11.98 064 '.37 0.0' 7.13 0.0.5 S.20 0.12 

1982-83 14.11 0.79 5.11 0.11 8. t 9 0.08 6.35 0.15 

1983·84 15.70 O~60 6.43 0.51 9.32 0.08 6.71 0.16 

19t4 .. 85 17.86 0.75 7.15 0.91 10.34 0.10 9 .. 43 0.22 

1985·86 20.22 0.84 7.63 0.10 10.72 0.07 8.18 0.21 

(e) Since the activities of the Regional 
Design and Technical D~velopment Centres 
are developmental in nature the question 
or generating income does not arise. 

(f) Yes, Sir. 

(I) The Technical wing at Baogalore 
haa been fo\\nd to have done good 'work 
but the other three have been considered 
not quite satisfactory. 

(h) Does not arise. 

(i) Percentage of designs accepted by 
the trade is liven below: 

Banaalore Bombay Calcutta New 
Delhi 

59.4% 52.22% 39.80.°% 1, 00% 
• 0 

Exp ort of Silk Production. 

6443. St-1RI K. RAMACHANDRA 
RBDDY : Will the Minister of TEXTILES 
be pleased to state : 

(c'~jf so, tbe reasons wby'!Oovemment 
do not initiate steps fc-r export of silt 
Producti on , 

THE MINISTER OF STATE OF THB 
MINISTllY OF TBXTJLBS, (SH1l1 
KHURSHID ALAM KHAN): (a) to (c). 
Under the Current Import.Export Policy, 
tbefe exists a provision to allow export of 
mulberry cocoons and raw 'ilk on merits. 
However, the export of mulberry cocoons 
and silk yarn is ",. not encouraled from 
India as the emphasis is on export of value 
added items like Sillt Cloth, Silk Clothingl 
including made-ups, gannets etc. Such a 
policy not only ensures additional employ .. 
ment opportunities but also better reourn •. 
There has been a substantial increase in 
export of silk goods and constant etforts 
are being made to explore the possibilities 
as tepoping up the same. 

Domestic aDd Foreign Tourist. In Goa 

6444. SHRI SHANTA-RAM NAIK: 
Will the Minister of PARLIA. 
MENTARY AFFAIRS AND TOURISM 
be pleased' to state: 

(a) wbether Goyernment propose to (a) the number of domestic and foreil1l 
explote the possibility of export of' tourists who Visited Ooa from 1983.84 to 
mulberrY Cocoon, IUk YUP, silk cloth and 1985.86~ which year-wise breale·up; 
silk elotbina; 

(b) expected tout.i.t inftow in 1986-.87; 
(b) whether export or tbeie items" and 

would result in the farmers "etlina bc:ttor 
price, an4 ,(.~) tho eatent to wbich' CatDival 



Festival in Goa helps to aenera te tOUt ist 
trade? 

THB MI,NISTSR. OF 'PARLIA· 
MBNTARY AFFAIRS AND TOURISM 
(SHRI H. 'K. L. BHAGAT): (a) As per the 
information available with the Govt. of 
Goa, ~e I number of tourists who visited 
Ooa during the past three years were as 
Follows; 

Year Foreign Domestic 
tourist8 tourists 

.... 

1983 33,S7S 496,440 

1984 62,265 607,727 

1985 92,667 682,545 

(b) Over a lalch of foreign tourists and 
1.S 'lakhs or dom'cstie tourists are expected 
to visit Goa during 1986. 

(c) The Carnival Festival in Ooa does 
promote tourism and it is found that 
increase in tbe tourist traffic to the U.~ion 
Territory during the period. of the festival 
is more when compared with the other 
period. 

J;>evelopment of Daman Sea Beacb 

6.44S. SHRI SHANTARAM NAIK: 
Will the Minister of PARLIAMENTARY 
AFFAIRS A~D TOUR1SM be pleased to 
4tate : 

(a) wb.cther his Ministry bas made a 
survey of the Daman Sea beach in the 
Union Territory of Goa, Daman and Diu; 

(b) whether his Ministry has any plans 
to develop the beacb; and 

(c) if so, the detaills thereof? 

THE MINISTBR OF PARLlA· 
M.B~TARY AFFAIRS AND TOURISM: 
(SH~1 ~. K. L. BHAOAT) : Ca) No, Sir. 

(b) and (c). There is no proposal under 
~o~c~«.ptio~ ~f~r develop~ent of the 
paman Soa bea~. . 

Export of G.,an Variety Caobew 

G446. SHRI SHANrAllAM NAIK: 
Will the Minister of COMMBR.CE be 
pte~sed to state: 

(a) names of States and Union Terri-
tories srowing Casbcwnuts ; 

(b) the total quantity of 008n variety 
Cashewnuts exported in 1 '~84 .. 8S , and 

\ 
\ 

(c) the likelY export in 19 8S· 86 of 
the &'lme variety ? 

THE MINISTER OF COMMBRCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : \a) Cashew-
nuts are grown in the States/Union Terri-
tories of Kerala, Andhra Pradesh, Tamil 
Nadu, Goa, Maharashtra, Orissa; West 
Bengal, Pondicherry and Tripura. 

(b) The total quantity of cashewnuts 
exported from Goa during 1984·85 was 
7 ~. S 5 metric tonnes. 

(c) The total quantit.y of casbewnuts 
exported from Goa during 1985 .. 86 is 
221.72 metric tonnes. 

Source: Government of Goa. 

Evasion of Taxes by Companies 

6447. SHRI P. R. KUMARA. 
MANGALAM: Will the Minister of 
FINANCE be pleassed to state : 

(a) whether several large FERA as 
also other Indian companies have been 
nabbed of eva8i~n of taxes, sipboning off 
funds, etc. as reported in the 4Economic 
Times' of 23 February, 1986; 

(b) if 10,·· the full details of these 
companies; 

. (c) whether a close watch is beiDI k.ept 
on the companies in tbe liaht of· several 
recent disclosures; and 



rlIB MINISTBR. OF STATB IN THB ,have availed of each or these Loan 
MINISTRY OF FINANCB (SHRI Schemes from 19,83 to1985; and 
JANAB.DHANA POOJARY): (a) to (d). 
The informatioD' to t'he extent possible i. 
beiDI cOllected and will be laid on the 
Table of the House. 

A tailing of LoaD Schemes of Coffee 
Board by Small Growers of Coffee 

6448. SaRI SURESH KURUP! Will 
the Minister of COMMERCE be pleased t~ 
state : 

(a) the types of Development Loan 
Schemes sanctioned by the Coffee Bo~rd 
for assisting the coffee growers; 

(b) the number of small growers who 

,c) the number of small ,rowen from 
kerala who have avaiJablo each or tbelO 
Loan Schemes in Kerala ? 

THE MI~ISTBR OF COMMBR.CE 
AND FOOD AND CIVIL SUPPLIBS 
(SHR.I P. SHIV SHANKER): (a, to (c). ' 
A Statement is given below. 

Statement 

the type of development loan schemes 
being implemented by the Coffee Board and 
tbe total number of small growars and 
their number in KeraJa who have availed 
each of the schemes during 1982·83 to 
1984.85 are as under: 

--- -------"--, .. _-_.,-_._---------'------------_. 
SI. No. Name of the Scheme 

l. Intensive Cultivation 
Loan. 

2. Replanting Loan 

3. Extensive Cultivation 
Loan. 

4. Special Purp"se Loan. 

s. Crop Hypothecation 
Loan. 

6. Hire Purchase Loan. 

""Loss in Curred by Coffee Houses 

6449. SHRI SURESH KURUP 
Will ,the Minister of COMMERCE be 
pleased to state : 

\a) the number of Coffee Houses under 
the Coffee Board, 

lb) ,whether it is a fact tha t these 

No. of small 
growers who 
have availed 
from each of 
the scheme. 

501 

195 

107 

651 

9,339 

452 

No. of small 
l1'0wers from 
Kerala who ba ve 
availed from 
each of the 
scheme. 

122 

33 

17 

457 

5,895 

26 
-----, .. _------

Coffee Houses· are running in 108s; and 

"c) the total loss incurred by these 
Coffee House in each of tbe year from 
1 98 2 to 1985? 

THE MINISTER OF COMMBRCE 
AND fOOD AND CIVIL SUPPLIES 
<SHRI P. SHIV SHANKBR) : (a) to (c). 
Coffee House were started for promotion, 
of coffee and not 88 commercial venture., 



Hence accounts are not maintained on a 
cOmmercial basis. Presently there are 
ellbleeo Cotrec House, under \be Board 
aocl the Det excess of expen4iture over 
receipts for lUnnios these cotree houseS 
durina tbe last three years hal been as 
under: 

Year 

1982.83 

1983.84 

1984·85 

Rupees 

1,57,898 

23,38,726 

9,55,634 
________ _'.l ..,. .. __ --_ 

CurioS Centres Under Cofree Board 

6450. SrlRI SURBSH KURUP: Will 
the Minister of CO~MERCE be pleased to 
state : 

(a) the number of curing cen tres under 
the Coffee Board; 

(b) the numbeJ. of prioate curins 
centres functioning in the country ; 

(c) whether there is a proposal to start 
more curing centres under Coffee Board; 
and 

(d) if so, the details thereof? 

THE MlNISTBR OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANK.ER.) : (a) to (d). or 
the 40 curiol works I icenced by the Board 
there arc S in the cooperative sector and 
the' remainins in the private sector. 

1be C'xisting curins capacity is of the 
ordet of 167,000 tonne,. Letters of intent 
have been issued by the. Coffee Board for 
additional curing capacity of the order of 
21 ,000 tones. 

Ope_ID. of Br.nebes of United Comm-
ercial Bank In Orl .... 

,64S1. SHRI RADHAKANTA DIOAL: 
Will the Minister of FINANCE be pleased' 
to state: 

(8) the 'riumber 'i ,of branches of Uaited ' 
Commercial Bank opened in phulwni, 
Kalabandi and Bolanlir districts in Orilla; 
and ' 

(b) the name of the places in these 
districts where branches of tbe bank have 
been opened ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY : (a) and (b). 
Reserve Bank of India bas reported that 
UCO Bank as on 30th November, 19'85 
had 9 branches in Phutbani District, 2 
branches in KaJabandi District and one 
branch in Bolangir District. The details of 
locations are indicated below. 

Name of' District 

Phulbani 
(Boudh· 
Khondmals) 

Kalahandi 

Bolangir 

Location 
of branch 

1. Phulbahi-Main 
Road 

2. Raikia 
3. Phirinai a 
4.0umagarh 
S. Nuapadar 
6. Sudrukumpa 

1. Kesinga 
2. Rishida 

1. BoJangir 
--------- ---~ ... ----.-~--.-----,-

Proposal to Shirt NTC Mills In Bombay 
to 'Backward Areas in Mabarasbtra 

64S2. SHRI HUSSAIN DALWAI: 
Will the Minister of TEX"lLES be pleased 
to state: 

(a) whether the Union Government have 
received any proposal to shift the mills in 
Bombay run by the Nationa 1 Textile 
Corporation to backward and undeveloped 
areal of Maharashtra; 

'\b) if so, the details and objective of 
the proposal; and 

(c) Government's reaction thereon ~ 



THE l41NlSttR. Of iSTATe. OF THE 
MINlSTkY OF rEXTI:LES (";HRI 
l(.HURSHID ALA.~ KHAN) : (a) .No, Sit. 

oftbe .ic~ mills in Bombay had proposed 
to the ~molll Government a Scheme to shilt 
those mlns to backward· 8.rea,;; . 

\ (b) if 80, .the detaila t~oreof; and 

(c) the react~on of Government to that 
(b) and (e). Do not arise 

Dlver.ifleatlon of Po"erlooma \0 Rural 
Areas for RehabUit aUon of Workers proposal? . 

6453. SHRt HUSSAIN DALWAl: 
Will the Minister of TEXTILES be pleased 
to state: 

(l}) the 'PolicY of the Union Govetn-
ment regarding diversification of power-
looms in rural areas; 

(b) whether it is a fact that in 
Mahata&htta tile retired textile w~rken of 
Konkan region had been rehabilitated by 
Maratlal Mills by making powerlooros 
available 8 t Cbip\em in '8.atnagiri District; 

and 
(c) the reasons why Government are 

not sanctioning similar units at other places 
in Konkan regio'Q wherefrom the bulk of 
textile workers hai) ? 

lHE MINISTER. OF STATE OF THE 
MINlSTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
Textiles PoliCY states that the orpnisation 
of production in the powerloom sector 
&nould be guided by the objective of locatio-
nal dispersal. 

(b) As per the available infornlation, 
the Development Corporation of Konkan, 
with the help of Mafatl~d. Services, h1.ve 
$et up a. powcrloom project with 96 looms. 

(c) No specific Government sanction is 
required Powerlooms can be set up sub-
ject to tbe requirements of compulSOry 
relistration and locatioaa\ guidelines. 

Proposal to Sbift Sick MilJs of Bombay 
to Backward Areas 

THB MINISTER OF STATB OF THa 
MlNISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
In tbe past, some proposals weco made to 
th: Oov~rnment of Mahatasbtra for shiftins 
some mills to backward areas provided they 
were given permission to sell the urban 
lands. A.ccording to availab1e information. 
the:~ cases wet~ not fOllowed up by tbe 
pa .. tles to the pomt that a decision could be 
taken by Government of Mabarasbtra. 

Financial Assistance for Modernisation 
of National Textile Corporation Mills 

6455. SHRI HUSSAIN DALWAI: 
WiB the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that all tho 
nationalised and sick mills run by tb·J 
National Texdle Corporation need urgent 
modernisation if t~le same are to be rUIl 

profitably; 

(b) whether it is also a fact that for 
lack of finaDciai assistance, the mills are 
running in grea t losses or earning only 
marginal profits; and 

(c) if so, whether Government propose 
tp direct financial institutions to advance 
mote loan, to National Textile Corporation 
for modernisation and bettet watkin. of 
these mills 1 

THE. MINISTER. OF STATB OF THE· 
MINlSTR Y Of TEXTILES (SHR 1 
KHURSHID ALAM KHAN): (a) Yes, 
Sit. The renovation and techno'osical up-
aradation of machinery is requited for tbe 
viab~lity of nationalised mills of NYC. 

64~4. SMRl HUSSAIN DALWAl: 
Win the Minister of TBXTILES be pleased (b) The moderflisation of textile units 

is R.' continuinG process, An atnount of 
Rs. 301 crares bas already berD sent uPt() 
3 t at 'March, 198' on Dlodernisationlreno-

to state: 
r 

(a) whether it is a fact lha:t tbe owners 
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vadon of tbe nationalised units of NtC. 
The major reasons fo.r continued losses of 
NTC mins are as follows: 

(i) Old and obsolete machinery; 

(ii) under.utilisation of instaIJed capa .. 
city due to irregular power supply 
and power shortage, biah cost of 
captive power, etc. 

(ii,) abnormal increase in cotton prices, 
particularly from the nliddJe of 
1980 .. 81 to 1984·8 S; 

(iv) increase in cost of power, coal, 
dyes and chemicals. stores and 
spares; 

(v) excess hbour force; 

(vi) increase in wages/salaries; 

(vii) poor work norms and low pro .. 
ductivity. 

(c) Efforts are beiDg made to explore 
possibilities of raisin" finances from institu-
tional sources and deferred p3.yment credits 
for modernisation of the nationalised N re 
miJls. 

[Translation] 

Export or Carpets 

6456. PROF. NIRMALA KUMARI 
SHAKTAWAT: \Vill the Minister of 
TEXTILES be Pleased to state: 

(a) the t01al value of the carpets ex-
ported to foreign countries during the last 
three years and the names of countries 
which are the main importers of carpets; 

(b) the steps proposed to be taken by 
Government to promote this industry; and 

(c) whether the Union Government 
propose to provide special assistance for 
promoting the carpet tiade in Rajasthan 
and Uttar Pradesh? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES <SHRI 
KHURSHID .ALAM KHAN): (aJ The 

W, 'tte" A"~Wtr' . 261 

provisional value of export of woollen 
carpets, drugs and druggets incJudinl 
nam4ahs durin,s tbe lalt three years ia as 
under: 

--.. _ •. _--_ 
1983.84 

1984-8S 

(Rs in crores) 

J 47.70 

f J S7 .60 
. J984-85 (Apr.-Nov. '84) ~.62 

1985.86 (Apr."· Nov. '8S) 108.28 -------_ .• -._----_.-
The main importing countries of handk .. 

notted woollen carpets are West Gt~rmany, 
USA, Switzerland, USSR and U.K. etc. 

(b) and (c). The following steps have 
been taken to promote the indu~try. 

(i) Advanced training of weavers in 
band knotted carpet weaving and 
other allied activities like clipping, 
washing, etc. 450 such training 
centres are being run in the 
country out of which 140 massive 
training centres and 63 advanced 
training centres are functioning in 
UP and Rajasthan. 

'(ii) Exenlption of handknotted woollen 
carpets from excise duty, if sma.1I 
mechanical devices are used to 
improve effir:-iency. 

(iii, Duty free import of raw wool 
against REP Hcence and reduction 
in the duty on imports of wool to 
encourage use of imported wool 
for quality implovement. 

(iv) Cash Compensatory Support for 
exporls, 

In addition, the following steps are also 
proposed to be taken: 

(i) S~ttinl up of an Institute for 
Carpet Techno)oBY at Bhadohi. 
U.p. 

(ii) Visit of Study teams to China and 
USSR for studyiol tbe production 
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techniques employecl in thrust 
cou(ltri.es. 

(iii) Expansion ,Qf Export markets by 
5ponsorinl visit of Sales cum-Study 
teams of these countries. 

Promotion or Tourism ~ndustrl 

64S7. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will 'be .Minister of 
PARLIAMENTARY AFFAIRS AND 
TOUR1SM be pleased to state: 

(a) whether Oovc.rn~ent propose to 
t~ke any steps to encouraSe botel industry 
with a view to pronlote tourism industry 
and earn foreign exchange during the 
Seventh Five Year Plan; 

(b) whether Union and State Govern-
ments propose to make hotel industry a 
profitable industrY by providing special 
incentives to it so that a number of educated 
persons are provided employment in this 
industry; and 

(c) the other steps Government propose 
to take to develop the fam:>us places for 
tourists so tha t a number of persons may 
be able to earn their livelihood from tbis 
industry ~ 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAOAT): (a) and (b). 
Several incentives are already available to 
prom 'lte the growth of hotel industry and 
to muke it more profitable. These comprise 
tax reliefs, interest subsidY, concessions in 
cu stoms duty on certain items, allotment 
of foreign exchanae for publicity, promotion 
and imports, priority consideration for the 
various need of hotels; etc, 

State Governments have also been 
requested .0 &rant s~itabJe incentives to 
promote the botel industrY so that more 
cduf;at~ p~rsQns a~e provided ernploynlcnt 
'in tbls i1l4ustry. 

(c) The Department of Tourism in 
consultation with the respective State 
Governments hal ic1entifie4 centres of 
tourpt importanco in eaeb Stat, for phased 

development with the comhined resources 
of States, Centre and private sector. 

Export of I .. eatber 

6458. PROF. NIRMALA KUMARI 
SHAKTAWAT: 

SHRI MULLAPPALY RAMA. 
CHANDRAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the names of the countries to which 
leather was exported during last three years 
and the foreign exch~nge earned thereby 
year-wise; 

(b) the quantum of leather purchased 
by these countries in 1 984-85 with value 
tber:of; 

(c) the steps being taken by Govern-
ment to increase the export of leather; and 

(d) the total number of leather indus-
tries in pubHc sector and the nnmes of 
places where these are situatied in the 
c('untry alongwith their production year-
wise 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) The 
main countries to which leather was ex • 
ported during the lest three years are Italy, 
F R.G., France, UK, USSR, USA. Japan 
etc. Foreign exchange earned from elports 
of leather during 1982-83, 1983 .. 8' and 
1984-85 was Rs. 254.30, 248.92 and 
351 68 crore~ respectively, according to the 
council for leather exports. 

(b) The leather exported to these 
countries duridg 1984 .. 85 was 2162.29 
million kgs. valued at Rs. 357.68 crore •• 

(c) Participation in r/verseas fairsl 
exhibitions, Organisation of Buyer Seller 
Meets in importan~ overseas markets, 
s.ponsoring of sales/study teams, an easy 
access to essential inputs for export 
production etc. are amongst the me.sura 
beina taken for export of 10!ther. 



(d) There are two unita in Central 
Public Sector enaased in :production of 
leather and leath.er goods. These ate 
Sharat Leather Corporation with registered 
Office at Aara and Tannery and Footwear 
Corporation of India Ltd. with registered 
Omce at l(anpur. Their production of 
leathert leather loods and other allied 
products durina the last three years bas 
been as under : 

Rs. 
Year TAFCO BlC 

1983-84 74S.18 lakhs 218 38 laths 

1984-85 631 .S4 lakhs 366.47 lakhs 

1985-86- ~06.9S .Iakhs 3 3S .00 lakhs 
._.---., ._- - _ ..... _-_. --_ -----,----

Allocation of Funds under Self-Employment 
Scheme to Rajastban 

6459. PR.OF. NIRMALA KUMAR.I 
SHAKTAWAT: Win the Minister of 
FINAN'CE be pleased to state: 

(a) the amount allocated to Rajasthan 
in 1986·87 under self-employment scheme 
for educated unemployed persons; 

(b) the steps proposed to be ta~en ~o 
check favouritism and corrupt practices 10 
the implementation of this scheme; and 

(c) whether Government propose to in-
c)udcl people's represen~atives in the panel 
formed to sanction the loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No 
amount has .yet been allocated for the 
ye'll 1986-87 to aoy State/Union Territotry 
under the scheme for providinl self-empJoy-
ment educated youths. 

(b) The R.eserve Bank of India hal 
isaued instructions to all banks sta Una 
therein that whenever an), malprac.ticcs 
in the implementation of tbo Be-heme. are 
noticed they should be quickly and 
tbofOulhly investigated by the banks and 
prompt action be taken alainst the baDk. 
ofti9ials i"volv~~. 

(c) No, Sir, However, each Diltrlct 
Industdes Centre has a District 
AdvisorY Committee to oversee its fUDction ... 
ing and its mCJnbership COhSlsts amott. 
otbers, of the peopJe'~ repre-sentalive. of the 
District. 

[English) 

ESp.DSloD of Textile Industry 

6460. SHRIMATI JAVANTI PAT-
NAIK ~ Will the Minister of TEXTILES 
be pleased to state : 

(a) whether Government hav~ taken 
steps to promote text ile industry in the 
country; 

(b) if so, the measures adopted there-
for; and 

(c) the details of the steps proposed 
to be taken for the expansion of textile 
industry in 1986 .. 87 '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
The" extile Polic~, nnnounced by Govern-
ment in June, 1 98 S has envisaged several 
measures f or growth and deve)opmen t of 
tbe textile industry. Some of the important 
steps taken by Government in this regard 
are lifting the ban on the expansion of 
weaving capacity in the organised Sector, 
all owing fuller fibre flexibility, rationali. 
sation of fisca 1 levies on· certain man-made 
fibres/Varr., compulsory registration of 
powerlooms, measures for development of 
hand looms, settina up of a national1evel 
Advisory Committee for Modernisation of 
textile industry. sett ina up of a nodal a,oncy 
to evolve and manage r ebabilitation 
packales in respect of potentially viatJ1e 
sick mills and simplification and formulation 
of a siog1e Textiles Control Order. 

Opening or New Textile Mills In OrI.I. 

6461. SHRIMATI JAYANTI PAT. 
NAIK.: Will the Minister of TBX1'ILBS 
be pleased to state : :';. 

(8) the total nUB, ber of textile mill, ip 
0"1,,a,·· 
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(b) the number of textile mills manaled 
by National Textile Corporation and tbe 
number of those which are under I'r ivate 
management; 

(c) whether' Government pr,opose to 
open new textile mins in 1986·87; 

Cd) if so, the number of new textile mills 
proposed to be opened in Orissa and other 
States during 1986.87; and 

(e) the details thereof? 

THE MINIS1ER. OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) As on 
31 st March, 1986 there were eight spinning! 
composite mills in Orissa. 

(b) Out of 8 mills, 2 are managed by 
N.T .C., 4 are in the private sector and the 
remaining 2 are in the cooperative sector. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Investment of LIC in Houslnl 

6462. SHRIMATI JAYANTI 
PATNAIK Will the Mini~ter of 
FINANCE be pleased to state: 

(a) the amount of investment made 
by Life Insurance Corporation in housing 
in the last three years; 

(b) the ~mount of investment made by 
Life Insurance Corpora tion in Orissa during 
those years; 

(c) whether Life Insurance CorPoration 
proposes to finance some llCW housing 
schemes in Oriua and other States durin. 
1986 .. 87; 

(d) if 10, the details of the housing 
schemes proposed to be financed by Life 
Insurance Corporation in different States; 
and 

(0) 'be details tbereor? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE 

'JANARDHANA POOJAR'y) : 
(b). The 8m()Unt of investment 
Life Insurance Corporation of 
housing loans is as under:-

(SHRI 
(a) and 

made by 
India in 

Year In AH States In Orissa 

1982-83 

1983.84 

1984-85 

(Rupees in Clores) 

106.77 

141.47 

162.27 

3.09 

o .SO 

3.66 --------_------_._--
(c) to (e). Allocations for 1986.81 

have yet to be fina1ised by the Planninl 
Commission. 

Supply of Standard Quality Foodgrainl 
Through Fe) 

6463. SHRJMATI JAYANTI 
PA TNAIK W ill the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
slate: 

(a) whether it is a fact that many , 
storages and godowns of Food Corporation 
of India are not clean; 

(b) whether it is also a fact that the 
grains procured by Food Corporation of 
India from l1)andjes get damaged and 
aduJterated on way (0 the States; 

(c) if so, whether Government propose 
to 1aunch any cleanliness drive in the Fel 
godowns and other places wber~ the 
(oodgrains aet damaaed; and 

(d) if not, the ~pecjfic steps proposed 
to be taken to supply standard quality 
foodgrains to the consumers 1 

THE MINIS1ER OP STATE IN THB 
MINISTR Y . OF PLANNING AND 
MINISTER OF STATE IN THE MINISTR.Y 
OF FOOD AND CIVIL SUPPLIES ISlmI 
A. K. PANJA) : (a) Yes, Sir, some were 
found to be unclean and expeditious Itepa 

. llav~ been takon to put them in order. 
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(b) Some grains get affected during 
transit due to fa ins when moved in open 
walons on account of shortage of covered 
ones. No case of adulteration while in 
transit bas come to our notice. 

(c) and (d) A check list is prescribtd 
for tidiaes. and upke:p of Fe1 depots, 
which includes essential features of 
tidinels, such as collection of spillage of 

I fooc:larains, white washing and repairs of 
the ,odOWD, removal of shrubs, grass and 
other refuses from the depot premises, 
cleanliness of drains, etc. Periodic 
inspections are carried out regularJy by the 
officen or different leve18 to ensure that 
each and every depot is maintained 
according· to the prescribed check list. 
The steps taken to ensure supply of 
standard quality food",rains to the 
consumers consist of procurement of 
foodgrain in accordance with the prescribed 
quality standards, its storage in damp 
proof and rodent proof godown, and 
periodical inspection of the stocks, and 
the undertaking of timely disinfestation 
measures for pest control by tbe qualified 
and trained staff. The recipients are given 
full opportunhy to satisfy themselves that 
tbe qua1ity conforms to the prescribed 
standards before taking delivery of the 
same. A portion of the sample drawn and 
sealed jointly is given to the recipient for 
reference/display as per the procedure laid 
down. 

Allocation of Foodgrains to Karnataka 

6464. SHRI SRIKANTA DATTA 
NARS1MHARAJA WADIY AR : Will tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to atate : 

(a) the total quantum of rice and 
wbeat demanded by Government of 
Kamataka from Central pool duriug the 
Jast three years, year-wise; 

(b) the total quantum of such food .. 
arains released by the Union Government 
'or Kamataka doria, those years; 

(c) \\'b~tber Government propose to 
"ance the allocation of rice, wheat and 
other foodaraiol to Karaataka durins 
198(;.87; and 

(d) if so, the detail. or the allocation 
proposed to be made to Kamataka in 
t 986 .. 81 ? 

THE MINISTER. OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN THB 
MINIS1RY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
and (b). Demand, allotment and, offtake 
of rice and wheat in respect of Karnataka 
for the years 1983-84, 1984.85 and 
t 98S-86 was as under:--------_._-_._------

1983-84 

Rice 

Wheat 
1984-85 

Rice 

Wheat 

1985·86 

Rice 

Wheat 

(jn '000 tonnes) 
Demand AJlotment Offtake 

480.0 210.0 219.8 

600.0 434.5 361.5 

12'J.8 245.0 234.1 
643.64 637,77 405.5 

5900 484.0 386,6* 

738.98 819.28 502.9* 

("') Offtake flgures for 1985.86 are 
upto February 1986 only. 

(c) and (d). The allotment of rice and 
wheat to various States/Union Territories, 
including Karnataka, is made on a month 
to month basis, taking into account the 
overall availabilit) of stocks in the Centra) 
Pool, relative needs of various States, 
market availability and other related 
factors. 

For the month of April, 1986, the 
Government of Karnataka has been allotted 
45,000 tonnes of rice and 97,820 tonne. 
or whea t as aaainst 25,000 tonnes of rice 
and 61,290 tonDes of wheat in April, 
1985. 

Suggestion lor Upgradatlon of Cltie. 
for Houle Rent AllowaDee 

646!. SRRI C. JANGA REDDY: 
Will the Minister of FINANCB be p)e8Sf!d 
to ,tate; 
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(a) whether Oovernment have received 
IUSle&tion for upgradinl of certain cities 
for the purpose of giving their emploYees 
House Rent Allowatlce etc.; 

(b) if so, the names of such cities; and 

(c) Oovernment·s reaction on each 
case? 

THE ML~ISTER OF STATE IN THB 
MINISTRY OF FINANCE . (SHRI 
JANARDH.I\NA POOJARY) : (a) to (c). 
The current classification of cities for 
paYlnent of :House Rent A.!owance to 
Cent tal Government employees is bilsed 
on the population figures c·f 1981 Census. 
Government have been receiving numerous 
requests for classification/reclassification of 
one city or the other on the basis of their 
increa~e in the population after 1981 
Census. As the criteria for classification 
is based on the population as revealed 
in the decennial census figures and no post 
census increase in population is tuken 
into account. such requests could not be 
acceded to. 

COllstruction of Cbouttries and 
Dharams.ilas in Festival Places 

by all India Yatrika Nivas 

6466. SHRI C. JANOA REDDY 
W ill the Minister of PARLIAMENT AR Y 
AFFAIRS AND TOURISM be pleased to 
state : 

{a) the funds made available by the 
Union Government to the All India 
Yatriica Nivas tor construction of 
Chouttrh sand Dharamsa,las at important 
places, in 1982-83,1983-84 and 1984.85; 

(b) the number of Chouttries and 
Dbaramsalas constructed so far by the 
All India Yatrika Niv.:s indicating the 
places at which these have been 
constructed; 

(c) whether there is any proposal to 
construct 100-Room Chouttry at 
Srecsailam in Andhra ~rade6h; 

(d) if so, the details thereof; and 

(e) the stage at which the matter 
stands at present? 

" THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOUR.ISM ~SHJlI 
H. K. L BHAGAT): (a) Bhartiya Yatri 
Avas Vikas Samiti were provjded fundi by 
Department of Tourism for construetioD 
of Yatrikas/DbaramshaJas aa under:-

_, .... -------
1982-83 

1983 .. 84 

1984·85 
------ ... _-----

5.00 laths 

8 00 lakhs 

17.00 lakhl 

(b) Bhartiya Yatri Avas Vikas Samiti 
has aJready constructed and commissioned 
Yalrikas at Chitrakoot and Amarkantak. 
Yatrikas at Bidar, Kampil, Nandmehar 
and Vrindavan (one block) are also likely 

- to be commissioned within (hree months. 

(c) to (e'l. The Samiti has prepared 
plans for construction of a Yatrika at 
Sreesailam at An estimated cost of 
Rs, 10.00 Jakhs. This will provide 
accommodation for about 70 beds. 
NegotIations are in progress with State 
Government for the transfer of land for 
the above purpose but lease deed has not 
yet been executed. The construction 
work will be taken up immediately after 
the formalities concerning transfer of land 
are complet.ed, 

Sanction of Funds for Constroction of 
Dbaramsalas 

f467. SHRI C. JANOA REDDY : 
Will the Mil'istcr of PARLIAMENTARY 
A'"FPAIRS AND TOURISM be pleased to 
state whether Government propose to 
sanctjon funds for construction of free 
Dharamsalas in important cities of the 
country for the use of the poor and middle 
class people, as in the case of Five Star 
Hotels '? 

THE MINISTER OF PARLIA· 
MENTARY AFFA1RS AND TOURISM 
(SHRI H. K. L. BHAOAT) : The 
Department of Tourism provides funds to 
Bhartiya Yatri Avas Vikal Samlti upto 
90 % of the cost of construction of 
Dbaramsa]asfYattikas, at various places of 
pilgrimage in tbe country. Suitable land 
as wen as the balance funds are railed by 
Samiti through donations by the concerned 



State Governments, Cheritable Oraanisa. 
dons or individuals. Tbe accommodation 
tbus created i, for the usc of the lOw/ 
middle in,come It~\1P of people. 

The Depanme!lt of Tour.ism does not 
provide fuods in this manner in the case of 
Five Star So tels. 

Grant or Loans under 'Gramodaya 
Padakam' Scheme to Unemployed 

Perlons In Andhra Pradesh 

6469. SH1\1 V. SOBHANADREES-
WARA RAO: 

SHRI A. J. V. B MAHES-
WARA RAO : 

Will the Minister of FINANCE be 
pleased to state ~ .", 

(a) whether it is a fact that there 
is a Union 0 overnmcnt Scheme in Andhra. 
Pradesh known as 'Gramodaya Padakam' 
under which loans are sanctioned to the 
unemployed persons without security; 

(b) w!t ~th.:r complaints have been 
r.!c!iv.:d by lh~ U.liuQ OJv~rnment tbat 
loans uad"r this scheme are o('t being 
sanctioned to the unemployed persons by 
the blOks without getdng a security; 

(c) if so, the act ion taken by Govern-
ment in the matter '1 

TH.E MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Scheme for providing Sel f-Employment to 
the Educated Unemployed Youths is 
known as "Gramodaya Schemc· in Andhra 
Pradesh. Under the Scheme, the banks 
have not to ask for owners' contribution 
in tbe form of margin money or seek 
collateral security Of third party guarantee 
for the loan under the Self.Employment 
Scbeme. 

\b) and (c). In a Scheme which is 
beinl implcmented on a large scale 
throuahout the countrY there m lY be a 
few instances of complaints regarding delay 
and non-sanctioning of loans by commercial 
baaks. Specific instances/complaints 

whenever received aro lot 'looked into for 
taking suitabJe remedial action. ' 

Proposal to Construct more Forest 
Lodges 

6470. SHR.I VIJAY N. PATIL 
Will the Minister of, PARLIAMENTARY 
AFFAIR.S AND TOURISM be pleased to 
state : 

(a) the names of tho places where 
forest lodging facilities are being provided 
to attract touris\s to witness wildlife; 

(b) whether there is any proposal to 
provid~ new forest lodgiog facilities during 
1985.86, if so, the places selected in the 
country; 

(c) whether the number of tourists 
visiting the wild life sancluaries is on the 
increase; and 

Cd) the yearwwise figures fot the last 
three years '1 

THE MINISTER OF PARL1A· 
MBNTARY A.FFAIRS AND 10URISM 
(SHRI H. K. L. BHAGAT) : (a) At 
pCf!sent the Department of Tourism bas 
created lodging facilities in Forest Lodges 
constructed at Wild Life Sanctuaries} 
National Parks at Kanha, Koziranga, Gir, 
Bharatpur, DandeH and Jaldapara. 

(b) During tbe Se\entb Five Year 
Plan period, the Department of Tourism 
propose to provide accommodation 
facilities as well as transport facilities for 
viewing wild life' in Wild Life Sanctuarie8 
at Manas. SimilipaJ, Enjal. DeUa. Corbett., 
Dudhwa, Chilka, Kaziranga. AJwar, 
Panthambore, Rhara tpur, . Madhumalai and 
Bandhavgarh. In addition, proposals 
received from other StatesfUnion 
Territories will also be considered, subject 
to availability to funds. During 1985 ·86 
an amount of Rt. 6().80 lakhs was released 
for providing accommodation/transport 
facilities at some of the Wild Lifo 
Sanctuaries mentioned above. 

(c) and (d). No specific information 
on the subject Is available as data in this 

. respect 'is not compiled by the Department 
of Tourism. 
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Proposal to open Regional Office of 
Te.· Board la Uttar P.radesb 

6471. SHill HARISH R.AWAT 
Will the Minister of COMMBR.CE be 
pleased to state 

(a) whether any scheme has been 
formulated to increase production of tea 
in Uttar Pradesh during the Seventh Five 
Year Plan; 

(b) if so, the amount of expenditure 
likely to be incurred on this scheme; 

(c) if not, the rcasona therefor, 

(d) whether his Ministry would 
consider a proposal to set up a regional 
office of the Tea Board somewhere in the 
state; and 

(e) if not, the reasons therefot ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Jlnd (b). 
Tea Board under its various schemes 
provides loans and subsidies for increasmg 
tea producti()n. The outlay for the 
Sevent.h Plan is of the order of R.s 40 
crores. Tea growers all over India, 
including those in Uttar Pradesh can 
avail of the benefits of such schemes if 
they fulfil the eligibility criteria. 

(c) Does not arise. 

(d) There is no such proposal at 
present. 

(e) A sub .. regional office of the Tea 
Board set up at Berinag in Uttar Pradesh 
in 1973·14 bad to be close~ down in 
1971.18 due to lack of interest on the 
part of local planters. Presently 'only 
about 1800 hactares are under tea in 
Uttar Pradesh. Problems relating to 
a vailabUity of additional lands ba ve also 
been repOrted since establishment of new 
ptantation would requir felling of forest 
trees. 

Pro,ldlnl Bank Fael1itriel .. t Dh.reba). 
Block in Utta~ Pradesb 

6472. SHRI HARlSH RAWAT : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether he is aware that Srikha 
Pagu, Tawaghat and Neu under Dharchula 
block in Uttar Pradesh are such places 
where from the nearest branch of a comm-
ercjal b:.\nk is at a distance (If more than 
25 km~; 

(b) if so, whether hi~ Ministry consider 
their responsibi1ity to provide bankins 
facilities to the people Hving at such 
places; and 

(c) if so, whether Government proPose 
to open branch of any bank at the said 
places in near future? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) .. 
Reserve Bank of India has reported that 
with regard to adequacy oi bank offices. 

. Dbarchula Block in uttar Pradesh is a 
deficit Block 1he branch licensing policy 
for 1985-90 aims not only to achieve a 
coverage of 17,000 population per bank 
office in rural and semi-urban areas of each 
bl" ck but also to fill up spati:d gaps with 
a v jew to ensure that a bank office is 
located within 10 kms. from each village. 
RBI has advised the State Government! 
Lead Bank to identify potential growth 
centres requiring banking facilities taking 
into account ttle norms laid down by RBI 
and to forward the list of identified ctntres 
to RBI. Licences for opening of additional 
bank offices would be granted by RBI in 
the light of the objectives set out in the 
current branch licensing policy for the 
period 1985 .. 90. 

Investment by IDBI In States 

6474. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be -pleased to 
state: 

(a) the amount in~csted by Industrial 
Development Bank of India (1OIU) in 
each State durinl the past three years; 
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(b) whether it is a 'act that ID'81 has 
invested conrparatively nlore mon·ey in 
those States which are develoed from 
industrial point of view; 

(c) if so, whether it will not increas 
regional imbalance; and 

(d) if so, the action proposed to be 
taken by him to ensure that lOBI invests 
more funds in those Sta tes in which 
less investment has been made earlier '1 

THE MINISTER Of STATA IN THE 
MINISfRY OF FINANCE (SHRI JANAR-

DHANA POO.rARY): (u) to (d). The 
~tate·wise dctai Is or financial assistance 
disbursed by the Industria I Development 
Bank of India (lOBI) during the years 
1982 .. 83, 1983·84 and 1984·85 are liven 
in the statement given below. The senction 
of financial assistance by financial inst It u-
tions depends upon the number of applica-
tions for viable projects originating from 
different States. With a view to enco-
uraging industrialisation in backward areas 
the Government and financial insti-
tutions provide various concession and 
incentives such as investment subsidy. 
fiscal concessions, etc. to entrepreneurs for 
setting up projects in such are~s. 

Statement 

----------- ---------------_._-----._-_ .. _. __ ... -
(Rs. lakhs) 

(P eri od -July .. J un e) 
SJ. State 1982 .. 83 1983-84 1984-85 
No. 

1 2 3 4 5 - ---_ .. -
1. Andhra Pradesh 12107 17917 18882 

2. Assam 792 1121 2720 

3. Bihar 4149 375' 3704 

4. Gujarat 16699 17741 22004 

s. Haryana 5474 7119 7993 

6. Himachal Pradesh 2022 2124 3353 

7. Jammu & Kashmir 1599 2432 1651 

8. K·uniltaka 13195 185S8 16436 

9. Kerala .. 861 S196 6565 

10. Madhya Pradesh 7218 9772 11449 

11. Maharasbtra 20S07 23990 24503 

12. Manipur 112 83 207 

13. Meghalaya 157 337 404 

t 4. NacaJand 164 133 156 

1 S. Orissa 6010 6737 16895 

16. Punjab 7120 5825 5150 

17. Rajasthan 10261 8514 946'9 
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Shortage of Raw Cotton in Na tional 
Textile Corporation (WBARO), 

647~. SHRI H. N. NANJE GOWDA: 
win the Minister of TEXTIL~S be pleased 
to state: 

(a) whether it is a .fact that there is a 
complete shortage of raw-cotton and other 
inputs in the milJs and units of the National 
Textile corporation (WBABO) limited, 
Calcutta and for that reason the man4\ge-
ment has failed to initiate any effective 
steps to conduct profitable operation; 

,b) whether the present management 
h;lS als.) failed to bring abou t harmonious 
relation between the management and the 
employees. 

(c) if SOt the facts thereof including 
the details of units which sutTered due to 
want of cotton and other inputs in tiOle, 
number of man-days lo&t and number of 
units which did not produce anything on 
dayS durinl the last three mon ths; and 

(d) the action beiDa taken in this 
relard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, Sir. 
It is not correct to say tbat t]lere has been a Qomplctc sbortaso of cotton and other 

inputs. However, in the past, some of the 
mills occasionally faced shortage of raw 
materials duc to various reasons, whicb 
has been overcome now. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Transfer of H1gb Ranking Officers 
in ITOC 

6476. SHRI H. N. NANJE GOWDA: 
Win the Minister of PARLIAMENTARY 
AfFAIRS AND TOURISM be pleased to 
state : 

(a) whether the India Tourism Develop. 
ment Corporation has laid down any norms 
for its officers staying at Headquarters 
(Delhi) and their transfer to olher places; 

(b) if so, the details thereof; 

(c) whether any maximum period of 
stay of an officer in Delhi irrespective of 
his serving different units, has been pres-
cribed, if not, the reasons therefor; and 

(d) the number of omcials, category·' 
wise, who have not moved out of Delhi 
"or ten years or more and, the reaSODS for 
Dot transferring them ? 

THB MINISTER. OF PARLIA· 
MENTARY AFfAIRS AND TOURISM 
(SHRI H. IC. L. BRAGA T) : (a) to (c). Aa 
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l'er ITDC Recruitment promotion and 
Seniority Rules all executives are liable to 
be transfer,ed any where' in India and 
qbroad depending upon exigencies of worle 
aDd taking into account the operational 
interests of the Corpora tiOD. However, the 
executives dealing with financial tr9nsac-
tions 2re generally transferred after three 
years' service at a particular station. 

(d) The requisite information is given 
in the statement below. 

Statement 
Number of Executives. category wise, who 
IIove II0t moved out of Deihl for Ie" years 
or more and the reasons for not trons. 

ferinK them. 

S. No. Category of Post No of 
Incumbants 

1. Executives who are posted against 
Corporate leval posts and therefore cannot 

be transferred out 01 Delhi 

1. Sr. vice president (Hotels) 1 

2. Vice presidents 5 

3. General Managers 9 

4. Chief Medical & 
Heal th Officer 

S. Dy. General Managers 

6. Controller {Asbok 
Group Reservation 
Service} 

7. Sr. Managers 

8. Maoaaers 
9. Dy. Secretary 

1 

9 

1 

6 

7 
1 

11. Executives who at e posted aga Ills t 
posts which are only in Delhi based 
hotels and connot therefore to transferred 

out 0/ Delhi 

1. Sr. Executive Chef 1 
2. Dy. General Manaaers 4 

3. Sr. Managers 

4. D)" lviflnll,er (Tolephone) 
2 

1 

III Execlltllles who hllv, not been tralt.-
'erred out 01 DeIhl due to operational 

and Administrlltive retllons 

t. General Managers (Hotel-
Opera tions) 

2. Exeeut ive Managers 

3. Sr. Managers 

4. Managers 
S. Sales Managers 

6. Dr. Managers (Hotel-
Operations) 

7. Assistant Managers 

Proposal to Offer Export Quota to 
Export Oriented Units 

2 

2 

2 

11 

2 

18 

3 

6477. SHRI B\NWARI LAL 
PUROHIT: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether there is a proposal under 
the consideration of the Cotton Cor-
poration of India to oiTe ... a portion of its 
raw cotton export quota to 100 percent 
export-oriented units making cotton yarn, 
and 

(b) if 10, to what extent the Cotton 
Corporation of (ndia's export quotas will 
be disposed by the export-oriented units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes Sir. 

(b) The Cotton Corporation of India 
bas Dot received an) response from the 
export oriented units. As such no export 
quota allowed to the Cotton Corporation 
of India is like1y to' be utilized by sucb 
units. 

Limit to GOl'ernment Sector Borro-
wings From Commercial Baak. 

6478. ~HRI SATYENDRA 
NARAYAN SINHA : Will the Minister of 
fINANCE be pl~aaeo to ,tflte ,: ' 
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<a) , whether credit trend. in the last 
fiv~ years show that Government sector 
borrowing from commercial bank is 0'1'· 
pacin, private sector borrowing ; 

(b) if so, whetber this i. not atTectina 
funds available to private Stctor; a.nd 

(c) ir 10, whether limits are proposed 
to be placed ~n net bank credit to Govern-
ment sector? 

THE 'MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANA~DHANA POOJARY): (a) A 
statement giving the necessary data is 
given below. These do not reveal any rising 
trend in commercial and cooPerative banks' 
credit to Government relative to comm-
ercial sector. 

(b) and (c). Do not 'lrise. 

Statements 

Commercial and Cooperative Bank 
Credit 

Fiscal year 
(April 1 
to March 
31) 

1980-81 

198}.82 

1982·83 

1983.84 

1984-8S 

To Govern-
ment 
(Central and 

State) 

1,666 

918 

2,241 

1.398 

2,160 
H ____ ... _ ............. 

(Rs. crores) 
To Comm-

ercial 
Sector 

5,476 

6,471 

7,819 

9,109 

9,851 

Introduction of Uniform tax rates I. 
Various States aad Vnlon Territoriel 

'6479. SRRI 'VAKKOM 
'PURUSHOTHAMAN : 

SaRI DILBEP SINGH 
BHURIA. 

Will the Minuter of FINANCB be 
pleased to atate : 

(a) whether, Government are aware 
tNt tile p~e. 9f 89 manf itqQlllq ).toto .. 

Cars, foreian liquor, etc. are differeot iD 
various States and the Union Tenitoriea 
because of the difference in tax structure; 
and 

(b) whether Government pro,ose to 
take steps for introducing uniformity in 
the rate of tax on loods in various States 
ard Union Territories? ' 

THE MINISTER OF STATB .IN THE 
MINISTRY OF FINANCE (SKaI 
JANARDHANA POOJARY) : (al and (b). 
It has been brought to the notice of the 
Government that some of the State Govern-
ments and Union Territories are JoYYtn, 
sales tax on certain items of 100ds 
including Indian made foreign liquor, 
motor vehicles, etc. at rates comparatively 
lower than those prevailing in neilhbour,ins 
&tates and Union Territories and that tbi' 
has resulted in diversion of trade a.nd 
consequent loss of revenue. 

Levy of tax on sales or purchases of 
goods taking place within a State is a 
State Subject under Entry 54 of List II of 
tbe Seventh Schedule to the Constitution. 
The States and most of the Union Terri-
tories have their own sales tax laws. The 
States and those Union Territories are, 
therefore, competent to increaae· or 
decrease the rate of sales tax under their 
own sales tax laws. Uniformity in the levy 
of sales tax by all the States and the 
Union Territories can, therefore, be achie-
ved only with the cooperation of all these 
States and Union Territories. However, 
the rna t ter ba s been discu ssed in the meet .. 
ings of tbe Regional Councils for Sales 
Tax set up under Article 263 of l~ C0n-
stitution comprising om'ciala of St.t~ 
Oovernmcnt and the Central Government. 
The States and Union Territories bave been 
urled to take remedial measures·, 

{ Translation} 

Loss of Foreign Ex.cbange by MMTC 
Dee to Demurrale Charges 

6480. DR. CHANDRA SHBKHAa. 
TRIPATHI : Will the Minister of 
COMMERCE be pleased to Btate : 

(a) whether Minoral and Notall Tra-
din, Corporatioo ba4 to B"I'. 10 .... of 
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. IUI",,:,ip excba:nle durin, the pa$t ~vo years 
due to the payment of demurrale charses; 

(b) if _,10, the amount of loss suffered 
al a fesult tbereof; , 

(c) tbe main rear.ooa for which demu-
rrase cbarps had to be paid and whether 
Government bave taken any measures to 
remove those. 

(d) if ,0, 'the details thereof; and 

,(e) if not, the reasons therefor1 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIBS 
(SHill p. SHIV SHANKER) (a) yes, sir. 
(b) Th' year-wise quantum of loss suffered 
by MMTC durilll the last S years on 
account of demurage charles is as follows: 

Year 

1981-8Z 

1982·83 

1983·84 

1984-85 

1985-86* 

Loss (in Rs. lakhs) 

228.19 

.36.42 

91.41 

150.42 

549.75 (Pro-
visional 

(c) to (0). The payment of demorraac 
.t vari9u, ports was ma inly due to the 
factora like conlestion, especially at 
Bombay port delay in berthing of vesselss, 
buDcbinl of vessels, lower rate of diacharae, 
poer break downs, failure of macbani-
cal are bandlinl plants, strike by dock 
workerl and other alt:Dcics at some porta. 

FoUowina measures are proposed by 
MM'rc to minimile demurr aBe charges: 

(1) Where sinlle berth hal been ear-
marketed and capacity fOT raw material 
diaehar.e .ia limitted; tbe vessels might bc 
"ivmed to other porta, i,' possible; 

(ii) relorti1'18 to d iscbarae of malerial 
in the midstream unit! berth is· made 
available to a ,'hip; 

(iii) Persuadinl part authority to allot· 
any available berth other than the berth 
earmarked for the commodities concerned; 
and 

(iv) Port authorities have been asked 
to improve the working of mechanical ore 
handling system. 

Subsidy Given by Government to Various 
Sector. 

6481. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of FINANCE 
be plea~ed to state: 

(a) the item-wise amount of subsidy 
given by the Union Government during the 
Sixth Five Year PJan; 

(b) if the subsidy is given at the same 
rate the total amount of subsidY likely 
to be given by the Union Oov~mment by 
the end of Sevel.1th Five Year Plan; " 

(c) whetber Government propose to 
withdraw this subsidy by and by; and 

(d) whether Union Government have 
ascertained the results thereof '1 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHill 
JANARDHANA POOJARY): (a) A state-
ment showing expenditure on major items 
of subsidy durin, the Sixth Five Year Plan 
period ilgiven below. 

(b) to (d). Government'. approach to 
the question of payment of subsidies bas 
bcen outlined in. paraaraph 17 - of tbe 
Budlct Speech for 1 y86 .. 81. This a.,~ct bas 
also been dealt with 'in the reply on 
-13 .. 3·1986 t"O the General (fi,cu •• ions 01l 
the' ;"Jlld,et iP tl\e Hou_. 



statement 

St.t,m,nl "howl", expendilure ", Centr.1 ao"I'IIIM"t 0" ,major It,,,,, of "'1;1~1fI' 
. during ~ Sixth Five Year Plan p"lod(19BO.S6) 

(Rupees in crores) 
1980-8l 1981-82 1982·83 1983·84 1984-85 
(Accounts) (Accounts) (Accounts) (Accounts) (as> 

Total subsidies· 1912 1946 2304 2886 442Z I 

of which 

Food Subsidy 650 700 711 836 1100 

Fertilizer subsidy 
-Indigenous 170 215 SSO 900 1200 

-Imported 335 100 5S 142 632 

Export promotion 399 477 411 463 499 

Controlled cloth 76 125 S6 53 53 

Subsidy to Railway 69 78 97 93 98 

(*Source: Economic and functional classification of the Central Government 
Budget.) 

[EngU"h] 

Supply or Ri~e and Wheat to Rajasthan 
and Gujarat 

6482. SARI VIROHI CHANDBR 
JAll~: WiH tbe Minister of FOOD AND 
CIVIL SUPPLIBS be pleased to state : 

(a) the total yearly demand of Govern-
men ts of Ra.jasthan and Oujarat for rice 
and wbeat separately for their Public 
Distribution System; and 

ib) the total allocation and actual 

supply of rice and wheat by Union Govern-
ment to Governments of Rajasthan and 

. Gujarat during years 1982 to 1985 and 
in February, 1986 ~ 

THE MINISTER OF STATE IN THB 
MINISTRY OP PLANNING AND 
MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRJ A. K. PANJA) : (a) and 
(b). A statement inJicatina total <Jemaad 
allotment and offtake of rice and wheat 
under Public Distribut;on System in respect 
of R.ajasthan and Gujarat for the yean 
1982 to 1985 and in February, 1986 is 
given below. 
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Statemeat 

D,maltd, ollotm,II' ,tttl ofIioke of ,Ie, ond wheat from Centro' Pool for public' 
distribution system in r'$pect 01 Rajasthall and GlliOrtll during the ,'lIrs 

1912, 1983, 1984, 198j and In F,bruary, 1986 

(In '000 toones) 
State. Year Rice Wheat --------- -_.._---------~......_,_~ 

Demand Allot. Offtake Demand Allot- Offtake 
ment ment 

Rajasthan 1982 33.0 31.0 10.0 7200 291.0 180.6 

1983 24.0 12.0 7.3 720.0 336.0 76.3 

1984 24.0 12.0 4.S 120.0 336.0 S.O 

1985 24.0 16.0 6.2 720.0 380.0 181.S 

Februarl' 
1986 2.0 2.0 0.4 60 0 50.0 59.3 

Gujarat 1982 215.0 182.5 177.3 340.0 142.5 . 141.4 

1983 300.0 

1984 300.0 

1985 310.0 

February 
1986 25.0 

Variation of Wholesale Price Index 
and Consumer Price Index 

6483. SHRl B. K. GAUHVI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the monthly variation of the index 
ot wholesale prices, consumer prices and 
ret~iI consumerprices during t 98.5-86; 

(b) the main consumer items where 
rise of price io retail was more .than 3 per 
cent than the wholesale prices of the same 

. commodity; 

(c) the reasons for such a rise; and 

(d) the remedial measures proposed to 
be taken to control this in future? 

90.0 84.8 350.0 210.0 111 8 

90.0 91.8 140.0 210.0 t 7 8 

145.0 108.7 420.0 380.0 107.0 

20.0 16.3 SO.O 40.0 32 3 

THE MINISTER OF STATE I:'! THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (dl. 
The requisite information on monthly varia .. 
tion in Wholesale Price Index and Consumer 
Price Index during 1985-86 is given 
below: 

(Percentage variation) 
Monthl All India Wholesale· 
Year Consumer Price Index 

Index for (J 670 .. 71 
Industrial =r 100) 
Workers 

(1960=-100) 

1 2 3 
, ----. 

April 198' 1.4 243 

May 1985 1.0 0.9 



1 

June 1915 

July 198$ 

August 198 S 

September 1985 

October t 985 

November 1985 

December 1985 

January 1986 

February 1986 

.2 3 

1 0 

1.5 

0.3 

1.0 

1.5 

0.5 

0.2 -1.4 

1.0 0.4 

0.8 -0.6 

No -0.3 (P) 

-0.2 -0.1 (P) 

0.6 0.3 (P) 
(P) Provisional 

----_._--- ----_ 
• Average of weeks 

There is no separate Index of retail prices. 
The movement in retail prices is reflected 
in the behaviour of Consumer Price Index 
(CpO for Industrial Wotkers. The CPI is 
calculated for different industrial centres 
and not fer individual commodities. 

The price situation is kept under 
surveillance and remedial action is taken as 
and when necessary in the light of emerging 
trends. The thurst of Govt:rnment's anti-
inflationary policy continues to be on 
effective supply and demand m:lnagement 
including strengthening of the Public Distri-
bution System for essential commodities, 
supply of food· grains to weaker sections 
under special schemes, enforcement of fiscal 
discipline and keeping the aggregate liqui. 
dity in tbe system uDder con trot 

Raids on Diamond Merchants in 
Bombay 

6484. SHRI B. K. GADHVI: Will 
the Minister of F'N ANCB be pI eased to 
state: 

<a) the number of raids conducted on 

Written A"s..,.,rl 2 9 8 

diamond merchants in Bombay duriD. 
1984 .. 85 and 1985-86; 

(b 1 whether any prosecution has beeD 
launched against any of the diamond 
merchants: and 

(c) if so, tho results thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHItI 
JA'NARDHANA POOJARY): (a) to (c). 
During the ftn:..ncial years 1984 .. 85 and 
1985-86, Income-tax Department conducted 
42 and 95 searchC's respectively in Bombay 
in the cases of diamond merchants. 

No prosecution has betn launched so 
far in these cases as the investigaticn is in 
progress. 

Trade Deficit with USA, UK, France 
and West Germany 

6485. SHRI B. K. GADHVI: Will 
the MlO'stlf of COMMERCE be pl.:ased 
to state: 

(a) the trade deficit with United States 
of Aluerica, United Kinp-dom, France and 
West GcnnallY with details therrof, 

(b) t.he steps being taken to remove the 
trade deficit; and 

(c) whether Government cont~mplate 
any scheme by which at least even balance 
of trade is brought about with these 
countries? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) 
According to the provisional data available 
from DOCI&S Calcutta, ~be details of 
India's export, import and balance of trade 
position during April .. Sept.? 1985 in respect 
of specified c.ountries is as under : 
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Export 

(Value : R.s. Crorea) 
April.September. 1985 (P) 

Balance of trade 
------'"'~-".,~., .. -".--.------..._----

United States of America 

United Kioldom 

Fra.nce 
West Germany 

(FRG) 

687.35 

247.86 

80.83 

203.09 

(p) =::a Provisional and subject to revision. 
Source: DOel. Calcutta. 

(b) and (c). With a view to reducing 
trade deficit vigorous promotional measures 
have been taken during the recent past. 
These include diversifying our productive 
base, modernising our pro'ductive apparatus, 
modification and periodic revision of our 
industrial and fiscal policies etc. Efforts 
are also being made to step up indigenous 
production of importablcs during the 
Seventh Five Year Plan period, 
Particularly in the sphere of bulk imports. 

Steps have also been taken to increase 
export through various trade promotion 
measures such as exhibitions, trade fairs, 
exchange of delegations, conference etc. 
various countries(regions. The Commission 
of European Community is also being 
imprtssed upon the need for facilhialins 
better access for Indian products to the 
community markets, given our high trade 
deficit with these countries. 

Bank Recruitment for Candidates in 
Rural Areas 

6486. SHRIMATI KlSHORI SINHA: 
Will the Minister of fINANCE be pleased 
to state: 

(a) whether bank recruitment r<'c posting 
in rural areas will be restricted \0 candidates 
from villalcs. 

(b) jf not how Government pr opose 
to over~ome the urban orientation of 
public sector bank staff in Iural areas; and 

948.91 

561.12 

272.54 

678.48 

(-) 261.56", 

(-) 319.86 

(-) 191.71 

(-) 475.39 

(c) whether and wcisbtags is given for 
rural background in seh.ctioo process '1 

THE MINlSTbR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
No special recruitment/selection is done 
for posting in rural areas alone. As such 
recruitment for posting in rural arcas is not 
restricted to candidates from villages. 
Public Sector banks are expected (0 giVe 
appropriate training to bank staff posted in 
rural areas for giving them prOPer orienta_ 
tion. . Government have issued guidelines 
t.o encourage the officer staff for posting in 
rural areas. As per these guidelines an 
officer shall be eligible for promotion 'from 
Junior Management Grade Scale-I to 
Middle Ma~agem~n~ Grade Scale·lI only if 
he has put 10 a minimUm ()f 2 years service 
in a rural branch. Similarly, for promotion 
from Middle Management Grade Scale.II 
to Middle Management Grade Scale-III a . .. , 
minimum serVice of 3 Years in a rural and, 
or semi.urban branch shall be essential. 

Scbeme to Open Fair Price Shop, ia 
Rural aud Semi .. Urban Areas 

6487. SHRIMATI KISHORI SINHA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be plea!cd to state: 

(a) whether Food Corporation of India 
proposes to help educated unemployed to 
open fair pric! shops in rural and scmi. 
urban aroaaj 



(b) if so, the d~taiTs there,?f; aod 

(c) if not, whether. tbcr·c ia any other 
scheme with the Food Corporation of India 
to reach out to rur~l.areaa '1 

THE MINISTER OF .STATE IN, THE 
MINISTRY OF PLANNING AND 
MINJS.TER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
8UPPL1ES (SHIll A. K. PANJA) : (a) 
'No, sir. 

(b) Does not ·arise. 

(c) Food Corporation of India has its 
base depots in different States/Union 
Territories for supplyin8 foodgrnins to th:m 
for public distribution .;;ystem and other 
schenles 88 per the allocations made by the 
Central Government. Further arrangements 
for distril--ution to consumers are to be 
Dlsde by the State Governments. 

Formation of Export Promotion Council 
for Natural Silk 

6488. SHRI MADAN PANDEY: Win 
the Minister of TEXTILES be pleased to 
state: 

(a) whether Central Silk Board has been 
enterusted with all activities relating to silk 
including its export policY b, an Act passed 
by Parliament; 

(b) if 10, whether it is a fact that two 
Years alo, Government constituted an 
independent Export Promotion Council for 
natural lilk; 

(c) if so, the reasons for constituting a 
Council when the Central Silk Board, a 
statutory body was performing all the 
functions entrusted to. tlle Council; 

(d) the additional amount. spent on the 
Council and the justifica dons ther«!'for; 

(e) the role of Central Silk Board in 
export promotion; and 

(f) whtther it win not be a,8ainst the 
interest 'of· silk exports if two bodies ate 
involved for tbo lame work ? 

i+',itt." Auw." 30·2" 

. " 

THE MINISTER OF STATE OF .THB 
MINISTR Y OF TEXTILES (SHltl 
KHURSHID ALAM KHAN) : \ a) and :(0). 
Under the Central Silk Board Act, 1948, 
the Board hal been assilned tbe role to 
promote development of silk industrY in the 
country and to advise tbe Central Oovem-' 
ment in the matters relating to Iml'on aDd 
Export.. The roJ e of Central Silk Board 
in export promotion in advisory in nature 
and is limited to preshipment inspection of 
natura] silk gOQ,ds. 

(b) to (d) Prior to the setting up of 
Indian Silk Export Promotion Council 
(I S E.P.C.) at Bombay in 1983, work 
relating. to exports of silk goods was 
partially handled by two Export ProniotioD 
Councils, viz, (i) Silk and R.ayon Tex'tiles 
Export Promotion Councils and (H) Hand-
100m Export Promotion Council which were 
also handling other items. With a view to 
tap vast export potential for silk items, 
Government decided to set up a indepen-
dent Export Promotion Council for lJndcr. 
taking exclusive export promotion activities 
relating to silk items. This Council was 
declared as sole registering authority for silk 
exporters with effect from 1.4.1984. Since 

, the inception of the Indian Silk Export 
Promotion Council, the Government has 
released the following grants to be Council 
from Market Development ASSIstance 
Fund: 

1983 .. 84 

1984·85 

1985·86 

Rs. 2.65 lakhs 

Rs. 13.27 lakhs 

Rs. 12.80 laths 

\f) Does not arise, as the Central Silk 
Board and Indian Silk Export Promotion 
Council have been assigned ditfcrent roles. 

Permission to Banks to Take up 
Leasing Activities 

.6489. SHRI V. S. KRISHNA IYSR ; 
Will the Mjnister of FINANCB bo plea.od 
to state : 

(a) the names o,f the nationalised baaka 
to whom licences ha've been giyco to enter 
ipto l~aliDS a~tivitieSi and 
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(b) the 
nat iona 1 ised 
activities ~ 

advantages 
banks to 

of permitting 
enter leasing 

THE MINISTER. OF STATE IN THE 
M.INISTIlY OF FINANCE (SHRI 
SANARDHANA POOJARY) : (a) The 
names of the nationalised banks to whom 
licences have been given to enter into 
leasiog activities are given below: 

1. State Bank of India 

2. Ban1c of India 

3. Oriental Bank or Commerce 

4. Indian Overseas Bank 

S. Punjab National Bank 

(b) Entry of commercial banks in 
leasing will help them to expand (heir 
existing range of operations and ensure 
increased financial assistance to medium 
and large industries for replacement of 
their machinery as will as for their 
modernisation programmes. It will also 
lead to uPlradation of the technological 
base of the industry, besides enhancing 
tne profitability of banks. 

DedactiOD or Commission aad Postage 
Charges on Pay Bills hy Nationalised 

Banks in South Kanara 

6490. SHRI V. S. KRISHNA IYER 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that the 
nationalised banks particularly in South 
Kanara district in Kamataka have been 
deductiog commission and also Rs. 5 J. 
towards po~tage charges on the pay bills 
of the Government High Scbuol teachers 
unilaterally; and 

(b) if so, whether Oovernment propose 
to issue directions to the nationalised 
banks to stop deducting commission and 
pos~age stamps '1 

THE MINISTER OF STATB IN THB 
MINlSTR Y OF FINANCE (SHRI 
lANARDHANA rOO/ARY) : (a) an4 

(b).. The banks generally do not chal'lC 
commission on local cheques. If a cheque 
for a consolidated amount is received by 
the scbool authorities from the concerned 
Government Department. The service' 
charges of the banks for its collection 
shou Id be borne either by the concerned 
school authorities or tbe Oovernment and 
not by the teachers. In case, the amount 
is remitted by the concerned Oovernment 
Department to the School luthorities by 
means of a draft, the remittance charges 
are to be borne by tbe remitter i. c. 
Government. Here too, there is no 
question of levy of service charges on the 
teachers. In case the State Government 
is,ue ch,~ques towards safaries in the names 
of individual teachers, it is felt that the 
State Government should devise a 
procedure under which either the disburse-
ments are made htrough local cheques or 
the relating service charges of banks are 
borne by the State Government Or the 
concerned school authorities. Payments of 
salariC'S to their employees is the responsi-
bility of the State Govts. It would not be 
correct to expect tba t the costs involved 
in disbursement of the State Govts. wages! 
salaries should be subsidised by the pubJic 
sector banks by way of free of cost 
co llections/rem itta nees . 

The banks are I!ndeavouring to achieve 
vniformity in levying service charges and 
it would not be correct to say that the 
charges are something special for South 
Kanara. 

EstabHsbment of Institute of Tourism 
aDd Hotel Management fa KatDataka 

6491. SHRI V. S. KRISHNA IYER : 
Will the Minister of PARLIAMENTARY 
AFFAIR.S AND TOUR.ISM be pleased to 
state: 

, 
(a) whether Oovemm~nt of Karnataka 

have sought permission to establish Institute 
of Tourism and Hotel Manalement in 
Karnataka; and 

lb) if so, whet~er permission hal been 
granted therefor '1 

THE MINISTER OF PARLIA. 
M~NTARY AfFAiRS ANP. tOt).RlSM 
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(SIII.I H. K. L. BHAGAT): (a) Govern-
ment of Karnataka ha Ve mootod a 
propos,l for eltabJisbin. an Institute of 
Toudltl'l aDd Hotel Manalement in 
ICamataka. 

(b) The Ooveru'ment of Kamataka 
have however, been advised that there is 
'already an _islina Institute of Hotel 
Management at Banlalore and that 
Central Government would render any 
a s.istance to fit in the State Government's 
training requirements within the facilities 
available at this existing Institute and that 
it was not possible to give financial 
assistance at this stage for setting up Yet 
an('ther Institute in the State. 

Appointment of Ombudsman In 
NatioDalised Bank to Check Frauds 

6492. SHRI V. S. KRISNA IYBR: 
Will the Minister of FINANCB be pleased 
to state: 

(a) whetber there is any proposal to 
appoint an Ombudsman foJ' nationalised 
banks to chJck frauds; and 

(b) the agency available for the public 
a t present to give complaint about frauds, 
misappropriation, etc. by banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAIlY) : (a) No, 
Sir. 

(b) Member. of the public can refer 
their complaints concerning frauds, 
misappropriation, otc. to the Chairman and 
otber supervisorY authoritie._ of the bank 
concerned or to the Chief Vigilance 
Oftlcer and other Vigilance Officers of tbe 
said bank. This is apart from the a venue 
available to the public under the criminal 
law. 

Support of Wort" Bank President to 
1841.', Ca.e for more IDA Fund. 

6493. DIl. B. L. SHAILBSH : 
SHill K. PRAOHANI 

Will tbe Minister of PINANCE be 
pleased .JO stato ; 

Ca) whether the World Bank PreSident. 
Mr. A. W. Clausen, has sinee supported 
India's case for' continum, substantial 
cooce8sional assistance from the Inter. 
national Development Association (IDA) 
and called upon donor countries to atronl-
then this loft.leudin. affiliate of tbe bank: 
and 

(b) if so, the outcome thereof in 
actual practice in the matter of more IDA 
assistance to India ? 

THE MINISTER OF &TATB IN THB 
MIN1STRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a) Yes, 
Sir. 

(b) IDA .. 8 is 'till under nClotiation 
and the total six of the replenishment and 
India's share in it are yet to be finalised. 

Loan to Industrial VDIt. byl.C.I.C.I. 

6494. DR. B.L. SHAILESH: Win 
the Minister of FINANCB be pleased to 
state : 

(a) whether the In dustrial Credit and 
Investment Corporation of India (IeIeI) 
is likely to sanction nearly 40 pe,r cent of 
more credit to industrial units especially 
those with an eye on modernisation for 
exports to developed countries; 

(b) if so, how the credit will be 
deployed for t be various industries both in 
the private and public ."ctor; and 

(c) whether while advancing credit to 
the industry, preference will be given to 
those industries which arc set up in bact-
ward area like the ones in eastern Uttar 
Pradesh 1 

THE MINISTER. OF STATB IN THB 
MINISTRY OF FINANCE (SHR.I 
lANARDHANA POOJARY): <a) The 
Industrial Credit and Investment 
Corporation of India (teIeI) have 
contemplated a line of credit for extending 
term loans to export oriented projects for 
techno )olY uPlI'adatioD t modernisatioD, 
4iver,ificatioD and 'Dew prf.,jects etc. No 
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specific percentat1e out of this is proposed 
to be earmarked for modernisation projects 
as it would depend upon the schemes 
formulated by various entrepreneurs 
which need not neces$arily involve exports 
to only developed countries. 

(b) Private Sector Companies as also 
Joint Sector Companies would be eligible 
for financial assistance from ICICI for 
products with strong export potential. 

(c) As per the norm~l Institutional 
GuideIine~ due wcightage would be given 
to industries being set up in backward 
areas. 

Scheme for Promotion of Tourism in 
Himaehal Pradesh during Seventh Plan 

6495. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
PARL1AMENTARY AFFAIRS AND 
TOURISM be pleased to state: 

(a) whether Government of Himachal 
Pradesh had forwarded six specific schemes 
for the promotion of tourism in Himachal 
Pradesh during the ~ixth J'ive Year Plan 
for approval and financial assistance by 
Union Government/I1 DC; 

(b) if so, the brief outline of each of 
these schemes including the estimated cost 
tbereof and the decision taken by the 
Union Government/ITDC in this regard 
and the reasons therefor; 

(c) whether any fresh schemes have 
been initiated by the State Government 
for approval/financial assistance by the 
State Government; and 

(d) the details thereof and the decision 
taken by Oovernment/lTDC on them? 

THB MINISTER OF PARLIA. 
MENTARY AFFAIRS AND TOUBISM 
(SHRI H. K. L BRAGA T) : (a) and 
(b). During the Sixth Five Year Plan 
deriod five scbenles were received from 
the State Government, details of wbi~ll 
*,re liven in the statement below, 

(c) a,nd, (d). In the first year of the 7th 
Five Year Plan. the ,Department of Tourism 
is proccssing improvemcnt/constructiop of 
a Kala Kendra at Kulu and construction 
of two Yatrikas for which transfer or' land 
in favour of BhartiYa Yatri Avas Vikas 
Samiti, by the Statc Government, is 
awaited. 

Statement 

(t) Trekkers Huts at SdrDMn : Por 
this scheme the Department of 
Tourism has sancitoned Rs. 18.00 
lakhs out of which Rs. 9.00 lakhs 
have becn released. 

(2) Tourist Inn at Rawalsar : The 
proposal was submitted to 
Integrated Finance; who have not 
agreed so far. 

(3) AccommodDtion facilities at 
Dharalnsala : The proposal was 
received which was found on a 
very high side and tbe State 
Government was requested ~o 
resubmit the revised estimates 
which has not been received so 
far despite they promised in the 
meeting held 0'1 19.1.1986 that 
they would submit within a 
month. 

(4) Provision of Ski Equipment : It 
has been aareed that on receipt 
of new sets of equipment from 
abroad, 50 sets from the old stock 
from Indian Institute of Ski and 
Mountaineering, Oulmarg will be 
transferred to them. 

(5) Fairs Imd FestivQI s : The proposal 
for fairs and festival like 
Dussehra at Kulu, Mainjar 
Festival at Cbamba and Shivratri 
a.t Mandi have been examined and 
some specific information and 
details of expenditure have been 
sought from the State Governmcnt 
in October 1985, which have 
pot been re~ived 89 far. 
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Export of Ir,oD Ore 

) 
6496. SHRI GHINTAMANI JENA : 

Sf-IRI' BANWARI LAL 
PUROHIT: 

Will the Minister of COMMERCE be 
pJeased to state: 

(a) the quantity of iron ore exported 
dUr~Dg the last three years, y!ar .. wise with 
quantum thereof exported by MMTC; 

,b the names of the countries to which 
iron ore was exported during the af oresa id 
period and the quantity and the rate 
thereof; 

(d) the foreign exchange earned 
thereby; 

(d) whether it is a fact that negotiation 
has been initiated in regard to export of 
iron ore to China; 

(c) if so, the details thereof; and 

(f) the steps being taken to boost the 
export of iron ore during the next year and 
the target fixed ? 

THE MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER): (a) to (c) .. 
The country-wise exports of iron ore durio, 
the last three year in quantity and value 
realisation for these exports are livC$n in 
the Statement below. 

(d) and (e). Yes, Sir. During 1985-86. 
MMTC concluded contracts for 2.? lakhs 
tonnes of iron ore sh ipment to China. 
Another contract for 1 .. 60 ]akh tonnes was 
conclued for shipments between February to 
May, 1986. 

(f) Following steps are being taken to 
boost the exports of iron ore : 

U) Improving the iron ore handling 
facilities at the Virag Port; 

(ii) Removal of the two dredgers sunk 
in Paradip Port; 

(iii) Diversification into new markets; 

(iv) Increasing our f..hare in traditional 
ma~kets. 

It is targetted to export 30 minion 
tonnes of iron ore excluding Kudremukh 
iron ore concentrates by end of the Seventh 
Five Year Plan. 
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(r,.,.,latlolll 
Selll ... of Lottery Tletet. by State 

Bank of Inc10r e 

6497. SHkl NARBSH CHANDRA 
eRA TURVED}: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that the head 
office of the State Bank of Indore had 
issued circular ;n June 1985 to its branches 
throughout the country to sell lottery 
tickets; 

(b) if so, the rule under which these 
tickets were sold and the profit earned by 
the bank; 

(c) who bad issued the circular to sell 
lottery tickets against the rules and the 
details of the action taken ag'linst the 
officers who issued the instruct ions; and 

(d) whether it is a Iso a fact that the 
employees bad strongly protested against 
sale of lottery tickets .., 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ,SHRI 
J ANARDHA NA POOJ ARY): (a) to (d). 
According to State Bank of Indore. a 
circular was issued from their Head Office 
t(l their 162 branches and 2 Zonal offices 
in May 1985 to sell lottery tickets on 
behalf of Indore Table Tennis Trust to help 
them in raising funds for construction of 
Table Tennis Stadium at Iodore. 

As per the Banking R.egulation Act, a 
Bank can do thinss as are incidential or 
conductive to the promotion or advance-
ment of its business. The State Bank of 
Indore bas reported tbat this activity was 
aimed at mobilising deposits for the bank 
and also creatinl goodwill by supporting 
the cause of promotinl sports in the, area 
of Bank's operatiODs. The service was 
rendered without challing any commission. 

The Bank has reported that no repre-
sentation/protest was received by it from 
any of itl employees. 

laap,ro,I., Viability of Re.ioaal R.aral 
Bauks 

6498. D1\. SUDRIR ROY; Will 

the Minister of PINANCB bo pleased to 
atate : 

(a) whc·ther the Staff Association of 
the Resional Rural Banks have submitted 
some proposals for improving viability of 
the Regional Rural Banks; 

(b) whether most of the prop~als have 
been corroborated by the Agricultural 
Finance Corporation; and 

(c) if so, the deta its thereof? 

THE MINISTER. OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY): (a) to (c). 
It has been reported by National Bank for 
Agriculture and Rural Development 
(NABARD) that Association representing 
Regional Rural Bank Staff have submitted 
from time to lime proposals for improving 
tbe viabilit.y of Regional Rural Bllnks 
(R RBs). These proposals include reduction 
in interest on borrowings by RRBs, payment 
of interest by Reserve Bank of India on 
cash reserves of RRBs; raising of refinance 
limits by the Nabard from 50% to 1 S % of 
outstanding advances, lending by R~ Ds to 
non-target groups, levy of 1 % as service 
charge on advances, provision of develop-
ment subsidy for S years, raising the interest 
rate by 2 % on IRDP advances, lowering of 
interest rate on Nabard's refinance enlarge-
ment in the scope of functioning of RRBa. 
etc. Most of the prJposals made by the 
Association have not been corrobC'rated 6y 
the AFe except those relating to reduction 
in interest rate on borrowing by RRBs from 
Nabard; payment of interest on cash 
reserves; and permission to R RBs for under-
taking other bank ins business_ 

[English] 

Participation by India in tbe Meeting at 
Belling Regarding MFA Talks 

6499. DR.. B. L. SHAILESH : 
SHRJ K. PRADHANI : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whetber India participated in the 
meetinl of the developing textile expottinl 
countries held in Bcijin. (China) re,cently. 
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(b) if so, the outcome of the discus-
sions held particularly abo~t phasing out of 
the Multi-fibre Asreemer.t (MFA), \ which 
expires on July» 3 J ; 

(c) whether India is participating in the 
TeKtile Committee of OA TT to be held 
during this· month to discuss the current 
Multi-fibre Agreement ~n detail; 

(d) th~ reactior. of the European 
Economic Community to the continuance 
of the MFA based on the working of the 
arrangement over the year.; and 

(e) India's reaction to phasing out of 
MFA and return to GATT rules for orderlY 
growth of world trade in textile and 
clothing 1 

THE MINfSTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c). 
India participated in the meeting of the 
Developing Countries Exporters of Textiles 
and Clothing held in Beijing from 4·8 
March, 1986. At this meeting, the 
developing countries inter-alia atressed that 
the multilateral commitments by the 
developed countries including those under-
taken at the Ministerial Meeting of GATT 
CONTRACTING PARTIES hdd in 1982, 
calling for substantial liberalisation of 
restraints on developing countries· exports 
of textiles and clothing and the phasing out of the restrictive and discriminatory regime 
governing their exports of these products to 
the developed markets, needed to be 
implemented. The developing countries 
noted that the GATT CONTRACTING 
PARTIES were currently engaged in pre .. 
paring for a new programme \)f multilateral 
trade negotiations with a view to liberali-
sing all sectors of international trade and 
strengthening the multilateraJ trading system 
in this context stressed that the present 
trade regime in textiles had to be liberalized 
and the restrictions should be phased out 
over an agreed time frame, under strengthe-
ned GATT disciplines. 

Negotiations are currently taking place 
in the GATT Textiles Committee on the 
future of international trade regime in tex. 
tiles after the current Multi-Fibre Attanle-
mcnt expires OD 31st July, 198~. All major 

textiles exportina and importioa countries 
includih& India are participatina in tbe 
negotiations. The last meetina or the 
Textiles Committee was held on 3.4 April, 
1986. 

(d) As per indications BEC favours 
continuation of MFA type arrangement. 

(e) As has been mentioned above. 
developing countries including India have 
emphasised that the restrictions in the area 
of international trade in textiles should be 
liberalised and phased ou t. 

Arrest of Branch Manager of Piperiadhani 
Branch of Punjab and Sind Bank 

6500. DR. GOLAM YAZDANI: 
Win the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware that 
the Brahch Manager of Piperiadbani Branch 
of Punjab and Sind bank who was involved 
in a fraud to the tune of Rs. 86 lakhs was 
arrested by the local police on 19th 
February, 1985; 

(b) if so, the details of the case; 

(c) whether it is a fact that the afore-
said Branch Manager is related to any of 
the senior officers of thr. bank; and 

(d) whether Government propose to 
entrust thiS case to an investigat~ng agency 
for further probe '1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (d). 
Punjab and Sind Bank bas reported that 
physical verification of all loan accounts in 
Piperiadbani branch, numbering 981, has 
revealed that 24 accounts, involving appro-
ximately Rs. 2.05 lakhs, are fictitious 
accounts. On the complaint of some 
individual borrowers, the Officer Incharge 
of Paperiadhani branch arrested by the 
police on 19.2.8S. FoUowina detailed in-
formation inspection Punjab and Sind Bank 
bas lodled an P.I.R. with the police. It 
bas also requested Director General o.f 
Police, Uttar Pradesh to have the cascI 
investjl~ted by the State C.I.D. 
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(c) Punjab and Sind Bank has repolted 
that the Officer lncharge of Piperiadhani 
branch, whose services have since been 
terminated, happens to be .a cousin of one 
of the Central Managers of tbe bank. 

Violation of FERA and COFEPOSA by 
Multinational Cigarette Companies 

6501. SHRI RAM BHAOAT 
PASWAN ~ Will the Minister of FINANCE 
be pleased to state: 

(a) whether Covernment are aware 
that some Multinational Cigarette Com .. 
·panies have violated FBRA and COFEPOSA 
duridg last three years; and 

(b) if so, whether Government propose 
to exanline the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHBI 
JANARDHANA POOJARY) : (a) and (b). 
The investigations, conducted by the 
Enforcement Directorate, in the case of one 
foreign brand of cigarette, being manu-
factured by an Indian company, did not 
reveal any contravention of the provisions 
of Foreign Exchange Regulation Act. 

Proposal of Ownin~ Banks by State 
Governments 

6502. SHRI H. M. PATEL: Will tbe 
Minister of FINANCE be pleased to state: 

(1\) wbether Government have taken 
note of the suggestion made by the 
Karnataka Chief Minister for State Govern-
ments themselves owning banks for 
mobilising resources for development plans; 

(b) if so, the reaction of Government 
thereto; and 

(c) whether Government propose to 
approve such a proposal if it is made by 
any State Government to establish a State 
Bank? 

THE MJNI~TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN AkDHANA POOJARY): (a) 
Presumably the Hon'bJe Member is referring 
to the newsitent under the caption "Heide 

prOPOSes state-owned banks" whi,ch appeared 
in the Ne,\\;spaper "The lJindu" in he; i.,ue 
dated 31.12.1985. 

(b) and (c). In terms of the provisions 
of the Banking Regulation Act, 1949, 
establishment of a new bank, whether in 
the pubJic sector or private sector, requires 
a licence from the Rese rve BaRk of India 
(R Bl). Having rega·rd to the va rious relevant 
factors, RBl is of tbe view that there is 1'0 
need to establish any new c·ommerciaJ bank 
at present. It has also been reported by 
the RBI that is has not received any pro-
posa 1 from the Sta te Government of 
Karnataka for establishment of a State 
Government owned bank. 

[Translation] 

Japan's Technical and Industrial 
Assistance to India 

6503. PROF. NIRMALA KUMARI 
SHAKT A W AT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Japan has agreed to belp 
India in the field of textile industry, Rail .. 
ways and petroleum production; 

(b) the areas in which Japan has 
agreed to give industrial and technical 
assistance to India, and 

(c) what India will give to Japan in 
lieu thereof and on what terms and 
conditions 1 

THE MINIS1ER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): (a) and (b). 
Preliminary discussions are being held 
between India and Japan to identify areas 
for Japanese assistance for modernisation 
of the Indian Railways, textile industry 
and Burnpur works of Indian Iron and 
Steel Company. There is no such proposal 
at present in regard to petroleum production. 

(c) Question does not arise. 

{ English] 

Reduction in Bureaucracy Size 

6504. SHRI K. KUNJAMSU 
Will the Minister of FINANCE be pleased 
to state ; 



APllIL 11, 1986 W"",,, A.IISW'" 320 

(a) whether any efforts have been' 
made to reduco the size of the bureaucracy; 
and 

(b) if 10, the details of the efforts and 
the result achieved ? 

'THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY) : (a) and (b). 
It is a continuing process for the Govern-
ment to initiate m~asures to curb inessential 
and non-productive expenditure. In recent 
times Government issued jnstructions 
banning creation of posts/fining up or 
vacancies, except in the most exceptional 
circumstances. Efforts are also made 
tbrou~b work me'asurement studies 
conducted by the Staff Inspection Unit of 
tho Ministry of Finance/Internal Work 
Study Units in various Ministries/Depart-
ments to identify and locate sur1>lus staff 
and prevent creation of avoidable posts. 

A warking Group has also been set up 
under the Chairmanship of Cabinet 
Secretary to review all on-going activities 
and organi~ations of the Central Govern-
ment and to discontinue those which 
have outlived their utility. The Group i~ 
also reviewing the staff strength of various 
Ministries/Departments and organisations. 

The review by tbe Group is continuing. 

Cut In Number of Technical Posts in 
Covernment Departments 

6505. SHRI KAMLA PRASAD 
SINGH : Will the Minister of FINANCE 
be pleaeed to sta te : 

(a) whether it is a fact that in almost 
all Government offices there are technically 
qualified people in Economic, Science and 
Allied fields to advise the Government in 
tecbn ical matters; 

(b) whether in the name of recent 
economy cut such technical posts bave 
been cut; and 

(c) measures taken to safeguard the 
interest or tbe technically 'qualified peoplo ? 

THE MINISTER OP STATB IN THS 
MINISTRY OP PINANCB (SHR.I 
JANA'RDHANA POOIAR.Y) :' (a) to (e). 
No instructions have been issued IUuestinl' 
reduction or cu"t specifically in the number 
of technical posts in any Central Govern-
ment Department1MiniatrY. 

Measures arc, however, taken on a 
continuous basis to curb inessential and 
non-productive expenditure. Etrorts are 
made through work measuremen t studies 
conducted by the StafT Inspection Unit of 
the Ministry of Finance/lntema1 Work 
Study Units in various Ministries/Depart-
ments to identify and locate surplus staff 
and prevent 'Creation of avoidable posts. 

A Group bas been set up under the 
Chairmansbip of the Cabinet Secretary to 
review all on-going artivities and 
organisations of the Central Government 
and discontinue those wbich have outlived 
their utility. 

Export 01 Whea t 

6506. SI-IRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(8) Whetber Government have decided 
to export wheat at a price Jower than the 
domestic issue price; 

(b) if so, the reasons therefor and 
whether it would affect the antipoverty 
programme; and 

(c) the other measures being considered 
by Government to ease the stock position 
of foodgrains in the country '1 ' 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A. K. PANJA\ : (a) 
Yes, "'Sir. 

(bJ Export has been permitted in view 
or tho surplus position of wheat stocka, 
which would facilitate the import of 
cas entia I food Ite1l18. It W0\11\\ pot atrcqt 
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tbe aatil)overty P1'oaratnmca fot which 
there was sufficient stocks with the public 
alencies. 

(c) Other m,easures taken by the 
Government to eale the stocks include:-

(i) liberalisation of monthly allo-
cations for public distribution 
system; 

(Ii) aBo,cation of wheat to the roller 
flour mills to the extent of 1 S % 
of their licensed/approved 
capacity; 

( i in expansion of the coverage of 
the National Rural Employment 
Programme and Rural Landless 
Employment Guarantee Pro-
Iramme for which 2 million 
tonnes of grain have been 
allocated for 1986-87; 

(iv) distribution at specially 
subsidized prices of Rs. 1.50 
per kg. of wheat and R.s. 1.85 
per kg. of rice (common 
variety) to the people living in 
the Integrated Tribal Develop .. 
ment Project areas and the 
tribal majority States; 

(v) increased coverage under the 
nutrition programme for young 
children, pregnant women and 
nursing mot~crs; 

(vi) issue of wheat through the 
public distribution system to 
cardholders without any limit on 
quantity upto 30-9-1986; 

(vii) aHowing Food Corporation of 
India to sell wheat in the open 
market upto 31 8t March, 1 986 • 

A.pproval of S.rfu. »e')IDI and 
Price of Claarette. 

6507. CH. SUNDER. SINGH : Will 
the Minister of FIN A.NCE be pleased to 
state : 

(a) wbothlf it is a fact tba t all 
oJaaMtto' 1l\~S aro supposed to 

let a~proval of surface. desillls and PliQ, 
at WhlC;~h to market from Government; 

(b) if so, whether Government hl-v, 
denied or with held the approval 104 
reasons therefor; and 

(c) what are the brands which he", 
been disapproved with reasons therefor '1 

THE MINISTER OF STATB IN TH:B 
MINISTRY OF FINANCB (SRa. 
lANA ROHANA POOJARY) : (a) In the 
nofification prescribing effective rates of 
excise duty for cigarettes, it is stipulated 
that these rates would be applicable 
provided that the surface desilD of tb; 
package of cigarettes packed for retail 
slde has been approved by the Director 
(Audit) in the Dirertorate of Inspection 
and Audit (Customs and Centra) Excisel .. 
In cases where this cC'ndition i8 Dot 
satisfied, the tariff rate of duty (al 
distinguished from the effective rate) would 
be applicable. 

(b) The surface desians of most of the 
brands of cigarettes manufactured by 
different manufacturers have already been 
apPt'oved by the competent authority. 
However, approval of surface desisns of 
six brands of cigarettes has not Yet been 
sranted pending fU'f"ther enquiry or receipt 
of factual information called for from tbe 
manufacturers. 

(c) The surface design of none of tbe 
brllnds, in respect of which application 
has been received, has been disapproved. 

Roller Mills to be Set up to Karoataka 

6508. SHRI V. S. KRISHNA IYSR : 
Win the Minister of FOOD AND CIVIL 
SUPPL1BS be pleased to state: 

(a) the numbeT of new roller mUla to 
be set up in Karnataka witb 30 MTS per 
day capacity; and 

(b) the places selected for ... 
purpose? 

THE MINISTBR. OF STATE IN TH£ 
MINISTRY OF PLANNING AMO 



YlNISTBR. OP STATs IN THB 
MINISTR.Y Of FOOD A.ND CIVIL 
SUPPLIES (SHRI A: K. PANJA': (a) 
aDd (b). Ke~pinl in vjew the prescnt easy 
availabUity of wheat in the country it has 
been decided to permit a limited number 
of new units of capacity upto 30 MTs per 
day to be set up in various States/UTa-
dependitll upon the capacity already 
existing, present 1 evel of utilisation and 
proposed location in Districts which do 
Dot have mills, proximity of consumption 
centres, the likely demand i"'l future and 
otber related ractors. The State/U. fa 
includiDI Karnataka, have been advised to 
obtain applicatioDs from entorpreneufs for 
&rant of permission and forward them to 
Central Govemmcnt before 30.4.1986 for 
further consideration. The request a 
received for establishment of new units in 
Karnataka will be considered after 30th 
April, 1986 keeping in view the criteria 
mentioned above. 

----
12.00 bra. 

(Interruptions) 

[£",Zlm] 

MR. DEPUTY SPEAKER : I will atart 
from this side today. I will call one by 
ODC. Mr. Daa Munsi ..• 

SHRI PRIVA RAl-tJAN PAS MUNSI 
(Howrah) : Mr. Deputy Speaker, Sir, time 
and asain we have referred,to the matter 
about anti·national forces in Tripura 
lettinl arms from Bangladesh with Chinese 
markin. and uBin. them against the 
citizeos there. Yesterday in Bil10nia this 
created another problem. Three peop} e 
have been killed. 

Sir while expressing concern about 
Punjab tbe whole Houle was unanimous 
but I want the Home Minister to make a 
serious statement and to ensure the safety 
of the people of Tripura. This is borrible. 
EverYday it is £oming from Bangladesh 
border. Government there needs more 
support from the Centre 10 far., as equipping 
police with arms and ammunitions i, 
concerned. 

MR. DBPUTY·SPEAKBR : Mr. Das 
Munsi, you live that. I, will ask tbe 
ttiiQister t.o look ;into tbis Platter. 

SHRI PRIVA RANJAN DM MUNS.l·.: 
It is a matter concornio. the whole count.,. 
(/"urrllptlolls) 

MR. DBPUTY.SPEAK.BR: You live 
in writiDI and we will see. 

PROP. K. V. THOMAS (EmakuJam) 
Sir, one police constable Mr. Jose was 
found missing from 6th onwa·rds. Yesterday 
his body wa s found in a well nearby. 

MR. DEPUTY-SPEAKER: What, Mr. 
Thomas? 

PR.OF. K. V. THOMAS: His body was 
found in a wen nearby. 

MR. DEPUTY.SPEAKER 
repeat. 

Please 

PROF. K. V. THOMAS : Police 
constable, Mr. Jose, was found missinl 
from Delhi. Tod~y mornjng J tried to 
contact higher officials but there was no 
response. This matter should be looked 
into. 

MR. DEPUTY.SPEAKER : You write 
to the Minister and he will see. Take 
your seat. 

DR. O. S. RAJHANS (Jbanjbarpur) : 
Sir, on the one hand we are worried about 
our difficult foreian excbanae position and 
on the ('tber hand foreign excbange worth 
millions of dollars is being smuggled to 
Pakistan tbroulh fraudulent means. 'Chis 
is a very serious matter. 

MR. DEPUTY-SPEAKER : You give 
in writing. 

DR.. G. S. IlAJHANS : I have given 
it in writing. Government should make a 
statement. 

MR. DEPUTY-SPEAKER: I will ask 
tb~ Minister to look into it. 

[TrGfl,la tlollJ 

SHIll DRARAM PAL SINGH MAUIe 
<Soncpat) : HontbJe Depu.ty Speaker. Sir, 
accordiDJ *0 tbe jpdleJDep, IivOD bJ·$o 



Calcutta ,. Hilh; Court OD 14.3.1986, the 
Peerleas General finance and Investment 
Company Ltd. has beeD ordered to wind 
ap. 

[_'im] 
Mll. DBPUTY·SPEAKER. No, no 

Calcutta. Take you seat. 

[ Tra",la tloll) 

SHR.T DHAllM PAL SINGH MALIK: 
AI a result of this, 4000 employees have 
been thrown out of employment and tb~Y 
are on hunger strike. The owners of thlS 
company want to transfer the assets of this 
company amounting to Rs. 660 crores to 
some other account .. . (lnterruptlons) 

[English] 

SHRI ABDUL !lA-SRID KABULI 
<Srinagar) : Sir, in today's newspapers it 
bas been mentioned that Smt. Sheila Kaul 
has approached the Prime Minist~ with a 
Hindu Action Committee delegation where 
she bas represented their cause •• • 

(lflerruptions) 

MR. DEPUTY.SPEAKER. You 
write under Rute 377. You give roe in 
writin,. 

(Interrup Iiolls) * Itt 
MR. DEPUTY·SPEAKER Nothing 

will go on record. 

(Interruptions)· .. 

Mlt. DBPUTY ... SPEAKBR : Nothinl 
wi\] 10 on record. 1 bave a~ready told you 
to live in writinl. 1 won't allow it to go 
on record. Mr. J anga Reddy ••• 

(Translation] 

SHltI C. JANGA RBDDY (Hanam" 
konda) : Mr. Deputy Speaker, Sir, 
Swadeshi MiUs, Kanpur. 

[EIf"',h] 

J~nla Reddy you take some rest 
because you are disturbed DOW. Mr. Deb .•• 

SHR! SARAT DEB U(anetra para) : 
Sir, it is a serious matter about. Kalabandi 
affair about which I have already liveD a 
notice. 

MR. DEPUTY-SPEAK.ER : If you 
have already given then 1 will s:o. Mr. 
Mundackal ... 

SHRI SARAT DEB: Sir, just one 
minute. Now there is a demand to create 
another State inside Orissa State. There is 
a. conspiracy loing on to create another 
State consisting of two districts, that is, 
Phu lbani and Kalahandi ..• 

MR. DEPUTY-SPEAKBR : No. No.1 
won't al1ow. You give in writina. I 
wi}) see. ~othing will go on record. 

(Interruptions)·· 

SHRI GEORGE JOSEPH 
MUNDACKAL . (Muvattupuzha) : Sir, 
hundreds of Kerala police people are 
working in Delhi. They are·aU agitated. 

Today, some 20 or 30 people came ..• 

(Interruptions) 

MR. DEPUTY .. SPEAKER ! You have 
not given anything in writing. Just simply 
you are raIsing. 

SHRI GEORGE JOSEPH 
MUNDAKAL : It is a que&tion of law 
and order connected with Kerala State. 
(Interruptions) I have aiven it in writinl. 

MR. DEPUTY ·S PEAKE R. : Then, I 
will see it. 

( Ilfttrruptlo",) 

SHRI GEORGE . JOSEPH 
MUNDACKJ\L: You should take it 
seriously. What will bapp'cn to the morale 
of those people ? 

MR. DEPUTY.SPBAKER.: I hav, (1,",rr~ptlon') 

MR. DBPUTY·SPBAKS& 

'·*Not toootdocL 

Mr. liven a chance. 



SHRI OBOI\OB JOSEPH 
tdUN,DAClCAL : We are far from the 
South and nobody is there to look after 
their interests. 

MR. DEPUTY ·SPBAKER You give 
me in writing. I will see. 

SHRt GEORGE JOSEPH 
MUNDACKAL: You have to take it 
seriously. 

MR. DEPUTY.SPEAKER : Everything 
1 am takiDI seriously. 

(Interruptions) 

SHRIMA TI D. K. BHANDARI 
(Sikkim) : 1 have given calling Attention 
Notice on the reported large scale 
deportation and harassment of Indian 
Nepalese and other non·tribals fronl some 
parts of Megh:11aya by the Meghalaya 
Government. 

MR. DEPUTY -SPEAKBR : I will look 
into that. 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, there are two issues inter .. 
linked with each other. Therefore, 1 am 
simultareously raising them. The total 
machinery of the Government to check 
illegal flow of foreign exchange to Pakistan 
and also allowing some illegal documents 
and travel papers that are coming up 
Millions of dollars have gone to Pakistan 
and the modus operandi is that women 
who travel show on their fictitious pass-
ports non-existent children. In their name 
foreiln exchange is broulbt from the bank 
and that foreign exchange is going to 
Pakistan. Similarly false documents are 
produced. 

MR.. DEPUTY-SPEAKER: You have 
aiven ••• , •• 

'PRO.P. MAOHU DANJ.>AVATE : Sir, 
I reqnest that it is such an important 
matter that you should direct for the first 
time tbo Minister to make a statement. 
( I"tp,rruptlo",) 

MR.. DEPUTY-SPBAKER : 1 will alk 
the Minister to find out the facts. 

PR.OF. MADHU DANDAVATB·: 
Plea,le direct the Minister. This il a Yerr 
serious mattel. National interests are 
involved. 

MR. DEPUTY-SPEAKER. : I will pasl 
on your letter to the Minister and ijnd out 
the facts. 

(Interruptions) 

PROF. MADHU DANDAVATB: 
FOl'eign exchange is being smu181ed out 
Please direct at least tbe Finance Minister 
to make a statement. What is ),our 
response, S if ? 

MR. DEPUTY ·SPEAKER : 1 will pass 
on your letter to the Minister to find out 
the facts. 

PROF. MADHU DA'NDAVATB : Sir. 
you task is not that of a Post Office. Here 
you have to direct him. 

MR. DEPUTY-SPEAKER: 1 cannot 
direct. 

PROF. MADHU DANDAVATE : In 
the past, the Speaker has directed. 

MR. DEPUTY-SPEAKER: I am not 
directing. 

PROF. MADHU DANDAVATB : 
Please direct the Home Minister or the 
Finance Minister to make a statement. 
Are you not convinced that this is a serious 
matter? Today, all the papers have carried 
it in the front page. 

MR.. DEPUTY .. SPEAKER : 1 will 
pass on your letter to find out the facts. 
Just I can't direct him simply to make a 
statement now. 

PROF. MADHU DANDAVATB : AU 
right, let them clarify it. Sit, at least, 
sometimes live a direction. You ha ve 
the authority to do it. 

MR. DEPUTY·SPEAKER Let bim 
first ascertain the facts. 

PR.OF. MADHU DANDAVATB if 



tlte Cbair do •• not use the .uthority liven, 
the authority will lapso. 

M8.. DBPUTY-SPEAKER: Without 
-.scertainiDI the factI, how can I direct? 
Let him first find o,ut the facts. I will sec. 

PROF. MADHU DANDAVATB: At 
least say that the Minister should furnish 
the facts. Is that your directive ? 

MR. DBPUTY·SPEAKER. : 1 am not 
directing, Sir. I am plssing on your letter 
to ascertain the facts. Then, 1 will see. 

PROF. MADHU DANDAVATE : The 
Chair must not request; tbe Chair must 
direct At 1east direct the Minister to 
find out what are the facts. 

MR. DEPUTY-SPEAKER: You have 
given adjournment motion and Calling 
Attention also. For adjournment motion. 
I have not given my consent. For Calling 
Attention, I will consider. First, let me 
ascertain the facts. 

PROF. MADHU DANDAVATE : The 
means for years together they are lapsing. 

MR. DEPUTY-SPEAKER. : What to 
do, Sir ~ 

~ROF. MADHU DANDAVATB: 
Wbenc\er you say 'You will consider', I 
also forget and you also forget. 

MR. DBPUTY ... SPEAKER.: I know 
that you would not focget, Sir, because 
Professors have a lot of memory. Y,-u 
are always raising tbe matter. Even if I 
forlet, you will not leave it. 

PROF. MADHU DANDAVATE: 
Sir. give some opportunity to discuss these 
matters through Calling Attention. ' 

MR. DEPUTY-SPEAKER: 1 will 
sec. 

PIlOP. MADHU DANDAVATE: 
R.eally IP08kiDI, you should direct tbe 
Minister to make a statement, but since You 

·Not rcc;orded. 

don't want to exercise the authority which 
you have, I would suggest that the Callinl 
Attention be taken up. 

MR. DEPUTY-SPEAKER 
consider it. 

[Translation] 

I will 

SHRI MOHD. MAHFOOZ ALI 
KHAN (Eta) : Sir, Rajesh Bhatnagar has 
been murdered. 

[English] 

MR. DEPUTY-SPEAKER No, no. 
Ha ve you given it in writing? 

[Translation] 

SHRI MOHD. MAHFOOZ ALI 
KHAN : Sir, at lee.st please listen to me. 

[English] 

MR. DEPUTY ·SPEAKER : No, no 
Law and order is a State subject. 

(Interruptions) 

MR. DEPUTY-SPEAKER : This is a 
State matter. I will not allow. Nothing 
will go on record. 

(Interruptions)* 

MR. DEPUTY·SPEAKER It is a 
State matter. Don·t raise it here. 

(Intetruptions) 

MR. DEPUTY-SPEAKER Nothing 
will go on record. 

llnterrupiions)* 
MR. DEPUTY-SPEAKER : The State 

Assembly is there. 1 would not allow. 

(Interruptions) *' 
MR. DBPURY-SPEAKER : I cannot 

allow .•. Nothins is going on record .•• It itS I' 

a State subject; State Assembly is there ••• 
Nothing will go 00 I ecord. . ..•••••. Mr. ' 
Tewary, take your saat. Nothioa is loinl 
on record. 



· (/nterruptlons)·* 

PROF K.. K. TEWARY (lJuxar' 
Kindly call me when my turn comes. 

MR. DEPUTY"SPEAKBR.: A1ready 
your turn is over. 

SHRI EDUARDO FAlBIRO 
(Mornugao) : On a point of order. The 
matter raised is a State subjeet~ Can 
anytbi.ng So on record ? 

MR. DEPUTY-SPEAKER: Nothing 
has gone on record. I have said that ••... 
Do not question my ruling. 

SHl.lI SURESH KURUP (Kottayam): 
Earlier about West Bengal you allowed an 
MP a sta te·ment to be made on the floor 
of the House. 

MR. DEPUTY .. SPEAKER The 
Member affected raised it. I allowed 
because of that. I cannot allow other 
things. Mr. Chowdhary. 

SHRI SAIFUDDIN CHOWDHAR Y 
(K.atwa) : I h'lve gh'en an adjournment 
motion about the news item that came in 
the Mid-day that South African Security 
and Intelligence Organization, the BOSS 
and the Jarael's MOSAD are involved in the 
training of Punjab terrorists. It bas also 
appeared that they have penetrated the 
security network of our country_ It is a 
very serious matter. 1 want it to be 
discussed; to begin with, I want a statc-
ment from the Home Minister. You 
kindlY allow us a discussion on this. 

MR. DEPUTY.SPEAKER: We wilt 
see. Weare ha viog today and tomorrow 
discussions on tbe Demands of the Home 
MinistrY. You raise this matter at that 
time. You speak on that. 

SHRl SAlFUDDIN CHOWDHARY: 
I may not get a chance to speak. 

MR. DBPUTY-SPBAi<BR Some 
others can raise it. 

·*Not recorded. 

SHllJMATI OS'ETA MUICHBlUBI! 
(Panspura) : The Parliament bas been verJ 
cager to punish the persons involved in the . 
rape cases in our country ~ Unfortuoitely, 
tbese are on the increase due to the 
executive failure, intentionally or uo-
intentionally. I would Uke to raise this 
question; this must be taken up. Por 
ex.ample in ••• (/nt,r,uptlons)** 

MR. DEPUTY·SPEAKER: Do Dot 
say any thins by way so far example. If you 
say anything relating to the State subject, 
it will not go on record •.. The general 
statement will go on record, but nothina 
will go on record about any State .•. Nothing 
will go an record. 

SHRI AMAR ROYPRADHAN (Coocb 
Bihar): As a citizen of India, we have got 
the right to stay anyWhere in India. But 
what is happening in Meghalaya is the 
Indian Nepali people ... 

MR. DEPUTY·SPEAKER: There are 
Assemblies there; it can be raised there. I 
cannot anow this here. 

SHRI AMAR ROYPRADHAN: They 
are .• (/nter,.uptions )'1,. *' 

MR. DEPUTY.SPEAKER: NothiDI 
win 10 on record. 

SHRI AJOY BISW AS (Tripura West) : 
I have giv(n a calling attention about. 
the firing the Bangladesh Rifles on the 
Indian .• • 

MR. DEPUTY. SPEAKER : J will find 
out. 

[ Translation] 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy.Speaker, Sir, AzamJai 
Mill is being run by N. T.e. in Warranaal 
in which 1000 workers are workin.. That 
Mill is likely to be closed down aod 
Swadeshi· Mill in Kanpur i, alie> incurrinl 
loss and lath. of workers are likely to be 
thrown out or employmen·t •••••• 
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['&1111_] 

MR.. DBPUTY .. SPEAKBlt:· You sive 
me to writiu,. 

'Now, Paper. to be laid on the Table of 
the House. 

12.14 hr •• 

PAPBRS LAID ON THB TABLB 

[E",lish) 
Re,iew on aud Annual Report etc. of 
Minerals and Metals Tradinl Corpora-
tion of India Ltd •• for 1984·85. Indian 
Institute of ForelgD Trade. New Delhi, 
lor 1984-85 and Statement re delay in 

Laying tbese Papers 

THE MINISTER OF STA TB IN THE 
MINISTR Y OF SCIBNCB AND 
TECHNOLOGY AND IN THB DEPART. 
MBNTS\:OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHR( SHIVRAJ v. PATIL): On 
behalf of Sbri P. Shiv Shanker, I beg to Jay 
OD the Ta bJe : 

(1) A copy each of the fol)owing papers 
(Hindi and English various) under 
sub·section (1) of section 61 9 A of 
the Companies Act, 1956 : 

(i) Review by the Government on 
the working of the Minerals 
and Metals Trading Corpora-
tion of India Limited for the 
year 1984·8S. 

(ii) Annual R.eport of the Minerals 
and Metals Tradina Corpora-
tion of India Limited for the 
year 1 QS4.8S along-with 
Audited Accounts and the 
comments of the Comptroller 
add Aud~tOf General thereon. 

(2) A atatement (Hindi and English 
vers jons) showing reasons for 
delay in Jaying the papers mention-
ed at (1) above. 

[Plaeec1 in LfI»ra',.. See No. LT-2493/16.] 

(3) (I) A copy of the Amnlai Report ---
··Not rocorde4 

(Hindi and EnlJisb versioo) ot 
the 1 ndian Institute of Foreip 
Trade, New Delhi, for the 
year 1984-85 alonl with 
Audited Accounts. 

(ii) A c.opy of the Review (Hindi 
and English versions) by the 
Government on the warkin, 
of the Indian In.titutc of 
Foreign Trade, New Delhi .. 
for the year 1984·85. 

(4) A statement (Hindi and Enltish 
versions) showina reasons for 
delay in laying the papers 
mentioned at (3) above. 

[Plated in Library. See No. LT·1494/86.1 

MR. DEPUTY-SPEAKER: Now, 
matters to be raised under Rule 377. 

Shrimati Sahi. 

llnte rruptions) ** 
MR. DEPUTY ·SPEAKER Ooly 

matters under Rule 377 will go 00 record. 
You should have raised it earlier. 

Sbrimati Krishna Sahi. 

[Translation] 

MATTERS UNDER RULE 377 

(i) Demand for checking manufacture aDd 
Sale of Spurious Drugs in the Country 

SHRIMATI KRISHNA SAHI 
(Begusarai): Mr. Deputy-Speaker, Sir, 
there ia a great problem of spurious and 
sub-standard drugs in the country today. 
About 20 per cent of the various drugs 
manufactured in the country at present arc 
either spur.ious or sub-standard. These in-
clude all types of drugs from analgesics to 
vital life-savina druas. According to one 
report two-thirds 0 f the medicines told in 
the market fall in tbis cateaory. These in-
clude medicines like the chloramphenicol-
str~ptomycin formulations liven for tho 
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[Shrimati Krishna ·Sahi] 
treatment of diarrhoea, the painkiller 
anallin, cough syrups and tonics which are 
barmful for our hea lth. Appropriate laws 
mUlt be made to deal strenly with the pro-
ducers and retailers of spurious drugs, who 
pJay with the lives of the people. When 
the Central Government admits tha t 20 per 
cent of the 60 thousand medicines sold in 
the country, are either spurious or sub-
standard, bow these units are being aUowed 
to flourish and harm the people? It is 
not the case that the quality of drugs 
manufactured bv Indian companies only is 
questionable. Once when 218 samples of 
drugs of 23 multinational pharmacentical 
companies were tested in laborataries, it was 
found that 1 3 S of them were below 
tbe prescribed standard. Even after going 
tbrough the process of enquiry, no action 
was .t'iken against them. The main reason 
leading to corruption in the pharmaceutical 
industry is multiplicity of brand names for 
a drug for the ttea tment of one and the 
same disease. There should be restrictions 
on multiplicity of brand names. This is 
resulting in unrestricted growth of corrup-
tion and refarious activities in the industry. 
The Government shou'd take stringent 
measures in the matter at the earliest .. 

(Ii) Demand for Increasing the Financial 
Allocation to uttar Pradesh during 
Seventh Five Year Plan. 

SHRI HAFIZ MOHO. SIDDIQ 
(Moradabad): Mr. Deputy-Speaker, Sir, 
funds have been allocated to different states 
under the Seventh Five Year Plan. Uttar 
Pradesh has been provided only S.1 per 
~ent share in the Central aid, while 
Mabarashtra bas received .5.8 % West 
Bengal 8.5 %, Bihar 8.8 %, Orissa 14.9 cr. , 
Madhya Pradesh 1 5 2 % and Andhra 
23.8 %. This is well known that Uttar 
Pradesb, especiaJ1y Eastern U.P., is very 
backward. Besides, Uttar Pradesh also bas 
the lal1lest 'Population. Therefore, its 
needs arc also proportionately higher. I 
would, therefore, request the Government to 
review tho .assistance during the Sevenths 
Five Year Plan and increase the allocation 
of funds for Uttar Pradesh. 
[EJr,Il&h] 

(Iii) Demarut for alle,latiBl o .... erle. of 
worker. of GwaUor RayoB Factory at 
Mavoor In Keral. ly101 clo .. ' for 
tbe ,..t o,.~r a1", mo.-th, 

Mat.,,· fhlder !4 U 
Rule 377 

SHRI 0. M. BANATWALLA 
(Ponnanil: It is most unfortunate that the 
Gwalior llayons factory at Mavoo!; io 
Kerala is lying closed for the past over Dine 
months. The workers of the factory were 
forced to 10 on strike because of deoial of 
bonus for four years, denial of employment 
to 800 teserve workmen, reluctance of the 
management in renewing the Jong-term 
agreement which C'xpired four years back, 
etc. 

I need hardly emphasise that nearly five 
thousand workers and their families are 
facing untold hardships and are in a mise-
rable plight. I appeal to the government 
to jntervene in the matter to secure justice 
and alleviate the miseries of the workers. 

(Iv) Demand for a Permanent Concrete 
Bridge on river Teesta to enlure 
smooth tralle to and (rom Sikklm 

SHRIMATI D. K. BHANDAlll 
(Sikkim) : On the national bighwaY$ connec· 
ting Sikkim with the rest of the country, tbere 
is a suspension bridge over the River Teesta, 
West Benga]. This bridge is so vital that 
the whole passenger and goods traffic both 
civil and military has topass through it. 
The free flow of traffic both ways is thus 
very much restricted. Sometimes one has 
to wait for quite long time to cross the 
bridge. In the place of this bridge there 
was a wide concrete bridge, which un-
fortunately, was washed away by the 
floods in the River Teesta in 1968. The 
present suspension bridge was quickly cons-
tructed as Sikkim and some parts of Weat 
Bengal were cut off from the rest of tbe 
country. It was thoulht that a similar 
wide concrete bridle would be constructed 
but almost two decades have passed no 
sign has been seen in this direction. It is 
bigh time tbat the Centre would initiate 
steps to construct a permanent wide 
concrete bridge at this point taking into 
consideration tbe strategic importance of 
IUch a bridle. 

[ TranslatlDn) 

<v) Dem'84 for .dditloDlI .. ada. 
••• istaDee to Raja.tbaa to _re 
lup.pl, .of .. ater from Narmada Rlyer 
for inla_llon. iD Darin" .ud J"lor, 

D I,tf,et b11991t 
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SHR.I VIRDHI CHANDBR. JAIN 
tBarmer) : Mr. Deputy-Speaker, Sir, under 
Ruler 311 I would like to raise the follow .. 
in, matter of public importance. The 
Narmada Water Dispute Tribunal, in ita 
award, hSI allocated 0.50 million :tere feet 
of Narmada water for irrigation in the 
desert areas of Banner and Jalare Districts 
of Rajasthan. 

The Government of Rajasthan have pro-
posed to irriaate 9;1033 hectares of arable 
land in these districts with Narmada water 
but the project report is yet to be submitted. 
Therefore, the Central Government should 
put pressure on the State Government 
to expedite pre.,aration and submission of 
the project report. 

Accord iog to the preseo t construction 
schedule, the main canal in Oujarat upto 
Rajasthan border is likely to be completed 
by the year 1995-96. The Rajasthc:n 
Government ure pressioa for its complction 
by June, 1991. 

Beinl the representative of the aforesaid 
area, I earnestly urge that the desert and 
border areas of Barmer and Jalore districts, 
which are starved of water J !hould be 
supplied Narmada water by 1991, so that 
the land there, which bas been craving for 
water for thousands of years. could be 
irrigated. 

Looking at the above mentioned massive 
plan for the aforesaid back.ward, border 
and desert areas, the Central G ,:)vernment 
should also e'ttend special assistance to the 
State Government and the State Government 
should make adequate provision durilll 
S,venth Five Year Plan so that worle could 
be done on a warfootins and the districts of 
Barmer and Jalare could be made available 
Narmada waters ·for irrilation and the 
entire desert area could turn into Ireenland. 

(vi) Need to .fegaard tbe latere.·t of 
tbole tribal families who have beeD 
reli~lD1 00· forest I,D. before tile 
Foreat (Cou.rvatloD.I) Aet 1980 came 
Into foree. 

SRRI ARVIND METAM (Kanker): 
M,... Deputy-Speaker, Sir, under rule 3-71 1 

wish to draw Government's attention to tlae 
following matter of public importance. 

The Porest (Conservation) Act, 1980 is 
a silO ifican t and praiseworthy meUUfel 
taken by the Government 0' India. The 
pace. at which the forests were beinl 
denuded in tbe country, was ~riously 
afl'ectin. the ecology and the environmcnt. 
If tbe Oovernment of India hadn't imposed 
restrictions on the fellin. to trees. the 
country would have been left with DO 
forests by now. 

Under the above-mentioned Act it il 
essential to obtain Central Government'. 
Permission for using the forest area for 
other proposes. Prior to the enactment of 
this Act. the people had settled down in the 
tribal. forest and reserve forest areas and 
had been engaged in agriculture for tcn 
years or more. There are thousand of such 
cases in the entire tribal belt. There is no 
reference in Forest Conservation Act to the 
people who had settled on the aforesaid 
forest land and in the reserve areas prior to 
1980. Thousands of tribal familitts in the 
country are being harassed and forced to 
leave in forest land by the Forest Depart-
ment. Since the Act is silent about such 
cases, it has become a seroius problem for 
th~ Forest Department. 

I would request tbe Government that 
the people, who had settled down in the 
forest areas before the enforncement of tbe 
Forest (Conservation) Act, 1980. should be 
either allowed to remain there or resettled 
elsewhere so that they are saved from the 
harassment by the Forest Department and 
the Depariment's problem is alia solved. 

DEMANDS FOR. GRANTS (GENERAL) 
1986-87-CONTD. 

[English] 

MINISTRY OF HOMB AFPAIB.S-
Cf,1"td. 

MR. DBPUTY.SPEAKER.: We DOW 
ta'ke up further discuuion and votina on tho 
Demands for Oranta under the control of 
tbe Ministl')' of Home· Affa,irl. Sbri Sultaa 
Salahu Min Owaiti. 
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SHaI SOMNATH CHATTE~BB 
(Bolpur) : You are caJUns him' Not two 
from that 'ide and one·. ~'(In'e'r"ptIOll$) 

'MR.. DBPU'fY .. SPBAKBIl : 'Mr. OWaisi. 
1M brief. I' •• ai\'inl you five minutes. 

[n.-lctClM] 

SHRI SULTAN SALAH UDDIN 
OWAISI (RJderaW) ': Mr. Deputy-Speaker 
'S it, 1 rise to speak on the Demands of 
Home Ministry. We have to find out the 
NaIO'Ot for increase in crimes ever:! I)'ear 
eVeD .fter 3. years of independence. It is 
IUrpriailll that we haven't been able to 
ebanae our approach even after heina In· 
ckpcadCDt b 60 loas. If a murder takes 
plau:e somewhere we sbould not look at it 
from the anile whether he was related to 
UI or to which caste he beloDlnd. We 
Mould ont, be .coo.cerned that the mUM,ered 
perIOD was an ·IDdian, whether be beloDlocl 
to ~ja." or Kashmir. We laave to pet 
an ,.d to all tbil. But I !'elret to IaJ' that 
violence iD. increaaing day by day. We 
r~aJiIC its pav!'Y on when it asaumel Quite 
serious tx'oportionl. Then too we take 
recource to violence as means to solve it. 
What is required is that we should trY to 
nip the trouble in the bud., but we allow the 
matter to drag with the result that these 
iecideuts are increHinl every day. 

I win like to draw your attention to 
aaDther point, you pay compensation to 
tbe victims but tbC"re i8 discrimination in 
it. If .omconc is killed in Punjab, some 
ex."IIIi. amount is paid but in caae of 
those kined in Delhi nothing is paid. 

Mr. DeputY il)eaker, Sir, on close 
odservation you wi)) find that there is 
blood.shed on the occasion of every f_i. 
val. Now 1 will like to place before you 

, some statistics of calua1ities. Durin, riots 
in Veraval in Oujarat eleven perioDs were 
iuJ»red in _WI aael over ,a hundred. "bops 
were looted and act on fire. Curfow was 
imposed aad three people were kined ill 
Almledabad ill :Ol1jarat and seven 4iecl in 
Pilibblt district. Similarl, .. ,there> were dote 
jp Shabjabanpur aQd BiJOOf ill Uttar" 

Pradesh J have q'Uote4 'tbo 6lOfe. of 
Cil_alitics in .11 these ",.en wJ.terie Tiot. 
took place. I faU to 1IDaerstand wbe thit 
elIaiD of·riotl would end. 

Mr. Depdty Speaker" Sir, you caD 
younelf see what a fuss was created in 
rcaard to Babri MaJid. Jt is hiabl'y resre-
ttabte tbat ,the .iud.ement in the lIabri 
masjid case liven in 1-855 duriD. the 
British rule is beinl reopened now. At 
that time tb,c validity .of the mosque Itself 
Wid DOt contested, but the lISUC was What· 
eYer pet'ftlillion ooul4," .. anted for con-
struction of a shed OVd'the platform in 
front of it. ..t tbe manner in whi ch idols 
were instatled there 10 the Babri mosque 
and were teteoalt is not proper. It wa. 
said that a S 00 year old mosq·ue .oul4 
be replaced by a temple and this Je ad to 
teOlion and demoostrati ODS wore held at 
many places. Children and students ere 
beiDa arrested under th~ N. S. A. If lOme 
.tudCDts demonstrate, the, are ureated at 
once. 

You will find that even adVocltes in 
the courts were apprebended a04S strange 
thin... are bappeniDl in court.. I Wetlt to 
M.e.erut and there 1 roood that some people 
who filed a case c)aiminl damales for 
the loss suffered by them during the dotl, 
were arrested under tile Hooliaanism Act. 
When their case wal put up before the 
magistrate at Agra, their police remand 
was extended. while the Magistrate of the 
arca to wbich tbe persona belonaed 
did not extend the period or their policy 
custody. Stranle are tb e way. of our 
courts and such atraDSc thinss are 
happeniol there. 

1:1.30 bra. 

[SHIll SHAaAD DIGHS III tIN ClMir] 

Similarly, you wUI find tbat .ther.e il a 
mosque in South Bxtension in Delhi aDd 
people \lIed to ok prayers there but 
later Utey were •• ked Dot to do M. When 
die)' obtained .tay from the cellrt, they 
were a'kedl,to mow tb. ratioa cards. ADd 
when the ration cards wert ShOWD, the 
4cJ)amul1t of ArcbalO1og 'illed aaother 

. ease in lb. spm.e court, wIdell bad i ... ect 
• star or<ler .r1ier' ~aifrda, it to 'be • 



t .. P~ n'B; tile aame judie ,lave' n.ling 
t~ ,,.., 11_ $bould be restored.. What 
kind ,of judles they ato? they live two 
divcraent decisions in one and tbe same 
case. The Government should look into 
aU thete thloss a~ Ice what kind of 
judiciary is there in our countrY. Such 
stran.e and funny thinls arc happening. 
Now there are two jud,cment& being given 
on the altlle issue. After all which ded. 
sioa is riJht and which is wrooS. ThinSI 
have come to such a strange pass. 

Simi\1\r\'y, the minorities in Assam are 
beinl uprooted and thrown out, Everytbinl 
belongins to them is beiDI destroyed. 
This is not proper. Today in the name of 
wideninl the roads in Assam •••••• 

[Etl,llshl 

SHRI DINESH GOSWAMI (Ouwahati) 
I stroDlly protelt aaainst tbis. It should 
not be permitted. 

THE MINISTER OP Sf ATE IN THB 
DEPAR.TMENT OF INTBRNAL 
SECR.UITY (SHRI AkUN NBHRU) : We 
sbould not brina this point into the debate. 
It will only incite the people. 

MR. CHAlttMAN : Do not bring 
such points which will incite communal 
fcclinls. 

[Trallslation] 
SHRI PRIYA RA.NJAN DAS MUNSI 

(Howrah) : P'Joase tell up about shri Shah-
buddin. as well. 

SHill SULTAN SALAHUDDIN 
OW IdSl: I ha vc not to follow your 
d'ictatea. Besides, I am neither a film actot 
nOl a tap-recorder to play your tunc. You 
need not make such a request to me. 

I am totlin. you that in Assam muslim. 
are beioJ uprooted 00 the pretext of wi~e. 
nina the roe.dt anel other people are bolDI 
lettl-cd ,there. 

[ .. ,n,"l 
,SHRI DINBSH ooaWAMI: I am on 

a.: poiat of order,. J submit tba~ thele are IDa" ,.Jtic:b, ar_', ~iI,01' related to the 

State. And uptil now no, such aUoaatioa 
baa .been made from any quarter' that 
minorities have been uprooted. If $hell' 
statements 31-e made, 1 do Dot think it will 
improve the situation. 

Mr. CHAlaMAN : For saying aU tbotc. 
no notice. is necessary. But I request tho 
Member not to say IGmetbin, wbicl will 
incite communal feelioss. 

( Translat/~n] 

SHRI SULTAN SALAHUDDlN 
OW AISI: After all I fail to uodcratand 
what they have done. What I am sayiol i. 
this that the minorities have been perle-
cuted and all this has happened there. I 
would request the Central Government to 
protect the minorities as it is their dutY 
to do so. 

Similarly, the minorities should be 
protected in Andhta Pradesh. kindly do 
not look at it from the congress aDlle or 
make it a p~litlcat issue of a party. Look 
at it from the POint of view of justioe. I 
submit before you that in 1984, 300 abOI'I 
owned by Muslims were set on fire but 
the Congress Government did not file eV~Q 
& tingle F. 1. R. updl now. is It Dot your 
duty to support their cause ~ 

You should decide issues aD merits and 
not on party lines. whosoe'¥er it may be; 
Congress, Janata, Communist or Left 
Communist, lend support to human cause. 
It can not be held that if a supporter of 
some other party is killed, be is Dot a 
human being- You must look into this. 

You should realise that all this has 
created resentment. We want peace to 
prevail in the country. You will thu8 
observe that new issues are beina raised in 
everY matter. As soon as the issue of 
personal law was resolved, the Babri 
'Mosque issue has been raised. For bow 
long would the MinoritiCb continue to 
suffer in ,this manner even after almost 38 
yean of independence? I waBt peace to 
prova.i1 in the COUI)try. 

Since our Home Minister belonp to 
AnAra Prades)), I would like bim to apcci .. 
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[Sbr\ Sultan Salabuddin Owaili1 

allY look into it as to wba t is all this 
bappening. If he could resolve these issues, 
I think peace would prevail in the country. 

[E",llsh} 

SMR.I O. G. SWBLL (Shillona): Mr. 
Chairman, Sir, ours is a bis, 8 vast, a 
varied country. There are many in-built 
contradictions. there is everything to tear 
this country apart. It is an unboly ]csa~y 
that we inherited from the foreign 
colonial ru) e. It is easy to pick up one 
small incident here and there of group 
clashes community clashes, and to 
exa8lerate them. This does not help. 
think it is ne.cessary at times to stand aside 
and to take a philosophic view of what is 
happening in the country, an oveTall view. 

I think even the purblind in the 
country will not fail to discern a strain 
that runs through an impulse that permea-
tes the efforts of this Government under 
tho leadership of prime Minister, Rajiv 
Gandhi, and that is the consumina over-
whelming passion to maintain, to safeguard, 
to protect the unity, the integrity of this 
countrY and its democratic traditions. That 
was what punjab meant, that was the 
meaning of punjab, that was the . meaning 
of Assam and at a lower level, a little more 
sotto voce, it was tbe meaning of Tripura, 
of West Benlal, of Karnataka, of Tamil 
Nadu and many other States .••.•...• 
(lnterruptio n). 

SHRI SOMNATH CHAT1ERJEE: 
Me&halaya. 

SHRI G. O. SWELL: No, I am 
mentioning the States where there are Don-
Conarc!8s governments because that is a 
democratic tradition which this Government 
is tryina to maintain and to protect ..•••• 
( Interruptions). 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): For full democracy we want a 
Don-CoDaress IOvernment in the Centre. 

S1:lR.I O. G. SWELL: AU right. That 
is your way. For tbat you 10 to the people. 
Nobody prevonts. 

SHal SOMNATH CHATTERJEE: Are 
you lupportio8 Me&halaya Government? 

SRRI G. G. SWELL: 1 am talkiol of 
the Home Affairs of the Government 0" 
India ..•.•• (["ternqJtlD",). 

AN HON. MEMBER: Thil sort of 
running commentary has to be avoided, 
Sir. 

SHRI G. G. SWELL: I venture a 1&0 
to say that DO lovcmment of Indepen-
dent India, right rrom the very beainninl, 
has been faced with more difficult problems 
as this Government, which came into 
existence on the 1 &t of January 198 S. I am 
not even makins an exception of those 
traumatic days, the partition days, when 
there was a movement of people within two 
countries, killings and bloodshcds and 
many acts of inhumanity were committed. 
But at tbat time the country was united. 

We have some of the best leaders united 
to face the problem. The problem that 
the Government of Rajiv Gandhi had to 
face was an internal problem. If we 
think for a little while the kind of thiogs 
that were happenings in Punjab before 
the Blue Star Operation we would realise 
the kind of situation we were in. An action 
like the Blue Star operation had never taken 
place, had never bappened in the country. 
The Blue Star Operation itself, the fall-
outs, the riots in Delhi, were all home 
grown. We had to fight our own people. 
It was the initiative of this Government to 
apply the healing touch. And a healing 
touch it was. If the Punjab accord had 
any meaning at a) I, it was that it was a 
healing touch The people of Punjab who 
have suffered so much, who had been mis-
luided, were brought back as full parti-
cipants in the democratic process in the 
countrY. Our party lost in tbe process. 
But that loss was immaterial. The Prime 
Minister went on record to say. 

!'Tbe party might have lost but 
the country has gained." And in the 
implementation of the Punjab accord also 
there bas been utter sincerity. J do Dot 
think even the most prejudiced person can 
say that the Government of India had 
rene,cd on anytbinl. If the Punjab accord 
today had not been fully implemented it 
was because of reasons. of certain things 
happeoiDl, developments which have to 1M 



345 D. G. (0.".) 1986·87 CHAITllA 21. t 908 (SA~A) D. G. (Gen.) i 9B6.~7 34& 

taken Dot of. and which the govc1't1ment, as 
of DOW, has no't been able to sort out. But I 
would point out that out of the 11 points 
of the Punjab accord, as many as 1 have 
been full imp1emented. 

SHRI ARUN NEHRU: 9 points have 
been implemented. 

SHRI O. O. SWELL: Only 2 more 
remains. 

SARI ARUN NEHRU: That also is in 
the process. 

SHRI G. G. SWELL: It ;s in the 
process now. The Venkataramaiah Com-
mission has bl!en appointed and has been 
given a time schedule to submit its report 
and that aspect of rbe accord will be 
implemented. In regard to the sharing of 
the waters also, there is the Eradi Tribunal 
and it has been given a time schedule to do 
it. We do believe that with the full 
cooperation of the lenders of the political 
parties this will be done. In this 
connection 1 would like to pay my 
compi iment also to the opposition leaders, 
the members in the opposition in the House. 
that when the debate of Punjlb took 
place they all stood up as one man to 
giv~ their full support to the Govern-
ment in the pursuit of its full imple-
mentation of the Punjab accord. Today, 
Sir. t think, everybody will' note that 
terrorism in Punj~b today-a Itbough it still 
continues-even yesterday some policemen 
were kined, some civilians were killed·-
but onc can sec very clearly-that terrorism 
is on the run. The police forces of 
Punjab supported by the State Government 
of Punjab, with the full support and backing 
of the Central Government, have now re-
covered their morale and have started to 
take severe action. This is a good s!gn 
and let up encourale this process. 

Sir, there are leaders in this country-
1 don't say that they speak with irrespon-
sibUi ty, bu t sometimes, I think, they speak 
with too Jl1u~b of passion. There is in the 
papers today a statement where some 
leaders have demanded the use of army in 
Punjab. I think this is an argument of 
defeatism. The Army should not be used 
at the drop of hat for everyt.hios. We have 

a constitutional process. We can solve tbe 
problems in Punjab only with the active 
participation of the people of Punjab. There 
is a sHent majority of the people of Punjab. 
They should be given a voice and courage, 
and the only way to do th~ t is to try to 
solve matters through the Government 
whi,h the people of Punjab themselves have 
elected. 

Sir, I have no doubt that the problem 
of. Punjab wilt be sorted out and solved, 
but I am worried about otber developments. 
The kind of things that were spoken by my 
frienrl who spoke just before me, I think do 
not help. There is today in the country, 
Sir, a very bad communal climate. Well; 
to me it looks to be inconsequental, to me 
it looks irrational that so much of elemental 
passion of the eommunity should be aroused 
over a question of the place of worship and 
that too a historical place. Well, we can 
pick up a quarrel on anything, We can go 
b·.lck to history and establish our claim 
but then so many thing~ have happened 
and we should be able to find a rational 
basis of settling this probl~m. I am sad to 
see communaJ passicns being aroused t 

jathas being taken by this community or that 
community. Well, I am happy in tbis 
connection that the Prime Minister bas 
revived the National Integration Council. 
They had the meeting the other day, and 
I am bappy to see that the National Inte-
gration Council is not going to be a paper 
or a toothless tiger. They have appointed 
a small Committee under the chairmanship 
of one of the seniormost Members of this 
H"use to oversee the developments, but I 
would like to make a suggestion that the 
National Intergration Council should playa 
more active part. I think it is necessary 
under the umbrella of the National Inter-
graticm Council that some of the respected 
leaders of this country go to Uttar Pradesh, 
go to Ayodhye and talk to both communities 
and try to discuss with them and ttY to 
bring out some kind (tf settlement. The 
communal passion should be contro lIed. If 
we cannot to this, no amount of efforts that 
we make will succeed. 

I know that my time is Bmited, I am 
happy that you have nol disturbed me and 
1 am able to speak a little logically and I 
have my ideas clear in my head. 
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saRI SOMNATH CHATTBB.JBB: 
You would have spoken more lolicaUY 
here .• 

SHRI O. G. SWELL: You will ? 

_ SHRI SOMNATH CHATTBRJEB: If 
you had been here. 

·SHRI G. O. SWELL: But having said 
that. I would reitnate that this country is 
faced with many other problems home-
grown. Whether Punjab or Assam, it is a 
home-grown problem. I am happy to 
refer to Assam. It is unfortunate that the 
speaker before me had made certain 
aUelations which to Dle are totally baseless. 
} know my friend, Mr. Dine&h Ooswami 
and the young people who have taken the 
resp.Jnsibility of running the Government of 
Assam, I know many of them p~rsonally, 
I think they are good, clean, sincere young 
people who fought for the cause, but who 
also understand their national respon-
sjbiJities. I am happy, Sir, in this 
connection to go on record that this 
Government of Prime Minister Rajiv 
Gandhi has also displayed a wiU to go as 
far as poss.ible, to support the Govern-
ment 0 f the' Assam Gana Parishad in 
running the atrairs of the country. Now, 
Sir, one of the basic problems in the whole 
of North eastern area, whether in Assam, or 
any other are a, is the problem of undevelop .. 
meat. It is the problem of isolation. If 
one community stands up against :lnother 
community, it is because they feel that they 
are economically deprived. If there is 
enough of economic opportunities~ enough 
thines for people to dOt to make a liveli-
bood, they would not bother about quarrell-
ing with each other. 

MR. CHAIRMAN: Hon. ~1enlber's 
time is up. 

PROF. O. O. SWELL! Just two 
minutes more. I· am the first speak er, 10 
kindly allow one a httle more time. The 
Ministers art. beret Sbri Arun Nehru and 
Shri It. N. Mirdba will Dote that I am not 
talkins rank non-scnBe. 1 am making 
cetta in contribution. 

1. am bappy to say that the Government 
Gf India haa increastd the Plan allocations 
for the Seventh Plan for Assam from 

Rs. 1,115 crares to R.I. 1,100 ero., .. 
I am also ,. happy to see that.. the 
anDlJal allocation . for 1986 ·,87 has been 
raised from Rs. 4 1 0 eror 41 to Ils. 500 
crores. I am lure, with this amount of 
money t the Government of Assam win be 
able to things, to deliver tbe goods to tho 
people. I am also happy to 10 on record 
here, from my private talk with the Minister 
of State for Internal Security, Shri Arun 
N ebru t of the Government of India '8 
consciousness and concern about tbe vul-
nerability of Assam. Apart from the 
fencing that we have been talkinl-I am 
myself a little bit critical about that and I 
put a qaestion on that-I am happy to see 
tbat more than the fencing, the empbasis 
now is on the construction of a road 
all along tbe border of Assam and 
MeghalaYB. This road will serve many 
purpose of that. Apart from patrollinl and 
cbecking ... 

SHRI ATA·UR RAHMAN (Barpeta': 
It was there even before. 

PROF. O. G. SWELL: Now a [leW 
road of about 2,000 kms. would be cons. 
tructed over which security forces can move 
quickly and efficientlY. But apart from 
that, the road will serve a areat economic 
purpose. 1 hope the road will be used by 
the people also for transportation and many 
other thin gs, and will open up many of 
those areas, which are mostly forest areas, 
to tbe rest of the country. 

Having said all that, I come to two or 
three more points. We can make mista"cs. 
Within the Northeast, there are things that 
are happening. 1 would like the Minister 
for Internal Security to enlishteo me a8 to 
what was the necessity to extend tho 
disturbed area belt between Naaalaod and 
Burma from S km,s to 20 ~ms. lhis was 
the root of the trouble that happened in 
Naaaland. I do not know whether this 
bas been done unilaterally or it has been 
done with an agreement with the Govern-
ment of Burma. I do not know because 
we have not liven aIlY information OD that. 
But what I would like to lay is, both 
Napland and Arunachal hay. been aff~cted 
and about 200 wet e viUaaes have beeD 
br,ought wilhia tllil belt. You know, 
within that Jdad o,f belt, it is a miUtaey 



eontrot and military rule and peOl'le are 
IU,*cte4 to 'an tkld or m1nctions. That 
_, Why; there was this a&itation of the 
studtrttJ. I am unhappy tba t the pol ice of 
Ntlaiand htlve act-ed rather hurriedlY in 
ooenil!l firial 'And kinin, the Itudems and 
brinainl about t'he present problem in 
Nasalaad. I -Ihope, you "wilt look ioto this. 

There is a Question of a border dispute 
between the two States. Something 
happened there in the' Nortbe1\s1, whicb 

, neVer happened in tbe country any· 
where 'b~froe and perhaps had not 
happened anywhere in the world when 
the ~1ice forces of the two States of 
Nasa\and and Alsam went on a shooting 
match against each other as if tbey wer~ 
fightln, a war. 'I1lls was over the Merapan\ 
question. 1 am told that passions have 
been aroused 8lain, a tbiqlike tbat sbould 
not bappen a_ill. 1 expect that .tbe 
Government of India will do something, 
not merely weild the danda to put tb~m 
down. You cllnnot pu·t things down like 
that. 

We ba ve the problem of insurgency in 
tbo North. East for many years now. ~ut 
there should be a political rational solutlon 
to this problem. 

This border problem between Assam 
and Nagaland is endem~ in that area. 

There is also a border dispute ot' prob-
lem between Assam and Meghalaya an~ 
this hal happened due to certain administra-
tive action taken, not bY the Britis~. In 
the case of Merapani, it was the action of 
the Briti.h. But in tbis case; it is our own 
Government, the Governm~nt of Assam, 
after independence. Certam areas ~tO~ 
.f'It'J State were transferred, from Jalntla 
hills of Assam to tbe Mikir hills. There 
is a problem there. There is a hitc~ there. 
t hope that the llon. Minister win look 
into thi. also. 

I read in the newspapers somewhere 
that the two Sta~e Governments. h!"" aone 
to the former Cbi:f Justice Shn Chandra .. 
cbuc;l to look into this matter. 1 do ~ot 
blow in what conn4Ction. 1 do not thtnk 
,that he bat \leop apppolntod ~)' th~ 

, ( 

Centra1 Government But it is a steP in 
the right direction. T would like that you 
'look into it and tty to aee how to give some 
teath to Shri Cbandrachud in order to 
brinl about a solution to .this problem. 

La.t1y. t would Ipea k a bout the 
bebaviour of our security forces. We need 
security forces. The North-East is more 
vuJnerable for us even than the North Woat 
and the Western area. I do not hav'e the 
time to go into that. But I wO\lld like to 
say that there should be instruction to the 
5tCurity forces when they are in that area 
that they should behave with restraint and 
responsibility. Because of tbe ethnic back .. 
ground of the geographical background, 
nnd because of the legacy of history; there 
is a psychological gulf between the re~t of 
Indh and the people in that part of the 
country. I look a little different from aJl 
of you. When I was in Burro 8, the Burmese 
did not believ~ that I was an Indian 
ambassador. They tbought I was a Burmese 
official. That was bow it happened. There is 
a.lso a psychological gap which must be 
bridled. I would like tba t it be impressed 
on the security forces that they should 
behlve in an exemplary manner. I am 
saying this in relation to a particular 
instance that happened in Shi1Jong. There 
was a dispute over the Air Force Head .. 
quarters areas and so on and so forth. I 
can't vouch who was r'ght and who was 
wrona but the air force men sttacked the 
villales in ShillJng, drove out the villagers 
from there houses, burnt down the hou_. 
This came out in the State Assembly and aU 
that. It creates bad blood. There should 
be somethinl done to create understanding. 
Even if we do right, let people understand 
tha t we arc doing the right thing. 

I; 

* 
, ~ 

t~ 

SllRI SOMNATH CHATTERJEB ' ,~ 
~: (Bolpur): Mr. Chairman, while discussin, ~ 

the Demands for Grants of tbe Ministry of ' ~ 
flome Mairs, one cannot but l10tice ,that ;. 
not on ,'erY maoy occuions in the pastt 0Ilt I' \' 

country bas been under so much pressure ; 
from within and with &0 many 'fiSlurCi a"l It .I~ 
present and when our Home ,eem to h 
crackin't a t some places wo behold tbo 
spectacle of our guardians adortlmc the 
TreasurY bench guilty of monuttMn"l 
inaction or motivated action, 
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I would requost my bon. friends oppo-
lite not to forget and to remember tkat 
aimmickry is the antiihesis of statesman-
ship. 

The Minister with the Cabin et rank who 
has not even time to attend this debate, is 
an ad hoc Home Minister. Whether his 
tenure is ad hoc or his charge is ad hoc, 1 
do not know. He is perambulating between 
the de\felopment and, at the same time, 
restrictions on, if not conscription of 
human resources. 

Our internal security operations are 
marked n'ore by heftiness than quiet and 
result-oriented efficiency. 

13.00 hrl. 

And as if to bring back some sort of 
communion with the people of thi .. country, 
our Minister of Communication has been 
given a part-time job. 

And be has become the mouthpiece of 
the Ministry over which he has no cloutnor 
any authority, far less any accountability. 
The performance of thi~ Ministry is 
highlighted by inaction, indecision and 
incompetence based on incomplehcnsion 
and insensitiveness. We have seen more 
and more communal strifes, a wider chasm 
between The different sections of the people 
in this country, more sophisticated and 
articulate espionage activitie~, a deeper 
and wider magnitude of secessionist danger, 
l1'eater and greater attack on Harijans, 
women tribals and weaker sections of the 
community and an abject surrender to the 
religious fundamentalists and obscurantist 
forces. These have been the hallmarks of 
the performance of this Government during 
the year under review. 

Whatever they may say. the people 
today are disenchanted and are worried 
about the attempts to destnbUise this 
country endangering the security of the 
coutnry and the unity of the peopJe. In 
various States of this country the ordinary 
people bave no protection and they are the 
victims of tna1"auders and~'anti-nationals. 
When various parts of this country, 
especially the border areal, arc aIm oft on 

flames, we find that tbe ~o\'emmeDt it 
fiddlinl with their video-parlour instruments 
as if the panacea bas been found. What 1 
feel to be the Ireatest danler faciol us t. 
that this govemment is runnina after the 
events, and is lackinl in imalinatioD and 
preparedness and is Dot anticipatin. tho 
events and taking steps to meet the 
situation as and when they emerle. 

Unable to tackle the situation, our 
young Prime Minister tries to cover up hi' 
inex,erience and short-sightedness by bi. 
in-informed and monotonous outbursts 
against tbe Opposition parties. He seems 
to be more concerned about attempts at 
scoring points over the opposition parties 
and particu1arly my parly instead of 
scoring for the country and for the people. 
And, as a result, there is a crisis of 
confide,nce in tbis country and a feeling of 
lack of security with communalism taking 
deep roots and forces of secessionists 
gaining the upper hand and the espionage 
activities arc now one of the greatest 
dangers. 

We have been given a booklet called 
the Annual Report of this Ministry. To 
me it seems to be more like an annual 
report of a sick industry because it 
conceals more than it reveals and Uke an 
incompetent management of a sick industry, 
it tries to give a misl eading fpicture by use 
of c:')smctics. That is the achievement of 
this Government and if you go through 
this report, you will think and I find 
publicity in the news'Papers on the basis of 
this report even before we debate it in 
this House, that there seems to be no 
probleln in this country and everything on 
the surface and beneath is a11 right and 
does not cause any concern. It seems, 
like a sick industry, this countrY has a1so 
become sick politically, economicalJy and 
!.ocially. 

We have had a fairly thorouah discussion 
on the Punjab problems only the other 
day, and the National Integration Council 
was woken up from its forced slumber and 
it had a fairlY long.. and let us hope. ule-
ful discussion and deliberations on the 
Punjab issue. I need not 10 into tbe 
cause. and details of the situation, but we 
cannot help cbaraina this GO\'ertAUlcnt with 
proerl,Unatiop admbli'tratlvo loortla aa4 
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compromise with chauvinistic foreea and 
ele'menta. The Oov...-oment at the Centre 
is firmly and squarely responsible for the 
morass that we find ourselves in the 
Punjab and the daDlcroul situation that is 
prevail ina 'in tb-e Punjab. To destabilise 
an Opposition Government. yOU created a 
Frankenstein and the Slate became also 
the arena for intra.Party disputes when 
two leaders were flexing their muscles-
for what purpose, we do not know. But 
the result is that today the Punjab fa~es a 
situation which is causing the greatest 
corcem to an the people of the country. 
1 do not wish to dilate too much on what 
happened in the past. But Punjab provides 
a glaring example of how a good deed 
can be clumsiness and lack of political 
and administrative will. The Punjab 
problem was taken advantage of, in the 
aftermath of the October traledy, during 
the 1984 elections to berate the 
Opposition. However J a welcome Accord 
was entered into '1nd we all supported that. 
And was a tribute to the humanity and 
statesmanship of Sant Longawal. But 
thereare er the Oovernment started dragging 
its feet ... (Interruptions) 

AN HON. MEMBER : You should 
thank the other party also. (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
When we w~lcome tbo Accord, this seems 
to be the lollipop type of approach to the 
matter. Very well, we also thank tbe 
Prime Minister for signing the Accord, if 
tbat sa tisfics hjm. I was not minimising 
his role. I was only respectful to a 
departed leader who had played a very 
positive role. But the Government started 
drauing its feet when the time came for 
implementation ot the Accord. The 
Prime Minister said the other day that, 
before the Accord was sigi1cd, the Chief 
Minister of Haryana was consulted ~Dd 
that at every stage-and we cao certainly 
assume-be had aareed to it. But what 
happened after tbe Accord was siped 1 
That verY Chief Minister belonains to tbe 
very aame Patty was allowed to so 
unrestrained in rousin. morbid sentiments 
for soutt1inB the Accord. Even yesterday 
I find that one of the M.inisters of H'&r)'ana 
has said this-this has appeared in the 
Indian ~.css : 

" ... The Minister of State for' Health 
in Haryana, S. Mrs. Kartar Devi. 
voiced her concern at the appointmcDt 
of the Venkataramiab Commission to 
identify Hindi-speakina areas of 
Punjab to be transferred to Haryana in 
lieu of Chandig'3.rh and viewed it al 
harmful to Har)'ana interests.'· 

This is the type or approach that the 
ruling Party is providing. Their oWD 
Ministers in Haryana are .proachinc :aSaiOlt 
the Accord and are trying to scuttle it. We 
have extended our support, and we do 
extend support, to the Punjab Accord and 
we demand its proper implementation. We 
also want the extremists, terrorist and 
secessionist elements to be dealt with 
strongly so that peace is restored in that 
State and there we have also demanded 
that the State Government must allO act 
firmly and decisively. But a sort of alibi 
was attempted to be given laying that 
implementation of the Accord has do with 
peace in Punjab. But the Chief Minister 
of that State, Shri Barnala, bas said: 

"Tbis is a surprisinlly naive arBument. 
The Accord was signed not to pl~a&e 
or appease the terrorists but to isolate 
them and any setback to the Accord is 
basically a setback to this proce~s:' 

If th( Ace· rd is not linked with peace. 
what is it linked with? 

For this delay, we have been hearing 
all lorts of explanations. The Matbew 
Commission which is a fiasco is being put 
up as a scape-goat. But the way tbe 
Government has conducted itself before 
tbe Mathew Commission also rais&. 
&;rievous doubts in the minds of the people. 
Therefore, restoration of peace in Punjab 
was dependent, and is still dependnet, on 
the rull and sincere implementation of the 
Accord which cannot be delayed furtber. 

It il true that nine of the term. have 
been implemented. But two major torma 
are yet to be implemented and let us hope 
that the time limit will be maintainc4. 
Therefore, we want tb' t tbe Government 
mutt rise above all the narrow partisan 
cons,iderations and deal with the problean 
a. a Contl'e.Stato iuue alOQl with a propot 
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approach to treat it -.1 an economic issue 
as well. Sir, this morn ina Sbri Saifuddin 
Chowdbary r.ised in this" House a very 
serious matter and 1 would request the 
bon. Minister to deal with it. In the 
newspaper 'Mid-Day', dated the 8th April 
1986, it has been publisbed that the South 
African intelligence outfit BOSS (Bureau of 
State Security) and Israel's notorious 
MOSSAD are suspected \0 be behind the 
fund.ina of a large number of terrorists 
operating in Punjab. RAW thinks tbat 
BOSS and MOSSAD are carrying out joint 
undercover operations in India to 
dcstabilise punjab. Intelligence sources 
point out that both the organisations have 
successfully penetrated the Indian security 
network and have clandestine links with 
the Punjab terrorists. They do not rule 
out the possibility that BOSS qnd MOSSAO 
might be working for larler intelligence 
oulfit~ like the CIA. 

Sir. tbis thins is very serious. Both 
these organisations. 80SS and MaSSAD 
are capable of carryi"ll out assassination 
missions 'Hitb a fair amount of ease They 
are at 'Present limiting themselves to 
fund ina tbe Pakistani-trained terrorists. 
They may enlarge their sphere of activity. 
We have not lot tbe information and I 
hope the Minister will take the House 
into confidence. 

So far as Assam is concerned, the 
Report bas talked about tbe implementation 
of the It ssam Accord. I want to make it 
very clear at the outset that we have no 
enemily with the AGP Government and we 
wish them well; they have got the popular 
support and the people's mandate. But 
there arc situations now which are not 
conducive to the maintenance of peace 
and tranluahty and barmony in tha t State. 
Unfortunately, event. have taken place 
which have roused a sense of insecurity in 
the mind of the nlinorities. So far as the 
right of citizenship and benefit of citizen-
.hip arc concerned, which have been 
denied to a lallle section of the people, 
unfortunatelY, ba ve not resulted in brinaing 
peace and barmony in tha t part of the 
C\)untry and as we felt, we bad opposed 
\hat tbi, com1'l'omise with the (otce, of 

. chauvinism cannot solve problems and 
it can only create a division and mistrust 
amona the people. 

These have beeD incidents. 1 do not 
wish to 10 into the details, but -I would 
hope that tne Central Government is 
conscious of it and will have a dialogue 
with the State Government; and 1 also 
particularly appeal to our 100<1 friend 
from AOP that tbey will also use their 
good offices so that a very important part 
of our country should progress with full 
cooperation from all sections of the people 
in the Stat c. 

We want that the irritants should go. 
One matter I will be fa Bing in my duty if 
1 do not mention, which is causing sam.! 
dismay and illfeeling is the decision of 
the government there to make Assamese 
compu1sory in the secondary level in aU 
non-Aasamese schools includina those 
having tribal language as the medium of 
instruction; anJ this has upset the )ong-
standinl arranaement and as a consequence 
anti-reservation move hls been initiated by 
sections which are already passionately 
trying to protest; and SC &. ST are upset 
about this situation there. I would 
request all concerned to bring about a 
feeling and condition of amity and harmony 
there so that tbe rights of the ethnic and 
other minorities are protected and no 
attempt is made to destabilise that part of 
the country which is a very vulnerable 
one. 

SHRI PRIYA RANJAN DAS MUNSI ~ 
Do you think that your party and the 
aovernment there are chauvinistic ? 

SHRI SOMNATH CHATTERJEE: 
We do not wish a way the lovernment. It 
has lOt the people's mandate and we ar" 
teQuestinl that government to see that 
these problems are Dot there. There is 
no question of our non-cooperation; we 
are also not non-cooperativing and I am 
sure even my good friend Dinesh, will also 
al1'ee that our party is the largest vicitnl 
bi.cst victim of assault. ' 

SRRI PRIYA RANJAN DAS MUNSI : 
Do you treat your party a.nd the sovcro-
m~Dt 'Waa\1vi,,\Stii; T 



SHRl SOMNATH CHATTERJEE 
I donot asree to it .• 

PROP. MADHU DANDAVATE 
(Rajapur) : Or il it the bourleo is govern-
ment like Conlress ? 

SHRI SOMNATH CHATTERJEE: 
Mr. Das Munsi, I am too old in this game. 
In Manipur and Tripura, -Mr. Das Munsi 
raised it this morning-'there are violent 
insurgent activities which are underm;nins 
the peace and b'lrmony and tranquilty in 
that area. In Mizoram, hope of final 
Be ttlement is still far away in matcrialising. 
There are signs of turbulence in Arunachal 
Pradesh. Tbe Arunachal Pradesh students 
unions have stepped up its agitation 
unfortunately on the Assam border. 

And they are also demanding the 
st.oppage of influx of the so-calJed 
foreigners. Sir, as it was pointed out this 
morning by Mr. Oas Munsi foreign arms 
are finding their way to TNV extremists, 
through Bang1a Deshi and Pakistani 
collaborators. There are reports of a 
meeting in a Bang\a Deshi Army Camp 
between the TNV Chief, Bijoy Ranka1, and 
'three Pakistani intelligence officers of a 
special service group in tbe presence of 
BangIa Deshi Army and intelligence 
officers. 

MR. CHAIRMAN: The hon. Member's 
time is up. 

SHRI PRIY A RANJAN DAS MUNSl ! 
Are you praising him, Sir 1 This part is 
very pertinent. 

SHRI SOMNATH CHATTERJEE: 
Sir, the TNV has drawn up a bit 1i~t. 

(lnterrup t Ions) 

By ringins the beJI, you do not estimate 
the Opposition. 

MR. CHAIRMAN: Your party is 
giv,n 14 minute~ I have given you 
20 minutes. 

SHRI SOMNATH CHATTERJEE : 
Mr. Das Munsi is giving his time. "Thank 
You very much. 

PROP. MADHU DANDAVATB: Tbat 
time may spoil your speech. 

MR. CHAIRMAN : That time cannot 
cross lhe border. 

SHRI ANANDA GO PAL 
MUKHOPADHYAY (Asansol) Thi. 
side also, we want that Mr. Chatterjee be 
Biven time, but he has to explain before 
this House, what is the law and order in 
West Bergal, and in the ccurse of five 
years bow many Congressmen tbey have 
called. 

PROF. MADHU DANDAVATB It 
is a State subject. 

SHRI ANANDA OOPAL 
MUKHOPADHY AY : You can take 
time. 

SHRI SOMNATH CHATTERJEE: 
Please persuade him to give me time. I 
will explain everything. 

PROF. MADHU DANDAVATB: 
That is a State subject. We caRnot 
discuss it here. 

MIl. CHAIRMAN : Please wind up, 
wind up. 

SHRI SOMNATH CHATTERJEE: 
This is a very verY serious matter. Give 
me a little 1ime, not much. 

SHRI ANANDA GOPAL 
MUKHOl'ADHYAY : 1 approve it. 

SHRI SOMNATH CHATTBRJBE 
1 his time, certainly, you are excludinl· 

• 
MR. CHAIRMAN : Do not live him 

excuses to contmue the speech for a IODler 
time now • Yes, pleas~, wind up. 

SHRI PRIYA RANJAN DAS SHRI SOMNATH CHATTER1EB: t 
MUNSI : You can take my time. have just been ape ..••.• 
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AN RON. MBMBBR : This is a very 
for thrilht speech. 

SHRI DINESH GOSW AMI : I hope 
you maintain the same yardstick for the 
other Opposition Parties. 

SHRI SOMNATH CHATTBRJEE 
We will bay, what we know. they will say, 
bear u~. 

Sir, the TNV has drawn up a hit list 
to neutralise the opposition we find news· 
paper re'Port~. that they are on a killing 
spree.' The $,tate Government of Ttipura 
bas takeD all steps to meet with the 
situation. The Chief Minister proposed 
an eight point resolution containing an 
appeal to TNV to give up and abjure 
VIolence, with a categorical assurance 
that rehabilitation benefits will be 'provided 
to them. they should give up their 
activities, and criminal cases will be with .. 
drawn. But unfortunately, It seems, the 
TNV seemed to be on a calHsion course. 
RecentlY more than five hundred tribal 
leaders met at a conference and they 
issued an appeal to the TNV insurgents to 
live up arms and to return to normal life, 
and although this has been accepted and 
appreciated by all, significantly, Sir, the 
Congress (1) in Tripura did not becllme a 
party to this joint appeal. Obviously, they 
consider political advantage is more 
im'Oortant than peace in that area. Sir, the 
General Secretary of the Tripura Pradesh 
Congress (I) Committee has in a Jetter to 
the President of the Indian Youth Confress 
in Delhi made definite charges and 
allegations against the Tripura Youth 
Congress (1) President of having links with 
the Manipuri Peoples' Liberation Army. 

Sir, he has been said to be acting as 
an agent of the Manipuri' Peoples' 
Liberation Army and he is circulating fake 
currency and he is actively working in 
Tripura to implement . .. (II,terruptlons) 

~HRI PRIYA RANJAN DAS MUNSI : 
This has been refuted twice by the Youth 
CODlress 'eaders in the State" Why is he 
raisins it ? 

(Interruptions) 

If he iri:s to, under this garb '0 brina 
in this •• • (lnterruption~) 

SHRI SOMNATH CKATtElUBB I 
have get a photostate copy. '/ 

SHRt PRIVA RANJAN DAS MUNSI : 
This, is malicious. It bas been, refuted 
twice, three, and I do not know wherefrom 
he is brinaing the~e things. (Interruptlona) 

SHRI ANANDA OOPAL 
MUKHOPADHYAY: I nlay correct him. 
He forget to mention one thing. Who 
founded his organisation ? Or, who is 
the founder of this orga.nisation? 

(lnlerruptions) 

SHill PRIY A RANJAN DAS MUNSI : 
You take care of Dasarath Oeo Varma 
and we will take care of him. 
(Interrupt""a), 

SHRI SOMNATH CHATTERJEE: 
And they are trying to implement a plan, 
calling Brachin Plan for the establishment 
of a federal autonomous State. 

MeghaJaya situation is very verY 
explosive Nep::tli speaking workers are 
being driven out from Megha)aya. They 
are being dumped at the Assam border_ 
Assam is pushing them to West Bengal. 
What shall we do with them ? Shall we 
push them to Bihar and Bihar to UP and 
UP to Delhi? These people are entitled 
to I)rotection. So far as the Indian 
Nepalese are concerned, those who are of 
Indian nationality" they are entitled to stay 
in any part of the country. So far as 
Nepalese with Nepali nationality are 
concerned. even they are protected under 
the 1950 Treaty of Peace and Friendship 
between Government of India and Govern-
ment of Nepal, which piovides that the 
Governments of India and Nepal agree to 
grant on a reciprocal basis to the nationals 
of one country in tbe territory of other 
the same privileges jn the matter of 
residence, ownership of property t partici-
pation in trade and commerce, moveme~t 
and other pnvilegcs of a similar nature. 
But what is, happening'? Now, separatiat 
caUs are being given. There is a demand 
for Oorkhal.and, UUarkhand and all that. ' 
These people are narrating harrowing tales 
of their ilttimidation, assault, how they are 
huddled in trucks and physically pushed. 



Families are beinl separated. Father is 
let tin I separated from children These 
types of storics are coming Bandh is 
beiDI held An explosive situation is being 
created. The no.rthern districts of West 
Renlal and Darjeeling are DOW becoming 
hotbeds of the aotivities of these people 
who have been treated in the most inhuman 
manner. We call upon this Oovernmer.t to 
look into tbis matter very seriously 1 had 
liven a Call Attention Notice and 
Adjournment Mollon on this and the hon. 
Speaker said that I might raise during 
the discussion on the Home Ministry so 
that the Minister could give a reply. I 
request the Government also to include 
Nepali langu3ge in the Eighth schedule. 
There is a strong demand for that and 
also for the grant of regional autonomy 
within the State of West Bengal to the 
r--lepali people in that area, on the lines of 
the Sixth Schedule for which a resolution 
was passed by the West Bengal Assembly 
unanimously with all the political parties 
,upporting that. It was rejected out of 
hund by Mr. S. B. Chavan. Therefore, 
for that, he got either pronlot ion or 
demotion. 

About communal situation, how such 
situations like Ram Janam Bhumi and 
Babri Mosque, are taken advantage of by 
the communal forces, we have heard today 
in this House. Passions are being sought 
to be roused. 1 \\ ould like to know what 
the Government did when the procession 
was taken out after the court order was 
issued to re-open the tenlple to be called 
Ram Janam Bhumi and when pl.-Ices which 
should be treated as historical monuments 
and should be made over to the 
Archeological Departnlent are now 
becoming the playgrounds of communal 
politics '1 It is a very very serious situation. 
Therefore, I ask t he Government to tak e 
a very serious view of the matter. 

SHRI BHOLANA1H SEN (Calcutta 
South) : I was listening with great interest 
the speech of the Member from Bho Jpur. 
He started by saying that tbis Government 
is liable to be hauled UP for in.Q.ction; it is 
a sick indultry and tbe document is nothing 
bu.t a report on tbe. sick industry • .1 
immediately' rememb.:r twO figures, onc ~s 
R.ip 'vaD WiAlkle and the other 1S 

Kumbbkarna. He did not sec allyt'hing 
happening during this time. Two greatest 
historic events have taken place i e. Punja.b 
and Assam accords and at the same time, 
democracy, which we want to adhere to 
ever since indp:ndence, was upheld and 
the freedom to the people wa s not only 
welcomed but exercised. Who arc these 
gentlenlcn who are here from Punjab and 
Assanl. They have been elected by the 
people of ]ndia who have the fundamental 
right to vote, and democracy is based on 
that. And these gentlemen ha"e come in 
spite of extremism, if' spite of kiIlings, in 
spite of (hreats. The election machinery 
went on smoothly. There are no problems, 
This achievement of the Government, of 
Prime Minister Shri Rajiv Gandhi, will be 
kept in the history of India for ever. This 
is one thing. 

It is true that all the terms could not 
be given effect to. But if nine out of 
eleven ha ve been given effect to, what is 
there to talk about and to romplain 
about 7 The renlaining two are also not 
forlotten. The process is on. The question 
is that if they have to decry the Govern. 
ment, they can decry on anything, but 
there should be some foundation, some 
basis, some justification. In these two 
ca-scs-Assam and Punjab--they have no 
ground whatsoever to decry the stand 
taken by the Government here. Every 
attempt is being made to implement the 
Accords as far as possible. What was 
said here is that the persons who are 
extremists, they killed Longowal because 
they were against the Accord. In spite of 
tbat, we went on with the Accord and the 
resuJt is that the Members have been 
elected here. 

So far as my hon. friend is concerned, 
he was talking about that the )ife in India 
is not secure and deaths are taking place. 
I want to remind my hon. friend only one 
or two thing,. He talked about pushing 
of Nepalies in truck-loads. 1 want to talk 
about two things We built an overbridge 
in BaJJygunge in Calcutta and on that 
bridse about twelve pers Jns were burut or 
killed because they were monks. they 
belonged to an ofganisa tion called Anand 
Marlls. The Anand Margis were killed 
ill the broad dayHaht. They were burnt 

{, 
I : ~' 
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and killed and there was r.o tIlal at all, no 
arrests were made and they had come 
from outside the State. What steps did 
the Oouernment take at that time? .No-
thing. 

The other thing that I am saying is 
that they are talking about pushing, about 
freedom of settlement. Refugees came 
from Dandakarnya, Mana Camp and othtr 
placts when they came to power, They 
burnt their house~, Ghot them to death 
and when th.;Y were dead, they threw them 
away. What did the Government ""'do ? 
They put tiP a commission of inquiry by an 
officer. After one year that inquiry was 
dropped because there were no witnesses. 
Now, the point is that thl! Chief Minister 
did not say how they will g~t food. Th~y 

do one thing there and in the freedom of 
this House they say something also. Let 
theln say those very things there which they 
are 'iaying here. Then I want to see what 
is the furore or reaction in the West 
Bengal Assembly The history is indelible; 
full of dark acts. The Deputy Commissioner 
of Police D. C. Mehta WJ.S killed b.!cause 
he tried to stop the snlugglers from 
smuggling What h:lppened 1 The accused 
was also killed in th..: r.olice station. No 
trial. And what happened .. . (Interruptions). 

SHRI ARUN 'NEHRU : Why are you 
interrupting him. Let him speak. Nobody 
interrupted you when you spoke. 

SHRI BHOLANATH SEN : J"he point 
is nobody wants to hl!ar the real trw. h, 
otherwise how can a political speech be 
JDade '1 

Now 1 want to expose this Government. 
From the ParlY it was said that our Prime 
Minister want s to make progress at the 
cost of the M.trxist Party. That is not a 
correct thing. The thing is what the Prime 
Minister is trying to do is to expose their 
weaknesses that they are not acting 
according to the desire and the dream of 
the people of that State and that this is 
what they are doing. How is it that the 
people wele killed and then sent by train 
to Dandakaranya ? I have seen women 

going back, baving lost their husbands, 
with 2 year old or 3 year old child Why 
was it so? What was the result of the 
Comm ission or the Enquiry that was set 
up ? What was the result of the Enquiry 
tbat We-S set up by the Government 
Officer? After one year they said, nothinl 
could be done, because, everybody has 
left the State. Now think of the cases 
like these. So fJ.f as they are concerned, 
the least they say about democracy and 
freedom, the better for them: They are 
talking about Uttarkand. They are tatking 
about Nepalese They are talking that 
Nepalese h~lve came nnd they have been 
put in truck and sent. Who is doi ng it? 
Is not law and order their . subj.:ct? Is it 
not a State subject 'I How do theY come 
here and blam'_' the Central Government '? 
They s"y, Nepalese are being put in the 
truck and sent back. Who is allowing it ? 
They say, Uttarkand. Where is it? They 
say it is Jalpaiguri district of North 
Bengal. Who is allowing it '? Who is 
complaining where? Why don't they go 
and complain to their own Chief Minister 
in their own Government? j hat they will 
not do I am surprised to note what was 
being said. They say, people have been 
fleeing from one place to annther. Do 
they ever think seriously about the border 
problems of West Bengal with Bangladesh? 
No, never. Seriously they never do it because 
it pay~ theine It is happening in Bcnsal. in 
Chaprn in Nadia district. (Interruptions) 
You can see the village in the Bangladesh 
side. A part of the house is in India; a 
part of the house is in Bangladesh. They 
come. There was a riot. What is 
happening about law nnd 0 rder ? Whenever 
the election comes, those people come and 
get their ration cards with the help of 
their own MLAS. This is what is beir,J 
done. Regular trade is going on. Who 
gets the benefit? Why don't they be hauled 
up by policemen? I have not come across 
a single case where anybody has been 
convinctcd. Never. They are talkinl 
about other places. What about our State, 
West Benaal? In West Bengal, let me 
see, how many persons have said that th~Y 
are n::>t Indians. There are many people 
in Pidd~rpur area. 1t is on record. It is 
their partymen, it i~ their front-men, who 
give the certificate. It says~ you please 
issue a ration c'.lrd. But he is not an 
Indian at aU. That is why the Mini.ter 
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bad to write. Because~ from the Centre 
there is a directive, unless you know the 
per,on definitely, please don~ t write 
(Interruptions). 

MR. CHAIRMAN Please go to the 
other points. 

SflRI BHOLANATH SEN: Yes. It 
is so much politicalh,ed. Their pc(.')ple 
are so much poIiticaJised that within th~ 
Assembly building, while the session is 
going on, MLAS are beaten up nnd 
r('moved from the House. Polic,," does it 
in West Bengal. 

MR. CHAIRMAN : Please go nhc~d. 
Do not discuss State issues here- Go 
ahead. 

SHRI DINESH GOSWAMI : That can 
be done? Ben gal bas been imported even to 
Punjab with Mr. Ray having been sent to 
Punjab as Governor. That would not have 
happened if Mr. Somnath Cheltcrjee would 
have last the lost eJection. Then that would 
not have happened. (lnterruption~) 

SHRI BHOLANATH SEN: I want to 
say this that there is a peculiar position in 
the Constitution. Law and Order is in the 
hands of the States Government. They 
cannot complain. They are at kiber'Y to 
t'ike the police help from the Centre. The 
IPS officers are under the control of the 
Centre But at the same time, if theY 
misbehave publicly as recorded in the 
Judgment of the court, even then they 
merrily go on because they help the CPI 
(M) Party. it is a regular complaint in 
West Bengal that the State Government is 
Politicising the officers. It is also the 
observation of the Hi gh Court. 
(Interruptions). I appeared, so 1 remember, 
but the police officer is given higher and 
higher position. Is there no machinery with 
the Central Government to find it out and 
take steps so that he does not do such kind 
of lbinss~ please monitor. 

The other thing is that the police 
officers are really not active in one sense. 
There are times when YOU' have to go on 
a war footing, resist outsiders from coming 
into .India or comiol into Benga) or coming 
iPto Jny of tbe border St_tes. The State 

police officers should be liven training, 
they should be nlade to wo.rk and they 
should be made to know. like the Army 
they should take refresher courses of they 
must come to the training.camps and they 
mu~t do this sort or a thing to keep the 
country in readiness when we have 80 many 
broder problems, wbich have been mer.ti. 

. oned by our friends. 

MR. CHAIRMAN : please conclude. 

DR. KRUPASJNDHU BMOI 
Sambalpur: I have also to spenk. So, I will 
give him five minul es of my time. So, please 
let him sper .. k. 

MR. CHAIRMAN : NobodY can give 
his time to any other Member. 

PROF. MADHU DANDAVATE: 
Allow him more time because he is yet to 
go to India. 

SHRI BHOLA NA TH SEN: I have to 
congratulate the Minister for arresting 
Charles Sobhraj. Th..lt is a ,,"eat thing and 
1 am happy...... (lnterruptions). Charles 
Sobhraj has been arrc5tcd and they arc 
very unhappy as it appelfS. 

(Interruptions) 

MR. CHAIRMAN: Because he was 
arrested in Bombey. 

(llllerruptions). 

SHRt BHOLANATH SEN: I have only 
one more thing to suggest to you I find 
the following on page 19 of the Report for 
198 S·86 : 

"The installation of Computer at \ 
Calcutta for West Bengal Police, 
whh:h was long overdue, was also 
completed. At present computers are 
operational in 12 States, Le" Tamil 
Nadu, Maharashtrl't Orissa, Andhra 
Pradesh, Karnataka. West Bengal, 
Kerala, Madhya Pradesh, Rajasthan, 
Gujarat, Punj'1b, Uttar Pradesh beside~ 
the one at Delhi under aegis of tbh 
Directorate. One .. line enquiry ,yslelt' 
was atrcady operational in Mabarashtra. 
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Gujarat, Rajasthan, Tamil Nadu and 
Madhya Pradesh faeilitatina the CO an-
puler in the HQs of these Stah~a beinl 
connected to the teleprinter terminals 
at the Di~trict HQs in the respective 
States for processing enquiries." 

What l§ hllppening so far as Bengal is 
concerned' (Interruptio"s). Yet., the way 
they aTe doing we are all afraiJ. MurdeTs 
take place in the distrkts and lhe Superin-
tendent cannot inform because the tele-
phone does not work or something, So, 
the Superintendent does not inform, 
(Interruptions). He cannot give the infor-
mation to the headquarters at Calcutta. 
(lnlerrutions). They do not take the com-
plaint, they won't do anything. So, if a 
non·CPI (M) man is kined, there is no 
informa tion. 

Therefor it is necessary that we sbou1d 
do something. In districts, they have aot 
the grassroot because of the catrot and 
stick policy of that government. When we 
are giving food from the Centre. they are 
telling the people, "We are giving food" 
and when they give wheat to the people 
they give it to the people with a warning 
that if you do not support us, we will not 
bother to save your life, 80, the installation 
of computer at the State headquarter and 
installation of on-line enquirY system to 
the disttict headquarters should be done 
and this should be done promptly. 

I am coming to the last point. ,So far 
as the freedom fighten are concerned, I 
have only one word to ,say I see a lot of 
freedom fiahters in the Central Hall and 
also in the State. There is a system of 
clearing their applications at two counters, 
one at the Cen're and the <)ther at the 
State. Now the State doe') not forward, 
lenerally these applications after verifying 
them. As a result of this. thousands of 
freedom fighters are suff'erina and tbey are 
not getting which they are entitled to. So, 
1 will make a request to the Government 
tbat you find out some method by whtch 
the informatian is collected befor the)' die. 
The State Government is not interested; 
bnt tbe Contral Government i& interested in 
tho welfare cf freedom Babter.. Therefore, 
,ou Icnc1 a t,am 0," a,eoq OJ' wllatover il 

is from tht Centre to tbe states to toned 
information from the States a,nd tbis should 
be done quickly, BO that before their death, 
they let their pension. 

Many well-known people have lone to 
jail alana with other le~ders. Now, tbey are 
very poor, They have no source of income 
of tbeir own. SOt some systtm should be 
made by which they are granted pension. 
for their livelihood. I know very many 
persons. 1 am Sure, if the Minister gets 
the matter investiga tcd, he win be abJe to 
find out and help those leaders who are 
now fighting for their health and survival. 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : Sir. 
I would like to assure my hon rriends 
that 1 will not raise West Bengal at all. 

SHRI SOMNATH CHATTERJEE: 
You 8rc welcome to come there, to Jive 
belp and CDopera tjoD. 

PROF. MAnU DANDAVATE: 
H. M. Patelji has to go. 1 requested the 
Chair ... 

SARI ARUN NEHRU: I will be brief. 

PROF. MADU DANDAVATE: How 
can you be brief; 

SHRI ARUN NEHRU: 1 will be brief 
and to the point. 

PROF. MADHU DANDAVATE : Your 
speech must be commensurate w'th your 
stature. 

saRI S. lAIPAL REDDY 
(Mahbubnagar) : Or at least weiaht., 

SHRI ARUN NEHRU: Don't worry, 
Sir. 

There is, no doubt, tha t a area t deal 
bas been done both in the Centre and in 
the States in reaard to matter. of internal 
security. I. would not like to p.a •• judle-, 
ment on tbe palt, or what we have dono, 
or what is not beiDI done but 1 would 
rather liko lo 40&1 with th, .$\18 w"i~b 8ft 
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in existence today a,nd the sort of action 
which we have to take in the future, to 
put these thinls in the ri&ht diractions. I 
bave no' intention of beinl criticaJ. I will 
try to be constructive. 

We discussed the Punjab situation a 
few days 810. ] would like to inform the 
hon Members what bas been happening in 
the last 7 or 8 days in punjab. Intensive 
combing operation bas been done by mixed 
force - police and para.military. The 
Chief minister has given an instructions and 
assistance to the police force. In the last 
few days, 7 terrorists have been killed when 
tbey attacked the police. Unfortunately, 
8 policemen also lost their lives. Now, 
this sort of a situation unfortunate Iv is 
tbere. Tbe police are out of the police 
station and tbeY are going out into the 
remove villagers for patrolling. I think 
tbelie temporary set backs can be expected 
in a ditIicult situation. 

1 would like to convey on behalf of all 
of us, our sympathy and condolences to 
the families of the policemen who have 
been killed in action In addition to this, 
4S0 people have been rounded up in 
Punjab in the last few days and they are 
being questioned. Those include 6 bardened 
~errorists who have also beell arrested. Sir, 
without dot.bt in Punjab, the situation is 
extremelY difficult. It has no easy solution. 
Aut, I think, the efforts are there to bring 
it on the right sfream and, I would 
reiterate what I said earJier in the Punj"b 
discllssion. We wi-sb the Chief Minister well 
in his efforts and we will give all the 
assistance that we can from \.he centre. 

Sir, 1 would now like to raise the issue 
of our borders because, I think:, this is a 
very very critical issue and several matters 
of internal security are' connected with this. 
In the Western border which comprises 
Punjab, Jammu and Kashmir, Gujarat and 
Rajasthan, we have evolved a five year 
plan of augmenting and strengthefling the 
border forces. In fact, in punjab and 
R.ajasthan. we have already doubled whlt 
we had earlier. 

Now we feel that it is not only a 
Q.uostion of increaaiPI the man power but 
thero bas to be a quaUtative cb~nse and, 

in ,fact, the good J esulta which we lot ia 
the Jast two months J wouJd Jar,eJ), 
attribute to better communications, better 
mobility and better weapon!,),. The boreler 
terrain is extremely difficult. I am lur. 
~ome of the hon. Members must halve .,. 
the area. In certain parts like Rajaatbae 
and Oujarat, you can keep on dePloyiq 
force but it is a very very diflitult terraia 
to cover fully. Sir we feel tbatJbe actioQ 
which the BSF bas taken and sbo r~ent 
successes will also act as a dctet:l'cpt to 
intruders. 

In the;e areAS also we hav~ provided 
for the Border Development Agency be-
cause we feel that the best type of defence 
is not only the presence of para-military 
forces but a1so that the border areas bay. 
a certain amount of economic activity. 
farming activity. Basically, the areal must 
be developed. Now, in Rajasthan, ,I bave 
seen many parts of the border where tbo 
Rajasthan Canal has reached, they ate 
cultivating the land on the border our own 
people are settled there. But in many 
areas, it is not 50. J think one or the 
priorities, both from tbe Centre and tbe 
State, should be to give assistance for 
deve10pi ng these areas and we are lookin. 
into this on an urgent baris. 

In regard to the Eastern border, the 
terrain is extremely difficult. In fact, 
compared to the Western border, our pro-
b1ems in the East are of a much greater 
magnitude Mountains, jungles, streama, 
little islands and we also have to take into 
account the relative threat perception as it 
exists both in the West and in tbo Bast. 

I would like to mention that the 
Central Government is very apprehensive 
of the constant migration we have bad. 
We feel that this is a very very serioul 
problem. looking into this, we have made 
a plan again over ~·6 year period, where 
over 2.200 KM of roads will be Con8truc-
ted all !llong the border. This includes 
West Bengal, Tripura, Allam and 
Meghalaya. It is not only a question of 
just building a road. It is a question of 
improving our communication network 
there, improving our border outpost, and 
the fence, observation pOlt there and basic 
infrastructure, in Allam and Mepalay_. 
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In Assam it is 202 lems and in MepaJaya, 
t 70 kms. In i'1lddition to tbe road a & 
mentioned WJ wou'd also be baviol the 
fence But bere Blain, as I have mentioned, 
Uke the Western bor~er. it is very impOl· 
t'l1t for us develop our border areas. 
Because the people arc the best 601;t of 
defence we can ha ve and we have also 
recommended to all the State Government 
to encoura,e ex-servicemen to settle in 
these areas. We are willing to assist the 
States. In the current year, we have got a 
Budaet of RI. 40 crores but in the Seventh 
Plan, we provided for an amount of Rs. 
200 crorcs for this important activity. 

In regard to our northern border, the 
Indo-Tibetan border police is being streng-
thened. We are expanding it. These are 
operatiDI in a very hostile and difficult 
terrain. Most of our outposts are between 
13.000 to 18,000 feet. It is extremely 
hard an touah existence at that level. The 
temperature is minus 20 and 30 and which 
expanding this force we are giving it better 
lupport levels there, and also providing 
them additional facilities for housing and 
leneral1y better Jiving conditions. 

In all these efforts which are being made 
to increase our border surveiJance and to 
laugment our paramilitary forces, one of the 
most important things on which we are 

'aYins emphasis is on the' aspect of training 
at all Jellle)s. I have a lot of details with 
me and I have answered severa) questions 
on this. I am not giving tbe details of all 
tbe traininl inltitutions. But we feel that 
one of the· major handica ps which the 
forces had is that we have recruited them 
Quickly, not trained tbem enough and sent 
them into the field prematurely. We would 
like in future despite all the expansions 
which we are doing, to ensure that atleaat 
10 to J S per cent of our forces i§ constantly 
lent t(), the training inltitutioDS to update 
their skills. ' 

A.lso t for the pata-military forces we 
have drawn u·p a complete pI an for better 
communications systems and much of this 
baa been largely implemented similar action 
in terms of weaponry and other equipment. 

We are also allocating substantial 
IlmO\lOt, for houaina' fa~l1itiel" schooUoS 

and medical facilities as thele are extremely 
important. MOlt of the para-military·, 
forces have an extermely rou&h tfme because 
they are right up on the border-all the· 
men, irrespective on their ranks. have to 
stay away from their families and it is a 
vcry, very difficult life for them. So, we 
are making all possible ·efforts which we can, 
towards their needs on bouslna and ac:hoolinl 
and I think this is a very important aspect. 
We have to look at the personnel side with 
much areater attention. 

Similarly, with regard to the CRP, I do 
not know whether I should caU it CRP, the 
Central Reserve Police because in the last 
ten Years they did not rea l]y have an 
opportunity of being a CRP; they have been 
constantly deployed in the Sta tes and I think 
even on very _ verY minor occasions, tbe 
first temptation is to call the CRP into 
operatian. Now, I think this is a very 
serious matter because as you know, in 
the last 8 to 10 years there has been 
virtually no training and for a fQrce like 
CRP, unless the man h trained, he cannot 
react to a situation in a complicated and 
changing environment. He cannot react 
properly if he has to face a map unless 
he is trained for that eventuality. There is 
a certain amount of discipline involv~d in 
t1'at. It is a very difficult situation but 
because of the pressures from most of the 
States, training has been largely ignored in 
the last 8 to 10 years. 

Here aaain we have made a very firm 
decision that 15 % of the force must be 
under traininl at any giVen period of time. 
What we have done is the additional batta-
lions which we are raising are an going 
under training. I am mentioning this fact 
deliberatelY because the States are aware 
of the fact that we have a proper traininB 
procedure. So facilitate the matter we 
have opened training institutions in various 
States. But when the moment comes 
everyone forgets about the training and says 
'Send us the force. 

Now the cap has done an extermely 
good job during the Punjab elections, the 
Assam elections and in various parts of the 
country and' I am happy to inform the 
Members that a Ladies Battalion alio i, . 
beiol tOll11ni~ed in a few days'· time~ 



Ln the cap we b~ve also requested the 
a-Servicemen's Associations to come for-
ward .becausl we have a very large expan-
.810D plan in the future and we would 
cottaml, Uke to accommodate the ex-
ICryiccmco to tho extent possible. 

In regard to the State Police forces-
I am aware that tbis is a State subject-but 
I thought we would be failing in our duties 
if 'We did not project the situation as it is 
and also the h;nprovements we have sougbt 
for tbe future 

Recently we have a formed the NCR'B, 
the National Crime Record Bureau and the 
basic function of this is to co-ordinate in. 
formation So that the States can help each 
other any therebY make detection of crime 
an easite job. We are using extensivelY 
computers for this purpose. A number 
of States have already installed computers 
in the last few years. But 1 am afraid not 
many of them are being used for the purpose 
which they are meant for .•. (lnterruptions) 
I do not want to mention individual States, 
but the fact is that for crime detection you 
need things like photographs, finger prints-
the basic data, and that is sadly lacking. 

14.00 brs. 

SHRI SOMNATH CHATTERJEE: 
That can be done through computers. 

SHRI ARUN NEHRU: Yes it can. 
you have to use computers where they arc 
necessary. 

(Interruptions) 

We have the soft-ware and other things. 
BasicalJy, the intention is that you must 
h,ve a Crime Record., Bureau where 
information can be given within a few 
hours to whichever States they want. 

SHaI SOMNATH CHATTERJEE I 
just wanted it for my understanding. 

( lnttrrup t ions) 

SHRI ARUN NEHRU : We win have 
t.) send a separate note, SOlllnatbji, for 
your under.tandinl on this. '~. . do not 

want to mention that. The fact is ·tbat 
possibilities do exist for a lot of tbinls. . 

Now, tho point that twas tyiol' to 
raise is that uoless there is preciao 
information which can be given from QAC 
State to another State, it become. 
extremely difficult to apprehend crimlnaJa. 
There is no point in planring and .• ddioS 
at the top, unle'is your basic structure at 
the ground level is in order. We· ,re 
talking all the time of Seminars, equip-
ments, modernisation and the rcolt of it 
but what we have to see is that jn the 
tho liD itself, something is done There is 
no point talking in the air, unless you can 
basically put your thanos rigbt because 
that is where the day. to-day activity exists. 
I have no hesitation in saymg that 
we are not at all happy with the situation 
prevalent in the States. We are iosi,ting a 
great deal on training facilities. Besides, 
the facilities the States have got, we have 
extended all the fad lities available with us 
to them. Recently we have started a 
special Commandos School. We bave 
requested all the States to send their 
people for specialised training. This is 
also for personal security officers, drivers. 
rangers, constables and everyone. 

PROF. G. G. bWELL: MPS allo 
should be given a chance. 

, (Interruptions) 

SHRI ARUN NEHRU 
objection to that. 

1 bave no 

PROF. MADHU DANDAVATB 
(Rajapur) : Don't say it. If you live 
them training as Cornman dos, tbey will 
play havoc during Zero Hour. 

PROF. o. G. SWELL : ·Only untrained 
people will play havoc. 

SHRI ARUN NEHRU : With the 
States, the Centre also has a subat.antial 
fund for modernisation of the police force 
in the States. We ate tryin, to increa'sc 
the fonds. There alain, I think, the States 
also have to take a ateat deal of initiative 
in utilising this fund in a proper, maD'Pel. 
1 do. Got want to name the Statel.. aut 
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. there arc many States which have not 
received tbe money, because they have 
Dot liven the returns and the' necessai'y 
plans. 

SRRI V. KISHORB CHANDRA S. 
DEO (Parvatbipuram) : What about West 
Bellial '1 

(Interruptions) 

SHRI ARUN NEHRU : I said that I 
would not say a word against West Bengal. 

saRI SOMNATH CHA.TTERJEE 
That is a comm on factor. 

SHRI ARUN NEHRU : But I think, 
taking all the se factors, the maj J( thing is 
thlt the police force in the States have to 
be allowed to perform their functions in a 
professional manner. 

SHRl SAItAT DEB (Kendrapa fa) 
Without political interference? 

SHRJ ARUN NEHRU : I flm not 
saying political or anything. Without 
interference professionalism must come ill. 
The whole question of transfers, you know, 
bi-monthlY tranc;fers, has a very demoralis-
ina effect on the police force. Also, the 
police force does nine~ good things and 
nobody gives them any credit for it. If 
tbere is one mistake, everyone comes 
down on their head. Sodly vcry little 
attention is paid to this in the States. I 
will also say that we have also not paid 
enou,h attention to it. When a thing 
IGeS wronl, why does it goes wrong 1 This 
is where we have to look at the facilities 
which we live to the police. 

The posit~ on on Housing is shocking. 
The facilities on Housing are just not there, 
There is no training given to them, ard 
suddenly one fine day, they are told th at 
they ha"fe tJ perform certain functions. If 
we eX\lect the police to deliver the goods, 
then we must see-both at the Centre and 
in the States-as to what we can do to 
make them more professional. In the 
States, I think, thore are many things 
which can be done. I think, one or the 
vital thinlS is that the police force shouJd 

not be interfcrred with.' Very often, a 
good officer is held liable for acUoDs whicb 
he bas done in the Une of his duty. It 
may not suit 'At, it may not suit 'B', it 
may not suit 'e' but professionally, be is 
doing his job and he should be SUPPOlted 
and protected. 

SHRI SARAT DEB : Provided your 
Chief Ministers follow that. 

SHRI ARUN NEHR.U : I think it 
refers to all Chief Ministers not ours or 
yours and also to all political' beings 
elected or otherwise. 

(Interruptions) 

Another matter of serious concern is 
that the foreign contribution which we are 
getting. This point has not been raised 
by any of the hone Members so far ..• 

SHRI SOMNATH CHATTER.JEE 
That was one of my main points, but I 
could not make it. 

SHRI ARUN NEJ:IRU : I will do that 
for you; no problem. There are, roughly. 
Rs. 200 crores a year coming to India. 
There is no doubt that a lot of good work 
is also being done. I would not like to 
say that people are not utilising this in a 
proper manner, but at the same time we 
have to look at this very, very carefully. 
We are alreadY screening this and we find 
that very large contributions are coming to 
individuals who have no relation to what 
the work realJy done is. I do not want to 
name individuals or States or associations. 
But we have already put 14 large recipients 
on the restrictive list. Weare investi-
gating their affair., All I would like to 
assure this House at this stage is that we 
are looking into this matter verY seriously. 
I can assure you that ... 

SHRI S. JAIPAL REDDY : I would 
like to make one point The Jaw in this 
regard is itself basically weak. There is 
a need to amend the law with a view to 
strengtht!ning it. 

SHRI ARUN NEHRU: We are 
lookio& into that possibility also. AU I 
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would Uke to assure the House is that we 
ate taking a very bard action on this and 
until Iuch time that legal formalities arc 
made up, we are takins interim action; 
'we arc. ask in. a lot of people a lot of 
incoDvenient questions; we have put a lot 

, of them on the restrictive list ..• 

SHRI SOM~ATH CHATTERJEE 
Without discrimination? 

SHRI ARUN NEHRU Without 
discrimination. As 1 have said, there are 
hundreds of small organisations which are 
doing extremely good welfare work. We 
should not try to link up the two t(lgether. 
What we have rcally to see is whether 
this money is being used to further 
fundamentalist teaching irrespective of 
caste or religion or it is being used to 
foment social changes in the tribal areas; 
we have to eX'lmine the w.hole thing in its 
totality. 

[Translation] 

SHRI GIRDHARI LAL VY AS ! The 
Government should find out as to how the 
money given for constructive work, is 
being used. 

SHRI ARUN NEHRU The construc-
tive work has get to be defined. 

(Interruptions) 

[ English] 

It is Dot a Question .. Answer Session. 
The hOD. Member can bave his say later. 

I would allo like to mention that we 
are also workinl in the Home Ministry 
for a more effective security system as far 
as the a i,rports~ jails and the railways go 
because over a number of years what bas 
bapDened is that we have a multiplicity of 
agencies operating and there is no specific 
responsibility which itt pinpointed. This 
will take U8 a littJe time to work out, but 
we are iocrelsing our vigilance in this 
area. 

On the question of overall law and 
order, hon. Members had raised the issue 
of Tripura and Meshaluya. Now, the law 
and order situation is not sometbin. which 

we ca.n look at in isolation, tbat it is an 
individual or the Centre or the St;:te 
generating it. I tbin~ it has a Jot to d.o 
wi tb the overa 11 policies which one is 
fol1owing or the individuaJ administrative 
actions which one can take. A situation 
does not develop overnight; it develops 
over a period of time. In Tripura, we 
have had detailed discussions. I personaJJy 
had detailed di~cussion with the Chief 
Minister; we have promised him aU help, 
we have given him more security forces, 
and I can assure, the hOD. Members-that 
is a part of what the Congress Party has 
to do, but 1 think 1 car: say it on their 
behalf-as far as dealinl with TNV is 
concerned, there is no question of any 
diff:rent approach. I would like to 
nlcntion it here as an examp Ie. I am not 
talking about Tripura only. You take the 
whole tri1:>al b(!lt in India, whether it is in 
Tripura or Gujarat or Maharashtra or 
Madhya Pradesh or U.P. Why is it that 
we are having problems there? 

Why is it that people go there, many 
foreign missionaries are working there, 
many ultra leftist organisations of an 
extremist m:ture are work ing there '1 The 
general situation is disturbed. Why has 
this c:ome abou~ '1 I think the answer lies in 
looking at the demographic pattll!rn in aU 
these places. Their lands have been taken 
away in many cases tbeir livelihood has 
been threatened also their langunge customs 
and culture The problems arc a11 largely 
economic. We have been taking it up 
with the states. 

SHRI S. JAIPAL REDDY : We ate 
very happy that even he has taken that 
view. 

SHRI ARUN NEHRU : We have 
not changed our attitude. We have formed 
a Committee among (lurselves to take· 
positi\le action in this regard. We feel a 
great deal bas to be done and implemented 
urgently We have requested the Chief 
Minister also to pay attention to this 
because tbis is a problem wbich is CODling 
up. 

In Andhra, of course, the laciest 
number of incidents has conle up. And 
in Tripura also. It is not a question of 
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Andhra Pradesh or Tripllra. It i.s a 
question of an overall approach and 
stratelY to the tribal prc.blems. 

The Centre has got several schemes. 
But what we have to see is that are the 
States implementing those schemes and is 
the effect of that going down. As we 
see it, the effect of those schemes is not 
there. If these schemes are implemented, 
if the money which is earmarked for them 
8 s pen t in a proper manner t then 1 am 
isur4!, this prob!em would not be there to 
the extent that it exists todlY. 

So, the law and order problem is not 
something whirh just comes out of the 
blue. We have problems in Punjnb. 
Fortunately in Assam we have had a 
reasonably peaceful election. But here 
again, I would say tha t much depends on 
the AGP Government in Assam. If any 
decision are taken in the future- it is the 
State Governments that are quite 
competent to take decisions-but if a 
decision is taken which creates a communal 
divide or communal passions, then it will 
be a very difficult situation. Sir, J don't 
think any number of Companies or 
Battalions can sort this problem out if 
fissures develop. 

These are the basic areas where all of 
us have to think together. It is not a 
question of Janata Party or BJP or 
Congress or the CPIM. These are issues 
which we can control if we all unitedly 
work towards a secular society. 

In addition to this, a lot is said *lbout 
communal problems. I would only hke 
to mention here that-I don't kn'ow 
wbether this problem really exis ts with the 
people-very largely inflammatoTY 
speeches are bei ng given by many big and 
small leaders in responsible possitions. 
This is a sort of thing fOl" each individual, 
party or organisation to enforce discipline 
among themselves. If one knows that 
Boli is coming and if somebody from 
aoother community wants to go the 
previous evening and to incite violence, 
What does it indicate, and then to come 
back shouting and saying that communal 

violence is spreadinl, 1 thirlk, tbis is th., 
hypocrisy of the worst type. If ,we want 
to preach brotherhood to others, I think, 
it is time practisilJI to s tart it emoDpt 
ourselves. Here again I appeal to all the 
parties that if we are loins to preach this 
sort of a thing outside.. let us be clear in 
our minds lS to what we are doina. I 
thlDk that ir at the leadership leveJ-
whether it is a middle runs or the block 
leadership or the I eadersbip in the 
villages-this message can go throu&h, 
then, I don 9t think you will h'lve the 
problem. It is a hapdful of individuals 
who are trYir.g to creat e tbis problem. 
The people by and Jarg, have never 
reacted to this. 

An Hon. Member had mentioned in 
regard to Nagaland. Sir, I would only 
like tJ mention that for so many years 
the IPS cadre has been discussed. Tbe 
Chief Minister took positive steps to 
inlplement this. The IPS cadre in 
Nag'lland i~ not something new because in 
all the north-eastern states 1here is IP5 
cadre. It is a good thing if people of a 11 
communities from various states mix with 
each other. I think it is an enormous 
benefit to Nagaland if the IPS cadre 
comes. On the other angle the Army imit 
is increasing from 5 kms. to 20 kms. It 
was done basically to deal with the NSCN. 
We accept the fact that the people in tbe 
villages are inconvenienced; but at the 
same time we have to look at the 
overall security aspect and this presently 
Is considered essential. 

I would also like to mention here that 
some reference has been made in regard to 
the involvement of the. Burmese and the 
Bangladesh is in this matter. We have no 
firm proof to go by. But we have discussed 
this matter with both the Governments. 
They assured us that they will cooperate 
fully. In fact our teams have discussed 
this matter with them. 

Sir. 1 would mention onceasain tbat as 
far as Jaw and ord~r is concerned, I do not 
think ~hat relevance lies in quotioa 
statistics and showina whether it has ,one 
UP or gone down. A death is a death 
One death it worse than anytbing else. But 
1 would say again if. ,ODe has a de~per 
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an.1,.i, of law, and, order problem and.' 
casualities reauldns ftom tbis we find that 
lot of these are leneraily inflicted 'by us 
upon. ourselves. So,' I would appeal 
apin .to tl\e House ,that one of tbe major 
problems we have in the near future, one 
of the maJor 1hreats to us. is the question 
of communities fighting each otber-
communal divide.. OUf greatest strength 
baa been tbat we are one nation. We are 
secular and this is what our enemies 
wanted to destroy the game that they have 
played for over 1000 years-if you go 
through Indian history-is that our peopJe 
bave fought with each other and suffered 
ensoJvement. All of us have to take a 
very very responsible attitude and we on 
our side will try to make all the efforts 
that we can. 

14.17 brs. 

[MR. DBPUTY SPEAKER in the 
Choir] 

SHRI H. M. PATEL (Sabarkantha) : 
Mr. Deputy Speaker, Sir, I would like to 
congratulate the Minister of State, Shri 
Arun Nehru, for his observations. 

SHRI SOM'NA TH CHA TTBRJEE 
Very well spoken. 

SARI H. M. PATEL: Many points 
that I~ wanted to make he has clarified. 
More than that the manner of his 
exposition and the spirit and the attitude 
he has displayed is rea1ly most appreciative 
of and I would congratulate him. 

Sir, it also highlights this point. The 
Ministry of Home AtTa irs report for 
1985-86 is remarkable for its brevity. 
Brevity, of course, as much to commend it 
but it must be reaHsed that it should not 
mean that much that ought to be said is 
not said. Many things that he bas said 
today ought to have been included in this 
report. Why were they not included '1 
This is ,the inform a tioD which he should 
ha ve furniabed. 

SHJ\I SOMNATH CHATTBRJBE 
Communication lap. 

SHRt H. M. :PATBL : The only point 
is should it be done in· tbe Ministry of 

Home Affaira? In the Ministry or Defence 
it was said that there are classified 
documents and so on and fhus not possible 
always to reveal it but, I think, the same 
arguments perhaps app1y to the Home 
Ministry becau~e they are concerned with 
internal security, and there are many 
matters, like the policies they are adoptiol 
that they do not want that these should 
be divulged to the publ ic. But which 
~ublic ? Are the people of ~ndia not 
Interested in all these questions of internal 
security '1 Almost everytJ,ing that Mr. 
ArJn Nehru said just now could have 
been and should have been inclu. 
d'!d in the report with certain amount 
of additional explanation. It would have 
shown how the Home Ministry wants to 
go ahead, its outlook and the manner in 
which jt wants that these problems should 
be approached. J do not understand in 
what way it would have endangered 
internal security. 

AnYhow wbatever the reasons may have 
been for the report not containing all 
these things J I am gJad that the Minister 
of State has now stated these things. For 
instance, yon consider this. What creates 
dis"satisfaction among the people? 

You hove for instance one of the things 
for which the Home Ministry should take 
great pride in it. I do not know why it has 
not made any reference at an. I refer to 
the Kudal Commission regarding their 
greatest achievement. What are we looking 
for? You look at the terms of reference of 
this Commission. They have taken four 
years. In four years, what have they found? 
What is the amount of money that bas 
been spent and having spent all that money 
what recommendation have they made and 
how worthwhile are they? Just DOW wi 
Arun Nehru referred to the foreign contri-
butions. Is there any doubt that you have 
in your mind that the Gandhi Peace Foun-
dation, Gandhi Smarakh Nidbi f etc. have 
been receiving contributions from abroad 
unknown to you. There is the foreign 
contribution. In fact, you receive a11 tbe 
informa tiOD that you need in relard to 
these and so far as these organisations are 
concerned, I would refer you to the W(1r 
ding of the Lok Sabha Re8olution~ Tho 
Lok Sabha Resolution was. 
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"This House recommends to the 
Government that any action to tarnish 
the name of Mahatma Gandhi. .••.• U 

Is it realised that lhis Kudal Commi-
ssion which is doing it., work bas tarnished 
'the name of Mahatma Gandhi more than 
anything that it should have done? Who 
are the workers in thec;e four organisations 
particularly'which you bave mentioned? 

These four organisations are not the 
only ones, but in this you have made 
additions that "any other organisations 
connected with these fout organisations" 
with the result that this wonderful Comm-
ission now says at the end of the four 
years that there are over thousand organisa-
tions which they will have to look into. 

Mr. Deputy.Speaker, Sir, one wonders 
whether the Commission wants to go on 
working for a hundred years or what? 
When the Lok Sabha Passed its Resolution 
recommending this to the Government, the 
Government decided to appoint the Commi-
ssion. It said that it must submit its 
report within six months. How many six-
months have elapsed since than? How 
many extension will you give~ I~ there any 
end to it? Is there no question of Govern-
ment looking at what wotk has been done 
and whether it is necessary to extend the 
life of this Commission, and if so, in order 
to achieve what'? 1 think the Government 
owes it to this House and to the people of 
the country to state clearlY what are the 
re asons, why it considers it essential to 
extend the life of thh~ Commission1 It 
ought to state that 'Yes' setting up this 
Commission was worthwhile and it has 
achieved these things and, therefore, it ii 
necessary to extend its life, You say so 
But if you a re not in a positioo to SlY so, 
then I 8uggrst that you suould be honest 
enough to admit and say that it was 
mistake and I think there can be no doubt 
whatsoever that jf you look at it honestly. 
you will come to that conclusion and not 
to any other conclusion and I suggest that 
you do apply your mind seriouslY to ,tbis 
matter and something should be done to 
remove the absolute blot on the good rame 
of this country. of the Government itself. 

You want to imProve communal aituation., 
v.rious other situation!.. Do you improve 
those situations by unnecessarily haraslin. 
the peopJe, peopJe who do lenuine 100d 
work in the country. dedicated work. 

There is a shortage of dedicated people 
anyhow in this country. Why do you want 
to harass them in this manner? ' 

PROF. MAOHU DANDAVATB: 
They did it to tarnish the imale of 
Jaiprakash Narayan. 

SHRI H. M. PATEL: But in the pro. 
cess they tarnished many other thinlS 
also. 

SHRI S • .TAIPAL REDDY They 
tarnished themselves uUma teJy. 

SHRI H. M. PATEL: I am glad that 
Shri Arun Nehru referred to the importance 
of training their men; he referred this 
fact In connection with the housing of 
pOlice posts of the Indo. Tibetan Border 
force. But it applies to the entire force 
Wherever it is. The National Police Commi· 
ssion was established and it has submitted 
a number of reports The Annual Report 
of the Ministry says that its recomm~nda· 
Hons are still under consideration They are 
the ones which shou1d be accepted very 
Quickly and implement with the utmost 
expedition. He said that the law and 
order is a State subject. But the Home 

. MinistrY is also the node1 Ministry for law 
and order. In what way can it really be 
responsible for law and order in this 
country unless it sees to it tl;tat the police 
forces of the States are also efficient? You 
arc today sanctioning large ,ums of money 
for upgrading and moderanisinl these 
forces. Have you any machinery to lee 
that the monies you are providina to 
moderanise and make the pOlice forccs of 
the Stales Governments more efficiant are 
being spent by them in the manner tbey 
should? Do they submit any report to this 
effect '1 It is very important from your 
point of view. The Central Reserve Police 
is caUed U1'Oft to assist the Statos and aa 
Mr. Arun Nehru said just now, it bal 
almo8t been im'Pos&ible to see th-at the 
Central R es.rve PoUce is properly trained 
and rofrether courscs arraDpd for them 
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beeluM the: CIlPF is so much in demand. 
All tbis Ibould not be DeC~latY if the. 
pOlice forces are reany well trained, well 
boused, well ~ujpped, and their morale 
was high. How do you ensure that their 
morale remains high? Not by treating 
them in the way they are treated. These 
are all matters which sbould be gone into 
and the Central Government should bb verY 
areatlY concerned. 

I know time and again everybody says 
that the law and ord~r is a State subject. 
When it is inconvenient for you to answer 
any question, you say, it is a State Subject. 
But when it is not, the law .and order ques-
tion of the West Bengal <;;overnment could 
be discussed are referred to in this I-Iousc 
without anybody's talking Why did one of 
the hone Member who spoke today refery 
to the law and order I situation in West 
Bengal '1 

I understand myself that law and order 
is an all-India subject. Merely because the 
State Governments are' there. the law and 
order does not stop at the borders. There 
bas to be an all-India outlook in the 
administration of law and order in every 
State. I sounds somewhat peculiar when I 
make this sta tement. But without encroa· 
ching upon the Slates risht to deal with 
this subject, it is of the utmost important 
al$O to view it from the Centre as a matter 
in which you must be interested. Centre 
must be interested in the efficient manage-
ment of law and order. 

. 1 will not say anythinl more about it 
except to say - and it is not necessary to 
lay also - because I see from the state .. 
ment 'made by the Minister of State for 
Home Affairs that these are the directions 
in which you are already working. 

You relard it as of great inlportance. 
Same tbins applie s to the prison adminis-
tration. the jail administration. Whose 
responsibility is it 1 You have seen in the 
coures of the last few months how many 
prisoners who. al'e irnprisOl1cd for very 
serious offences and charled with very 
serious otten" •... ~ • · 

Ma .. ·OEPtlTY.SPSAKEa: you please 
Cftft.91Udo. ..,. 

SHRI R. M. PATBL : I do not want to 
take much time. 

PROF. MADHU DANDAVATB: That 
is only the first bel I; . ' 

MR. DEPUTY SPEAKER: So, when 
the second bell rinls, YOU have to stop. 

SHRI H, M. PATEL: I would Uke . to 
refer to one other point to which no 
reference is made even by Slui Arun Nehru. 
That is about Intelligence. Intelligence is 
as important for Defence as for Internal 
Security. It appears to me that your Inteni-
gence Organisation is not as well or a. em. 
cient as it should be. I beJieve that there 
were committees appointed, like tbe LP Sinp 
Committee and the Shankaran Nair Comm-
ittee. They had submitted their reports, 
which have never been published. At least, 
I would li~e to know if their recommenda-
tions have been consid~red and imple-
mented. Intelligence Orgnaisation is of 
the greatest value jf the Home Ministry 
were to function as efficiently as it should 
in so many matters. Its efficiency is of 
the greatest importance. I hope that the 
Intelligence Organisation will be looked at. 
It spends large sume of money also, for 
which thers is no account. What steps are 
you taking in order to see that those sume 
:ue being spent for the purpose for which 
they are intended ? Some one, no doubt, 
certifies that at the end of a year. But now 
and again it is also necessary to make a 
more thorough check and we strongly 
suggest to the Ministry to appoint a small 
commission of their own trust-worthy 
people who can go into this matter and seo 
how this money is being spent. Secret 
service funds are enormous and crores of 
rupees are spent and there must be some 
account. If not, it does lead to a lot of 
undesirable develC'pments. 

I do n.,t wisb to take any more timo of 
this House and once again. before cQDclu-
ding, I would like to say that the Govern-
ment do applY their mind seriously to this 
question of wind ins u~ tbe KudaJ·· Commi· 
Ilion, 
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SHRI DHARAM PAL SlNGH 
MALIK (Sonepat) Hon. Deputy 
Speaker, Sir, at the outset 1 would like to 
express my gratitude to Shl i Arun Nehru 
for intervening in the debateon the demands 
of the Home Ministry and clarifying 
several points. Besides, I wish to 
cooll'atulate Shri Somnath Chatterjee, who 
is 1cavil'g the House, for delivering a 
speech which can be called a good election 
speecb. But unfortunatelY in his speech, be has mostly spoken of promotions 
and demotions of Ministers. He bas 
expressed his views. According to the views 
expros,ed not only by him, but also by 
all tbe opposition parties it appears to mc 
that they see no good points in the 
Government. Nothing of the present 
Government appeals to them, and it is 
their misfortune l1:-that the people do not 
)ike their thinking. In thi~ connection. 1 
would only say that they made a special 
reference to Punjab and Haryana, and as 
I belong to Haryana, I would lik.e to say 
few words in regard thereto. The hon. 
member, Shri Somna th Ch:l tt erjee made a 
reference to the Chief Minister of Har)ana 
8bri Bhajan La! also and said that he did 
not accept the Accord. But I would 
like to tell him that the very next day after 
tbe prescnt commission on boundary issue 
and transfer of chandigarh was appointed, 
Sbri Bhajan La1 • welcomed the move and 
I would like to emphase in the House that 
Haryana had been in favour of the Accord 
right from the very beginning. We want 
the Accord to be implemented as it is in 
our own interest since we will be getting 
water which will benefit our farmers. The 
condition of farmers of Haryana is very 
poor. They are not getting water for 
their fields and the matter has been 
draning on for the past 20 years. Those 
who think that the Government or the 
people of Haryana do not want to 
implement the Accord, 1 would like to 
tell them that it is their misinterpretation. 
Some hon. Members have expressed the 
view that the riots and the terrorist 
activities in Punjab are the faU out of Don .. 
'ini~tementation of the Punjab Accord. I 
wish to reiterate, that the terrorist activities 
ttave nothing to do with the Accord. All 
the items concerning them have been 
iatt>lemented except two issues viz. transfer 

of Chandigarh and the river-water dispute, 
which are inter-state disputes. If tbe 
terrorists and extremists of Punjab were 
happy with the Accord, why did they kill 
Sant Longowal. Those, who think on 
these ) ines should remember that the 
to:rrorists have some ulterior motives They 
are receiving funds from abroad These 
foreign powers want to dest'ibiHse our 
country and they are working with this end' 
in view. They have nothing to do with 
the Accord. We want that Punjab Accord 
should be implemented strictlY and we have 
welcoDled it more than once before, and 
we again welcome it but every political 
party has a right to express its point of 
view, and watch the interests of its State. 
Every party, every Government and every 
Chief Minister would like tn bold out its 
case very clearly to saf:guard their rights. 
You will see that the water dispute was to 
be resolved within a period of 12 months. 
The Accord was signed on 1st July, 1985 
and Haryana should have got its share of 
water by 15th August, 1986 but status quo 
prevails although eight mon ths have passed 
and just four month are left. No action 
has been taken in furtherance of it. 

I would like to make some constructive 
suggestions in connection with the demands 
of the Home Ministry. I welcome these 
demands. and would like to congratulate 
Shri Aruo Nehru and lhe hon. Minister 
Shri Narasimha R ao, who is present here, 
on behalf of the House for their clarifica. 
tions, in which he said that an All Women 
Force would bl! raised and aU our police 
forces including the C4.!otral Reserve Police 
and the Boeder Security Poreet who had 
not received any training for the last S or 
6 years, will be imparted training on new 
Hnes so that they are able to visualise and 
deal with the present situation and 
some institutes are proposed to be set up 
for the purpose. Today the biggest problem 
is tbat of politics {If votes and consequently 
speeches are delivered here in order to gain 
power. These motives Jead to law and 
order problem. Whenever there is a lsw 
and order probleIn in a 8tate, hand of 
some political party or the other is found 
behind it. Political partie.s raise the 
bogey of communalism. casteidm, religion. 
regionalism or laDgu81e with a view to 
succeed at tbe hustings and gain power. 
They want to come into power tbroush 



such sJogans. I feel that a time has come 
when we . should divide our country into 
five or six zones. There is no SCope for 
continuing to hold on to tbe divisions of 
our country on the basis of language, 
relion, caste and creed. In this connection 
I would suggest that a ten or fifteen miles 
wide belt all along our border should be 
converted into Union Territory und the 
re-st of our country may be divided into 
four, five or six zones for administrative 
purposes. This can enable us to check 
the forces of disintegration. Economic 
dispa rities and imbalances create Jaw and 
ord..:r problem. We find that the rich are 
getting richer and the poor EIre getting 
poorer. Again, the Harijans, tribals and 
the bJckward classes are being exploited. 
My suggestion is that out economic 
theories should be airned at reducing 
economic inequalities and bringing 
economic equality. 

Now I would like to refer to the 
police force. The Punjab Police is 
totally demoralised. It is either unwilling 
to take action against the terrorists or 
capable of dealing with them. There are 
two or three reasons for this. I think that 
the biggest reason is that the terrorists or 
their relatives have infiltrated into the 
Police DCp~lrtlnent. They tuuy be having 
some other connection or interest. I suggest 
that recruitment to th e police should be 
made at the national l~vel on the pattern 
of recruitnlent to the banks. People from 
diiftt'ent slates should be represented in 
the police in proportion to their populalion. 
Last year . ther~ was not a single recruit 
from Haryana. Again, our police continue 
to possess obselete weapons while the 
terrorists are equipped with modern 
sophisticated oncs and as such they are 
unable to face thenl. I suggest that 
modern sophisticated arms should be 
provided to our police force. Again, the 
police personnel move on foot whereas the 
terrori~ts use jeeps and cars. Therefore, 
the police Force should be equipped with 
adequate vehicles, modern weapons and 
equipment so that they are able to curb the 
actiyities of those who are trying to disrupt 
peace in our country. I would lik~ t.o 
make a suggestion that the anchrOnlS\1C 
administra tive rules of the Police Depart-
ment sh~uld be changed. These rules had 
been formulated by the British and we are 

still following them. Tbese administrative 
rules are no longer viable in the present 
situation and hence must .be chanKed to 
suit the prescnt requirement. 

I have practised law for 18 .. 2.0 years •. 
I .find that our Evidence Act il also 
hundred years old and those conditions no 
more 'exist, in which this Act was made 
by the British. We find today that our 
c .... urts are not 'Courts of Justice' but 
merely 'Courts of Law' and proof has to 
be furnished for gett ing justice even, if the 
evidence may be that of police or a false 
one,. Until a witness is produced before 
the magistrate the police cannot take any 
action. Aga in, we see the indiifercQ,t 
attit-ude of peopl: towards the accident 
victims. In many cases of accidents on 
road or highway robbery we want to slip 
away from the s~ene because Vte find tbat 
the person, who wants to help the victim, 
is himself entangled. Therefore, the 
Evidence Act should be amended in such 
a way that the job of the police is made 
easy and they may not have to take 
recourse to arranging false evidence and 
the people get maxinlum justice. I have 
myself seen tbat cases are kept pending 
under investigation and when a cbalJan is 
filed in the court, it is a cooked up one 
with the result that no one comes forward 
to depose against a terrorist or a criminal. 

Then, I would like to say a few words 
about the corruption in the police force. 
It is true tha t there is nobody to laud 
their good work, but everybody criticises 
them for their slightest lapse. The people 
themselves are involved in corruption 8S 
they offer bribe to the police to file false 
cases against others, who in turn oft" er 
moneY to save themselves from that case. 
Therefore, I suggest that chances of 
corruption are minimised. 

[English] 

MR. DEPUTY SPEAKER 
conc1ude now. 

[Translation] 

Please 

SHRI DHARAM PAL SINGH 
MALIK : I would take only two minutes 
more. 1 want to make one more point 
that Punjab is the biaaest problem btfore 
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UI t04ay and ( think OutUdwara 
Prabandhak Committee Act is at the sroo t 
of it. We bear every day tba t the Sikh 
are 4,emandinl Gurudwara Prabandhak 
Comm ittee Act to be made an All In,dia 
Act. I may point out that but for the 
Siltht, no relilion hal a separate Act If 
the Gurudwara Ptabandhak: Coanmittee 
Act is a bolished today the Gurudwaras, 
which have been converted into forts.. will no more remain forts. Tbe Gurudwara 
Pcabandhak Committees have large funds 
at tbeir disposal and their budget is more 
than that of the Government of Punjjb. 
They have made gurudwaras as their bases 
so that they could misuse these vast funds. 
They take shelter there. So, as I have 
already suggested earlier, the Gurudwara 
Prabandhak Committee Act should be 
abolished otherwise we would continue to 
suffer and watch heJples51y ••• 

[English] 

MR. DEPUTY SPEAKER 
wind up_ 

[Translation] 

Please 

SHRI DHARAMPAL SINGH MALIK: 
I would also like to say that OUf election 
laws suffer from many of laws. The poor 
men arc grossly exploited and they are not 
able to exercise their franchise freely. If 
a poor man does not vote for an influential 
candidate he has to f lee all kinds of 
atrocities after the election is over. He 
is not allowed to enter the fields. There .. 
fore, my suggestion is that the electoral 
laws should be amended so that no power-
ful person is able to exploit the poor and 
the weak and force him to cast his vote 
and does not take advantage of his poor 
economic condition. With these words 1 
support the dem ands of the Home 
MinistrY. 

*DR. S. JAGATHRAKSHAKAN 
(Cbenlalpattu) Hon. Mr. Deputy-
Speaker. Sir, on the Demands for Grants 
of the Ministry of Home Affairs for the 
year 1986 .. 87, 1 rile to make a ·few 

SUllostions on behalf of my party the A~I 
India Anna D. M K. 

, A t the ou tICt I WU uld like to 
point out that law and order, prison 
administration and the District Revenue. 
administration are under the charge of 
the State Governments. But !he 
Centr,al Government provides funds for 
their 'modernisation and improvement. 
As recommended by the 8th Finance 
Commis$ion, for the period of S ycars 
during 1985 to 1989, the Centra~ 
Government has allocated the 
following! 

For upgradation and modernisa. 
1 ion of Police Force for 15 States-
Rs. 258.95 crores. 

For upgradation and improve-
ment of standards of Revenue and 
District Administration for 16 States 
Rs. 24.97 crotes. 

For IDodernisation 1 in prison 
administration for 16 States Rs. 135.56 
cores. 

While I welcome this, I have to wail 
about the injustice that has been done to 
Tamil Nadu. In the allocation of 
Rs 1 3 5.56 crores for modernisat ion of 
Prison Administration for 16 States, not 
even a single paise :las been allocated to 
Tamil Nadu. If you look at page 85 of 
the Annual Report of the Ministry of 
Home Affairs for 1985.86, you will come 
across this injustice done to Tamil Nadu. 
I anl afraid that for modernisation of 

. Revenue and District Administration and 
also for modernisation of Police Force 
also, Tamil Nadu has not been allot-ated 
any funds by the Central Government. I 
suggest that the hon. Minister of Home 
Affairs s~ou!d undo this injustice by 
allocating funds for the moderQisation of 
Police Force, Prison Administration and 
District Revenue Administration in Tamil 
Nadu. 

.,,', 

In 1976 the Official Language 
Committee conlprising 30 Member of 
Parliament was constituted to review the 
extent of implementation relating to the 

·The speech was orilinaUY· delivered in Tamil. 



mont has issued a directive that unl.ess the 
employees working in the Central 
Government Offices in southern Stales pass 
a Hindi examination their increment would 

pro_cs"vI U8,e of Hindi for the official 
purpOSei of the Union and the trainina o'r 
Central' Government employees in HIndi. 
Durinl the past 10 years this Committee 
l'Ppropriated to ita,}f the duty of roaming 
around ,the world to sClutinise whether 
Hindi il beiDI used in the Indian Embassies 
and Hiah Commissions 'abroad. The 
primary duty of this Committee as I have 
referred to above bas been given a go by 
I would like to know for how many years 
more this Committee would be doing this 
job and when this Com·mittee is likely to 
complete its job and ,submi t its report to 
the Government. 

'not be sanctioned. This is a wmoJ 

I take this opportunity to demand that 
a Parliamentary Committee ehould be 
constituted immediately to find out how 
far the olher national languages of the 
country have progressed during the past 
36 years. This Committee shou1d be a 
pernlanent Committee like Public Accounts 
Committee, Estimates Committee, Public 
Undertakings Committee, scsr Welfare 
Committee and so on. Net even one-
twentieth of the sums being spent on the 
development of Hindi is being given to all 
the other national1anguages of the countrY 
for their development The language is 
the soul force of the country. Unity in 
diversity is our exclusive culture. If this 
concept is to survive and flourish, ,hen all 
the national languages of the country should 
be given equal opportunity to develop. 
Whatever money is required for their 
development should be allocated by the 

'Central Government. 

Sir, the LIe premium notice, the New 
Delhi Municipal Committee's Electric BiB, 
the Delhi Municipal Corporation's Water 
Bill, Housetax bill, 'the DESU's Bill, the 
Telephone Bin, the M. 0 forms, the 
Acknowledgement Forms are all in Hindi 
in the Union Territory of Delhi. Even 
Railway Reservation forms are only in 
Hindi In the Union Territory of Delhi 
about 60 % of the population does not 
have Hindi as its mother. tongue You 
can imagine tbe problems of non-Hindi_ 
speakinl peopJe. If this continues, there 
will be irrevocable an:mus towards Hindi 
on the pa'rt of non-Hindi &peaking people. 
All these fornls should be printed in both 
Hindi and Bnalish. The Central Govern-

approach to the problems of these 
employees. 

It is regrettable that so far the Consti.;. 
tutional amendm:nt Bill has not been 
introduced 'for incorporating the assurance 
of Pandit Jawahlrlal Nehru Which clearly 
enunciated tbat so Jong as the non-Hindi 
speaking people want English would 
continue as the link ]anguage. When the 
Congress Party was in Opposition in this 
House, in 1978 Shri Vasanth S:ithc, our 
present Energy Minister t had introduced a 
Resolution regarding continuance of EngJish 
as the link language. I want the Govern-
ment to give constitutional guarantee to 
the assurance of Pundit Nehru given to tbe 
people of non-Hindi speaking area. 

Sir, the Rehabilitation Division is under 
the charge of the Home Ministry. Upto 
mid-September, 1985 more than il lakh 
of refugee~ had come from Sri Lan ka into 
India. This fact was nlentioned by our 
Chief Minister, Dr. M.G.R. in the meeting 
of the 'National Development Council also. 
Now the number of Sri Lankan refugees 
would be more than 2 lakhs. But in the 
Annual Report of th~ Home Ministry for 
1985 .. 80. it is stated that assistance is 
being given to 25000 refugees from Sri 
Lanka. 1 wonder at the inexactitude of this 
vital information. I do not know how the 
Home Ministry is going to help Tamil 
Nadu in tackling the problem of Sri Lankan 
refugees. I demand that die Central 
Government should sanction ad hoc grant 
of Rs. 100 crores for the maintenance of 
Sri Lankan refugees in Tamil Nadu. 

Since the coming into force of the 
Constitution on January 26, 1950, the 
President's rule over the States has been 
promulgated 70 times in 21 Stat es. In 
Kerala the promulgation of President's 
rule numbered 9 times, in Punjab 7 times, 
in U.P and in Orissa 6 times each. All 
the States in th: country have been sub-
jected to the authorit.y of Article 356 of 
the Constitution of India. ] a n1 sorry \hat 
Article 356 is beina utilised for political 
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expediencies. If democracy bas to take 
deep roots in the country J then Article 356 
should be repealed. Tne leading lights of 
the ruling Party at tbe Centre and the higb 
retired officials of the Central Oovcrntnent 
are appointej as Governors of lhe States 
and they are all obUg:l ted to the Central 
Government for their pos·'s. You can't 
expect political equanimity atad justice 
from such O.)vcrnors. I am compelled to 
say that President's rule is impused on the 
States on the b~sis of their p:lrtisan assess .. 
ment in such States. Hence 1 demand 
that a CJ!1)titU~:1,11 am!~11!n~i1\ bill should 
be Ilt eilacled for repe,\ling Article 356. 

I take lhis opportunity to dcm lllU lhat 
the Centre should give grants for transla-
ting jnto regional lang..lages tbe Cr. P .C. 
and the 1 P.C. and for supplying a cC'py 
each to all the Police Sta lions in the 
country, so that the policemen are made 
aware of the leg'll copulsions in their day 
to day work. 

If the Central Government aUocates to 
the modernisation of Slate Police force 
as much money as is being spent in raising 
and maintaining Ce(ltral Force like C.R.P~ 
C.I ,So F. etc, then the ~lales may not ask 
for the deployment of these Central Forces. 
I hope that the han. Minister of Home 
Affairs will look into these points and take 
appropriate action. 

With these words 1 conclude my speech. 

15.00 hrS. 

SHRI JUJHAR .5INGH (Jh4\bwar): 
Mr. Deputy Speaker, 1 rise to express my 
views on the demands of the Home 
Ministry. 

Today, there is unrest everywhere in the 
country and every responsible citizen is 
worried about it. People 8.;t somthillg to 
read in the newspapers daily about fresh 
incidents in Punjab and Kashmir. I do not 
wa.nt to say much about that important and 
disturbed area as it h.ls b~en deb.lted here 
several times and almost every member, 
who spoke here, qas touched it. 

I want to nt.tract tbe hone Minister's, 
attention towards issues aft'ectina the 
common ci tizen t,oday. The common man 
hal lost faith in the police. People do 
not think: that they will ,get any relief by 
approaching . the police. This feeling is 
srowing c.mong the poor as well as the rich 
people that police will not come to their 
rescue. Therefore, it is to be considered 
seriously as to how our Home Ministry is 
going to restor.: this dwindlig confidence. 
On the other h:\nd the hooligans and ai~li
social elements nre now not afraid of tbe 
polie\! They do not hesitate to commit 
crimes dariflg\y even in the presence of tbe 
police and after commission of a crime feel 
as if there i, no agency to take action 
aglinst them. I would like to cite an 
example in the House. 

One person was murdered on a 
thoroughfare in Seem:.llya village of di!>trict 
Kota in broad daylight at about I U or 
11 A M. in the presence of D. I.G. police. 
About 100 to 200 peopJe were the(e when 
the murder took place. The 0.1.0. came 
acconlpanied with his body-guard in a car 
with his flag fluttering on it. The nlutderers 
moved ahead for 3-4 miles in a bullock 
cart with the car of the DJ.G. closely 
bebind. There was a canal on the way, 
in which they washed their swords in the 
presence of DIG. Thereafter D.l.G. as 
well as the nlurdcrers went their respective 
ways. This is an incident which took 
place in Rajasthan. After tbis incident 
Government of Rajasthan or any other 
Government has not taken any action 
against him till this day. It is the dUly 
of the Ceotr'\l Government to take action 
against such an I.P.S. Officer. After that 
the DIG was elerated, When incidents of 
this type take place, in which even the 
conduct of a senior office: of tbe police 
becomes questionable, the confidence of 
the people is naturally shaken. 

I may further submit that wherever 
the policeman in uniform gets exposure 
before the public, his attitude seems 
casual. When a traffic polic.!man is found 
smokins while on duty or a policeman 
deputed on a bus stand or cinema does not 
appear serious about his duty, action 
should be luk<.:n against such non-serious 
men in uniform. I nave myself seen that 
the officers of the police, S.P., D.I.G. dis-
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miss such incidents as minor a nd do not 
take action. When p,eople come across 
such incident~ being overlooked by 
police officers day in and day out~ people 
feel that the man ;n the uniform has Jost 
his relevance. Then naturally peop~e are 
bound to lose confidence in the Police 
Department. 

Therefore, I request the bon. Minister 
to try to restore people's confidence in the 
Police. ]f the policemen adopt 9. casual 
attitude towards theit duties they should 
be asked to mend their ways. This dfort 
win be u good beginning in \he right 
direction. 

1 may further submit that police does 
not take preventive action 1 have seen 
it myself that there are anti-social elements, 
whose activities are well known to the 
people of that area and they also know it 
clearly that if they are not checked, they 
will commit sonle crime or the other. 
I will like to narrate my own experience 
iu my area in this respect. There were 
two anti-social elenlentS., one llf them 
was even extcrned from the area under the 
Hooliganisnl Act, They indulged in illegal 
activities. I lodged a complaint against 
him and requested tha t preventive action 
should be taken. One of them enrolJed 
himself as a member of a political party 
and the other one became a member of 
another party. Both of them were young 
and behaved like hooligans and both of 
tbem belonged to different communities. 
I myself wrote to the S P. that these two 
belonged to different communities and they 
were anti-social ,elements and they couJd 
cla~h any time. The result was that after 
some time there were clashes between them 
culminating in murders but police, did not 
take any action. That is why the public 
has lost confidence in the police. If police 
takes action against anti-social elements, it 
will get full ~ooperation from the pubJic. 

There was an Additjonal S.P. in Kota, 
Shri Dinesh Sharma. He took very strong 
action against ant.j-social elements. PeC'ple 
loved him very much and extended their 
full CO:lperation to him. But that 
additional S.P. was unfortunatelY trans .. 
ferred for some reaSOD. I request you if 
somebody deals steml, with such elements, 

the people will ddioitely like him. There .. 
fore he should not be transferred on any 
account. 

Mr. D~puty speaker, you have rung tbe 
bell twice. I tm not in the habit of speak .. 
ing after the beJl is rung. While conrlu. 
ding 1 will request the Hon. Minister to 
consider the suggestions made by me. 

[ElIglish] 

MR. DEPUTY·SPEAKER: Shri 
Ramushray Pra~ad Singh. You will take 
on'ly five minutes because at 1.30 tbe 
Private Members' Business will start and 
also because many Members want to speak. 
Your Party is allotted only five minutes. 
If You can't spea.k in five minutes, you can 
take your all. But if you want you can 
speak. Whatever is spoken after five 
minutes win not b~ r\!cordcd. 

[Translation] 

SHRI RAMASHRA Y PRASAD 
SINGH (Jah'lnabud): One cannot cover 
all 1.he points just in five nlin utes. If 
there is pancity of I ime today. 1 will speak 
on 15th. 

[English] 

MR. DEPUTY -SPEAKER: All right, 
you can speak on Tuesday. 

Now, Mr. Asutosh Law may speak. 

SHRI ASUTOSH LAW (Dum Dum) : 
Mr. Deputy.Speaker, Sir, I make my 
statement in respect of various Depart. 
ments of the Home Ministry reg"uding 
which nothing has been said. 

Sir, many people spoke rcglrding the 
law and order situation in the country. It 
is true that for the last two years we have 
been noticini! some deterioraticn in the law 
and order situation in the countrY, parti .. 
cularly in Kashmir, Punjab and very 
recently in the North-Eastern frool aJso. 
So, 1 suggest. and I request the Minister 
concerned to take- care of it an to live 
more emphasis to cont.rot tbe Jaw and 
order situation in the country, particularly 
near the North, Eastern region, namely. 
Tri'Pura, Manipur and hill States, 



399 D. G (Ge".) 1986.87 APllIL 1 t •. '1986 

rShri Asutosh Law] 

Sir, although the State is directly 
responsible for maintaining the law and 
order in the State, yet the Home Minist ry 
has ·Iot certain respon sibilities and certain 
supervision to en~ure 1he people that the 
Jaw and order situation in the State is also 
maintained properly. In West Bengal", 
which pot.sibly I cannot resist my 
temptation to mention, the law and order 
situation is not at all good. Particularly in 
the rurel areas like the villages of West 
Bengal there is no law and order. So, I 
would like to mention this and I request 
the Minister concerned to take care of this 
situation. Possib1y the reasons are that 
there is DO administration for the people. 
You must have read and must have seen in 
the newspapers that there is a lot of con-
flict bE tween the police in the States, 
particularly, West Bengal, resulting in this 
sort of tremendous deterioration of law and 
order stuation in the State or West Bengal. 
Very recently. our hone Minister, wh'o is 
also from the State of West Bengal, has 
been heckled in the State. But the police 
administration failed to maintain the order. 
It is not true that the police did not know 
or they did not get proper information. 
But unfortunately, there is no police 
administration at all, which is cousing this 
sort of deteriorat ion of law and order 
situation in the country, p'uticularly 1 anl 
giving emphasis on the State of West 
Bengal. 

R.egarding other States, particulary 
Bihar, at Present, law and order situation 
is very bad and I feel and the request tbe 
Minister concerned to modernise tbe police 
force, 01 to put pressure upon the States so 
that the police forces in the States of 
Bihar and West Bengal may be modernised 
and equipped with modern equipments, so 
that they can keep tract with the deteriora-
tina law and order situation. 

1 would like to touch only two atlier 
points because of the sho.rt age of time. 
One ,is the condition of prison. 1 am very 
sorry to state that it is in a very d~p)orable 
condition, partlcularly in West Benpl. 
The condition of prisons where the pri· 
soners are livina is inhuman. The rnann¢r 
in which the persons are put in' the pri$oq 

including the children,· cannot be cODceived 
in a civU,ised country. Most or tbe prisons 
in the State of Welt Denial Ire not 
Propf'rJy kept. They are not only dirty but 
the total co~d~tion ()I the prisons is unfit 
for human habitation even for tbe habita-
tion of anima ts. This is the position. I do 
not want to waste the time of the House. 
An these reports have repeatedly come in 
the papers. But the State Government haa 
not taken any step. We do not know why. 
May I request the Minister concerned to 
take a little interest in this matter and to 
insist upon the State Government to improve 
the condition of the prisons '1 

Another aspect which comes under the 
Home Ministry is rehabilitation. We have 
passed aIrpost 38 years of indepenence. 
Unfortunately. the settlement of a large 
number of people who came from the then 
East Pakistan, has not yet been finalised. 
I just wrote to the Minister and requested 
the Minister that those people who came 
from the then East Pakistan should be 
Biven help. Let tham feel that they are 
within the mainstream of the country. 
Let them feel that they are living in their 
own country. If we cannot afford them 
employment, if We cannot offer them 
proper opportunities to lead a dec~nt life, 
at least let them realise that they are living 
in their own country. I request the 
Minister to come and see the Basjaola 
comp and various other camps situa ted in 
our State and in my constituency, Dum 
Dum. I have seen it. It is not fit for 
human habitation. The manner in which 
they are still living in the camps, is most 
deplorable At Jeast, give them the IT'inimum 
necessities of life 80 that in future, the 
next generation of these people may not 
feel that they are not within the mains-
tream of this countr). 

The before, I request you to take car e 
Qf the rehabilitation problems. There are 
several demands. At least, their living can 

" be improved. Some amenities can be 
provided. Some facilities can be If,iven to 
these people Those who have lived in that 
camp, still they are Jiving in the camps even 
after :3 8 Years of our indepndcnce. 
(.lnterr,.pt 1o",) 

':+! 

Retardina Fretdom fighters, toil is my 
\lull\'Q)~' reque.t., to 'tbc bQn. ldiD'stor 
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concerned to look into this Deptrtment. 
The Department .is doins nothinl absolu-
tely. In fact Mathins has been done so far 
for most of the freedom fighters who have 
made application for their pettaions. The 
Department he, not dODe anything on their 
applications. 1 do not know where is the 
bottleneck. It is unfortunate t.hat thousands 
of these pepsion cases are pending. The 
freedom fishter. who claim pension are 
a.ed more thon 65 years. They are still 
waiting for their pension money. 

It is one of the best gestures shown by 
our Prime 'finister to increase the pension. 
It is a good lesture. 

But the freedom fighters do not know 
when they will get tbe pension. Most of 
them are over 60 or 70 years of age. How 
'ong will they Ii ve and bow long will this 
bureaucra.cY deprive them of their legiti· 
mate demands for which they are entitled 
by dint of the sacrifices they have made for 
t,he country ? 

I request the hon. Minister to take 
care of the Departments of PoHer, 
RehabiHtation, Freedom Fighters and 
Parisons 

With the&e suggestions, I support the 
Demands for Grants. 

(Translation) 

SHIt I ASHKARAN SANKHA WAR 
(Ohatampur): Hon. Deputy Speaker, 
terrorist activities like gunning down any-
body moving on the road, setting any 
object on fire, have been going on in Assam 
and Punjab for a laDS time. Similar to 
these incidents, my constituency Ghatam-
pur witnessed Bebmui, Dastampur and 
Singhpur tralediel and last year a freedom 
fighter Shri Sukhdev Prased Singh was 
tiJled by bad characters. My constituency 
is situated OD the banks of Yamuna People 
afe migrating to cities due to such condi-
tions. I, therefor, reque&t the hon. Minister 
to set up a poliGC posts at every five K. M. 
alona the Yamuna and post strict police 
officers ae that conditions, improve in my 
constituency • 

I wou1d Uke to know from the hone 
Horne Ministet the steps be propOlCI to 
take in dlia, rcsarcl. 

15.18 hrs. 

{SHRI SHAR-AD DIOHB (in tile Cludr) 

[English] 

SHRI SAMAR B~MA 
CHOUDHURY (Kokrajhar) : Mr. Chairman, 
I am a new Member to this augn.t House 
and this is my maiden speech. I come (rGIll 
Assam. 

In ,Assam, a very peculiar situation 
exists. Even tb~ largest group of population 
there are suffering from a sense of utter 
insecurity. We all know that since indepen-
dence. it is Assamese society which haa 
been providing Chief Ministers to the State 
of Assam. In Government services, it is 
Assamt se society which bas the largest 
representation and it is the Assamese 
language which is enjoying the status <?f 
official language of the State of Assam. 

It is the Assamese society which is 
leading Assa m governing Assam and it is 
this society which is enjoyin g the maximum 
government pa tronage. Yet, because of 
the peculiar situation prevailing there even 
the Assamese are suffering from a sense of 
utter insecurity. If this is the state of 
affairs there then what t(' speak of minority 
communities, c!'pecially the poorest 
weakest and less educated society like 
plains tribals ? You can very wen imagine 
the plight of the tribals there. 

SHRI BIPIN PAL PAS (Tezpur): Are 
the tribals different from the Assame$e 
society ~ His own name is hundred per 
cent Assamese ••• ••• 

MR. CHAIRMAN: ThIs is his maiden 
speech. Please don't disturb. 

SHRI SAMAR BRAHMA 
CHOUDHRY: We have a very peculiar 
history. We afe Assamese no doubt be ... 
caUi-e we live in the State of Assam. But 
we are not Ass3111cse because Assamese is 
not the mother tongue of ours. So, 
Assamese is a word which applies to mean 
the people of Assam as well as the people 
who speak Assamese. So, in one aCDM al. 
I am a resident o~ the State of Assam. I 
am an Assamese and in another sen Ie , as 
my mother tongue is not Astlamcse, I will 
Dot be called an A8&·amese ••.•• {lnterrultit.UII) 
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SHRI BIPIN PAL DAS: Shrf Samar 
Brabma Choudbry is an older Assamese 
than myself. 

MR. CHAIRMAN: Let the young 
man speak. 

SHR! SAMAR BRAHMA 
CAOUDHUR. Y : I am trying to explain 
the prevailing situation in Assam. I am 
not accusing anybody or pointing my finger 
on any community. What 1 am just saying 
is that even the majority people feet utter 
insecure. Then what to speak of the 
minority people 'I What to speak of the 
weakest plains tribals 'I 

This state of affairs has been acknow-
ledged even by the Central Government. 
You all know in the hsstoric Assam 
Accord, the Central Government has 
assured through Article 6 of the Accord 
to provide B special constitutional, legisla-
tive and administrative protection to the 
Assamese people to protect their language, 
their culture and their society. Now I 
wonder what the Centrl Government means 
by the word 'Assamese'. Docs it mean 
that Assamese includes everybody and every 
section of the population. who live in 
Assam '1 Then the promise to provide 
constitutional, legislative and administra-
tive protection should apply to all 
lections of people, irrespective of their 
lansuage, religion of ethric identi ty. 

A news item under the caption "Action 
on Assam Accord" Begins With Demolition 
in the TIMES OF INDIA dated" 12.3.1986. 
Demolition of what? It is the demolition of 
tribal homes and hearths. As many as 600 
Plains tribal families were ruthlessly evicted 
Thouah the Central Government has 
instructed the state Government of Assam 
not to evict any tribal families, wherever 
they may live, 600 tribal famBies were 
evicted ",bereas not a single foreign 
national has been evicted tin now. What 
does it mean? Is it that the foreign 
natianal problem is only a cover or a 
political camonfiage.1 Are we to under-
stand that the actual target is somethiog 
else? The bon. Member who has been 
interrupting me bas said 'I am a cent per 
cent Assaanesc'. Yet it is my people, the 
600 tribal families who were ruthlessly 

evicted. Is it not the stranle way of 
implementing the Assam Accord ? 

Sir, the tribal people ba ve got a lool 
history of depri vation and criminal neglect. 
1he plains tribals of Assam are deprived of 
the benefit of both the Fifth and the 
Sixth Schedules of the Indian Constitution 
The plains tribals of Assam a:c thc least 
privileged tribals when comp:lred with the 
other tribals who are living in our 
country. 

(Interruptions) 

Sir, in Assam even the money which 
has been given by the Central Government 
under Article 275 under the Tribal Sub-
Plan, is k.ept in fixed deposits in the 
Banks. They are not spent for the welfare 
of the plains tribals and the tribals are 
deprived of this benefit. During the sixth 
Five Year Plan period, a sum of Rs. 2.66 
crores were allocated by the Central 
Government for tho developnlent of tribal 
forest villages in Assam. But what 
happened'? Calculatedly, this money was 
squandered away. The project under 
tribal sub-plan was never implemented 
properly. 

Mr. Chairman Sir, you have been 
r:peatedly ringing the bell and I do not 
want to prolong. But before 1 conclude, 
I want to raise a very basic question. 
What does it mean by the fact that the 
majority community requires special 
Constitutional legislative and administrative 
safeguards? Does it not mean that the 
present constitutional prOVISIons have 
utterly failed to give safeguards to the' 
people of Assam? Otherwise, the Central 
Government, the Home Ministry would 
not have come forward with an assurance 
of special constitutional administrative and 
legislative measures to protect the Assamese 
language, culture, tradition and heritage 
of ~sslmese people. 

The Government of India bas implicitly' 
admitted this failure. This is very obvious 
from Artic1 e 6 of the Assam Accord which 
reads: 

"Constitutional, Legii]a live and 
Administrative safeluards as may be 
appropriate shall be provided to 
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protect, preserve and promote the 
cultural, social, linguistic identity and 
heritage of the Assamese people." 

When the present arrangement has 
failed to provide security to the people of 
Assam, it cannot be accepted as the last 
and finn) arrangement. Therefore, we 
must not be compelled to continue in this 
arrangement for eternity. 

Sir, mY reaction against this is not my 
individual reaction; it is the reaction of the 
Plains Tribals of Assam. I represent the 
Plains Tribals of Assam here. My voice 
is the voice of the Plains Tribals of Assam. 
The tribals have become very restive today. 
They are the most Unhappy lot in Assam 
today and that is why they have demanded 
autonomy for their areas. 1hat is why 
they have raised this slogan : 'No 
Udlyachal No Rest'. Udayachal is the 
name they have given to their areas unless 
the Plains Tribals are made masters of 
their area, masters of their destiny, it will 
not be possible for them to survive. 

J5.32 hIS. 

COMMITTEE ON PRIVATE 
MEMBERS BILLS AND 

RESOLUTIONS 

Seventeenth Report 

[Engli~h] 

SHRI HAFIZ MOHD. SIDDIQ 
tMoradabJd) : Sir, I beg to move : 

"That thls House do agree with the 
Seventeenth Report of the Conlmittec 
on Private Members' Bills and 
Resolutions presented to the House on 
the 9th Apri1, 1986." 

MR. CHHIRMAN: The questiion is : 

"That this House do agree with 
the Seventeenth R.eport of the Com-
mittee on private Members Bill~ and 
Resolutions presented to the House on 
the 9th April, 1986." 

The motion was adopted 

15.321'l rs. 

RESOLUTION RE : ELECTORAL 
REFORMS-CONTD. 

[Engli.,h] 

MR. CHAIRMAN : The House wilJ 
now ta ke up further discussion on the 
Resolution moved by Shri D. N. Reddy, 
regarding electoral reforms. 

Before I call Shd Abdul Rashid K nbuli 
to continue his speech, I wish to point out 
tha t only one minute is left for the item. 
Many more Members want to spea" on 
the Resolution. If they are to be allowed, 
the House has to extend the time for 
further discussion on this Resolution. We 
nlay extend the tinle perhaps by two 
hours .. 

S.HRI RA~ SINGH Y ADAV (Alwar) 
By four hours, Sir. 

THE MINISTER OF PARLIA-
MENTARY AFFL\IRS AND TOURISM 
(SARI H. K. L. BHAGAT): For the 
tinlc being, this may be extended by two 
hours. If necessary, we may extend once 
again. 

MR.. CHAIRMAN I hops the House 
agrees. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, the time is 
extended by two hours. 

Mr. Abdul Rashid Kabuli. 

[Translation] 

SHRI ABDUL RASHID KABULI 
(Sri nagar) : Mr. Chairman, the billelt 
flaw in our election laws, which is a matter 
of concern for all, is that these have failed 
to check use of money, muscle power and 
Government machinel'l' in elections. I 
request the House to amend the election 
laws in such a way that money, muscle 
power and' Governnlent machinery may 
not be used to further the prospects of 
any candidate or party. In our country, 
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the ruling party rem jos in powe as 
caretaker Government as an interim 
arra.ogemen t till the election proces s is 
CotDpl.=led. I feel that it IS a big 
contradiction. It is negation of democracy, 
which we have adopted. When the rutinl 
party is in power and different opposition 
parties contest elect ion against it, we for.get 
the Constitution, Code of conduct or 
morals etc. lhen the ruling party and all 
its candidates contesting the election try 
to win elections by any means. But the 
Government machinery is misused during 
elections although its degree n1Y vary from 
place to place. All types of influences 
and pressures a re used to make the 
candidate win. It hf:\s been observed that 
during elections, whichever party may be 
in power in a S~ate or at the Centre, its 
Government docs lnJustjce to the 
opposition. I feel th"t this is against the 
norms of impartiality of the Election 
Commission. This is causing big damage. 
I want that some way should be found 
out. One solution can be that a period 
of 4·6 tnonths or so be fixed for the 
preparation for elections during which all 
powers may be vested in the Governor. 
Some such solution will have to be found 
out. Otherwise the influence of the ruling 
party will So on increasing and we will have 
to sutTer. We are already getting a bad 
name on this account. 

It always happens that whenever there 
are elections in a State or for the 
lelis}ature at the Centre, the opposition 
charges the ruling party of adopting unfair 
and fradulent means, rigging <: tc. to secure 
the victorY of its cand\dates. As far as the 
election expenses are concerned, a candidate 
contesting a parlia mentary seat can spend 
Rs. 35·50 thousand for which he is 
required to submit to the' Election 
Commission a proper account duly suppor. 
ted by documents. On one hand this 
ceiling has been fixed but on the other 
hand ca1\didate9 s friends, supporters or his 
party are free to spend any amount in his 
support by way of posters, petro), jeeps 
or any other from of propaganda. I feel 
tbat it defeats the very purpose of fixing a 
ceiling. .This entire election proceSJ breeds 
cooruption and leaves scope for unfair 
meaD.. Tha t is the reason that the big 

capitalists Uke Ta.tas aDd Birlas lute lome 
of Us throuah influence or pressure to 
create tneir own lobbies in State Assemblies 
and Parliament to cater to their vested 
interests. We will have to stop this 
practice We will bave to find out a way 
so that a candidate is abJe to ,let elected 
on the basis of his capabilities. qualitica 
and popularity in public. The oluscle 
power and support of boobilans can be 
secured with money only. They think 
tha t it is vcry easy since money plays an 
important role in ejections. 

I would like to submit through you 
that the State should provide help to the 
candidate in the form of material and in 
my opinion it would be wrong to grant 
monetary help. Let there be a ceiling of 
Rs. 35-40 thousand but if he needs more 
money, it. should be given by the State in 
the form of material and not in cash. 
There is yet another problem regarding 
the election of the Speaker. Once a 
Member is elected as Speaker of Lok 
Sabha or State Assemblies he has generally 
to appease his party. He is under pressure 
to keep the interest of his party in view. 
Then the opposition often complains that 
he is helpless in the nlatter he has to 
approach his party to seek ticket for re-
eL!ction after five years. I am not making 
any special suggestion in t hi~ regard but I 
want alJ of us to consider that once 
Speaker is elected, what is the need for 
him to re-contest the election. I have no 
solution to it but I think the House should 
think over it otherwise the Speaker, who 
is supposed and committed under the 
constitution to ,treat the opposition and thc 
ruling party at par, is not able to maintain 
this balance. lbis is our practical 
experience. 1 wish he could do so. But 
if he is honest and treats them at par, he 
will lose the support of his party and will 
be unseated through a no confidence 
motion. This pinches us very much in a 
democracy. We will have to find a way 
out. ThirdlY, I will like to submit that 
far future elections some way out ••. ~ .• 

CH. SUNDER. SINGH (Phillaur) : On 
a point of order, Sir. You have said that 
the Speaker should be impartial. Why 
candidates should be fielded against him '1 
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Mal. CHAIRMAN There is no point 
of ordor. 

(Translation] 
SHill ABDUL R~SHID KABULl : I' 

am just saying that some way out for his 
election .....•..•.. · 

SHRi RAM SINOH YADAV (Alwar) 
This is the responsibility of the opposition. 
It is for you to realige it ••..•.•• 

SHRI ABDUL RASHID ({ABULT : I 
have left it to you. I say that it i~ a 
serious problem. Speaker, who does n;it 
feel secure himself has to bow down to his 
party as after five years he has to seek 
fre.qb mandate from the party to be 
returned again. If his party feels tbat he 
tried to be honest, gave equal status to 
the opposition and did not serve the cause 
of tbe party, he is bound to lose his 
Speakership. 

Th.erefore, 1 am submitting thal the 
Law Minister should see to it, you and the 
House should see to it, that in future 
Speaker enjoys full guarantee, security and 
assurance of tenure like our judiciary, the 
judges of our courts. Then only the 
Speaker will be able to treat all the parties 
equally and conduct the affairs of the 
House properly and impartially. The 
Opposition as welJ as the ruling party 
will not jeopardise his election but lend 
him full support. It is my suggestion .••..• 

SHRI EBRAHIM SUl.EMAN SAlT 
(Manj ..:ri) : What is the guaran tee tha t 
after election he will be made the Speaker. 

saRI ABDUL RASHID KABULI : 
Mr. Sait, as this question has been lurking 
in my mind tirne ana again and this lubject 
is under discussion here I thought it proper 
to suggest that the Government and the 
concerned Ministry should pay attention 
and consider this aspect of the eJections, 
and find a solution to tbis problem. 

I would like to submit one more point. 
We have adopted a policy of reservation, 
and our constitution provides for reser-
vation for the scheduJed cast es and 

scheduled tribes, eta. AccordlDgly, we 
are recruiting them in services every 
Year. TheY are fully entit led to it and it 
is our duty to he1p them enjoy this right 
but· in the process some type of wrong 
privileges should not be granted or it 
should not be done in an unprincipled 
Dlanner. Harijans in our country 'are verY 
b~ckward and we must show full considera-
tion to them and extend them full suppOrt 
and help to improve their Jot. They fully 
d~servc the concessions given to them but 
at the same time, there are sections in 
several oth\!r communities, minorities also 
and certain classes in our society whicb 
arc very backward and poor: I would 
like to ask you in this House if your 
Ministry has ever thought of doing som..; .. 
thing for them as welt. There are several 
sections whose lot is far worse than that 
of H~rijans. There arc such sections 
among the Sikhs known as '~lazhabi Sikhs' 
among Christians and other communit ies 
also in the country and their number is 
also quite large yet no provisions have been 
made for them in our constitution. 

CH. S'UNDER SINGH : I agree with 
you but once these comnlunities, Hindus, 
Christians, Muslims, etc. unit you would 
be doomed and the distinction of the rich 
and the Hindus, etc. would ultimately I 

vanish. 

SHRI ABDUL RASHID KABULI : 1 
wi.ih to strongly emphaSize that this is an 
inherent flaw in our constitution. Coul d 
you tell me if any reservations have been 
made for the backward sections ('\f the 
Muslim community or for the backward 
sections of other minority communities? 
What provision you have made for them in 
the constitution ~ This is sheer injustice I 

and you must put an end to it at some 
stage. The Muslim population in our I 

country is more than 10' crores and they 
should get proportional representation i 

here. But do you think that the number 
of MusIinl M. Ps. is in proportion to their t 

population? Of course, all of them h,lve 
to contest elections but at Je~,st it is the I 

duty of the ruling party and your MinistrY 
to ensure that all the different categories 
are proportionately represented here. This 
is the reason that a large section of the 

. Muslim population is poor. bnckward and 
lc:adins a miserable life. They are back .. 
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ward in politically as well 'as literarily, I 
a.m not opposed to reselvation for Harijans, 
let it continue. But along with this please 
be considerate towards other communities 
and take care of th,em also and do justice 
to them so tha t they also enjoy the same 
benefils as have been granted to other 
communities in ~ur secular democratic 
state. Since we have adopted secularism, 
no distinction can be made among Hindus, 
Muslims, Sikhs, Christ inns nnd Parsis. 
Hence, if any community is backward, 
you have to take steps for their up1iftment 
and there should be no injustice in the 
matter. 

In the end, I would like to talk about 
the independent election m~chinery, 
because it is very essential. You and I 
both fight electior.s. It may be elcclion 
for a state assembly or our Parliament, we 
draw personnel from particular departments 
t'l conduct tne elections and every Minister 
is interested in his depJ.ftment. lienee I 
suggest, that there should be a permanent 
Election Office which m:1Y conduct each 
election with full honest, a nd discharge its 
functions w ilh full responsibility. Its 
tenure, personnel, rights should have full 
security and protection so that they may 
not be victimised or harassed at a lacer 
date by a minister or ruling party, whose 
displeasure they might have earned in the 
process. They should have full guarantee, 
security and absolute rights. It is essent ial 
to set up such a permlJ1Cnt Election Office 
in our country. 

SHRI VIRDHI CHANDER JAIN 
(Bar mer) : Mr. Chairman, Sir, I support 
the resolution moved by Shri ReddY rl;gard· 
ing electoral reforms Elections are being 
held since 1 ~5 2 and citizens of our country 
have proved that the elec: ions held under 
the' democratic system have been quite 
successful and the people of our country 
favour the electoral process and prefer 
democratic systcOl. The Indian people 
have given their verdict from time to time 
and endorsed their lik.ing for the system of 
elections. The Governments have changed 
in the states as also at tbe Centre and it 
shows that the peopl: have exercised their 
franchise judiciously. Bu t' there are limi-

tations as is the case with human beinas. 
who also suffer from short- comings. So 
these find their way in elections also. The 
greatest problem is posed by the indepen-
dent candidates We cannot car them from 
contesting the elections because if they ,lre 
capable, why should they not become 
Members of legislative Assemblies or Lok 
Sabha. We cannot put restrictions on 
them and ask them to seck party nomina-
tion. Of course, we have observed that 
corruption has increased on account of 
entry of independent candidates into the 
election fray. Candidates of some purties 
put up some dummy independent candi-
datt!s to ensure thdr success and defeat 
of their opponents They use Inoney power 
also. Th~ Independent candidates agree 
to contest the ejections because they want 
to make money. They are paid a band-
sonle sum for withdrawing their candida-
ture. Teis gives rise to corrupt ion. 
Therefore, I think the mca-;ures suggested 
by the Elcclipn Commission should be 
welcomed. 

The independent candidates should not 
get the fJcilities of telephone etc., which 
are given to the candidates sponsored by 
political parties. They should not be 
granted any facility allowed in n.gllrd to 
acquisition of vehicles as well. In other 
words, they should not get the benefits 
given to the party candidates, They 
should be denied those benefits. 

Mr. Chairman, Sir, I would also 
suggest that an Independent candidate 
should be asked to deposit higher amount 
as security, I will say it should be double 
in their casco The amount or security 
deposit for party candidates should also be 
increased as it was fixed long alo. and it 
shou1d be fixed at Rs. 2,000 in caSe of 
election to Lok Sabha and Rs. 1000 in 
case of legislative asscrnblies. Such a 
provision must be made. Besides, 1 have 
another sugsestion that the cand.idature of 
an independent candidate must be supported 
by at least 20 pefsons failing which be 
should be made ineligible to contest the 
election. Thus we should try to impose 
as many 1eg::i) restrictions on indepen-
dent candidates as we can possibly do. 
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The next problem is that of booth 
capturiol. This tendency is on the in-
crease in Bihar. Utta.r Pradesh and in 
some parts of Rajasthan. It is essential 
to check this tendency otherwise the vety 
purpose of elections would be defeated 
and our democracy will be threatened. 
The suggestion offered by the Election 
Commission in this regard should be 
considered. If some booths are captured 
in a constituency, the Election Commission 
should have the power to declare election 
in the entire constituency as null and void. 
The candidutes found guilty of booth 
capturing should be disqualified for contes-
ting eJections for a period of 6 years. 
Booth capturing should be made a cogni-
zable and non-bailable offence. Complaints 
regarding booth capturing should be 
immedia tely investigated and if the comp. 
laint is found valid, the eJection in that 
constituency should be declared as void. 
If the Presiding Officers or Returning 
Officer~ indulge in corrupt practices at the 
polling station, strict action should be 
taken against them and the Election 
Commission should also have powers to 
file criminal cases against them. 

1t is necessary to take th~se steps and 
the central Government shouJd take 
concrete steps in this direction. 

The system of Blectronic voting has 
been very useful and successful. These 
machines should be introduced in all elec-
tions to Lok Sabha and Assemblies. 

In an effort to seek votes in the name 
of religion, meetings are organ ised in 
temples, Churches, Ourudwaras and in 
other religious places. This is not in 
consonance with the system of democracy 
and therefore, it should be banned and 
deciared as an offence. The election of 
candidates, who take recourse to this 
method, should be declared as void. 

Now I would like to speak about the 
election expenses. My constituency is 
Barmer and it is spread over 10 thousand 
square kilometres, wh:ch is equal to the 
total area ('If Punjab, more lhan, one and 
a half times that of Haryana and double 
tbe area of Kerala. 1 f you, fix the ceiling 
of ele~tioo expenses at Rs. 1 lakh for 

Reforms 

contesting an election to Lok Sabha and 
Rs. 30,000 for the Stat.e As~embfy, it 
wou1d be very difficult to contest from 
such 1) sprawling constituency with this 
sum in view of the prl!sent inflation. 
Under these circumstance you should 
increase the amount to Rs. 2 laths for 
Lok Sabha and Rs 50,000 for the 
Assembly. It is es~ential to double tbe 
amount for such vast constituencies-
otherwise eJections cannot be contested 
from such constituencies with the present 
ceiling. Thus, it is necessary to ta kc 
steps in this direction. 

16.00 l:rs. 

I would also like to suggest that the 
election to the Lok Sabha and the state 
assemblies should be held simultaneously 
so that expendl ture on conducting the e~ec
tlons is reduced. In fact recently elections 
to Lok Sabha and some State assemblies 
were held simultaneously in many areas. 
I t would be good if they are held simulta-
neously all over the country. Positive 
steps should be taken in this regard. 

With a view to ckcck tllisuse of vehi-
cles dudng the elections you have imposed 
certain restrictions. We should also try 
to make exercise of franchise mandatory 
for everyone. Of course, there may be 
some impediments while implementing 
the above, but we can consider grantin g of 
exemption to the people above the age of 
60 years from compulsory voting. This 
will check the misuse of vehicles. You 
may also consider grafit of such exemption 
whereever it is necessary. Exemption 
must be given in deserving cases. This 
will also put to an end the practice of 
taking voters to the booth and bringing 
them back. Along with this, a code of 
conduct should be formulated but today I 

such a code is formulated at the time of 
election only. It would be proper if ~II I 

the political parties are involvsd in drafting 
the code. 

I 

As regards delimitatio.1 1 will suy that ,! 
it ha s become very necessarY since much : 
time has passed. Today tbere are severlll Ii 
reserved scheduled castes &nd scheduled 
tribes constituencies which have mucb . ~ 
smaller population than that (If ,~ 
other constituencies. In my constitue?cy i 
Barmer, in Siwana segment the populauon 
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of scheduled castes bas lODe up very 
much in comparison to other seats 
and it bas been a reserved consti· 
tuency for the 'past 20 years. This 
results resentment amon, the people. 
Hence delimitation should be decided by 
bringing forword a bill at t he earliest so 
that resentment among the people on this 
account is ended. These people do not 
want that the same set of people bcloDB-ing 
to scheduled castes may continue to b4' 
elected as M.L.As and M.Ps. year after 
year and dominate them. Others should 
also get opportunity and therefore, 1 request 
that necessarY changes should be brought 
about in this connection. 

In the end, I support the resolution 
moved by Shri D.N. Reddy. 

[English] 

SHRt DINBSH GOSWAMI 
(Guwahati) Mr. Chairmah. Sir, this 
Resolution by Mr. Reddy has evoked quite 
a good deal of interest in this House, as 
is eviden from the fact that this House has 
decided to extend the time of discussion 
by a further period of two hours. It is 
quite natural tbat a discussion on Electo-
ral Reforms will evoke substantial interest. 
because purity of democratic elections is 
Sine quo non of good Government and 
healthy functioning of democracy. A 
number of suggestions have been brought 
forth by the different Members. 

Sir, coming from Assam, we have a 
very peculiar experience in the 1983 
Elections 8S in the case of last 
elections. And 1 would like to bring to 
the notice of the Law Minister one or two 
aspects of it so that adequate care can be 
taken on these. 

In the 1983 election, the people of 
Assam decided to boycott the election with 
tbe resutt that there were constituencies 
where out o'f 70,000 votes, a candid'lte 
lot elected by getting only 263 votes. 
When a candidate gets not even t per cent 
of votesf less than even t per cent of votes, 
.03 per cent or. OS per cent and he gets 
elected, does it not mean the total mockery 
of the democratic proce$~? We hav,e 
introduced in our democratic process and. 

in our electoral law tbat a candidate. if he 
is not able to let a certain percentale of 
votes, will Jose bis security. 1 believe tbe 
time hal come when in tbe lilbt of th~ 
experien.ce of \ 983 election in Alsa.m, one 
should see whether the minimum percentale 
of votes should be ~ade compulsory for a 
candidate to win the e'ection and takes hi, 
place either in Parliament or in the State 
Legislature. 

The EJection Commissioner has sUllest. 
ed that so far as Independenfs are 
concemed, the security deposit should be 
increased substantially. Now this can 
create a lot of difficulty in some cases. 
luckily this provision was not passed into a 
law, but this could create a lot of difficuJty 
for us in the last ejection in Assam, 
because those of us who fought on 1be 
ticket of the AGP and I thinkt he UMF 
also were treated as independent as those 
two parties were not registered political 
part ies. To become a registered political 
party one has to fight an election and 
acquire a minimum percentage of votes, 
I per cent or 4 per cent, to become a 
registered political party and a recognised 
political party. Therefore, technicaJlY, we 
are all Independents with the result that, 
because that Ordinance was passed il. 
relation to Punjab, if our party candidates 
should have been killed ;n the election, well 
the election would not have been counter-
manded; and if the amoun t of security 
deposit of an independent candidate would 
have been increased as suggfsted by Blection 
Commission to Rt;. SOOO, as a newly 
formed political party's candidates many of 
us would have found difficult to fight 
election. I believe this aspect of the 
matter the hone Law Minister should take 
into account. 

Mr. Kabuli made a suggestion relardinl 
the Speaker. I believe his SUlleation 
merits a very serious consideration for one 
reason and that is under tho Anti-Defection 
Law, it is the Speaker who determine 
whetaer 8 member h'ls incurrrd di.qu&li. 
fication or not. Por elective implementati01l 
of the fact, the position of the Speak.er inuit 
be kept above party poli tics I do QO,t 
know wb'ether we can reali, introduce a 
type of convention that is prevalent in the 
Pritifb House of COPUllOD8 that a Speak"t 
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once elected on any political party t:cket, 
lcmtinues to be a Speaker, even after the 
lltxt. election, even if the party in power 
loses the election; and no major opposition 
party contests the election when the Speaker 
is the candidate. I do not know whether 
we can introduce tnat, but, I think, some 
�ealthy convention should ·be developed. 
There are instances where the Speakers have 
Ileen made Ministers. I believe when a 
l>eaker is made. Minister, "then it become$ 
tpparent that the Speaker was under the 
eontrol of the Prime Minister, and therefore, 
this type of instances should be done away 
with; We all have experience of a Speaker 
of a particular Assembly fighting Lok .Sabha 
llcctions on the basis of a party tkket. 
Tbe Speaker during his tenure as a Speaker 
why chosen by a political party as its 
llJ!didate, apprehension arises and righ�ly 
so in the mind of the opposition ..• 
.erruptlons) that he was never indepen
dent and he was totally under the Command 
of the political party which had given him 
the ticket, and therefore, in this context� 
J bplieve that some heathy convention 
thould be developed that the moment a 
person assumes the office of the Speaker
lhip of the Parliament or the Assembly, he 
mould resign from the political party to 
,mich he belonfed; and something should 
lie done to protected his interest. 

Coming to the election expenses, this 
b1s been stated almost from all quarters
tbat we enter the portal of Parliament or 
leaislature by telling a lie or by playing a 
fraud with the Constitution; for instance, 
Jct u, take 'into account the limit of the 
l(ection expenses in Assam; the _limit :>f 
'1aembly expenses in Assam is _Rs. 30,0?0· 
J bad a discussion with the Chief Election 
�issioner. I pointed out to him that 
total hire characs and the petrol expenses 
today will come to Rs. 600 minif?um 
lltJdaY· Even if I have to bire two vehicles 
for my Assembly election and run them f�r 
M days, then the limit of R.s. 30,000. is ,-sed. Now the law gives an opportunny 
tbat the alllOunts spent either by the party 
or by his friends or by his relatives do ?ot 
oomc within the pmview of the. elecuon 
9111Cnscs. This has · completely frustra�ed 
the purpose of putting ceiling on election· 
�nses. As I said . � an earli�r deba�e
lhat to vio\ate the cr1m1nal law 1s a penal 
,scncc, but, I 'think, it is a greater. offence 

to frame a law which can never be obeyed 
because by that you compel a person to do 
a penal act. Even we know· that within 
the election expense, to fight an election is 
not ·possible, 

I believ�. firstly, that there shou'd be a 
realistic limit and secondly within that limit 
the expenses incurred by the party or all 
others should be brought in. · The totality 
of the expenditure incurred in connection 
with the election of the candidate should be 
included within the limit of election 
expenses. 

I am very happy that the Prime Minister 
has thrown a suggestion that there should 
be an audit of party expenses, 'In fact, the· 
Election Commission also ha� made in its 
Second Annual Report a number of sugges
tions to that effect and I believe that the 
Government should seriousiy now consider 
these aspects. There arc three or four 
suggestions in 1he Third Annual Report of 
ihe Election Commission· which I mention 
here. One is, that the political party keeps 
and maintains such books of account; . that 
in respect of each voluntary contribution in 
excess of ten thousand rupees, such political 
party keeps and maintains a record of such 
contribution: and the accounts of such 
political party are .audited by an accountant 
as defined in Explanation below sub-section 
(2) of Section 288.

I believe that, to some extent, this will
go to remove one of the a3pects of the iUs 
of our election system that is, the influence 
of money power in today democratic pro
cess. You also referred to it and I believe 
that Fome ste"ps will be taken in that 
direction. The other aspect is o:f course 
the curtailment of enforceme� of muscle 
power during the elections. Booth capturing 
is very common in some of the States, 
though luckily in our part of the area it is 
still a foreign technique. And in this case 
of booth captllfing the Election Commission 
have made a specific poiht in their Second 
Annual Report and they say : 

"If it is established that booths have 
been captured even in a few polJing 
stations, the Commission sbou!d have 
the power to declare election in the 
entire constituency as void and order 
fresh poll in the entire constitutene,. 
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Candidates found responsible for
booth capturing should be disqualified
from contesting for the next six years."

I do not know and I do not understand
so to why some of these suggestions cannot
be incorporated in the statute book, because
I believe, that so far as some of the steps
are concerned, there will be a unanimity of
opinion from both the Opposition or the
major political parties.

In this context, the Election Commission
has also suggested that observes should be
given some statutory powers, because in the
absence of statutory powers the observers
cannot take independent decission on the
spot •. And during elections, it is not
possible for an observer from a remote
place to go to the central place, the capital,
or send messages to the Chief Election
Commissioner to get this sanction to redress
or remedy some illegality or irrigularity. I
believe that the observers should be given
this statutory power within the limitation
that in certain matters the observers should
be given the power to take decisions on the
spot which will-I believe-flow from this
statutory power, and I believe that this wi'l
remove some of the Ills of the election
system.

So far as the media is concerned, as you
have rung the bell 1 conclude by making a'
passing reference. So far as the media
is concerned a number of suggestions have
been made by the Commission which merit
serious consideration and in this context,
I believe that the Government should now
seriously think about introduction of the
electronic voting machines, which was tried
in Kerala+-if I am correct, which was
successfully tried in Kerala+-but ultimately'
the Supreme Court struck it down because
our Representation of the People Act doesnot
envisage voting by an electronic machine. I
believe that an amendment will do away that
and with that most of the ills including the
excercise of muscle power will be removed.
If not possible in the entire country. experi-
mentally the machine should be tried in
some of the bye-elections that may be
GOllliQa? Th.i twill of course necessitate a

change of the law. It is high time that we
go for the change of the law.

The last point that I want to make is
regarding delimitation. In the 'sevenries we
made a constitutional amendment that up
tu 2000 A.D. because of the populatioa
problem, the number of seats will not be
increased in spite of the increase of
population in a State and there will be no
delimitation. It is high timethat we amend
the constitution and go for de-limitatian
of constituencies, for the simple reason that
there are constituencies which are having 22
or 23 pea cent of population of Scheduled
Castes and Tribes and now treated u
Reserved Constituencies on the basis of
the last delimitation of the 'seventies'. The
general population in such constituenci~.
anywhere be more than 70 per cent and
they do not have the right to choose their
own candidate, or of their own liking. But
at the same time, it creates difficulties for
the Scheduled Castes and Tribes also,
because there are other constituencies wher.
the percentage of Scheduled Castes aocl
Tribe popula tion has by now increased to
25,26 or 27 per cent or more. But these'
people of Scheduled Caste aod Tribes
though they are morally and legally eotitl
to send their' representatives, from a
Reserved Constituency, cannot do so now
upto 2000 A.D. I believe the earlier
. system or delimination should be incorpo-
rated without the 'increase in the number
of . seats The number of seats may be
kept intact. The constituencies may be
delimited before the next elections, Thi.
is a good suggestion given by the Electi

,Commission also, I bel ieve that shou
also find favour with the Government.

In any context, after all knowing ful
well that human' ingenuity knows n
limitation, whatever may be the reforma
there with always be attempts ahd succ
full attempts to frustrate those, There"
Election Reforms is always a continui
experiment. But I believe that apparen
a number of good suggestions have Cl

from the Election Commission; polits
parties have given some good suggesli<
and some of the non-official organisats
have also given good suggestiolls, It
high time that Government in consultati
with the opposition and major poli"
parties now formulate a\l those and
them in the sta tute book.
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SHRIMATI KRISHNA SA HI 
(BIi!&usarai): Me. Chairman t SIr, we are 
tryin, to express our feelings on this issue. 
We will aU 1I1'ee that the elect;on pro-
cedure should be vcry simple. people should 
have faith in it and there should be no 
corruption in it. No one can disagree with 
this opinion. But, Mr. Chairman, Sir, a 
member of the Oppo~ition speaking a 
short while ago alleged that the members of 
the ruling party make Use of their power 
and money during the election and forcibly 
capture the booths. I merely want to 
remind you of the fact that the constitut-ion 
of India is one of the best in the world 
and electoral system has been prescribed in 
accordance with lhe provisions of the 
Constitution. Eight General Elections have 
been held and th~y have proved to be 
very successful. The change in the Govern-
ment has taken place in a very peaceful 
manner and there bas been stability at the 
Cemre If there has been any c;hortcomings 
in the procedure adopted for bringing in 
the highest social order or if we have not 
fully succeeded in this, fault does not lie 
with the constitution. The fault lies with 
the people, with their lack of morality and 
discipline, and with the manner of imple· 
mentation. There is need to bring a change 
in the political will and conduct of the 
people because they twist it to their adyan-
tage. The electoral system is not to blame 
for it No one can deny that black money, 
boo~h cap~uring and violation of laws must 
be stopped and recently there bas be~n a 
case ('f booth capturing during the electIons 
in Bolpur in West Bengal. What happened 
there, what atrocities and malpractices were 
committed there and how the booths were 
captured, there was no discussion on it: 
What, happened in Bih'll' from where Shn 
Shahabuddin has been elected ..•... 
(/II',rruption) 

(English) 

DR. SUDH1R ROY, Burdwan): Booth 
capturing has started from Bihar. 

[ Translation] 

SHlIMA11 KRISHNA SAHl: Tr~ t~ 
be fair in your comments. When. you SIt ~n 
the other side your ,yes of WIsdom o~ 
but when you sat here )'OU turned a blind 
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eye and you did Dot see any evil. 'There. 
fore, I request you that you sbould be 
impartial in your trunk ina and you .hould I 

search YOliC heart as to wbat you are ,n,ina 
aDd why you are saying and under what 
,circumstances you are sny!n". It pain. '. 
very much when you do not do 50. No 
system is bad but the people make it bad. 
So you should a'et according to your con. 
science. I f~el that instead of tryinl a,ain 
and again to break a system which has 
been eshbHshed taking into accountt be 
peculiar nature and conditions in tbe 
country and thl! time, we should improve 
the men and keeping it in view our Prime 
Minister Shri Rujiv Gandhi has brouaht 
forward the Anti Defection Bill. 

All of you have been talkins a lot 
about it aDd discussing it for quite a lonl 
time but 1t could be implemented onlY 
when Shri Rajiv Gandhi become Prime 
Minister. There is no difference in his: 
practice and profession. He has mown ~ 
as to how a person should foHow th~): 
poJitical principle and how the people can J, 

be disciplined. We had seen' people ~ 
, ,l 

change their ideologies overnight. In!~ 
politics one cannot function same principle. ~ 
Importance of principles in po1itics has :;! 
been recognised, which has restored fresh 
confidance in the people. Barlier they uled 
to become turncoat overnight under some 
influence and a common voter or even a 
politician used to be a. victim of corruptioll 
But now loyalty towards party, instead 
of an individual, has come to the fore. 

A reference was made to misuse 0' 
political power and adminis~rlltive powe~ 
It is not a Dew thing. Smce )onl thll 
issue has been raked. During .the firs 
elections the conditions were aU rllht bu 
after that there has been a canatan 
complaint th'1t authority, money, ant 
muscle power are used. It may b 
correct to a greet extent in t~e pr~en 
context but people have been aBellO, SlD~ 
the second elections that black money J 
used during the elections. Then uae c 
foreign moneY in the' elections wa 
alleled and it was said that peopr~ Wei 
purchased with fore-iBD m~ney and It w,s 
affecting our na t jonal unity and moral!' 
adv'erselY. The hon. Minister will have 
think about it. 
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[ would like to remind you of a 'small 
.tbioa. At the time of declaration of 
emerleney and ther.ftcr a lot or hue and 
cry was raised a.nd it was bei"ll said tbat 
there .should be electoral reforms and we 
pcopl'e had stage. managed the elections. 

A.t that time a demand was also made 
for recalling the people's representatives. 
1 remember this clearly. 1 would I ike to 
live a small example. Demand for re('alling 
the people~s representatives was made 
earlier also but, though they had included 

, this in their election manifesto, they (lid 
not implement it when they come to power. 
Some opposition political parties in the 
country had launched 3 jOint agitation and 
they had joined hands against the 
Congress Party. The four major parties 

; of the country formed Janala Party and 
,I Prepared and pijb!icised a, manifesto, 
k,\ which Inte·C'·alia provided for a check on the 

unlimited powers and facUities enjoyed by 
the Prime Minister and a J~w providing for 
recall of the pecpte~s representatives. But 
they forget these things when they came to 
power. 1 hey had avowed 'abolition of 

'pension also. Subsequently they did not 
even mention it. 

They bad said another thing that the 
Presid ent and the Prime Min·i~ ter should 

'Dot live in palatial bungalows. They should 
'lead a simpJe life. They bad Included 
many stich things in their manifesto which 

~, they forget after coming to power. After 
much fa nfare they, did -r,ring forward a biJl 

, 'after shedding crocodile tears but they 
could not get even that bilt passed. On 28 
January, 1978, the'then Law Minister Shrl 
)banti Bhushan said that there was need for 
~lectoral reforms but it did not receive 
lpprt'vat of "he cabinet. Severa) Committees 

.,' vere formed under the chairmanship of 
,'hri Jai Prakash Narayan. Several Con\mH .. 

. eea were constituted by the Pa,rtp also but 
., 0 change could be made." '[hen they 

argot all these things and now again tbey' 
. 'to raisinl all those points. They are no 
, < :110 opinions· that refollDl should be made • 

. ~ ; have also c~.ftain suaesions to mskc in this 
. ,;' ;:spect., Qne of these is that people under 
.. '0 sbou,td Dot be alJowed to take part in 

'. ':: ections. This is my per~nal sUllestion. 

Relorm, ' . 
, (lllterrlqJtions) 

. The age should be 20 or 21 years. We 
are not sareeabJe to lowering the age to 18 
or 19 years, Simila.rly. there should be a 

,bi&her ale limit also,,' It should also be 
considered. whether to allow per.ions above 
60 years to context elections or not. 

SHRI HAR1SH R.AWAT (Almora): 
What wrong bave the 60 years old done? 

SHRIMATI KRISHNA SARI: They 
have not done anything wrong but that is 
my view and then I may also be ,ftected by 
th41t, it is not only for others. It is not 
that I will never be 60 Years old, 

My next point is about education. 
Certain bbSic essential qualifications should 
also be laid dowd. In the context of present 
day changing society and issues, when we 
are marching forward into an era of science 
and technology. when everyone has deve· 
toped new aspirations and consciousness 
and we are eager to' express our views on 
national is'lues and national and inter-
national issues are discussed at al1 important 
plac;s, quest for knowledge become para .. 
mount. Therefore', I am of the view that 
mere literacy is not sufficient, certain other 
qualifications 100 need to be laid down. 

Thirdly, at present public nleetings and 
use of loud .. sp.eakc f s are banned 48 hours 
before the election time. My suggest ions 
is that this duration should be enhanced. 
This will reduce the eXPenditure, 

16.28 hrs. 

tlnter;uplions) 

[SHRI SOMNATH RATH In 'lee eha~,.] 

If the atmosphere b~comes quite 4 days 
prior. to election~. there will b~ peace on 
the polliDa day and the hustle and bustle 
everywhere will be considerably r~duced . 

(I~t",upt ions) 

I am of the vi.ew that it will briol 
further peace if tbt duration is increased by 
another two days. My fourth sUI&estion is 
that a certain percenlase should· be fixed 
for the sm~lI parties in various Ita t eSt 1 f a 
party does not have.3. 'tandin, in at least 
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5 to 7 St.ates, it should not be .allowed to 
contest eJections. then 40per cent seats 
should· so to wom __ ,In proportion to 
tbe ,population,. 50 per ' cent seats 
&hould have been demanded but we arc 
demandinl 40 per cent. only, 

(/",rruptlons) 

Thus we' ate quite reasonable, we are 
asking for 40 per cent seats only for 
women. Similarly, speci·al provision should 
be made for sportsman, artists, literators or 
philosophers.· Communal parties should be 
totany banned. AU the communal patties 
should be straight away banned, 

(l.nlerruptlons) 

In whntever way it may be done, I want 
that communal parties should be immedin-
tely bann~d. Similarly, exercise of franchise 
should be made compulsory. lhe candi .. 
dates must deliver S to 6 speeches on TV 
and radio. The speeches should not be 
read out 50 that the people may know 
whether their would be represenfative is 
able to express himself. Per~ons be10nging 
to all the 'Parties should be allotted time on 
TV and Radio for delivering speeches· and 
these should be no such thing like a written 
manifesto Manifesto are of the parties. 

(Interruptions) 

Thls will hilhliabt their qual~ties and 
people will come to know of their persona-
lity. The people will at least come to 
know that their representative is not a dump 
relJow and he can speak and he is not an 
illiterate person. 

SHRIMATI VIDYAWATI CHATUR .. 
VEOI (~hajuraho)! Why should not there 
be interviews like' Ja"avani' ? 

. SHRIMATI KRISHNA SAHI : ~o, not 
like Janwati. 1 \lill al\o like to say that 
identity cards should be introduced. This 
will help curb impersonation during voting. 
Therefore, identity cards should be issued. 
A'5scmbly and 'Parliamentary eJections 
should be held simultaneouG)Y. One thing 
IllOre, as Sbri Virdhi Chander Jain has said, 
the invalids should be exempted from voting 
Compulaorlty. Code of conduct is also 
l1eCessary because .people too wa.nt this. If 
1 Person With controversial backaround. is 
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elec!ed, the image of political life lets 
tarn1shed. The most important. thin. 1, 
that delimitation, which ·bas not been d'one 
fOt .. the last 20 years, should be done. 1 
want to draw tbe attention of tbe hon 
Mini~ter but he is not listening... • 

(Interruptions) 

[English1 

MR. CHAIRMAN: Hon. Mini&ter, 
hon. Member is making a salient point on 
DeFmitation Committee# 

THE MINtSTER OF STATE IN TH'E 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R BHARDWAJ): I have noted 
down your point. 

[Trt.n.~I(ltion] 

SHRIMATI KRISHNA SAHI: My 
submission is that eJections ror Leaislalive 
Assemblies and ParHament shouJd be held 
simultaneously So that expenditure may be 
reduced. 

SHRI H. R. BHARDWAJ: I have 
noted down all the points. 

SHRIMA TI KRISHNA SAHI: L~stly, 
I want to say that when the hon. Minister 
considers these points and submits his 
suggestions before the House on behalf of 
tbe Dep~lrtment or the Government, he will 
ensure that the women get 40 per cent 
seats. 

[English] 

SHRI SRIHARI RAO (Rajabmundry) 
Mr. Chairman, Sir, electroal reforms were 
promised Ions back, but the Government 
is taking its own time ill spite of the fact 
that the President in his Address to the 
Joint Session in 198 5 said th,t the reforms 
wcce about to be introduced. 

Tho Anti-Defection Bill pendin& since 
a verY long time was introduced last year 
without any delay. We. expect tho other 
reforms also to be introduced immediately. 

1 he pcesc.nt system of election is based 
on caste and communal politics everywhere 
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in India. The Elect ion Commission has 
remarked that irregularities have been 
increasing alter each election (or 1be last 
10 years. 1 t is our duty to save democracy 
from money power. Only very rich people 
can now take part in the ejections. 

The other maladies are identified as (1 • 
Money power (2) M USl: Ie power and 
(3) Misuse of power and misuse of mass 
media. 

I do not wal.t to tak..: more time of 
the House because many Members spoke ill 
detail. So, I want to suggest some 
remedies to correct the present policy : 

(1) Election of Assenlb\y and Parlia-
ment should be conducted 
simultaneously because it will 
save a lot of time and money of 
the country. 

(2) Equal opportunities should be 
given to the Party candidates in 
mass media like T. V. and radio. 

(3) Minimum educational qualification 
is also required of a candidate 
for contesting in elections. If 
necessary, the Const itution also 
&hould be amended. 

fhe Government offici al should not be 
nominated as legislators and the Members 
of Rajya Sabha. Electio, expenses should 
be funded by the Government. N'.) 
independent candidate should be al10wcd 
to contest thl! election bec:l\.\sc it becom\!s 
a very big problem and head ache to the 
voters nnd also to the Election CommissIon. 
The candidates mu~t always be from the 
Parties only. Full powers shou!d be given 
to the Election Commission and also the 
Commission shc,uld consist of three 
members-one is the Prime Mlnister, 
second is the Chief Justice of the Supreme 
Court, third is the leader of the major 
OPPosition Party in l.ok Sabha, Rajya 
Sabha. Minimum percentage of votes 
should be polled to return the candidate. 

The most illlport.lllt thing is, ideltifica-
Hon caeds wjth photos shou!d be provided 

to the votets. It wUl not only be useruJ 
. at the time of elections bat also useful 
for the supply of essential commodities ·to 
the consumers throughout the country. 
Mobile booths should be provided tor 
wenker sections in. remote areas. For 
booth caplurins and rigging, the present 
punishment as provided in the law, is not 
sufficient. A severe punishment should be 
imposed then 'nnd there. Then only, we 
can have a reaJ demo,-rat;c government. 

With lh';se words. J conclude my 
speech. 

[Translation] 

SHRI ItAM SINGH YADAV (Alwnr) : 
Hun. Chairman, Sir, 1 rise to oppose tbe 
resolution moved by the hon. Member of 
the opposition hi this llouse. I feel that 
the aim behind this resolution is not the 
same as is professed and cherished by 
them, our G QVerrnlent, our party and 
every citizen of India. If you go through 
the resolution, it reads as under: 

r EnglishJ 

"This House is of the opinion 
that there is an urgent need for electoral 
reft)rms 80 as to c]eanse public nfe, 
and ensure free and fair elec-tions which 
are now vi· bted by the corrupt and 
unhealthy influence of power, money, 
caste, religion and othr.r rornls of 
corrupt practices and, therefore, 
recolnmends to Government to initiate 
wide"ranging discussions wjth aU 
political parti.:"i, so as to arrive at a 
consensus for immediate iruplementation 
of pon reforms, which may reflect the 
popular will of the p\,'opJe in a truJy 
democratic manner." 

[Translation] 

Is it that political power and money 
were used in his election? Is it that he 
is here as a Member today on account of 
use of muscle power. Docs the resolution 
moved by the bl."'n. Member suggests this 
thins? I am of the opinion .hat if he 
and his party TeJugu Desam think so, they 
arc wrong. The text of the reSOlution 
Dlcans to sUigcst tbat the system ttnd the 
well defined eJection procedure, through 
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which ,all tbe bon. Members have been 
returned to this Houle, are faulty ••.••• 

[E"glish) 

SHRI D. N. REDDY (Cuddapnh) I 
won with 60,000. majority. 

(Int,rruptlons) 

r Trans fation] 

SHRI RAM SINOH YADAV: 
Democracy also implies that you \yill also 
listen to others. This is .tao the main aim 
or the democracy. You Hive not learnt it 
so far. 

[English] 

SHRJ D. N. REDDY : I interrupt cd 
bec~use you are comins to a h3Sty 
conclusion. 

&HRI RAM SINOH YADAV : 
Others have also wisdom. Others have 
a180 knowledge. You canuot claim the 
whole of it. 

r Translation] 

SHRl C. JANGA REDDY 
(Hanamkonda) : We have also to say 
something about you. 

SHRI R.AM SINOH YADAV : If you 
also have to say something, you may say it, 
wby figbt over it. 

SHRI C. JANGA REDDY: How people 
win elections, muscle power is used, does 
it mean that we have a.ll won elections 
with the help of power or tnoncy. 
(Interruptions) 

SHit 1 RAM SINGH YADAV: 
You assume diff~rent forms, we have 
alreadY seen many of thenl and many are 
yet to be seen. (lnte'ruption~) 

{English] 

SHR.l D N. REDDY: You cannot 
cast asperionl on me. That is why, 1 
Bsked you • 

• *Net rCCOfdod 

MR. CHAIRMAN ~ If the bon. 
Member has cast aspersions, I will 10 
through the record and I will expunge it. 
I will see the record. 

[Translallon] : 

SHRI RAM SINGH YAOAV: . Sir, 
the peopJe who know and understand 
English language \\ 01 come to the 
conc1usion that this resolution means to 
say that all the elections Jleld so (ar 
including that to the Eighth Lok Sabh; 
nnd in the States, have not been conducted 
prope-rly and do not represent the choice 
of the Voters. None of the representatives 
now in the State Assemblies and Parlia-
ment is there by virtue of the will of the 
people. I think if that is the contention 
of the hon. Members of Telugu Desam 
Par1y, it is wrong. This is wrong because 
when Telugu Desam conlested elections, 
was the Congress Party's Government not 
there and was congress Party not 
in power at the Centre? Accoordinl to 
the resolution moved by YOU, elections arc 
won by political parties with all these 
things. If that is SQ, how the vot.rs of 
Andhra gave an opportunity to the Telul\1 
Desam party to gain oLljority in the State 
Assembly and run the Government there? 
Have you been ejected from there for this 
purpose '1 If we go by your res)lution, it 
would mean that you have "been returned 
here simply because Telugu Dcsam party 
is in power in your State and you are here 
on the strength of political power, mu~cle 
power. Do you know the name given by 
the people to your leader ... ** 

(Interruptions) 

[Engli.)h] l 
1: 
~ 

SHRI O. N. REDDY 
point of order. Why should 

i r am on a ~ 

he mentiOD I 
f ** the name 0 .••••• 

SHRI RAM SINGH YADAV : I have 
not levcJlcd any a1Jegation Is it not a 
fact that he il\ your leader '1 

SHRI D. N. REDDY : J am on a 
point of order. He has no busineu to 
m~ntion his name. 

, 
i 
i 
\. 

r 
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[Tran,lation] 
SHR.} RAM SI~OH YADAV : Can't 

1 mention his name, can't I mention tbe 
name of the Chief Minister of a State? I 
did not level any allegation .. 1 only want 
to say tbat Mr NT. Rama Raa il \he 
Chief Minister of Andhre. Pradesh on the 
basis of tbe win of the masses. He is not 
there by virtue of money power, poUtical 
power or muscle power. If my learned 
friend thinks in these terms about bis 
leader, 1 must say that his conception is 
wrong but unfortunately the resolution 
moved bim leads us to this contlusion 
only~ 

Next I would like to submit before 
you that the process of democracy, which 
)IOU see in the country now, was initiated 
by the Congress party. Before indepen-
dence, the Congress party had promised 
to the people at large in the country to 
give the right of 'adult franchise'. And 
this 'adult franchise' was guaranteed 
thtougb the Constitution~ The makers of 
the Constitution incorporated ·adult 
franchies' in the Constitution, The adult 
franchise is the mOSl prized possession of 
the mlnkind in the world today. In regard 
to adult franchise we can S3Y that the 
Indian elcetora te has exercised this right 
and given their verdict with maturi,ty. 
wisdom and impartiality in a11 the elections 
since 1952. If somewhere or at some 
point of time he was swayed' by some 
parochial considerations, he made amends 
in his decision at the earliest opportunity 

\ and adopted the right course and endorsed 
the right ideology and principles. 

When Mrs. Indira Gandhi dissolved the 
Lok Sabha on 27th December, 1970, she 

'I had' said tbat it was not her and that of 
i her party sole aim to stick to power but 

she wanted a Government which could 
\ fulfil the aspir at ions and expectations of 

,,: the people and could remove poverty. She 
souaht people's coopc;ration and support 

. . , so that she could banish poverty, from the 
countrY, brio, '1bout development in the 
country and take the nation forward. 
Since sbe was not in a position to fulfil 
those aspirations and discbarse ber duties 
towards the nat'ion with the majority 
enjoyed by bel' in the Lok Sabba at th1t 
time and because of the way ~be Govern .. 

ment was tbO,Q funotionin,,· she ihoupt it 
her duty to dissolve the '[ ok Sabba and 
took the decision to that effect on 27'tb 
December 1970, ahboulh she could 
co~tinue as tbere was no threat to ber 
Government. She accordingly recommend,ed 
to the President. After the procla.mation 
by the President Sbrimati Indira Gandhi 
spoke on the All India Radio. I would 
like to l'emind tbe hon. Members of her 
words. I quote :-

[En,/l.~h] 

"I ' t l~l . ..,ause we are not merely 
concerned witll remaining, in power 
but with using that power to ensure 
a better life to the vast majority of 
our peop'e and to satisfy their 
aspirations for a just social order. In 
the present situation, we feel we can-
not go ahead with our proclaimed 
programme and keep our pledges to 
our people". 

This is the goa) of our pol icy. 

[Trdfts!otion) 

This is the aim of our party and our 
leaders. Pandit Nehru as well as Shrimati 
Indira Gandhi worked for this aim and 
now &hri Rajiv Gandhi is also work ins 
with this end in view. 

May I ask Shri Jaipal Reddy about 
the promises th3t he had mtde to the 
people in his' election manifesto during 
the Icneral election in 1971? You bad 
said that you would introduce electoral 
reforms. You bad ai:a opportunity to rule 
this country for a period of 2 and a half 
years but what did you do ? Will you 
pleas: read your manif(sto 81"in. 

[English] 

SH.R1 S. JAIPAL REDDY (Mahbub-
nagar) : We have dismantled your 
emeraency structure • 

(T;ans 10 t Ion] 

SHR.l RAM SINGH YADAV : You 
did not do anytbio& for the welfare·of 
people or tbe common man and the welfare 
of the nation. You did only one tbina 

\ c. tQ vi~ a1ll9D,'t yolU'Btlf V pin power., 
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Your infllhtina : rU'lncd the country 
weatolled the economy. lowered tbe im8le 
of the .countr)' abroad and made the 
country banktUpt. Today you talk of 
electoral reforms, we simp1y ask you 
whether you fUlflled the promises made by 
you in 1977 ? 

1 willao to the. extent of laying that 
if any person or any party bas beUttied 
democratic system, they are from the 
oPPoslt-ion. In 1967 people of many 
States, specially in the Nortb gave you 
an opportunity and you formed S. V. D. 
ministries. Who was the first defector 
among them. A top leader of the country 
today in whose name a biB party is being 
rUll was the first defector in the country. 
He did not defect for an'y principle; be 
defected so as to come into power. 

[English] 

SHRI S. JAIPAL REDDY: What 
about your pretent Haryana Chief 
Minister 'l' Why do you .talk of past 
things '1 

[Translation] 

SHRI RAM SINGH Y ADAV : A 
person who, for the sake of power, .•. I am 
talking of higher level, not of the Chief 
Minister. I am talking of a national 
leader '* Mr. Reddy, you have come down. 

Kindly think about him. In 1967 he 
was in your party. In this country whoso 
ever defected, what was the put'pose behind 
it ? Did he defect for some ideology or 
for nation-buildina? Was there anv need 
for his defection' He defected with only 
one purpose and tbat was to become 
Chief Minister of a State. In that 
defectiton all of you sitting in the 
opposition, were partners. You took the 
initiative in pollutina the political 
atmo~pbere. Look into the mirror and 
you can sce for yourself the deeds you 
have done and the path you have treated. 
You did not stop such defections because 
it lerved your vested interests. Their 
4efections were for the chair and the 
people sittinl in tho opposi tiOD supported 
and encouraged thetn. Therefore~ the 
corruption you are seeioa in the· electoral 
procell il the vision· of your own coloured 
alaaH. aDd prejudiced ~ye. ' 

[E",ll"h] 

SHR! S. JAIPAL R.BDDY:, Mr. 
Cbairman, Sir after the adOPtion of tho 
anti.defection Jaw, Conaress (I) engineored 
defe·ction of 4 MLAs in Maniltur State. 
Should you not be ashamed , 

(Int,rr""lon,) 
[Trallsla ,"o,,} 

SHRI RAM SINGH YAOAV : Ploase 
listen to me, why do you lose \emper " 

( Interruptlolls) 

Sir, in 1917 the people of India ,ave 
their verdict in favour of the opposition 
parties. As such we hoped sit in the 
Opposition and prove that our party could 
in fact play a constructive role in that 
capacity. We did justice to that rolo. In 
July t . 1979 when Shri Morarji Desai 
resigned, the Congress leaders were aaked 
to form Governmert but our leader. of our 
Party did not agree to that. On 22 Ausust, 
1979 this Lok Sabha was disolved and 
before that, Sbrimati Indira Gandhi and 
leaders of ber Party played the role of 
opposition and thereby presented .n ideal 
before the nation. 

I would lik.e to remind the opposition 
parties of their peJitical conduct on the 
day when Shri Morarji Desai resigned and 
Shri Charan Singh, without having been in 
majority, agreed to form Government. On 
20 August, 1979 when a no Confidence 
Motion was brought against him and his 
Government, the nation found tbat bis 
claim of baving majority was wrons inas-
much as that the Prime Minister did not 
even come to the House to face the no-
confidence motion. What more lack of 
the political morality could be there ., 
Even a layman knew that he did Dot enjoy 
majority support but in spite of tbi. bo 
claimed to have majority with him. CaD 
there be any other better para-meter to 
judge tbe political. conduct ? 

Today the people from the oppoaitiOD 
say tha t the political life. should be 
cleansed. I would like to remind them 
that when journalists •• ked Sbri Cbatall 
Singh at the Calcutta airport if he had to 
say any thinS about Sbri Morarji Dctai aDd 
hi. mini,"" he -bad replied : 
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(,.llsh] , 

I am lorrol1nded by 4imOll'O$t pefson&. 

(T,."sl.,.,,) 
Thi. me.ans tbat a Minister of the 

Janata Party ,OQVCfmtl«1t or the Central 
said tbat all the Minist ers in that Govern-
ment •••••• 

(E",llsh] 
MR. CHAIR.MAN : What reform do ,OU I" ... st ? 

[Tra",la I tOil ] 

SKRt RAM SINOH YADAV : ls it 
Dot true that Sbri Morarji Desai bad 
writteo,that appo,iDled apiost Shri Charao 
IliDp, a commissioa miaht be appointed '1 
Old ,Got Sbri Cbaran Siop write on of ... •• 
.. ainst Shri .Morarji Desai, (1IJt.rruptio"s) ..• 
a commiuiQn might be appointed .•• e Itller. 
,,.,tl ... ) 

[£ngll,h1 
SURI S. JAIPAL REDDY: What it} 

this '1 Is-he speaking on electoral reforms? 
Whlt be lays should not go on record. 
(Interruption,) 

MR.. CHAlR.MAN : Order, order. Mr. 
'B.am Sinp 'Yada"t please hear me. Please 
do not repeat tbe na,mes. 

SHRI C. JANOA aSDDY : How are 
YQU al10wina this, Sir , 

,Mil. CHAIRMA~ Please do not 
J'ope.t tho names. 

[ Tra.""tion] 
SHRI S. JAIPAL REDDY : Tllia 

,abou14 not 10 on record. 

SHRI C. JANOA ~&BDDY : Whatever 
he hal said about Sbri Cbaran Singh and 
Morarjibbai abould not gO on record. 
(/",e,.,.",tlo"s) 

[£111'""] 
,l9ttl. CH~laMAN : Mr. Ram siDlb 

Va.", pleas. do not utter the namet. 
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'You make, yout ,su,HesliG 'about ~Jcctoral 
roform •• 

[T'"II' ID.lio,,] 
SHRI R.AM SINOH YADAV : Which-

ever CommissioDs have 'been appointed, 
whatever they bave stated about the states. 
,men •••••• (Interruptions) 

AN liON. MBMBER : Shah CQtnPlia-
sion •••••• 

SHIll R.AM SINGH Y ADAV : We 
have given a befittinl. reply to Sbah Comm-
ission in 1980 and 1984 and will continue 
to repeat it till you and we are thero in 
the political parties. I want to 6ubmit 
that all the commission appointed so far 
have endorsed the idea of clean.loB 
poli tical life and politica 1 conduct. be it 
Vaidyalingam Commission or .••••. (/nter-
,,.'Ions) 

[English] 

SHRI s. JAIPAL REDDY : If what 
be says is goina on record, I should also 
have my say .••••• (/nterrutlons) 

MR. CHAIRMAN : I have already 
told him, Mr, Ram, Singb Yadav, you 
sUlgest only whatever eJectoral reforms 
you want to suggest. 

[TrAnslation] 

SHRI RAM SINGH YADAV : I want 
to suuest that we have to further atreD,-
then the cleaJlline8a in political life, which 
i8 there in our nation today. 

You are aware, Sir, the Anti.defection 
Bin, which the Janata Party wanted to 
bring 10 the House durinl ita rClime ••• 

(InterruptIons). 

The Janta Party ~ould not pall tho 
ADti Defection Bjll 'becauI" they lacked 
,inclination to do 10, The Anti.Defection 
Bill was broupt earlier also .••••• 
(Int"ruptions) . ••••• 
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[English] 

MR, CHAIR.MAN : Please conclude. 
Thero are many more Members who want 
to speak. 

[ TraIJI/otto,,) 

SHRI RAM SlNGH YADAV: I am 
concluding_ Today we' are happy that by 
passinl the Anti-Defection Bill in the 
larlest democracy of the world we have 
sbowed that we want Politics to be clean. 

(Interruptions) 

About electoral system I want to say 
that seeking of votes in the name of 
religion, caste, or community should be 
banned. 

Alongwith it every voter should have 
an identity card. 

17.00 hrs. 

[EngUlh] 

MR. CHAIRMAN: I have given you 
one minute more. Please conclude within 
that. 

[Trfll1.3Iation] 

SHRI RAM SINGH Y ADAV : LlstJy, 
I would like to submit that the Election 
Commission has stated that the places 
should be identified~ where disturbances, 
riots and violence take place during 
elections. At such places observers should 
be sent by the Election Commission 
specially and they should be eq uipped with 
powers to curb such violence at those 
places and also take such steps which are 
necessary to avoid its recurrence. I would 
alsQ like to suggest that special arrange-
ments should be made at every booth fOI 

the women voters who want to vote so 
that they aro able to cltercise their right 
without any fear. Also, at present election 
propaganda bas to be stopJ)ed 24 hours 
before the election; this should be increased 
to 12 hours. The election comoaign 
8b~Jd stop before that and no one should 
be allowed to 10 tQ the constituencY. This 
win automatically result in tbi$ arrange-
ment. A code of co:ndu,ct for the political 
patties should be formulated. A newly 

Res. " " Electoral 4~8 
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ejected honi Member from Assam baa 
stated tlla! the i?depetldent catl4i'CIatea bad 
to f'Jee, d.fti,cult,es in cOllte.tiol elections. 
~ would submit that an association of tbe 
Independent candidates should be follllld-, 
an~ arr~nlemeDt should be made' to 
regU~(er It so that this difficult, is o'er. 
CODle. With these words I cODclude~ 

[English] 

. SHRI HANNAN MOLLAH (Ulubaria): 
Sir, you allow the next resolution to be 
moved. So many names have b~en liven 
by the'!l' They want to kill the next 
Resolution. You should support us. 

. MR. CHAIRMAN: WeB. I.will put 
It to the House. 

SHRI C. JANGA REDDY: Whatever 
the time was allotted was over. 

MR: CHAIRMAN: It is not over. 
Whel\ It will be over, I will certainly take 
the opinion of the House. 

SHRI PRIYA RANJAN DAB MUNSI 
(Hawrah) : Since the time baa been extended 
for this debate and since there are two 
more Re_solutions in tbe name of S'hri 
Zain~J Abed in and myselr, I submit, if the 
House permits, that you please allow tbe 
discussion as Jong as the House wants, but 
before the conclusion of the discuS6ion. five 
minutes before kindly allow us move 1be 
Resolution, so that it does not lapse. 

MR. CHAIRMAN: I will consider 
it at appropriate time. 

SHRI O. M. BANATWALLA 
(Ponnami1 : Consider it favourably. 

PROF. NARAtN CHAND PAR ASHAR 
tHa mirpuf) : Sir, we are dJscuSJinl atI 
important resolution which has been 
worded in a very strange manner. Anyhow, 
whatever bas been said caUs for reconside-
ration in a deep and cool manner. 

Sir, India is the laBt democracy io the 
world and the electoral proeels and tbe 
sy.tem in this country, if not perfect, are 
almost near'Y perfect. Decauu it has be(D 
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shOW'1l in practice that 37 crares of .people 
have 'voted and by and larae th,o elections 
have boen free and fair. Tbcr:fort, tne 
"Item bal como to stay and the BlectiQD 
Commission al tho kinlPin of the system 
has olaborate authority and has evolved 
a procedure of its own. Sir, it can be 
.cen from tbe fact that in the last election 
of tbe Lot Sabba. there were as many a. 
3,87,935 pollina stations The most serious 
complaints that come to the notice of the 
Blection Commission are that of booth 
capturinl According, to one study, !8 
such reports were received. If, in as large 
a number as 3,81,935, only 58 cases of 
booth capturing are reported, the break up 
bas been liven as Bihar .. 38, UP .. 14 and 
Andhra Pradesh-5, it is not such a big 
anamoly or you can say a castastrophe that 
we should cry a lot over it. 

Similarly there are many other things 
which 10 wrong_ Sometimes somewhere 
there is use of money power or there is use 
of muscle power but inspite of all this what 
I want to say is that the system has come 
to stay. Therefore, whatever the faults 
may be there, we should consider to have 
reforms within that syst,m so tnat it be-
comes more efficient and more re6ective of 
the will of the people. 

Sir, the first thing is the Jimi tation of 
constituencies and preparation of electoral 
rolls. The founders of the' Constitution 
had taken care to see that the limitation of 
constituencies is not Kept within the pur-
view of th~ courts. It is an important thins 
otherwise there would not ba ve been any 
aareement of this issue of limitation of 
constituencies. I find some protests have 
been raised here that a large number of 
constituencies have been reserved for a 
pretty 1001 time. I think that this matter 
is under the consideration of the Govern .. 
ment and Government can take whatever 
decision it Ukes after elaborate exercise of 
CODsultina various shades of poHtical 
thouabt. 

Sir, one of the important things that h~s 
always been painful is that the election of 
tbe peoplo to tbe State or Central legis-
latures is set aside for no Cault of their own 
but for the fault of certain officials. 
Supposina the nomination papers o.f a 

candidate are wronafuJJy accept~ of 
wroDI·rully rejected. both are tho 
around, for a petition. What is tbo 
fault of the candidate who has boen 
elected by ,the people '1 Since ODe offtcor 
made a wrongful entry in accepta.nce or 
rejection. the eloction is set aside. Tho 
election to Mandi Assembly cODstituency in 
Himachal Pradesh wherefrom, Mr. Sukh 
Ram was elected some time back, his 
election was declared invalid on this very 
ground. This is no fault of the candidate. 
So, J tbink, the lelal procesl should take 
into account that the offender should let 
the punisholent and not tho victim of the 
offence. 1 suggest the person who is 
ultimately responsible for wrongfullyaccept-
ing or rejecting the nomination papers 
should be punished. Wrongful acceptance 
or rejection should not be made a ground 
for declaring an election void. No election 
should be set aside on this score and these 
grounds should be taken out of the purview 
of the petition. 

Sir, in many countries of the world now 
there is a thinking that instead of put tins 
the whole electoral process under the pur-
view of the court we should take it out of 
the purview of the court and let the commi-
ttee of the legislatures decide whether there 
were corrupt practices or not and then decide 
about it. When on the basis of Article 
329 of the Constitution the limitation of 
constituencies is beyond the purview of the 
courts why should the electoral process 
be further subject to the strain of the 
courts? We know how people are sub-
jee~ed to this harassment. Sometime even 
after the full term of five years gets expired, 
the election of a person is set aside. The 
spokesman of the who should have attended 
to the nursing of the constituency hal to run 
after the court with the result that the poor 
fellc·w lets very much harassed. He thinks 
it is easier to. contest the election asain 
rather than contest the petition. The 
limitation of constituencils, prepara tion of 
electoral rolls and consideration, whether 
election is valid or invalid should be taken 
out of the purvjew of the court and dealt 
with by tbe Committee of the legislatures 
so that the will of the people is not 6U b-
jected to the purview of the court. I do 
not say that. courts are sood or bad. I 
express no ,opbtion on that. But 1 say that 
the process should be deHnlced from tba1, . 
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Ardolo, 319 of the Constitution dcoatJ the 
limitation of tbe ,constituencies beiol 
considered by tbe courts and similar by the 
entire procels i8 not subjected to the 
courts. 

Now, I come to the limits of the whole 
expenditure. Now, it has been recently 
raised to 1.5 lakhs for certain States. In 
my own State, tbat is, Himachal Pradesh, 
the limit is Rs. 1.3 lakhs for parliamentary 
co·nstituency. Now, I am surprised to know 
tbis. It is more necessary to increase this 
Jim't in a State like Nagaland, Himachal 
Pradesh or Ladakh wh'!re you have to 
travel thousands of kilometres and then the 
electoral verdict is obtained from the 
people. But, there the limit is Rs. 1.3 
lakhs and in Delhi, the limit i~ Rs. t. S 
lakhs. Now, you can think that the entire 
area of the Union Territory of Chandigarh 
is 114 square kilometres. Now, this area 
of 114 square kilometres is one constituency 
and in Himachal Pradesh, for Mandi 
constituency and also for Ladakh parlia-
mentarY constituency, the area is 1 .,00 
square kilometres So, you can just consider 
tbet there is more need for ghing the upper 
limit to these States, that is, Hitn':\chal 
Pradesh, Nagaland and other hilly regions. 
flisher limit should be given to these States. 
But it is the other way round. Therefore, 
either there should be uniformity in the 
upper ceiling for expenditure or at least 
these billy States should be given higher 
limit of expenditure. SimilarlY for MLAs 
al.o you s\louJd consider tbe actual ex-
penditure. Now, according to the one 
estimate, about Rs. 5 Jakbs are spent for 
every parliamentarY seat. That was one 
view. But that can hardly be the valid 
view. 

In practice. more money is spent. 
ActuallY the money is spent by the political 
party and tbo ceiling is applicable only to 
tbe personal expenditure by the candidate 
and not by any political party or his friends. 
This i~ only another indirect way of saying 
that you can invite your friends to spend 
for YQ,U and you don't sign the voucbers 
and receipts and keep the minimum and 
you are out of the dock. So, this is in one 
way controlling the expenditure. But 
fixinl tbe coiling is meaningless. There is 
more defiance than observance. Tbcre·forc, 
it should be looked into. 

ReI; re : iJeclorai 441, 
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Sir, I would Jike to draw tbe attent'ioo 
of the House to one interesting thing. There 
are instance, wb~n candidates who lose tho 
depo~dt8 also get elected to the House. Is 
it not a mockery of the political system 1 Is 
it not a mockery of the whole process of 
the electoral system that a. candidate who ia 
unable to get even 1/2 of, the total yotc. 
polled in an ele("t iOD .sels elect cd to \be 
House simply because he has polled the 
largest number of votes? This bas happened 
in the first Election in this country and one 
candida te in Azamgarh in Uttar Pradesh 
lost his deposit, but he was elected to the 
Assembly. It happened in so many cases. 
In Assam where ejections were held two or 
three years ago, it happened. Therefore, 
you should prescribe a certain limit for 

. winning the seat. Otherwise repoll should 
he held. In France, for instance, in an 
election where more than 80 % of the votes 
were not cast in favour of a particular 
candidate, he wa s not declared elected and 
a run of poll was allowed on the, second 
Sunday betwee·n the two t\lp.mostc andidatea. 
This is one way of registering the will of tbe 
people through Jesser majority and not in a 
wavered mannerS. The other way is the 
proportional representation where not even 
single vote or a fraction of a single vote is 
wasted. 

The third system is the List System. It 
is the cry of the time that we look into the 
system, mockelY of the situation; when a 
candidate getting 2 % votes gets elected to 
th(! Assembly simply because there was 
another candidate who got only one vote, f: 
though the electoral constituency had about ! 
70,000 voters.' But 2 % voting is not an ;v 

election at all? Is that an election? If a ~ 
ca.ndidate is unable to get 1/6tb of the j 
votes polled to the House, be may beloos ~: 
to any party-I am not saying this party or I .. : 
that party-he t.bouJd not be considered as 
having been elected. But the basic thing 
is tbat we must think of measures, 
corrective mea,ures, so that it win not only I,,:: 

belp in strengthening the SYS1em but also 
establishing the rilblfuf respect of the 
majority opinion expressed in ballot boxes. ~ 
In many countries. ballot box bas been ~ 

~,: 

re.pla(jed by the bunet. But tbe strenlth of ~ 
the Indian democracy is that the ballot boa 1; 
has continued to stay. I have read ·the ~ 
report of the Election Commission 0·' India ~ 
for tb.e year 1985 and I am happy to '1~J'Q ! 
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that in one constituency. the Election 
Commission 'bad .ordered tbe rcpoll because 
more t'han ninety per cent votes bad been 
polled. This bappened to be a constituency 
in Andhra Pradesh with .the name of 
Chandrayan Guta, No. 217 of Andhra 
Pradesh. The Chief Election Commissioner 
him1clf come to the conclusion that what 
had hap·pened was that more than hundred 
per cent votes had been polled in certain 
poniog stations. Therefore, a repo\} was 
ordered and the polling had on Sih rvlarch 
was declared null and void and a rcpoll was 
held on 24 April in the subsequent month. 
This also proved that some!imes, the 
manipulations can go to such 'and extent 
that the involvement of the cfficers in the 
electoral process is very serious. One LIe 
of6cers in Punjab was chatge-sheeted by the 
Election Commission for this because he 
involved hims~'f in such a manner; he 
'tamped the ballot papers in favour of a 
particular candida teo 

The greatest weakness of the election 
system in not money power, muscle power, 
but because the Election Commission has 
not an ind:pendent machinery of its owo. 
It bas to depend on the State. . In Andbra 
Pradesh again, according to the Report) the 
'Central Government machinery was involved. 
The officers manning the polling stations 
were from the Central Services and the 
Central Public Undertakings, been use it was 
thought that they would be more obj~ctive. 
Whether Central or State does not matter, 
but the dependence of ~he EI ect ion 
Commission on officers of the State Govern. 
ment, who are attached to ties of ca.ste, 
colo\.lr or creed, and who will depend upon, 
for tbeir promotion, the very Ministers 
whom they are electing to the S ta te or the 
Centre, is the nlain weakness of our system. 
Tho Government should, therefore, think 
seriouslY in ter~s of providing an indepen-
dent personnel to the Election Commi ssion 
and for that matter some suggestions have 
also been mad e for example that the 
eanvass;ng should be discont!nu¢d seventy-
two hours earlier. 1 do not think that will 
help. Even when the loudspeakers are not 
dePloyed, when the nleetings ate not held, 

. the canvassing goeS on. 1n Japan, for 
example, if 1\ chndidates writes a letter, it 
is rezarded as a eorrdpt practice, but if he 

regii8~rS a telephone call, it is not, . because 
tbere' 'is no record. 

State funding of elections can be consi. 
dered; it is not a bad idea. Formerally, 
the Election Commission were against that, 
but they seem to have come round to the 
view that in some form or the otber, there 
should be some provision of Stele funding 
of c!ections. 

Tbe allot n1ent of symbols is the sign of 
illiteracy. In the advanced countries, there 
is no symbol, only names and lhe electronie 
voting Du t the other day we had the 
txanlple of setting aside 'In eJection because 
electronic voting had to be restoted to and 
there was no provision in the Peoples' 
Representation Act. It happened in tbe 
Kerala Assembly. 1 herefore, 1 wuuld plead 
io all earnestness that though we do not 
agn~e with the wording of the resolution; 
there is 00 large scale dominance of caste, 
or money. power in this country~ elections 
are still free and fair, yet there is enougb 
room for eleetoral reforms and the earlier 
these reforDls are discussed n nd decided 
upon, the better it is. 

An idea has been thrown that voting age 
should be lawered to 18. I am all for it, 
because the child of today at the age of 18 
has more wisdom than his forefathers had 
when they were 18. Therefore, we are all 
putting them into 'he dock; though at the 
age of 1 8, they cannot cont est the elections, 
but they shou1d be allowed to vote. 

Therefore, lowering of tbe Voting age, 
St~te funding of the elections and taking 
out the entire electoral process fconl the 
purview of the courts and eJection to the 
House Committees arc the three suggestions 
that I would put forward for the considera-
tion of the House as a package of tbe 
electoral reforms which are desired in this 
Resolution. 

Thoulh I do not asree with the ReSOlu-
tion. I would plead with the Government 
to c:on!;jder electoral reforms, 

MR.. CHAIRMAN: Mr. Kamal 
Chaudhry . 

SHRt S. JAIPAL REDDY .. .. r.$e 
(Interruptions) 

I 
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,MR. OHAIRoMAN: I would oal1 i,you; 
,ou will let a challce. 

SHRI PR.IYA RANJAN DAS MUNSl : 
10 Private Members Business. nobody, is 
treated as opposition and rutinl party. An 
are private Members ..• (In t,rrup t Ions) 

MR. C. JANOA REDDY: We have 
to move tbe next Resolution . .• (llIIer~up
tts,.s) 

MIl. CHAIRMAN: Please take your 
seat. You will let a chance. Mr. Kr,mal 
Chaudhry. 

SHRI KAMAL CHAUDHR.Y (Hoshiar" 
pur): Respected Chairman Sir t I wish to 
add a few words, as far as the electvral 
reforms are concerned. Mine was a 
dramatic change over from a career of fly-
ing to this aUJUst House. When I started 
my election campaign about one year ago, 
I found that there were about 2200 villages 
to be covered and quite a few of them did 
not even have road to take me to those 
villages. Wben r planned my campaign I 
realised that by covering a maximum of 20 
villages per day, 1 would be able to cover 
only 320 villages in 16 days. So, I suggest 
that more time should be alloted for 
campaigning through television and radio. 
Different frequencies or channels may be 
provided to be able to cover 8 to 10 bours 
a day during those days and various national 
parties should be liven time accor· 
ding1y. If possible, all the candidates 
should also be covered on the d ift'crent 
cha.nnel~. 

SKaI S. JAIPAL REDDY: A very 
good sUllo,tion. 

SHRI KAMAL CHAUDHRY: Also, we 
should have polling through electronic 
machines, which would eliminate a lot of 
problems regardiol administrat,jon~ security 
and so OD. 

When I started my compaigning, I first 
started it on the scooter.' There was a lot 
of pressure put on me and I had to start 
my 'campa,ianing with my own car. 1 
catnlaiane4 Yiith 8 vebi~lel in 9 cODItituen-
cies and finally on the I"colul last day and 
tile lalt day, a maxlum of ,2' to 26 vehiol,es 
wore':'CQuire4. 

SHRI S. JAIPAL aB·DDY: Do 110t 
ment.ion all tbat. It will 10 aaainit you. 

.• SHRI KAMAL CHAUDHRY: I am 
saYing this because a limit should be put 00 
the number of vehicles. 

(Interruptions) 

THE MINISTER OF PARLIA. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAOAT): The vehicle. 
were not 'Put hy him. Those were arrenged 
by the organsiation. 

SHRI C. JANOA REDDY: It reminds 
us of the Allahabad High Court Judgment 
of 1975. 

SHRI KAMAL CHAUDHRY; Resar-
dina the ceiling on expenses, I would like 
to suglcst that this ceiling should be in-
creased one and, a half or two times to 
make it more realistic. B~cause of tbe 
unrealistic limit of the ceiling, people are 
forced to give wrong information as far a8 
the total expenditure is conc.erned. Hence 
it should be nlade more realistic. 

My next point is regarding identity cards. 
All the citizens of the country should be 
provided with identity cards. 

1 would also like to submit here that 
the age limit should not be reduced from 
21 to 18. lbe age group which is below 
or around ] 8 is ,'ery badlY impressionable 
and there is a likelihood of the younSQr lot 
going wrong and gettinl carried away. 

A code of conduct was prepared by a 11 
the political parties. However, unfortuna-
tely it was not given the shape of an Ac~. 
1 would like (0 suggest that there should 
not be any political or character assassi-
nation of the cand idates and personal 
attacks sbould not be made on the candi. 
dates. Points such as mentioned abovo 
should' be put in tbe code of conduct and 
it should be made into an Act. 

We have had 38 years since Indepen-
dence and it is higb time that we act rid of 
the communal parties. This alone can 
provent tbe communal tension that is .Jowly 
fNil4iDc. UP in our couatrY. 
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I would like to sUlgest that there should 
be a minimum educa donal qualification' 
imposed. It sbould bo either matriculation 
or intermediate and it may be furtber up-
graded as and when desired. ('i' 

(Interruption,) 

llelarding security deposits, 1 would 
like to sUSlest just one point.. I have come 
across candidates who had filled in their 
Domination papers so that they could have 
a couple of gunmen as escorts or tbey 
could have a vehicle or they could apply 
ror a licenc~ to carry a gun. as tbey were 
not permitted to carry a gun before. These 
are all non-serious candidates and their 
Dumber is multiplying day by day. This 
limit sbould be Rs. 25,000 for the Lot 
Sabha. As far as Assembly is concerned, 
'it should be Rs. 10,000. It could even be 
doubled to Rs. 50,000 in the case of Lok 

. S"bha and Rs. 20,000 in the case of 
Assembly. If a candidate cannot got even 
the 1/6th of the total vote, I do not think 
that he should be permitted to file hie. 
nomination paper. 

The polling time should be increased to 
about 12 bours during the summer and may 
be 10 hours or so during the winter. I had 
seen that people have to cover Ions dis-
tances for voting and at times it is not 
possible for them to cast their votes within 
the stipulated period. So the time, if it is 
5 co' clock or 6'0' clock, should be 
extcndeded by another two hours or so. 
Nomination. papers should not be rejected 
on. 'flimsy grounds and the District 
Magistrate should be the final authority 
and be should not be challenged even in the 
Supreme Court. Copies of the electoral 
rolls should be provided at nominal costs 
because most of the candidates have to let 
them cycloatyled or retyped, It should be 
made available to the Memb~rs as many as 
they are required. Police should be put at 
the disposal of the Election Commissioner 
so that the candidates cannot bulldoze 
their way through and use the police for 
their personal advantages. 

Last but not the least, since the public 
is puttinl 10' mucth ctre~ '0 eleot a ·~n~n-

R", .• ~ : ···m •• ,.l '44·. ' 
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date to tho Lot Sabha or the AatolDblYt 
there should a].o be a Plovi.ioD that tbeY 
can recall tbe candidate who bas not latis1kd 
the public aspirations instlad or waiUna for 
fixe yearl when the Assembly or tbe' Lot 
Sabba is to be dissolved. 

With these words, I conclude. 

·SRR.I S. JAIPAL REDDY (Mahbub-
nagar) : Nr. Chairman, Sir, at the outset, 
I congratulate my colleague Shri D. N. 
·Reddy on his excellent and very relevant 
no~.omcial Resolution. Sir, on this issue, 
there is an imperative need to lift the level 
or debate above the lines of a party. It i. 
indeed a mltter of prid e that we as a 
nation have betn able to retain our 
democratic system thouah we arc a 
developing. 

In spite of interminable scries of 
enonnous failures on the economic front, 
our democracy has not only survived but • 
I should add, bas struck roots in our soils. 
I am not one of tbose who believe that the 
elections in our country have been 
completely marred or vitiated by the 
malpractices. But, we must realise that 
the electoral process in country js gettina 
increasingly vitiateO. And we must direct 
our efforts to me'et this menace which is 
looming large on the denlocratic horizon 
of our nation. Sir, electoral reforms are 
no longer an academic issue to be debated 
in Symposia or SemiDars~ but a burning 
problem crying for instant action. Sir, 
Election Comm \ssion in its reports has 
talked of threat posed by three kird of 
powers, namely. the money power. the 
muscle power and the media power. These 
relevant referen,es have been made by the 
election Commission with all sense or 
responsibility. 

MR.. CHAIRMA~ : Is it the wish of 
the House that the time for this Resolution 
be ext ended '1 

SHR.I H. K. L. BHAGAT : Some 
people are yet to speak. So tbe time be 
extended by ano·ther two bours. ·1. ,feel 
the Minister is yet to speak. It i. an 
important subjeCt. The' timo for 'tbil 
llOlOl\1t\oll cnaf bo .tende4 \)J two hou~ 
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)4&. CHAlllMAN : Ie it tac pleasurl 
Qf die HO,uo to .xtend the time ·for this 
~~~UOO? ., 

SRltI S. IAIPAL RBDDY - No. 

SHlU C. JANOA RBDDY·: No. 

SHal A CHAR-LBS (Trivandrum) 
Yes. We want to speak on this verY 
important lubjo<;t. (Interruptlolls) 

MR. CHAIRMAN : Please take your 
seats. Kindly take your seats. As per 
rules, unless the debate is over, I cannot 
allow any other resolution to be moved. 
Now the point is whether the time of th~ 
House for this resolution should be 
extended for two bOUIS, if you like ... 

(1IIt~rrupllo"$ ) 

SHRI G. M. BANATWALLA I have 
a suaestion to make. 

SHRI S. JAtPAL REDDY He bas a 
lot of experience in this area. 

SHRI O. M. BANATWALLA : I have 
one suasestion to make and that is the 
time may be extended with the proviso 
that the priority of the next resolution is 
protected. (Interruptions) 

MR.. CHAIRMAN : I cannot do it. 
Order please. 1 cannot do that unless the 
rule of the House is suspended. 

(In,,,,,,,tlo,,, ) 

MR.. CHAIRMAN : Let us 80 by the 
rules of tho Hous •• 

SHill S. JAIPAL REDDY: I just 
want to make one submission. Last time 
when this very discussion was loins 00, 
when this resolution was beinl discussed, 
our Minister and the members of the 
rulin. party were very keen tbat the debate 
on this resolution should come to an eod 
OD that day. But, suddenlY, tbey had 
discovered a neW fondness .••• (I"'e'I1IPtlon') 
You have not allowed me to complete it. ..___. . .... ,,, ...... . 

··Not recorded. 

R.lorm, ' 
Suddaly, they bad cU,covored _ .ow 
fondness for this resoJ'ltion. (1nI,~ 
T( bey want to scuttle the next telolution' 

Int,rrllptlons) • 

. MR. CHAIRMAN : It wUI Dot 10 00 
record~ 

(Interruptions) .* 
MR. CHAIRMAN : The time hal been 

extend~d taking the consent of the Hause. 
There lS no question of loing back. 

(lnterruptioll')* ... 

SHRI S. )AIPAL REDDY : I that 
case the House is only competent to 
suspend the ru1e. You can protect tttat 
resolution. (Interruptionl) 

MR. CHAIRMAN : I will tate tbe 
consent of the Rouse. It is for the HOUII 
to reject it or to agree to it. 

(Interruptions) 

AN BON. MEMBER : Thero are 10 
many other ways in which you ,can raise 
this matter. 

(Interrupt Ions) 

AN HON. MEMBER: This is a very 
important subject. We want to speak on 
this subje~t. (/nterrnuptlolls) 

MR. CHAIRMAN : Is it the pI.lure 
of the House that the time IbouJd be 
extended for two hours for thj~ resolution ? 
Those in favour may say (Aye' • Those 
alainst may say 'NO.'. 

SHRI A. CHARLES : I Aye'. 

SHRI S. JAIPAL llHDDY : No. 

saRI C. JANOA RBDDY : No. 

SOMB HON. MEMBBRS 1 'Ay.'. 
,"' __ 
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MR.. CHAIRMAN : 1 think the 'AYes' 
b~". -it, the 'Aycs' have it. 

SHR.l C. JANGA aEDDY : No, We 
want a diviaioo. 

MR. CHAIRMAN : Let tho division 
bell be rung. 

Now, the Lobbies bave 'been cleared. 

] win now put the question to the 
vote of the House. 

THE MINISTBR. OF STATB IN THE 
MINISTRY OF SCIBNCE AND 
TECHNOLOGY A~D IN THE DEPART· 
MENTS OF OCEAN DBVELOPMENT, 
ATOMIC ENERGY. ELECtR.ONICS AND 
SPACE (SHRI SHIVllAJ V. PATIL): We 
do not ask for the permission of the Houl. 
to discuss the Resolution, entirely. The 
resolution is before the House. The 
boo. Member has beeD spealtins. 

MP.. CHAIR.MAN : What is the 
point 'I 

~ ,,,, '_"t.'" • 

&/0",., 

SHRI SHIVR.AJ V. PATIL : My point is, 
are we try_. to exterld the timc' of tb. 
House 'I 

MR.. CHAIltMAN No further 
speecbes please. t am puttinl it to tbo 
vote of the House. 

: MR. CHAIR.MAN ~ The question is : 

"That the time allotted to tire 
Res"lutioD moved by 5bri D. N. Reddy 
on Electoral Reforms be extended by 
two hour." 

The £Ok 8abha divided 

MR. CHAIRMAN : Subject to 
correction, the result of the division is 
AYes : 31. Noes 6. Since there is no 
quorum, the House is adjourned to meet 
on Tuesday, t 5 April, 1986 at 11 AM. 

17.43 bra. 

Th, Lok Sabha then adJou,ned till 
Eleven 0/ ,h, Clock Oil Tu"lay, 

April 15, 1986/Chaltra 25. 
. 190B (Saka) 
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